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LOK SABRA 

Monday, June I, 1964/Jya'stlw 11, 
1886 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

MEMBER SWORN 

(Shri Shiv Sharan Mathur) 

Mr. Speaker: Secretary may call 
out the name of the Member who has 
came to make and sUMcribe the 
oath or affirmation under the Con-
stitution. 

Secretary: Shri Shiv Charan 
Mathur. 

Mr. Speaker: The Minister cd Par-
liamentary Affairs may introduce the 
Member to the House. 

The Minister of Parliamentary 
Mail'S (Shri Satya Narayan SlJlIta): 
Sir, I have great pleasure in intro-
dUcing to you and through you to the 
House, 8hri Shiv Charan Mathur 
who has been returned to Lok Sabha 
from iBhilwara constituE!!lcy of Raj-
asthan in the vacancy caused by the 
resignation of Dr. :R:. L. Shrimali. 

Shri Shiv Charan Mathur (Bhil-
wara). 

ORAL ANSWERS TO QUESTIONS 

Indians in Burma 

+ r Shrl p. K. »eo: Shri Harish Chandra 
I MathUl:' 
I 8hri Prakash Vir Shastrr 
I 8hri S. M. Banerjee: 
I Shri Mohan 8warap. 
I 8hri Onkar Lal Denn' 

*62. ~ Shrl Gokaran PruacJ 

I Shri Gokulananda Mohanty: 
I Shri A. S. Saigal: 
I Shrl P. Venkatasubbaiah: 
I 8hri p. R. Chakraverti: 
I 8hrimati Savitri Nigam: 
I Shri Blsbanchander Seth: 
I Shrt Rameshwar Tantia: 
I Sbri Dhaon: 
I Shri P. C. Borooab: 

I 
I 

Shri Maheswar Nalk: 
Shri Bishwanath Roy: 
Shri Bal Krishna Singh: 
Shrl Hukam Chand 

I Kachbavaiya: 
I Shri Indrajit Gupta: 
I Shri S. N. Chaturvedi: 
I Shri Ram Harkb Yadav: 
I Shri Veerappa: 
I Shri Dbarmallngam: 
I Shrl Ramanathan Chettiar: 
, Sbri Kolla Vellkaiah: 
L Shri Hari Vishnu Kamath: 

Will the Prime Minister be pleased 
to state: 

(a) the number of Indians SO far 
migrated from Burma since the 
nationalisation of shops by the Burma 
Government; 

(b) State-wise break-up of these 
Indians; 

(c) whether they have been able to 
repatriate their assets from Burma; 

(d) the arrangements made by the 
Go~ent of India lor their trans-
portation; and 

(e) the steps taken by Government 
to mitigate the genuine difficulties of 
Indians affected by the various mea-
sures UIlldertaken by the Burmese 
Government? 

'l'he Deputy Minister in the Minis-
try of Extel1lal Affairs (Shrl Dlnesh 
8Ingh): (a) Approximately I,OOcr 
indian nationals have r~turned from 
Burma to India sin~ the nationali-
• .. tion of shops by the Government of 
Burma. 
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(b) Exact State-wise figures are not 
available, but the large majority of 
them belong to the States of Andhra. 
Madras and Or·issa. 

(c) With the exception of limited 
quantities of personal effects and very 
small amounts' of foreign exchange. 
Indian nationals leaving BUTma axe 
not permitted to carry with them 
jewellery, valuables, cash, etc. 

(d) The Indian Airlines COl'pora-
tion will shortly be increasing the 
number of flights between Calcutta 
and Rangoon. Two or three ships will 
ply, frOm about the middle of July, 
between the POrts of Rangoon and 
Madras jVishakhapatnam. 

(e) The Government of India are. 
actively discussing with the Gov-
ernment of Burma about expeditious 
completion of departure formalities, 
payment of fair compensation lor 
nationalised property and transfer of 
assets to India. 

Shri P. K. Deo: While some time 
back we got the heartening news that 
the Indian chancery at Rangoon ac-
ted as the custodian for the jewels 
and other valuable of Indian nation-
als coming away from Burma for 
good, . may I know why this has been 
.• topped since the visit of Mr. 
G'mdevia, Foreign Secretary, to Ran-
goon lately? 

Shri Dlnesh Singh: This has been 
temporarily suspended, pending ar-
rangements to be made to keep this 
jewellery. It is a large amount that 
is likely to be given over to the Em-
bassy, and various arrangements have 
to be made in the vauli of the bank 
there, and we are discussing it with 
the Burma Government. 

Shri P. K. Deo: While the Chinese 
shops are not nationalised, is it a 
fact that the stores of various Indijln 
motor spare parts dealers' shops and 
plumbers' shops have been nationa-
lised, and their stores have been clas-
sified as scrap iron? Has the Gov-
ernment received any representation 
on their behalf? 

Shri Dinesh Singh: The nationalisa-
tion affects all foreigners. There is 
no discrimination against Indians. It 
is true that large shops in hardware 
and motor parts are in the category 
of shops that have been nationalised. 
I do not know whether they have 
'classified stores as scrap. 

Shri Barish Chandra Mathur: The 
Minister of State in the Ministry of 
External Affairs, it was reported, was 
to visit Burma. In this connection, 
may I know what stood in the way of 
her going there, and why only the 
Secretary had to go there? What 
are the major issues discussed by him 
and what is the outcome of the dis-
cussions with the Burma Govern-
ment? 

. Shri Dlnesh Singh: The visit of the 
Minister was only in newspaper re-
ports. The visit was not finalised, 
and it was felt that the Foreign Sec-
retary should go there to look into 
the problems of the people who were 
coming. The details of the talks he 
has had with the Burmese Govern-
ment it would not be desirable to 
disclose at this juncture. 

Shri Barish Chudra Mathur: Wh\t 
are the major issues which are being 
discussed, ,and what is the outcome? 

Shri Dinesh Singh: The major issues 
obviously are about the people of 
Indian origin in Burma and those 
who are Indian nationals, about their 
coming, compensation for the assets 
that have been nationalised, travel 
formalities, provision of exchimge to 
bring back their money-these are the 
main points. 

Shri S. M. BaDerjee: May I know 
whether the total. number of those 
who are likely to be repatriated or 
want repatriation has been ascert-
ained, and if so the number, and the 
steps 1!I"'ken by the Government to 
rehabilitate them in India? 

Shri Dinesh Singh: I mentioned the 
number that have already come back 
in the main reply. About those that 
are likely to come back, it is very 
difficult to give any exact number, 
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because it will depend on how these 
formalities are completed, but it may 
run into six figures. We are making 
arrangements for the transport, as I 
mentioned. Regarding repatriation, 
that is a matter that is being looked 
into. . 

lIl1i qT~R: "'1<'1 ;f~: it ;;rror.rr 
~qr ft; ;;jif 'f1rl m:<fiT<: i!t ;;;"'R1 "" 
"([~ f'f>llT ~r CfT 2fllT m 'fT"{CT 

~<: Ifi"r 'Il1 'fi"Tf ~«r 'fif'IT ir ~1, 
~ 'IlT<:cr ~<: i!t ~~ <:1"Kmr if 'IlmITlil 
iii 'fT~ if om ;roli ~T'<IT ~T ? 

lIl1i fq.i" r~ : 'Ilr<:cr ~<:'fi"n: 'fi"T 
'f''lT ~i!t .n 'Ilr'f:r:T;r.Cfr orii ~ I lI1l' 

~r 'Wf'lT lfTl'I'OI"r ~ I 

Shri P. Venkatasubbaiah: May I 
know whether it is a fact that an im-
pression has gained ground a1ter Mr. 
Gundevia went to Burma and had 
negotiated with the Burmese Gov-
ernment regarding the transfer of 
jewellery and other deposits that had 
been kept in our Embassy to the 
Bank of Burma, that matters have 
worsened further and that the in-
terests of Indians are at stake; if so, 
what further steps are being taken? 

Shri Dinesh Singh: I would not say 
the situation has worsened. It has 
improved. 

Shri P. R. Chakraverti: May I know 
whether it is a fact that the Burmese 
Government has given an assurance 
to Mr. Gundevia that they will look 
into  this question very carefully, and 
if so, the nature of the assurance? 

Shri Dinesh Singh: As I mentioned, 
it would not be desirable to discuss 
the matter just now. 

Shrimati Savitri Nigam: May 
know how many applications have 
been received by the Indian Embany 
from the people of Indian origin or 
Indian nationals who are vpry keen 
to come back, and what would be the 
property which will be left by them 
there? 

Shri Dinesh Singh: I could not 
offhand give the number. As I men-
tioned, our estimate runs. into six 
figures. I could not give any estimate 
of the property. 

Shrimati Savitri Nigam: I want the 
number of applications, it is a very 
simple matter. 

Shri Dilaesh Singh: I have not got 
the figures here. 

lIl1i ~ rtfi!tn : ~~ ~ iIlrf if 
f'Rl'>t 'lI"r<:crTlr ~ m~ 'fi!r '1'<: 'lI"T~) 'fi"T 
f'fi"<.;fT ~'ft" ~ I ~<: ~U ~ i'i 
~lfr 'i'~1~ I 'l1~\;~~'ft" 'fi"T~Ef.""{ 

if If~t miiij-I {'l ~ ~< 2fllT R'<IT7 
'R: ~T ~ 

~ ~~ : 'fi!t ~ ff.<r't 
'fT"{CTTlr ~ .,7<: [;:9".,1 'loq"'ft" ~ I 

Shri Dinesh Singh: It is very diffi-
cult to say how many Indians there 
are. People of Indian origin we esti-
mate are about 5i lakhs. Out of this, 
Indian citizens are only about two 
lakhs. . 

Shri P. C. Borooah: May I know 
whether it is a fact that at a time 
when the sufferings of the Indians 
living in Burma are extreme, the 
Ambassadorship of Burma is lying 
vacant and going abegging? May 
know whether he is going to be 
posted soon, so that he can ameliorate 
the conditions of Indians there. 

. Mr. Speaker: At the most, it ill a 
suggestion. 

Shri Bi$hwanath Roy: May I know 
whether the Government of India 
has tried to ascertain the value of 
the property that has been seized by 
the Burmese Government, and if so, 
what might be the value? 

Shri Dilaesh Singh: I have not got 
the figures. Property has not been 
seized, but nationalised, for whiab 
claims will be filed by the peoj1)e 
themselves. 
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'lit) 1!Ii II' 'iPt !IiIlIm : i!I' ,,"";;iIl 
~ ~ f1; ~'i 'I1'rornr iIl!f ~ ~rij;~ 
~ G'<: <T~ .3"'1' 'ffiiHrril' ~ ~i 'I";f imr 
~ ;;; «~;rri:l it <T&fi ~nrH e-flioofT 
'I";f f"l'!:f1 ;;niM ~l<: ~r OTTff,,:ffi ~~ 

~~!:l it 'ii<i -qT ~ ~ '1iiT en. 'l"1::T ir 
~TI 

'1'1' fC';i ~ r« ~ : '3";; oil (<<Til' if> r 
'I";f ~;f 'fir ~u 1Ii'ih~<:r;;~ ~ I 

Sbri IDdrajlt Gupta: Is there any 
truth in the report that these 
nationalisation measures ot the Bur-
mese G<lvernment are affecting people 
who are Burmese nationals, who 
happen to be ot Indian origin, and 
have any such representations come 
to the notice of the Government on 
..their behalf? 

Shri Dinesh SIngh: I am not aware 
ot the laws affecting people who are 
Burmese citizens; these talks are 
mainly meant tor these effecting fore-
iiners. 

Sbri S. N. Chaturvedi: Was there 
any impropriety in our embassy in 
Burma accepting the deposits from the 
Indian nationals whose properties 
were confiscated and, if not, why have 
the G<lvernment stopped accepting 
them further? 

Sbri Dinesh SinCh: No impropriety 
at all is there. It is within the inter-
national conventions that they were 
accepted. We have not stopped it: We 
have .suspended it pending finalisation 
of the arrangements. 

Sbri Ramanathan Chettiar: Have 
the Government of India enquired why 
the G<lvernment have suddenlY put a 
ban on Indians leaving Burma and 
what steps have G<lvernment taken to 
bring to the notice of the G<lvenunent 
of Bunna to lilt this ban in order 
that the Indian nationals who are 
dispossessed shopkeepers can leave 
Burma? 

Sbri Dinesh Singh: There is no ban 
as su~h; they have 20t to complete 

certain formalities such as P form and 
D form and income-tax clearance. 

Sbri Bari Vishnu Kamatb: To what 
extent are the reports correct that the 
Chinese. Government ana its agents 
are whipping up anti-Indian feeling 
and sentiment in Burma? 

Sbri Dinesb. Singh: I could not say 
but this applies also to the people of 
Chinese origin there ...... (Interrup-
tions). 

Mr. Speaker: The order applies 
equally to all. 

Sbri Hari Vislmu Kamatb: The 
order may apply but my question 
was d.i1ferent. 

Shri H. P. Chatterjee: The Minister 
is aware that a large number of 
Indians have been thrown out of their 
houses after their properties had been 
seized aDd their business had closed 
down. These men are on the strt>ets. 
That was witnessed even by the dele-
gation that went to Andamans when 
they went there. These men aXe being 
chased by the police on the streets 
and they are in acute suffering. What 
is their number and what is the G<lv-
ernment doing to alleviate their con-
dition? 

Shri Dinesb Singh: Government is 
making arrangem'mts for all these 
people who are destitutes. I cannot 
giVe the number offhand. 

Shri Nath Pai: Has Government's 
attentiOn been drawn. to editorial com-
ments in two Burmese dailies that. 
since the Indian Embassy is accepting 
jewellery of the Indian nationals that 
emba.ssy itseH should be nationalised 
and whether the seriousness of these 
suggestions and this kind of propa-
ganda has been taken note of and 
whether this matter had taken place 
when the Secretary was there and 
what was done to bring it to the att-
ention of the Burmese Government? 

Shri Dinesh Singh: 1 believe it hall 
stopped now ..... (Interruptions.) 
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Mr. Speaker: It could not be be-
lieved that the embassy woul,d be 
nationalised. 

Shri Nath Pai: It was an editorial 
comment. 

Shri RaDp.: In view of the fact that 
Government have promised during 
the last session that they were mak-
ing arrangement, for more ship. and 
more planes to be made available for 
these people to be brought over here, 
how is it that the Government now 
says that these things would be avail-
able only in July while they were 
suffering during the whole of May and 
they will be made to su1!er during 
the whole of June? Why is it that 
they had not taken more expeditious 
steps to help these people to go over 
here earlier? 

Shri Dinesh Singh: The sending of 
ship has to be co-ordinated with the 
number of people that will be coming 
back. Unless the formalities are com· 
pleted and they are able to come, 
there is no point in lending ships to 
come back empty. 

Shrl B. N. Mukerjee: Would Gov-
ernment giVe us some idea as to the 
number of people who are actually 
yearning to come back to India and 
the number of people whom Govern-
ment can provide facilities for bring-
ing back to India in the near future? 

Shri DineIIh Singh: We are hoping 
to bring back all those Indian na-
tionals who wish to come back. It is 
impossible to give the number pre-
cisely> because there may be cases of 
people who want to come today and 
tomorrow when the situation may 
change suddenly they may wish to 
stay back. It is di1ll.cult to give the 
number. But al I said earlier, it will 
be running into six ftgures-about a 
lakh or so. 

mepJ. Oecupatioa Of ~ VIllap 
by .akIstaD 

*63. Shri N. a. La8kar: Will the 
~rlme Minister be pleased to state: 

(a) whether it is a fact that in spite 
.of repeated representations by the 

State Government a. yell u by the 
Central Government to Pakistan, the 
Pakistan Government have Dot hand-
ed over Boriabari village in Assam 
which ~ been in their adverse ~ 
session since partition; and 

(b) if so, the steps GoVernment are 
taking to regain thia undisputed terri-
tory of ours? 

'!'he Minister of State in the Minis-
try of External AftaJni (Shrimatl 
Labhmi Menon): (a) and (b). A 
statement is laid on the Table of the 
House. 

STATEMENT 

Demarcation in the Goalpara-Rang-
pur sector of AssamlEast Pakistan 
Border was completed in 1956 and the 
boundary pillars in the sector are in 
position. The delineated boundary 
shows the village of Boriabari on the 
Assam side of the border. Elforts 
have been made with the Government 
of Pakistan, at State level and also 
at the Diplomatic level, to persuade 
them to agree to the transference of 
Boriabari village to India, since de-
marcation in this particular sector has 
been completed. Pakistan has taken 
the stand that areas in adverse pos-
session' of India and Pakistan could be 
exchanged only after the entire 
Assam!East Pakistan boundary has 
been demarcated and the strip maps 
etc., properly' signed by the plenipo-
tentiaries of the two Governments. 
Pakistan's view is untenable. The 
Assam Government and the Govern-
ment of India continue to press the 
Pakistan Government to implement 
the Ground Rules in this regard and 
agree to the transfer of Boriabari vil-
lage to Assam. 

Shri N. R. Laskar: From the state-
ment I find that the State Govern-
ment of Assam and the Government 
of India have tried their best to get 
this territory back to us, since 1956 
but it seems that the Pakistan Gov-
ernment are not willing to do so. There 
has been no positive response till 
now. In view of this, I would like to 
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know what our GQvernment proposes 
to do in this regard now. 

Shrimati Lakshmi Menon: There iii 
very little that could be done be<:ause 
they argue from different premises. 
We say that as soon as a place it 
demarcated, it must be handed over 
to the rightful owner. But Pakistani 
Government says that till all the 
border is settled and deman:ated, 
handing over of adverse positions 
should not take place. 

Shri N. R. Laskar: May know 
whether our Government has Bent 
any note to the Government ot Pak-
istan and it so whether any reply 
has been received? 

Shrimati Lakshmi Menon: Yes, Sir: 
we have been reminding them trom 
time to time that this argument ot 
theirs is a violation of the ground 
rules which have already been 
accepted by both the Governments. 

8hri Rameshwar Tantia: How 
many such villages still remain in 
Pakistani occupation? 

Shrimati Lakshmi Menon: I would 
like to have notice of that. But unless 
we have a full picture of adverse 
positions as a result of complete de-
marcation, it is not possible to give 
that. 

Shri S. M. Banerjee: From the 
statement, it is clear that even after 
the survey had been completed Pak-
istan has declined to transfer Boria-
bari. In view of the adamant atti-
tude of Pakistan, I would like to 
know whether the transfer of Beru-
bari will also be delayed so that we 
can see that we get back our land 
from them. 

Shrimati Lakshmi Menon: I have 
already stated the position. It is 
iikely because the same principle 
should apply. 

Ill! ~ ~ : ~ ;Jtq '>iT 'nfr-
~F! 'f; ~ it ~ :;m'!fr <rT~~ f'f:CR"! ~ 
'lit, ~f~ f'f'Cf'fT ~ ~, ff;cri't f~T ~ 
lli[ wr.rT ,mrnr ~<I ~, ~ ~ ? 

Shrimati Lakshmi Menon: The area 
is about a quarter of a square mile. I 
do not know the population. 

Shri P. R. Chakraverti: Is it a fact 
that a recent conference of directors 
of land records for demarcating the 
boundary between Berubari and 
Mahandy had been postponed and it 
so why? ' 

Shrimati Lakshmi Menon: It does 
not arise out of this question. 

Mr. Speaker: I agree. Next ques~ 

tion. 

Pirate Radios in Bhutan 

:+ r Shri Onkar Lal Berwa: 
I Shri Rameshwar Tantia: 

I Shri Dhaon: Shri Bishanchander Seth: 

I Shri Yashpal Singh: Shri S. M. Banerjee: 
I Shri Mohan Swarup: 

·6 •. ~ Shri P. C. Borooah: 
I Shri Gokulananda Mohanty' 

I Shr~ D. C. Sha~a: 

Shn J. B. S. Blst: 
I Shri Bibhuti Mishra: 

\ 
Shri Brij Raj Singh-Kotah: 
Shri Nath Pal: 
L Shri K. N. Tiwary: 

Will the Prime Minister be pleaaed 

to state: 

(a) whether it has come to the 
notice of the Government of India 
that some pirate radios are opel'8.tlng 
in Bhutan; and 

(b) if so, what action Government 
propose to take in this regard? 

The Minister of State in the Minis-
try of External Affairs (Shrimatl· 
Lakshml Menon): (a) and (b). The 
Government of India have received 
such reports. It is understood that 
the Government of Bhutan are taking 
necessary 'action to locate them. 

Ilfi m.m: m<'f.~ : lli[ '>iT <mh: 
'tf~T<i ~<I it 'fiT1l ~, ~. ~ ~ <n: 

If!fT ~~ f;;m<l ~, f~T ~'fiT f;;mif 
~ mf~ ~ lIT<'!.1l \l:T ~ for ~ tf<: 
~ ~~ ~ ~)<I-<Ii'l<l ~T ~ ? 
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""~ ~~ : ,« «<r ~T 'l'QT 

ilRit~ I 

~T 1IfAm: '"'" ,,~ ; ~~ GIT~ it 
for.cr.t lIfTl:'ift f~T<: fofiit ifit ~ ~r.: 
~ f'l"f-fiI;if 'l'R;~ ~ ~ ? 

Shrimati Lakshmi Menon: It iI 
something which is happening ill 
Bhutan and we know nothing about 
it except what we have heard from 
our political officer, namely, that 
there are, pirate stations workine 
there. It is entirely for the Bhutanese 
Government to take the necessary 
action because according to article 2 
of the agreement, it is an internal 
matter which we do not want to in-
terfere with. 

~ 'ii'illm: ""'" iron: 'fin m::;n it 
~ Ofrif.r ~ ~ h-n ~ f;r. ~ .,-) !f'i!T<: 
~"@" ~ 'l"i( f~ I!";r. if; ~ if 'fi"m ~ 
~<: 'Wr<: '1"1'[ ~l'fr~ f'l"~<r ~'fT<: ~"@" 

~ crT 'fin '3<fT>r mif 'io~ of. f<'fl:!; 'fro! 
~r<: ~ 'ff~ <I\~ '3OfllT ~ ? 

Sbrimatl Laksbmi Menon: That is 
. not our responsibility. 

Mr. !!peaker: Has any information 
been received: in favour of which 
country they carry on their propa-
ganda? 

Shrimati . Lakshmi Menon: I have 
no information. 

Shri S. M. BaDerjee: We tabled our 
calling attention notice giving thiI 
information that the pirate stations 
were used by the Chinese for Anti-
Indian propaganda but hon. Minister_ 
says she does not have that informa-
tion. I am sorry we are not able to 
know the correct position. 

Mr. Speaker: Would he put any 
question? 

Shri S. M. BaDerjee: My question 
is whether these stations have been 
doing  pro-Chinese and constant anti-
Indian propaganda. 

The Minister without PortfoUo 
(Shrl Lal Bahadur Shastri): We must 
admit that we do not know tull7 
what they eenerally try to broadcast. 
But it is true that some kind of 
attempt is perhaps made to create a 
wrong impression about India. As 
far as I am aware, the Bhutanese 
Government is very keen and parti-
cular to trace them out and do the 
needful. 

Shri Rameshwar Tutla: Apart 
from Bhutan, may I know if such 
radio stations are working in other 
places also like Sikklm? 

Mr. Speaker: Let us remain ill 
Bhutan now. 

~ mtfi:r ~ : 'fin 'ierif ~T~ 
l\crifT ClTif.6 ~liOT ~ fq; ~r~ ~T m 
'lWft ~T it ~if ~~T ~T 'fi"r <rcrr 
<'!11Tit ? 'fin B"~ ~ ~if ~~T ~~ifr 'fOl 
<rcrr ~ ~ f<'fl:!; 'fro! ~r<: ~ ~ 
lfPrT ~ ? 

eff """ ~~ ~ : mm <iT 
~ ;r."@" ~ f~ ~ q-or Of<irillT, ilrf~if 

qm ~ ~« if ~<:T ~ ~, crr ~ 
,",<:~~if:a;:r~TFT~'f.~ I 

Shri P. C. Borooah: May I know 
if the coded me.ssages from these 
transmitters have been intercepted 
and deciphered and if so, what is 
the theme of those messages? 

Shrl Lal Bahadur Shastri: No, Sir. 

~T ,,"0 ,,"0 roT : i't ~ .,-rORr 
'fT~r ~ f~ f~r m<: ~~~T ~! if 
'fro! m'r.T~ ~T .,.i 'frfi!Gf~lT m'ffi ~, 

If!rT '1"1'[ ~if "I't-:rr ~T 5T~<: ~, ~.m 

~; lif~ ~i, crT If!rT :nI ~ ~ m f<r.<rr ~ rn 
~~ ~ if 'fin <riJTlIT ~ ? ~r ~.,. 

tfslfr ~ ~ 'ff~ ~ccr "I'~if 'fT ll"m,6 
fiI;it ~~; lift &'t, crT ~ 'fin t ? 

~T \'f'R'! ~ mr.ri : :nIt:r 'J;U 

ilftu crT I!~ ~ ~r ~ I ~'f.'" ~>n" 



JUNE 1, 1984 01'11.1 Answers 192 

1'IT"I,1f m~T, oT ~~ iIT't it :1iw ~o 
\ilfm 'Iil;rt" \IT ~.m'l<f ;r~1 ~ I 

ShrI D. C. Sharma: We hllve a ape-
cia! treaty with Bhutan. May I know 
whether in the l~t of that special 
treaty, it does iIlot become of us to 
find out whether these radio stations 
are carryin~ on anti-Indian propa-
ganda and what the Government of 
India can do to stop this kind of 
propagandll? 

Shri Lal Bahadur Shastri: As I 
:IIaid, we will be certainly willing to 
help the Bhutllnese Government. We 
might even consider IlUlremng it to 
them. 

'" llio ;no f~, : it «T~'tc ~y 
~~;r f~i\' Wry ~ 'f:T'II" In: <.~ ~ ifi<: 
_ 1Ii''!;r-'I>'r'l ~f "iffIfTit Wii\' 5I"m<:Vl" rn ~ ? 
!flIT q <m:;rt" 'I>'C <ic;s-or{;;r ~r in,-a-~ 
1fT !T~i "iff 51""11"<: 'Hilt ~ ? 

'" om'f ~~ ~) : ~<Rl .q)U 

oT~~~ij;iIT'tit ~l;rOT ~'l>-a- I 
,n'fi";; ~"ff 'I>)fmr ~ ~m it ~T<ff ~ I 

il;m ;rir ~ f'f> 'TCT;r i't ~f ~--m-: ~ 
it "iff il;IJT g-'m '!>ml t I t:J;-r ~ i'\" ~ 
~To ~. i!'~ .;:r 'for'll" ' .. <:'IT t ,'fif;-
';,«:it;, 'ifi'!;) ~ ~"AT ~T t;ir f'fi" I!;'fi" 

~~¢t~Vlit'fi"mr~Ill:If'fi")~'fi"T 

'f;fT "f'TT'IT t tiT<: ~~ '1» iC'li"'IT t I 
~m f; it i't 'fi"i{T ~, ~IJ 'l>T 'fOT OI"rrrlt 
'fi"T ;p:) 'l>lfmr ;tT ;;CTilor) ~"R ~~ iIT't it 
'leI'f m'fi"T<: ;tT 'iU 'II"~ '1» ~ I 

Shri Nath Pai: Is it not a fact that 
there are as many as six pirate sta-
tions according to the monitoring 
system in India and this is part of a 
major conspiracy to subvert the· 
whole of Bhutan first by anti-Indian 
propaganda and secondly. by weaken-
ing the morale of the Bhutanese? 

Shri Lal Baha!lur Shastri: There 
may be; I am inclined to agree with 
the hon. Member. I cannot say 'no' 
to it. 

11ft ~ ~ : 1I"T;r;f\1T ~;ft 

~ ltlli~~f'f. ti-R'r-H ~T~ 

q~ ;rj"q, or ll:1I" 'fOT ;;rTfTllii" I JIT;r 
~ f'li ~r;r m:'I>r~ ~'II" ~ ~1I"m" 

;r(f ~m- ~, 01 flIT ~ ~)-(m-r 
5I"TitiT;sr '(~) em ll:1m ~'iT ~'t"( 5'11" ~~ 
'l>T~ifi~l~? 

'" <'m!' ~~, : Ij'ij"{ qrf'l>-
m;:r 1!;;iT~m-;r 5I"~~r ~, m ~ '1>1 
~~ -.:j'~? 'Ttl"( 1I"T~T!T ij"~~ Iii ~ 
fOl"~ m-mr;r ;;rr;rr 'f". m ~ ~ ~~ 
;;rr~;f? 

'" If!i11I1\''f f~ : ~~.-( q (T ~q:i!:) 

~.-rrf ",TiT, iJl it ~!lH ~ I 

'" .. : ~~r;; it m'tc 'tf~c ~ 

iHU "ifn:<f i!; fv"ITlIi 'lTT srtim'~T ~Tm t, 
If!TT "ifn:G ~"( ;tT ~I<: ~ ~ 'l>r ",-q-Tor 

f~ iiliOT ~ !IT orii ? 

"T 01"1'<'1" ~ mt'lfT : ~~ ~m 
'll"T~ it. iIT't it eft it ~or ~1 ~ ~oT 
~, ~fr.;; ll:1I"TU !Tll: '!;r;r ~'r"( 'I>~ Olf ~ f'f> 
'I1'f7'J i;j; NOTT$ ;;fr 5I"'iIT'l: ir, ~I'f ~ 'fi"T 
;;corTi[ ~'fi't tf~',· ~ ~ I 

"-'I) or~ : ~m ~I ~T ~ !IT ~ ? 

'" om'f ~ ~, : it ~~'I>T 
;;r<tl"ir ;;{r ~ ~oT ~ I 

Shri S. 'N. Chaturvedi: May I know 
if our Government have made· any 
representation to the Government of 
Bhutan about these broadcasts by 
these pirate radios? 

ShrI Lal Bahad.ar Shastri: We have 
talked to them. But as I said, we 
might even take it up further with 
them. 

8hr1 A. P. laiD: For combating 
such propaganda, is Government try-
ing to do counter-broadcasting or 
anything like that? 
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Shri La! BUadur ShastI'i: We wili 
certainly consider the suggestion. 
But I might say that they are not 
really very effective. Yet, we will 
consider the suggestion. 

Inliltration of Nap BCllltilee 

+ 
;,5 J Shrimatl Jy~ ChaRa: 
l.Dr. L. M. SlD&'hvl: 

Will the Minister of Defence be 
pleased to refer to the statement made 
by him on the 6th May, 1964 in reply 
to the CaJline Attention Notice and 
state: 

(a) whether the Naga Hostiles who 
entered the Indian territory some time 
ago have since been apprehended; 
and 

(b) if so, their number and the 
description of arms found in their 
possession? 

The Deputy MiJlister in the Minis-
try of Defence (Shri D. R. ChanD): 
(a) No, Sir. 

(b) Does not arbe. 

Shrimati Jyotma ChaDda: May 
know whether the Government have 
any information that 400 Nag. hos-
tiles who tried to enter India from 
Manipur border very recently have 
entered from any other point or not? 

The Minister of Defence (Shri Y. B. 
ChaVall): I have mad" a statement 
on the floor of the House in the last 
session that one gang has entered. 
It is particularly about this gang that 
this question was asked. We have 
not been able to apprehend 
them as such. But certainly we have 
had certain encounters in the sectors 
in which they were operating and 
some of them were killed. But I 
cannot say whether they ;formed part 
of this particular gang or not. 

Shri S. M. Banerjee: During the 
calling attention, the questior. wal 
put to the Minister whether they were 
carrying arms supplied by Pakistan 
or any other foreign arms. I want 

to know whether the arms have beeD 
identified and whether they were 
supplied by Pakistan or other foreign 
powers? 

Shri Y. B. Chavaa: It is difficult to 
say whether they were supplied by 
Pakistan or not. 

Mr. Speaker: The question is whe-
ther they were of some foreign make. 

'Shri Y. B. CIIa .... n: That statement 
have already made that they were 
given arms by Pakistan; there was 
no doubt about that. I am saying 
that certain persons were apprehen-
ded and certain arms were captured, 
but it is difll.cult to say whether they 
were supplied by Pakistan. 

Shri S. M. Banerjee: I want to know 
the nature of the arm., whether they 
were made by U.S.A., U.K., the Soviet 
Union or any other country. 

Mr. Speaker: Is it possible to reply 
to that? 

Shri Y. B. Cha .... a: It is not possible. 

Shrl Basamatari: How can he ny 
it is not possible? 

Mr. Speaker: I am not saying it is 
not possible.' I asked whether it is 
possible for him to reply to that 
question. (Interruptions). 

"l) ifm fmr fq-l;oft : ~'<I" {;J 
;mrr f~lf~ 1(; "fT1f o;ft;:r ~ '1Tf~ 

;r. ~;IT -;rror if lIf~ ~ ~ <:H ? 
Shri Y. B. Chavan: We have no 
information; I think it is not true. 

Shri Basamatari: Since there has 
been some encounter with the Naga 
hostiles, may I know whether the 
activities of the hostiles have in-
creased or decreased? 

Shri Y. B. ChavaD: My general as-
sessment of the situation is that there 
was rather intensified activity in the 
month of January. After that this 
activity has come down, but even 
then I can say it is of the general 
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level as it was going on for years to-
aether. . 

ShrimaU Savitri Nipm: May I 
know how many hostile Nagas have 
surrendered so far and what treat-
ment has been given to them? 

Mr. Speaker: That would be a dift-
erent thing. I do -not allow that. 

-t\' ~ ~ ~: lfl'fifr!:r '#'r 
~ if ~iliT ~ fit; "IllTT fqiJf~ii 1(; m:; ~ 

~~ifl(~ I il~~~~ 
f'l\'iti[~f~~iFirq'R~ 

i\' ~ iF mdt f.i:cf.t &f~ 'f~ ~ i 

Sbri :1'. a. Chavan: I have some in-
formatiOIl a80ut it. The recoveriel 
of arIIIII and ammunition from Naaa 
hostiles in the last few months have 
been as follows: In February, 1964--
. 303 rifles 4, pistol revolver I, Japanese 
rifle I, guns (various types) 12, am-
munition (various types) 46 rounds, 
12 bore iUns cartridges 3 and gren-
ades 6. In March 1964--Air rifle I, 
.303 rifles 3, pistol revolver 1, guns 
(various types) 10, .410 musket 1, 
ammunition (various types) 123 
rounds and grenades 2. April 
1964--Rifles (various types) 33, 
guns (various types) 16, Projector 
Strim 1, ammunition (various types) 
1866 rounds, 12 bore cartridges 9 and 
grenade 1. May 1964 (1st to 21st)-
SBBL guns 3, DBBL gun 1, .303 am-
munition 10 rOlJ.nds, 12 bore cartridg-
es 4, and grenade 1. Some electric 
wire, gun powder, equipmeni detona-
tors, clothing, etc. were also recover-
ed. My inference is, naturally, some 
of these electric wire, gun powder, 
equipment detonators should be from 
Pakistan. 

Mr. Speaker: Next question. 

8hri Ka~ur Singh: Sir, I would sug-
gest that Starred Question No. 90, 
which is on the same subject, may be 
taken up with Starred Question 
No. 66. 

Mr. Speaker: If it is convenient, 
both may be taken up tOietber.. 

~flftf ~ ,mfiIn 

+ 
r~~R:~ 
l'lr <fo ;to ~ : 
I ~ 11"0 ,,"0 fi«t 

1 ~r <fTf,","r mil" : 
*~~. 'lr mrr : 

l'lr~lfm : 
I ~ ~ f~ 1fiPI<f : 

lill!i<liiI,.1I< ~ ~ : 
WTo "0 'l~: 

Ifl:IT ~ IIfTt smT<!f lTa"r ~ <rrrf.\" 
~"r If'fT ~ f'l\': 

('1\') ~ iF ~ "rif"r sr;m: '1\'1 
!WriIT 'I\'<:;l iF for it wf.fim;;fr -:rnfllCl: 
<'Pff.t it ~ n'Ii lflI" [ ~Ilfa g"{ ~ ; 

(iii" ) it ,rnflf~ 'T&~ 'P&T 'I\'&T 
<'f1TTit ~iT q'R Wh: 'li"i illfiffi f'f>CfifT 
. ~)If!; q'R 

(IT) lflI"T H ~~.; iF f;:rlt 'l\'y"{ 
mlf fq~'T1f ~T;tT ~ ~ ? 

~ lII'R: Jr~ ~~ " ~_ 
ottrr (~ mIf ~) : ('1\') q'R (\I). 
(~) ~ ~ fi11liz ~ooo f~);ne 
~q,i<fm 

~ ~m~ <it ~ iF forit 
lII'1'R ~ ~ q'R """ ~ fq,m: ~ ~T ~ I 

( ~) ~ ~ fi11liZ ~ 0  0 f~);ne 

~cr '"""~~ 
~ 'I\'T ~-~T ~ 'f~'l,ilIT 

~ I ;;prf.t ;t\' lfl;f'tf'i!' >iTlfi[ all' ;;ft >iTT <:&T 

~I 

(~) m.r. ;5 o;m mer, ~oo filr.:rr-
lfIZ ~ mi_" ,Wf\~~ 

~ ~ <'I'~:jjr ~~ q'R wm 
~ f'fi' 'QTTEI' i[T 'I\'~ ~ <'I'ifiT I <rr'lfr It 
~m~ <it CIf<rNr tTT a'lm:! tf'f'l'lff!r 
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~;r~ I ~~<it'il:"U~~ 
f;;rit fmrr ~ ~ f~ <ir ~1m ~ I 

(tr) ri'!>RT ;r,;r"r<rf it 9 0  0  0 f'li<'f:-
<m: lfrf~-<fq ~i~~ ortTf.t ~ f;;rit 
'! ~ ~ <infrn'fi"ll' ~~ <it ~ I 
3m: f;;r;r 'I!W ~iCU "', ;m"i. f'f.'lTT 
~t~f;;rit fIif<t\'~ciT~ 

'l'~llf ri'r:;r.rr it, "l'T'f."r~r ~ f;;rit 

~g~~~"UfWit~1 

[(a) and (b) 0) 1000 kw medium-
wave transmitter near Calcutta,-
Offers received for supply of this 
transmitter are under examination. 

(ii) 100 kw mediumwave transmit-
ter near Simla.-Transmitting equip-
ment has been received. Suitable 
site is under flnalisation. 

(iii) Seven 100 kw shortwave tI·uns-
mitters at Delhi.-Two 'transmitters 
are under installation and are likely 
to be commissioned shortly. Provi-
sion for the remaining five transmit-
ters has been made in the Third Five 
Year Plan. Implementation of thitl 
scheme is awaiting release of foreign 
exchange. 

(c) Planning Commission have ap-
proved an additional allocation of 
Rs. 1 crore for installation of the 
1000 kw medium-wave transmitter. 
Provision for the other transmitters 
mentioned above is included in the 
approved Third Plan allocation for 
All India Radio.] 

High Power Transmitter from 
U.S.S.R. 

+ r Shri P. C. Borooah: Shri Naval Prabhakar: 
*90 J Shri Mol1amlDad Elias: 
. I Shri P Vellkatasubbaiah: 
I Shri R. Barua: 
L Shri R. S. Pandey: 

Will the Minister of bformatlon 
and Broadeaating be pleased to state: 

(a) whether the U.S.S.R. has lately 
offered to sell a 1,000 Kwt. Transmit-. 
ter to India on Rupee Payment; 

(b) if so, on what precise terms; 
and . 

(c) Government's reaetion to this 
offer? 

The Depnty Minister in the MbiIs-
try of lDtormatioD and Broadeasting 
(Shri Sham Nath): (a) Yes, Sir. 

(b) Detaill of terms are not yet 
available. 

(C) The matter is under considera-
tion. 

15fT lI'~ ~T: It "ITiRT 
~ ~ f.!; 1froI' ~ ~ ~ fq 
f;m m q mlA\" ~ ~ 
~ foro: i~ 1'ffif it, ~ it ~ i!t ~ oiq 
'tiT m f.!;lJ ~ q srrq ~ ~ ll'R 
1froI' ~ 'R <'f'I!; t« If!: ~ fm 
~~? 

'"~: :it?:~if ~If!:m 

~ ~T ~ ~iR ~:it ~~~. ~ 

1fl1f~ ~ ~ ... If!: ~ it ~ ~, 
if "I1i1rnT j, 1{'f~ ~ t I  . 

'" jr~~ mt'lrT: ~ ~ ..". 

~~~+ 

'" orT'r onf : ~ ~ it 'fir 'f>~T 
~ <it 'f>~ ~T ~,m~ 

~it<m~? 

15fT lI'~ mro:~.m- w 
fWrl1rr ;;rr '®.' t? 

~",!:.m q-,fi (.:rT ~ ~ 
~) : rn ~i1T .nt it, • ~ 'Iff ~ I 
~ ~:a'lJ q ftm ~ ~ flr fll;dl' 'if"'p' 
i!i1<:!lr~~? ~~'f>~iTf'l\'<it~ 

lfi~ I ~lfi"iT'f>lfifm"i~""''Iilt 
~~fl' ~1;f' ir<f'r ! flfi ..-or ~ i!i1' ~ 
U1'T'f.t If!: ~fiW: ;;~ '!>'0T "lTfffit I ~ 
~ ~ ~ ~iT <it ~ fimT 'Ii't ~, 
~ ~ o;rr;;r ~m ~ ~ ~ 

foro: I ~lfi9' W q;ffi ~;;r ~ .z~fr t f'f> 
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~4i1 ~ ~;;n ~t I <ITti ~i~ 

~1W~ 'tTe it ~ I m"l' ~ 'iiI;:: ~ 
l~ft ~ if ~ 1fIWT~) ~T ~ ~ 'if) 
~ ~ ~ ~~ 'R: ~ f<f>'I.TT 

liII'~ I ~ ~ ~fi: I!i1T tTit it \;'~¢i 
*mor ~, I/tfr ~, it ~ ~.J f3 {~ 
~ ~ p.joql(IEf,iI ~ ~ ~ ~~i ~ 

om: if fI' ~ ;;r~ <fi ~ 1f!Tf~ i!lf 
{TlfT I 

lilT Sf~\1: mf1ff : 'f7n l1'~ ~"t t 
fif; it ~r !n: ~ ~, ~if it ~ ;:r'!' ~ ~ 
~<'ll' if;T t~ f;;rij' ~ ~ ~ g'ff t, 
'3'i'f<1i1 '3'<tm ~ J;ff'tf<1i ~~ 7f.T ~~ 

f;;m ~ ~ sr~ g'IIT~, ~~ !iJ 
~ ~ 7f.TfflT'< ~ ~ 'tf~ ~ 

fif;~~~~"t~~? 

lilT ~<~ ~ f~ : ~'J +rTli~ it 
flJ 1f<'fl~rft ~ I ~ it ~ 'IJ'lr t 
~'<T« 11'1" fa! tf"<'ff~If"t ~'1'f t I .rr-i l1'~ 
t ft 11" ~ ~ orr ,,"~ii'l fllf~1" t 
'3'i'{if l\'t 'if) ~1W ~ i1ft ,,~ !pi 'li~" 
~nfl 'I\'~ ~ !lu~if ","t ~"'f'irn .,~ 
~, 'il" I ~ ~, ifq~ cmn !f~1 ~ ~ij'''t ~ 
~-it l1'~ ~~If"t~ ~'fT 'iT I ':Iii 'liT~'I' 
~~ <1im:i ij, tfc;f ~r ij;;r~ lt~ 
h< qm ~ I <1il1re' if en .,~ ~'I' 
~if~'lii~ .... 

lilt ~o Slo ;f;f: llilli (f; <tor f~ 

iI<'t'T€t ;;rr -q ~ I mtA-'" ~ 'iT f<1i ifflAT 
~f<1i ~ ~ I 

.n m'lf~ f~: it iITlf ~ ~ 
~~ I ~;;ft~~crn~lI"Rr~l 

~rn t I 

Shri S. C. SlIDIaBta: May I knDW 
whether we have sufficient numbef of 
efficient technical personnel to handle 
these instruments? It not, what ar-
rangements have been made for their 
training? 

Sbri Sham Nath: As soon as the 
equipment is available, personnel will 
be trained and engaged. 

lilt q-0 \'rT 0 f'~t: ~ ~~T( 

f<1i<'i'rcrtc it; ~t~'if:c'{ it; f~ ..r. ~~. ~ 
t~ I!I'Tm" ~ ~ W fCl<1l'Cf ~ lfT"'I' 9'IIT ~, 
lift ~ <fi ~ <..~ 'iT it",if; "'i'f fq.;n"<T'i:., 
~ 'IlfT ~, l1'fG: <rit' <f: lflrT;;W ~ .. fG: 
~'" w? 
lilt ~~ .,mQ"Gf ~: itif Ii~ 'f.'l!T 

'iT f<1i ~'( '11'i;fil1' ,,~ ~ ~i"."'>i 

tIT(1IT >rt en ,,'-(; ~I;f ~; ""'~ ~ 
~lfT I 

Maharajiumar Vijaya ABancla: My 
question is not about the tender. I 
would like to know how the machines 
that we intend getting will be able 
to jam the broadcasts made by the 
Chinese. 

Sbri Sham Nath: It is not a question 
of jamming only. It is more a ques-
tion of our having broadcasts direc-
ted to the South-east Asian countries. 

Shrt ilart Vishnu Kamath: With 
regard to the installation of this high-
power transmitter does Government 
propose to enter into any agreement 
with any of the foreign governments 
and, if so, which particular features· 
or terms and conditions of the Voire 
Of America Agreement which was 
at first signed and then scr.apped, will 
not be incorporated in this agree-
ment with that foreign country? 

Shri Satya Narayan SIDha: The 
Voice of America .Agreement is a 
thing of the past. NDW we are going 
to purchase transmitte:'s from other 
countries and there will be no strings; 
nothing at that kind. We are going 
to purchase them from those coun-
tries from where it is suitable. Wher-
ever it will be cheaper, and the sup-
ply will be better and quicker, we-
will have it. 

Shrimati SavHrt Nigam: May I 
know whether Government is aware' 
that many frequencies are being lost 



201 Oral Answers JYAISTHA 11, 1886 (SAKA) Oral Answers 202: 

because of the delay in establishing 
these transmitters? Keeping in view 
the urgency of this aspect, how much 
more time is likely to be taken up by 
Government fOr the establishment of 
these transmitters? 

Shrl Satya Narayan Sinha: We Qre 
anxious to have them. Unfortu-
nately, because of the Voice of 
America agreement, things have been 
delayed. Now we are trying to nego-
tiate as expeditiously as possible. But, 
after all, these things are not ready-
made. Whichever country will supply 
as early as possible of courSe among 
the rupee payment countries, we will 
take it from that country, even if the 
price is a little higher. Because, time 
is the more important factor for us. 

Shri P. C. Borooah: May I know 
whether the VOA Agreement has been 
finally abandoned? 

Shri Satya Narayan SiIIha: It was 
buried long ago. 

'" q-o ,,"0 ~ : f;;r;r m ~ 

<!rt ~ ~, ro ~'f it ~ ;;fMiI 'lfi ~ 
~ ? ffi ~ 'lfi ~~ H", '3'~ ~S1: it OTT 
"'Trn'f~~~~~~'f>I'f~~m­

~ m-'3~ it ~ 'lft qm f~ tflfT ~ f'" 
~m~~~mr~? 

"'~~~:if.t~~f.t; 
~ m 'tit ~ ~ ;r~ ~ orr 
Wf>ffi ~ I 

Shri P. Venkatasubbaiah: May 
know whether the high-power trans-
mitters that have been offered by 
USSR are on deferred payment or 
rupee payment? 

Mr. Speaker: Let Government con-
sider and take a· decision. Some time 
must be given to the Government 
also. 

Shri S. N. Chaturvedi: May I know 
whether the representatives of the 
tendering parties were present when 
the tenders were opened! If so, have 
they not all the information which 
has been denied to the House. 

Shri Sham Nath: When the tenders 
were opened, representatives of some 
of the tenderers were present. 

'" lIio ;no f<l1m:' : ~~ 1l'lff-r 
it ~ ~ it ;;mfi ~ "q'ff", ~ 
~ if;T lfIlr.TT ~ ~ I ffi ~~ 

~ 'R ~r< 1f."': ~, ~ f", ~ ~i, 
~~iti!T~~~#t'IiTi!fiTIf 

SI'ro'li f~ ~? 

VQfIR~~:q~~~~1 

.. ~ ftIl ",~,,,,, : #r ~ 
~<f'i>~~irI '<r~ ~~iT ~ I 

'" ~ omrq1lf ~ : ~ '<r~~ 
~ ~ ~ '<r~ ~ f;r~ it ~4T ~ 
oriT.ft I 

Shri Nath Pai: Was Illl)' date fixed 
for receiving tenders; if so, what was 
the date, were any tenders received 
after that date and, if so, from what 
country? 

Shri Satya Narayan Sinha: I will 
not be able to give all these details. 

Shri Nath Pai: On a point of order, 
Sir. I am sorry, it is not strictly a 
point of order, but I want your help. 
I asked a very' simple and specific 
question, the question being whether 
any date was fixed for ·receiving ten-
ders; if so, what that date was and 
if any tenders were received after that. 
date. This should be very simple and 
easy to answer. 

Shri Sham Nath: Sir, a date was 
fixed by which tenders were to be 
received aDd that date was 24th 
March, 1964. 

Shrl Nath Pal: Were tendPrs re-
ceived after that date? 

8hr1 Sham Nath: One. tender was 
received afterwards; but that tender 
w·as posted earlier and, therefore, it 
was taken into consideration. 

'" ~ ~ : ~~ ~~ it ~ 
~ f~ 'Ifln' f'" ~ iii ~i\ ¢~ 
i!fiTIf 'fi': ~t & ifJ'!<: ~ a;q;:, <'IT 
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"l' ~ lI'm1fV\' ~: ~.fT ~ 
¢~ '1fT 'fl"Cn: ifllT ~ li~ crT ~ '1dT 
or@' 'fll"Tf>r. ~ m ~ <d;r it q;f; 
~~I~~~~f"'~ 

~ ~:<:: f<~ 'liT ~tf,,+re<: fl1<i mit 
aT f~ 10 00 it \i'l" W1'ft ~ ~ 
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Activities of the Hostile Naps 

+ 
rShri S. M. Baaer;iee: 
i Shri Bishwanath Roy: 

I Shri BaI KristuIa Siqh: Shri p. C. Borooah: 
I Shri Rishang KeJshing: 
\ 
Shri P. R. Chakraverti: 
Shrimati Savitri Nigam: 
I Shri BishanehaDder Seth: .. .". i Shri Rameshwar Tantia: 
Shri Dhaon: 
I Shri Maheswar Nalk: 

\ 
Shri R. Barna: 
Shri Hukam Chand 
I Kachhavalya: 

I Shri M. Rampure: Shri D. D. Mantri: 
L Shri Hem Barna: 

Will the Minister of Defence be 
.pleased to state: 

(a) whether Naga hostiles have re-
cently intensified their activities; 

(b) if so, whether there is a regu-
lar supply of arms to them by Pak-
istan; and 

(c) whether any reply has been 
received to the protest note lodged by 
India with Pakistan in this regard? 

The Depnty Minister in the Minis-
try of Defence (Shri D. R. Chavan): 
(a) There is no evidence to shoW 
that the N aga hostiles have recently 
intensified their activities. However, 
their usual activities, involving terro-
rism, intimidation of loyal Nagas, ex-
tortion of money from civilians, 
dacoities and occasional firing on 
security columns and p06ts, continue. 

(b) Two hostile gangs have return-
ed to Nagaland, and the third is re-
ported to be on its way back· from 
East Pakistan after receiving train-
ing and collecting weapons, ammuni-
tion, explosives and equipment. 

(c) No, Sir. 

An Hon. Member: Sir, Question No. 
73 may also be taken up along with 
this question. 

Shri S. M. Baner;iee: May I know 
whether it is a fact that these Naga 
hostiles have agreed to declare a 
cease-fire on certain conditions' if so 
what are those conditions and' Gov~ 
ernment's reaction thereto? 

The Minister or Defence (Shrl Y. B. 
Chavan): At present I have no infor-
mation, but certainl), some informa-
tion was sent to us by the External 
Affairs Ministry. I think, this ques-
tion has to be directed to that :\l:inis-
try . 

Shri S. M. Baner;iee: My question 
was not this but the previous 'lne to 
which my name was not added. I ~an 
understand the Defence Minister ans-
wering that, but this question was 
specifically addressed to the Prime 
Minister and not to the Defence Minis_ 
ter. If this question cannot be ans-
wered as a supplementary to this and 
if We have to ask a fresh question, 
there is no use in answering this. 

Mr. Speaker: There might be ,)ther 
questions. 

Shri S. M. Banerjee: May I know 
whether it is a fact that these hostilell 
are still guided by Mr. Phizo's instruc-
tions ..... . 

Mr. Speaker: That particular lU~S­

tion which he has asked is covered by 
Question No. 73. 

Shri S. M. Banerjee: Will he answer 
Question No. 73? 

Mr. Speaker: Yes. 

Shri S. M. Banerjee: May I know 
whether it is a fact that these hos-
tiles are still guided by Mr. Phizo's 
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in~tructions; if so, what is the in-
Iv. mation with the Government Of 
India and whether Rev. Michael SCott 
who, according to the late lamented 
Prime Minister ..... . 

Mr. Speaker: All that is covered by 
Question No. 73. 

Sbri S. M. Banerjee: As some hon. 
Member said, Question No. 73 also 
should be answered along with this. 

Mr. Speaker: That is for the Prime 
Minister to answer. How can I take 
them up together? 

Shri S. M. Banerjee: What positive 
st,e.ps have ·been taken to bring the 
Naga hostiles into our fold and will 
the pOlicy pursued by the late Shri 
Nehru be pursued hereafter? 

Shri Y. B. Cbavan: As far as the 
Defence Ministl")' are concerned, we 
are concerned about the operations of 
the Army there along with the Pollce 
forct' which is located under its eDD-
trol. We are continuing the same 
policy that was in force before. 

'lit11Pf'-' ~ : it ~ 
~~fipn;f H~~ ~~(fifi~ 

~fm"l<:¥, f'li<fit~lIl'I>'T~ 

'I>'T, f't7oFft ~ ~ ¥f dR f.t;a;:fr 
<r-r l'('if q.; ¢ ... ~ I 

Shri Y. B. Chavan: I hav e DO in-
formation on this point aDd eVen if 
] had, I would not be disclosing it. 

Sbri SweU: The Deputy Defence 
Minister has just now stated that 
therE' is no evidence to show that 
ther€ has been intensification of hos-
tilitias from the Naga hostiles. May 
I know whether it is a fact that on 
May 13 at a place called Ching Jaroi 
in the Ukhrul sub-division of Mani-
pur there was an encounter between 
the Naga hostiles and our security 
torces in which two were killed, that 
:a few days before that there were 
various other encounters in which 
more of our security, forces, accord.-
.in/! to the paper reports, have been 

758 (Ai) lBD-12. 

killed and a few days before that 
the Naga hostiles fired at one of our 
trains? 

8hri D. R. Chavan: If my hon. 
friend referred to the answer wbich 
I have just now read, he will find 
that it is mentioned, namely-

"However, their usual activities, 
involving terrorism, intimidation of 
loyal Nagas, extortion of money 
from civilians, dacoities and occa-
sional firing on security columns .1Ild 
posts, continue." 

So, that I have mentioned already. 

Shri Sweu: I am not speaking 
about dacoities aDd all that. I am 
speaking about full-scale encounters 
between the Naga hostiles and our 
security forces. There is a big diffe-
rence between the two: 

Sbri Y. B. Cllavan: I did mentioD 
when I replied to an earlier question 
that encounters continue to take 
place. Sometimes our security forces 
are also vicitims of their attaclrs; 
sometimes a large number of hostiles 
are victims of our attack. So, the 
enc:ounters continue. 

Shri Blshwanath BoT: May I know 
whether as a result of the steps taken 
by the Government against the re-
cent activities of the hostile Nagas 
any sort of weakness is coming in the 
activities of the Nagas or any sort of 
gesture Of surrender . is made by 
them? 

Shri Y. B. Chavan: do not see 
any indication of that sort of a situ-
ation. 

8bri p. C.~: Row many en-
counters have taken place sinCe the 
peace talks between the Rev. Michael 
Scott and others aDd what is the loss 
of lives and property therein? 

Shri Y. B. Cbavan: I have no spe-
cific and detailed information on this 
point. If a notice is given, certainly 
;r will give that information. 

Shrimati Savttri N" ....... : When 
constant patrolling is going on on CUI' 
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borders, from what point do hostile 
Nagas go to Pakistan or Burma? What 
is the place from where they escape 
and come back? 

Shri Y. B. Chavan: The difficulty is 
that most of the Nagaland area is a 
very hard, difficult, mountainous ter-
rain. It is difficult to keep vigil on 
every inch of the border. Sometimes 
they go out from the Manipur cor-
ner; sometimes from the Burmese 
corner. It is rather difficult to say 
which corner they choose. 

Shri P. R. Chakraverti: May 
know whether at the last conference 
of Home Ministers this 'question of 
Pakistan supplying arms to the Naga 
hostiles and giving them training was 
taken up with the Pakistan Home 
Minister? 

Shri Y. B. Chavan: According to 
m"y information, this point was not 
taken up. 

Shri Iqbal SiBgh: May 11 know the 
tYPe of arms that have been captur-
ed from the hostile Nagas and the 
country of their origin? 

Shri Y. B. Chavan: I said just now 
while answering another question 
that some arms and ammwiition were 
certainly captured, but it is difticult 
to identify exactly the countries from 
which they have come. 

Shri Basamatari: In reply to part 
(c) the Deputy Minister said 'No'. 
May I know whether they have ascer-
tained from Pakistan, since it is re-
ported in the papers that after the 
demise of the late Prime Minister and 
the visit of Sheikh Abdullah they 
have changed their attitude, as to the 
reaction of Pakistan to these activi-
ties? 

Sbrl Y. B. Chavan: We have pro-
tested about it and no reply has been 
received. That information has been 
given. 

SUi Raaca: May I know if the 
Government, at any time, ascertained 
from the forces on the spot whether 
all this interest that we have been 
taking in this House has not been 

encouraging the hostiles in exaggerat-
ing their own importance and their 
activities and in that way continuing 
their hostilities against us? 

Shri Y. B. Chavan: r do not think 
that has any relation with the in-
tensification of the Nagas' activities. 

Bonus CommissiOIl Report 

+ 
r Shri D. C. Sharma: 
I Shri Rameshwar Tantia: 
I Shri Onkar Lal Berwa: 
I Shri Dhaon: 
I Shri Yashpal Singh: 
I Shri Gokaran Prasad: 
I Shri S. M Banerjee: 
I Shri Gokulananda Mohanty, 

I Shri J. B. S. Bist: Shri Mohsin: 
I Shri A. S. Saigal: 

*68. ~ Shri P. R. Chakraverti: 
I Shrimati Savitri Nigam: 
I Shri R. Barua: 
I Shri Huk~ Chand 
I Ka.chhavaiya: 
I Shri Moh~m8d Elias: 
I Shri M. Rampure: 
I Shri D.  D. Mantri: 

l Shri Indrajit Gupta: Shri Dinell Bhattacharya: 

Will the Minister of Labour aad 
Employment be pleased to state: 

(a) whether any decision has been 
taken on the recommendations of the 
Bonus Commission; and 

(b) if so, the broad outliiles of the 
steps taken to implement the ~e 
both in the Private and Public Sec-
tors? 

The "Deputy Minister ill the Minis-
try of Labour and Employment (Shri 
R. K. Malvjya): (a) and (b). The 
recommendations madeby' the Bonus 
Commission are under . examinatioa. 
Decisions on them will be taken as 
expeditiously as possible. 

SIu1 D. C. Sharma: May I know 
what are the recommendations which 
have caused controversy and what 
are the recommendatiOns that have 
been broadly accepted by the JCmIs-
try by this time? 
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Shri R. K. Malviya: There are som41 
such recommendations. But it is the 
minute of dissent which has caused 
delay. 

Shri D. C. Sharma: What are the 
recommendations in the minute of 
dissent that are being studied &nd 
may I know by what time those con-
troversies will be resolved? 

Shri R. It. Malviya: The minute of 
dissent has also been circulated along 
with the report to the hon. Members. 
The main recommendations in the 
minute of dissent were, firstly, that 
the Commission did not allow the 
Super Profits Tax as a prior charge 
and secondly. . ...•. 

Mr. Speaker: If it has already been 
circulated, it need not be repeated. 

Shri Ram.eshwar Tantia: May I 
know whether any objection has been 
received by the Government against 
the Bonus Commission's recommenda-
tions particularly for the return on 
the capital and, if so, what is the reac-
tion of the Government? 

Shri It. K. Malviya: I will not be 
able to say whether any objection has 
. been raised on this particular subject. 
But some objections have been re-
ceived. 

~, al~ ,"",."{'IIT : ~ ~ iI'r.r~ 

~ ~ fuTi tn: f;;r~n:;;r;; ..,....,.-

~ q<i~r<l if '1ft a'f<'l' f't;I:rr ~; m-
;r~. m ~ 'fiT ~ "f>'T<1Jr ~ ? 

11ft ~o fil;o ~: ~ 'fiT 

'l'm'I" lfT oro if@ QTiIT 0Iif <f'fi" f'f 
f;:tW-1l'J[~ if ~ ~ I 

'" ~ ~ : f'fif f'fif lOi~~ ~ 
m'1 if ~ ~ f.rzrr ~ ~ ~ ~;ft;w 
~ ;;IT f'f ~4r ;ft;r ij--U~ q'C'fT ~ ~ ? 

~'" "I'R" ~ ~ 'flIT C\'iI' '1ft ~ <m<f 
mr zn:rr, ~ ~~ ~ ~ 'flIT C\'iI' '1ft 
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;fT;f it ~ aC'fT 'QfT ~ ? 

11ft ~o folio "T;,i.~ : l1;.~ "IT<'f ~ 
'fiT aT •. T<'I' lfT oro ~ ~ ~ 'fliifir. 
f<'f\i ~'. ~f'r'i 11l'f 'liT ~ tn: ~ ~ 
~ I <(T, cft;r ~ ~ ~ ~or q->; ~ 
gt1: [~ ~ I '?4T <r'ffi ~ ~ lIitfw ~ 
~ I 'fiT9iT lOi~~ ~ ~ <m<f ar lfi< 
~ ~ ~ ip. mit a+ft' qrnf\" ~ '?'i '" 
ar;;rf.t tn: ~ tn: '1R f'fillT ~ I 

Shri S. M. Banerjee: May I know 
whether the hon. Minister is aware 
that taking advantage of this abnor-
mal delay in getting the Government's 
decision on it, all employers are re-
fusing to have bipartite or tripartite 
agreements on ·bonus and, if so, what 
steps the Government is likely to take 
to overrule or ignore Shri Dandekar's 
note to be accepted in toto? 

Shri R. K. Malviya: The Industrial 
Disputes Act is in operation. All the 
remedies in the Industrial Disputes 
Act with regard to the settlement of 
disputes in regard to bonus are dlso 
open. I have just come from the 
south and some settlements are ~cing 
made there. I think the workers are 
satisfied with those settlements . 

Shri Warior: May t know by what 
time the dovernment is going to take 
a decision on it and begin the imple. 
mentation of the recommendations of 
the Bonus Commission's Report? 

Shri R. K. Malviya: As I have .aid, 
we will take a decision as expedi-
tiously as possible. 

Shri Daji: This kind of practice has 
never been there. When the Wage 
Board's Report Or some such Commis-
sion's Report comes, States are never 
consulted. The Central Government 
comes to the decision. Wit)- is it that 
a departure has ·been made in this 
particular case? The Bonus Commis-
sion deliberated fully and the repre-
sentatives of the Government, the em-
ployers and the labour were repre-
sented on it. May I know why a de-
parture has been made in this parti-
cular case? 

Shri R. K. lIIalviya: There is no de-
parture in this case. The States are 
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very much interested. In the first 
instance, they are in charge of labour 
relations in connection with the fac-
tories which are running in :heir 
States. There are some States which 
are running industries themselves 
and, therefore, it is veIj' necessary 
to consult the State Governments. 

'ltTI~~~~:~mm 

~ 'lIT -;;it ~ 'I';;;.;r ~ ~ ~ 

~ 'f.'if "for. 'I'<'I'm l~m m>: 'f.'if 
::r", ~ of.T iT", "ffrifl "" '3"'f'lIT m;rq 
~ flr<:r'r "f~ 'q')T '3''1' <f.r 1f'r.p; <f.r 
:3f1 ~ q,;.:f\' if 'flIT ~ 1f~ of.T ~ 
flf"f'r 'Ifr ",'!for ill m-iii '1'!11lf of.T :3f1 
~'f fm:r'r it ffi ~ il: 'flIT '3"11 q'T 
i1ffif :3f1,? 'f.'T f~ ~, 
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f"" ;r ~ ~ ~ ~ ;:rtf lfr ;;rTlf I 
Shri Indrajit Gupta: In view of the 
fact that only one Member out of 
the seven Members of the Bonus Com-
mission submitted a note of dissent 
whereas all the other six Members 
were of one point of view, is the Gov-
ernment not aware of the fact that by 
allowing so much delay to take glace, 
the Government is itself putting a 
premium on a sort of a right of ·.reto 
by one Member in any such commis-
sion to be evolved in future? 

Mr. Speaker: The whole report and 
also the minute of dissent is to be 
considered. 

Shri Inclrajlt Gupta: What prevents 
the Government from implementing 
the majority decision? 

The Minister of Labour aDd Em-
ployment (Shri D. Sanjiva:na): It is 
not merely the minute of dissent ·by 

Mr. Dandekar that is being taken into 
consideration. We have to consult 
the State Governments and the em-
ploying Ministries of the Government 
of India to know as to what would 
be the implications. 'Then only we 
wIn be able to take a decision. 

Shri K. N. PaIlde: May I know 
the general reaction of the States in 
this connection and whether the 
majority of the 'States are in favour 
or against it. 

Shri R. K. lW4lviya: All the replies 
have not yet been received. 

Shri A. p. Sharma: In view of al-
most all the interests, the labour, the 
employers and the Government, hav-
ing come to a unanimous conclusion 
regarding {he Bonus Commission's 
recommendations, may I know what 
is the exact delay in the implemen-
tation of the recommendation of the 
Bonus Commission and by what time 
the Government is likely to imple-
ment the Bonus Commission's recom-
mendations? 

Mr. Speaker: They have answer-
ed both the questions. Next Ques-
tion. 

NEFA Secretariat Bnlldiac' 

*69. Shri RishaD&' KeishiUC: Will 
the Prime Minister be pleased to 
state: 

(a) whether construction of NEFA 
Secretariat building has been started 
at Shillong; 

(b) if so, the estimated cost there-
of; 

(c) the reasons as to why' the Sec-
retariat Building could not be locat-
ed in NEFA proper; and 

Cd) how far the wishes and de-
mand of the people for location ot 
the same within NEFA were consi-
dered? 

The Minister of State in the Minis-
try of External Affairs (Shrimati 
Lakshmi Menon): (a) Land has 
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been acquired and administrative 
approval given for the construction 
of a NEFA Secretariat building in 
Shillong. 

(b) Rupees twenty lakhs. 

(e) and (d). A statement is laid on 
the Table of the House. 

STATEMENT 

The decision to construct tlie Sec-
retariat in Shillong was taken after 
taking into account all relevant con-
siderations and more particularly the 
need for economy, the la<:k of lateral 
l·ommunications inside NEFA and the 
administrative necessity of keeping the 
Secretariat at the headquarters of 
the Governor of Assam who, as Agent 
of the President, is responsible for 
the administration of the area. 

Some representations, mainly from 
students and leaders in Siang Fron-
tier Division were considered before 
the decision was taken. 

Shri Rishanj\" Keishing: Is it not 
a fact that sometime in 1960 a defi-
nite decision was taken to locate 
NEFA Secretariat inside NEFA pro-
per somewhere in Zero and, if so, may 
I know why the decision was changed 
in faVOUr of Shillong? 

Shrimati Lakshmi Menon: No de-
cision was taken at that time about 
locating the headquarters in the in-
terior of NEFA. The matter was 
l'onsidered but later on it was found 
not feasible. If the headquarters are 
situated within NEFA, the expenses 
that will be incurred will be about 
Rs. 2 <,rores as against a sum of Rlt. 20 
lakhs that will be spent in Shillong. 

Shri Rishang Keishing: May 
know whether the Government is 
fully aware of the desire of the 
people of NEFA to have NEFA SeC!-
retariat inside NEFA proper and, if 
so, whether this fact was given pro-
per onsideration before taking a de-
cision to locate it in Shillong? 

Shrimati Lakshmi MellOn: Yes, 
Sir. All these factors were taken In-

to consideration. It was found that 
at the moment it is much better to 
have the headquarters in ShilJong 
because of the difficultieo of lateral 
communications in NEFA. 

Sbri Swell: Apart from the finan-
cial considerations which the Mini,,-
ter of State has now mentioned, are 
there other considerations that have 
persuaded the Government to hold 
out against the popular wishes of the 
NEFA people to have NEFA Secreta-
riat somewhere in NEFA? 

Shrimati Laksluni Mellon: T1t~ 

other considerations have been given 
in the statement. There is the lack 
at lateral l"Qmmunications inside 
NEFA. For everything. you have to 
start from Gauhati. Therefore, it wa, 
not found feasible 

Shri P. N. Kayal: In view of Ihe 
fact that a Committee has been 
appointed to go into the question of 
granting more autonomy to the 
NEFA administration, could it not be 
possible for the Government to hold 
up the construction of this building 
till the final decision is taken by the 
Committee? 

Mr. Speaker: It is a suggestion 
for action. Next Question. 

Sino-Indiall Border Dispute 

*70. 

+ r Shri Dari Vishau Kamatb: 
I Shri Prakasb Vir Shastri: 
, Shri Gokulananda 
I Mobanty: 

~I Maharajkumar Vijaya 
Ananda: 

~ Shri P. C. Bol'ooab: 
l Shri Gulsbaa: 

Will the Prime Minister be pieasl'd 
to state: 

(a) whether an,' suggestions or 
overtures for resolving the India-
China conflict by Or on behalf of the 
Government of China have been 
made; 

(b) if so, when, by whom and the 
aetails thereof; 

(c) whether an:y proposals have 
been made by or on behalf of the 
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Government of China for the same 
purpose; 

(d) if so, the broad outlines there-
'Of; and 

(e) whether China has made fUl-
ther inroads into .Indian territorj 
since 1st May, 1964? 

The Minister of State in the Mini~­
try of External Affairs (ShrimaLi 
Lakshmi Menon): (a) No, Sir. No 
suggestions or overtures for resoiv-
ing the India-China conflict by or on 
behalf of the Government of China 
have been made. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) There have been no further in-
roads into Indian territory since lot 
May, 1964. 

Shri Hari Vishnu Kamath: Are 
there reasons to believe or are there 
reports or communications that the 
passing away of that charismatic 
leader Shri Jawaharlal Nehru will in-
duce a more conciliatory attitude on 
the part of the Chinese Govenummt 
'Or on the contrary a stiffer and more 
aggressive one, and if the answer be 
the latter, that is to say, a more 
aggressive one, are Government fuliy 
prepared to meet the situation? 

Shrimati Lakshmi Me.on: That is 
a hypothetical question. 

Shri Hari Vishnu Kamath: What 
is hypothetical about it? I want to 
know whether reports have been re-
'ceived. 

Shrimati Lakshmi Menon: 1t r~­

lates to something that might happen, 

WRI'ITEN ANSWERS TO 
QUESTIONS 

Refll&'ees from East Pakistan 

r Shri YashPa! Singh: 
, Shri Onkar LaJ. Berwa: 
I Shri Gokaran Prasad: 
1 Shri P. K. Dee: 

I Shri. M. L. Dwivedi: 
, Shr. S, c. Samanta: 
, Shrimati Savitri Nigam: 
I Shri Daji: 

\ 
Shri S. M. Banerjee: 
Shri Prakash Vir Shastri: 
, Shri Rameshwar Tantia: 
, Shri Dhaon: 

I Shri P. C, Borooah: Shri Gokulananda 
J Mohanty: 
, Shri Kama Chandra Matlick: 

Ii' Shri Bade: 
Shri Rishang Keishing: 

*22. ~ Shri Hari Vishnu Kamath: 
I Shri A. S. Saigal: 
, Shri P. R. Chakraverti: 
, Shri Bibhuti MiShra: 
I Shri Daljit Singh: 
" Shd Hukam Chand 
Kachhavalya: 

, Shri Tridib Kumar 
, Chaudhuri: 
I Shri P. Venkatasubbaiah: 
I Shri Dharmalingam: 
I Shri Muthu Gounder: 
, Shri Veerappa: 
I Shri Sivamurthi Swamy: 
I Shri Dinen Bhattacharya: 
L Shri Hem Barna: 

Will the Minister of Rehabilitation 
be pleased to state: 

(a) the number of refugees, c~m­

munity wise, who have so far come 
from East Pakistan; 

(b) how and in which States they 
are going to be rehabilitated; and 

(c) how many money has been set 
apart for this purpose for assisting 
the States. 

Will the Minister of Rehabilitation 
• Tyagi) 

(a) The total number of members 
of minority, communities in East 
Pakistan who have crossed over to 
India during the period from the 1st 
January, 1964 to the 25th May, 1964 is 
about 4,06,620 persons. The religion 
wise break-up of this figures is 
roughly as follows:-

Christians 
Budhists 
Hilldus 

47,900 
20,000 
3,38,7?A) 

persons 
persons 
perBOas 
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(b) A statement furnishing the re-
quired infonnation is laid on the 
Talble of the Sabha. [Pla.ced in Lib-
'Tary. See No. LT-290l/64J. 

(c) As it was not possible to make 
any forecast regarding the number of 
migrants, no specific prOvision for this 
purPOse was made in the 'budget 
which was then in the course of fina-
lisation. The State Governments 
have now been asked to make an 
assessment of the funds required for 
the relief and rehabilitation of new 
migrants during the current year. 
Provison iin this behalf will be made 
through a supplementary grant or by' 
re-appropriation. In the meantime, 
funds are being made available to the 
State Governments according to their 
requirements. So far a sum of Rs. 2.44 
crores has ·been placed at the disposal 
of the State Governments in the form 
.of grants and loans. 
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Development of Eastern U.P. 

.25 J Slu"i Bishwanath Roy: 
. l Sbri Bal Krishna Sinch: 

Will the Minister of PlllIlIliD« be 
pleased to state: 

(a) whether Government have 
allotted any fund for starting deve-
lopment work in the current financial 
year in the light of the recommenda-
tions made by the Joint Study Team 
on the Eastern Districts of U.P.; and 

(b) if so, how much? 

The DeJHlty Minister in the Millistry 
of Labour and Employment and for 
Planning (Shri C. R. Pattabbi 
Raman): (a) and (b). The Planning 
Commission, in consultation with the 
Ministry of Finance, has accepted 

-generally the programme of accelera-
ted development of the four eastern 
districts recommended by the Joint 
Study Team. The exact amount of 
Central assistance in 1964-65 will be 

determined on the basis of the de-
tailed programmes which are being 
worked out by the State Government. 

Health Insurance Scheme 

r Shri P. Venkatasubbaiah: 
*26. ~ Shri D. C. Sharma: 
L Shri M. Malaichami: 

Will the Minister of Health be 
pleased to state: 

(a) whether Central Government 
have suggested to the State Govern-
ments to introduce on an experimen-
tal basis a Health Insurance Scheme 
in selected areas for the benefit of 
middle class people who are !lot 
covered by, any scheme of Govern-
ment; 

('b) if so, the reactions of· those 
State Governments; and 

(e) whether any financial assist-
ance shall be made available to the 
State Governments if they are agree-
able to take up this scheme? 

TIle Minister of Bealth ( Dr. SIISIilla 
Nayar): (a) No formal scheme bas 
been sent to the State Governments. 

(b) and (c). Do not arise. 

Refupes in Garo and Mizo Bills 

rShri P. C. Borooab: 
I Sbri D. J. Naik: 

j Shrimati JyotsDa CraIIda: Shri P. R. Chakraverti: 
*27. Shri Yamuna Prasad 

Mandai: 
Shrimati Savitri Nigam: 
I Shri N. p. Yadab: 
L Shrimati Akkamma Devi: 

Will the Minister of Rehabilitation 
be pleased to refer to the reply given 
to Short Notice QUestion No. 21 on 
the 30th April, 1964 and state: 

(a) what modifications have 31nce 
been and are being made in the ~co­
nomic and administrative set up of 
the Garo Hills and Mizo Hills areas of 
Assam consequent on the pressure of 
refugees; 

(b) the latest position of refugees 
in these areas; and 

(c) the steps being taken to meet 
the special difficulties in the rehabi-
litation worY in these areas? 

The Minister of Rehabilitation 
(Shri Tyagi): (a) to (c). The bulk of 
the migrants who have corne into 
Garo Hill area have already been re-
moved to camps in Goalpara Sub-
division which are more easily' acces-
sible during the monsoon. At present 
there are only two camps in Garo 
Hills accommodating about 20,000 
persons. For absorbing the migrants 
who will be settled in Garo Hills 
area, the economy of the area would 
be developed by soil conservation and 
terracing and construction of roads as 
we11 as industrial schemes linked with 
a coal mining project and a thermal 
power project. 

It has been deCided to shift all the 
migrants num'bering over 10,000 per-
sons who have entered Mizo Hills 



district to camps in Cachar district 
which are being put up. 

The State Government have set up 
a separate Relief and Rehabilitation 
Department and have posted the 
necessary field staff to tackle the 
problem Of refugees. 

*21. 

L.I.C. Booslnc" Scbeme 

r Sbri Subodh Rallllda: 
I Shri ·S. C. SamaDta: 
-< Sbri D. C. Sharma: 
I Shrimati JyotsDa Chanda: 
L Shri YasbPal SinCh: 

Will the Minister of Finance be 
pleased to state: 

(a) whether the new housing 
scheme 0If L.I.C. has made any pro-
gress; 

(b) if so, how many pOlicies have 
been issued so far and the amount of 
such policies; and 

(c) the number of applications re-
ceived from the policy' holders for 
grants of loans? 

'l1le Mbdster of PlaIIDiDc (8hri B. 
R. Bhagat): (a) As the Scheme has 
been in operation only for a very 
short period, it is not possible at this 
stage to express any clear opinion. 

(b) The figures are not readily 
available but the information is being 
collected and will be laid on the Table 
Of the House. 

(c) The number of applications re-
ceived upto the end of April, 1964, 
was 991. 

IDCrease in Deamess AlloWallCe 

r Sbri Nambiar: • 
I Shri Onkar Lal Berwa: 

029. ~ Sbri GGkaran Prasad: 

l Shri S. III. llanerjee: Sbri Priya Gupta: 

Will the Minister of Finance be 
pleased to state: 

(a) whether Government are aware 
of the serious discontent Pl'"Biling 

on account Of the very meagre in-. 
crease in Dearness Allowance grant-. 
cd to the Central Government Em-
ployees; 

(b) whether this increase fully neu-
lrali~cs the rise in cost of living;' 

(e) whether the increase granted' is 
in accordance with the recommenda-
tions of the Second Pay Commission; 
and 

(d) the steps proposed to be taken 
to remove the discontent? 

The Deputy Minister in the Minis-
try of Finance (Shrlmati Tarkesh-
war! Sinha): (a) Some representations 
have been received saying that the 
recent increases in dearness allow-
ance are inadequate. 

(b) No, Sir. The recent increase 
ensures at the minimum of each slab. 
up to Rs. 300, roughly 75';" neutrali-
sation of the total rise 0)[ 20 points 
since 1-7-59 in the average price 
index over a period of 12 months. 

(c) Yes, Sir. 

(d) Does not arise. 

"Affairs of Sri Sriram Darp PrasaIt, 
of Nacpar" 

*30. Sbri Bari Viabnu Kamatb: Will 
lhe Minister of Finance be pleased to 
refer to the reply given to Starred 
Question No. 439 on the 5th Marcil; 
1964 and state: 

(a) whether the investigation into 
the affairs Of Sri Sriram Durga Pra-
sad of Nagpur has 'been completed; 
and 

(b) if so. with what result? 

The Minister of PIaJuIJDc' (Shri a· 
B.. Bhqat): (a) Investigations are 
still in progress. 

(b) Does not arise. 
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state FinaDeial COrporations 

*Sl. Maharajkumar Vijaya Anaada: 
Will the Minister of FinaDee be pleas-
ed' to refer to the reply' given to 
,Starred Question No. 345 on the 27th 
February, 1964 and state the action 
taken Or proposed to be taken by 
Government on the recommendations 
Of the Working Group on the State 
Financial Corporations? 

The Minister of PIannine' (Shri B. 
R. Bhag:atl: A statement is laid on 
the Table of the House. 

STATEMENT 

One of the major recommendations 
of the Working Group on State Fin-
ancial Corporations set up by the 
Reserve Bank of India, related to the 
creation by the Reserve Bank of India 
of a Special Fund, viz., "National 
Industrial Credit (Long-Term Opera-
tions l Fund", to serve as a standby 
for supplementing the resources of 
State Financial Corporations. The 
Industrial Development Bank of 
India Act, 1964 which has recently 
'been enacted provides vide Section 38 
of the Act, by amendment of the 
Reserve Bank "of India Act, 1934 for 
the creation of such a Fund in the 
Reserve Bank of India, to advance 
loans or subscribe to the bonds and 
,debentures Of the Industrial Deve-
lopment Bank. With the help Of the 
resources, thus made available to it 
by the Reserve Bank from this Fund, 
in addition to its other funds, the 
Industrial Development Bank when 
set up, will be able to augment the 
resources of the State Financial Cor-
porations by subscribing to their 
stocks, shares, bonds or debentures or 
by refinancing the loans granted by 
'the Corporations to industrial con-
cerns. 

The other recommendations are 
under consideration of the Reserve 
Bank of India and Government will 
consider what action should be taken 
on them on receipt Of their comments. 

*32. 

TraIIsit CampS In M.P. 

(Shri P. R. Chakraverti: 
Shrimati Savitri Nigam: 
I Shri YamllDa Prasad: 
~ Shri N. p. Yadab: 
1 Shrimati Akkamma Devi: 
I Shri P. Venkatasubbaiah: 
l Shri K. N. Tlwary: 

Will the Minister of RehabiHtatioa 
be pleased to state: 

(a) whether it is a fact that the 
Madhya Pradesh Government have 
expressed their readiness to open a 
few more transit camps in the State 
to receive refugees from East Pakis-
tan; 

(b) the t'ltal number of refugees 
now living in different camps in M.P. 
State; and 

(c) whether the State Government 
have suggested to the Central Go"-
ernment that there should be a sus-
pension of the movement of the dis-
placed persons to the existing :four 
camps in the Raipur Division? 

The Minister of Rehabilitation (Shri 
ryagil: (a) Yes, Sir. The State Gov-
ernment haVe agreed to three more 
transit camps to ,be opened in that 
State. 

(b) 21,436 families consisting of 
90,979 persons. 

(c) Yes, Sir. 

"Representations from Haudloom 
Industry" 

·S3. 8hri D. D. Pari: 
Minister of Finance be 
state: 

Will the 
pleased to 

(a) .... hether Government have re-
ceived representations Ifrom the Hand-
loom Industry about the difliculty 
created by the increased levies of ex-
cise duty em yarn. proposed in the 
current year's budget; and 

(b l if so, the action taken thereon. 

TIle Minister of Planning (8hri 
B. R. Bhagat): <al Yes, Sir. 
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(b) After careful consideration of 
the representations received, relief of 
5 nP. per Kg. in effective rates of 
duty On cotton yarn, whether in hanks 
or in other forms, at 22 or more NF 
cal.ll1ts but less than 34 NF counts 
has already been announced on the 
floor of the HoUSe On the 17th April, 
]964. 

Visit of U.S. BusinessDlen 

r Shri Indrajit Gupta: Shri Rameshwar Tantia: 
I Shri Onkar Lal Berwa: 
I Shri Dhaon: 
I Shri S. C. Samanta: 

*35. { S~ Snbodh Hansela: 
1 Shn B. K. Das: 
I Shr! Ram Harkh Yadav: 
I Shri Prakash Vir Shastri: 
I Shri Tridib Kumar 
L Chawihuri: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fad that some 
steps have been taken to facilitate the 
flow of U.S. capital as a result of the 
U.S. businessmen's recent visit to 
India; and 

(b) whether Government have re-
ceived any report or suggestions from 
the U.S. Businessmen regarding in-
vestment "climate" in India? 

The Deputy Mlinister in the Minis-
try or Finance (Shrimati Tarkesh-
war! Sinha): (a) and (b). The team of 
U.S. businessmen who visited New 
Delhi sought to acquaint themselves 
with the implications of Government 
of India's Industrial procedures and 
Policy and further investment op-
portunities in this country. The dis-
cussions with the U.S. Businessmen 
were of a general and exploratory 
nature. 

Third Pian Shortfalls 

•  { Shri R. Barna: 
38. Shrt p. K. Deo: 

Will the Milnister of Planning be 
pleased to state: 

(a) whether it is a fact that. some 
State Governments have asked for 

additional Central assistance to make 
up IIhortfalls in different sectors in 
order to carry on the actual of the 
Third Plan Outlay; 

(b) if so, the names of such States; 
and 

(c) Central Government's reaction 
to the State Governments' require-
ments? 

The Deputy Minister in the Minis-
try of Labour and Employment and 
for Planning (Shri C. R. Pattabhi 
Raman): (a) to (c). During 1961-65 
Centr.a! assistance has been allocated 
to states on the basis of the detailed 
assessment of resources and examina-
tion of projects\iProgrammes. made 
in the annual plan discussions with 
the State Governments. Tne allocation 
in the final year ad' the Third Five 
Year Plan wil! be determined after 
similar consultations with the State 
Governments. 

C.G.H.S. 

r Shri Rameshwar Tantia: 
J Shri Bishanchander Seth: 

"37. l Shri Dhaon: 
L Shri Ram Harth Yadav: 

Will the Minister of Health be 
pleased to glate: 

(a) whether it is a fact that Gov-
ernment propose to extend the Cent-
ral Government Health Scheme to 
non-Government employees also in 
Delhi; 

(b) if so, when it is likely to be 
implemented; and 

(e) the areas to be covered by this 
scheme? 

The M.InlIIter of Health (Dr. Sushila 
Nay&r): (a) to (e). It is proposed to 
offer medical facilities on the lines of 
the C.G.H. Scheme to nonentitled 
members of Government Servant's 
families and to non-Government popu-
Lation living in Kidwai Nagar, 
Andrews Ganj, Moti Bagh and 
Laxmibai Nagar on an experimental 
basis from June, 1964. Applications 
have been invited from those who 
wish to join the scheme. 
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Camps tor Refugees from East 

Pakistan 

r Shri Tridib Kumar 
I Chaudh1lJ'i: 

°38. ~ Shri Gokulananda Mobauty: 
I Shri S. M. Banerjee: 
L Shri p. C. Borooah: 

Will the Minister of Rehahilitation 
be pleased to statc: 

(a) .the number of transit and 
work-site camps open~d ill different 
States outside We~t Be.1gal for new 
refugees arrived from East Pakistan 
since 1st January, 1964 ,vith the loca-
tion of eaCh camp. the name of the 
State in which it is situated and the 
refugees lodged in each camp; 

(b) the totol number of d€scrtions 
from these camps; anJ 

(el whether any investigations have 
been held 35 to the reasons fOr those 
desertion and the result t.hereof? 

The Minister of Rehabilitation (Sbri 
Tyaci): <a) A statement is laid on the 
Table of the House. [Placed in Lib-
Tary. See No. LT-2902 I 64]. 

(,b) 1,245 families consisting of 
about 5,600 person; have sO far de-
serted from various cOJ;'ps. 

(c) AccoIrdiin.g to reports received 
from State Governments, gesertions 
are due to reluctance to do manual 
work and demand for agricultural 
land Some of the desertions are also 
reported to be due to excessive heat. 

Diversion of Housing tuuds 

*39. Shri Yashpa) Singb: Will the 
Minister of Works aDd Dousing be 
pleased to state: 

(a) whether it is a fact that funds 
ea<rmal"ked for housing are being 
divened by State GO\'ernments to 
other schemes; 

(b) if so, the names of the States 
concerned and the amounts involved 
during the last three yea1'S; and 

(c) the action pro.posed to be taken 
to put a check on thi~? 

The Minister of Works and lIousing 
(Shri Mehr Chand KllaDDa); <a) and 
(b). Information is Ldn;;: colleded 
and will be plaei'd un the Table of 
the Sabha. 

(e) The Plannin;: C"mmi""icn hav(> 
been requested to consiuer the de-
sira.bil~ty of issuinJ instrudions to 
the State Government, that they 
should make a lar';"r provision for 
housing in the remainirog two yeaTs-
of the Plan and ens·ure that fund.· 
earmarked for it ~re !lot diverted w-
other development heads. 

Old Age PensioD 

r Shri Snbodh Bansda: 
I Shri S. C. Samanta: 
.I Shri Rishang Keishing: 

.40. ~ Shri Rameshwar Tantia:: 
I Shri Onkar La) Berwa: 
I Shrl DhaoD: 
L Shrl D. C. Sharma: 

wm the Miniater of Finance DC" 

pleaaed to state: 

(a) whether it '3 a :fact t!lat Gov-
ernment propose to ;ntrodl.:ee old age 
pension in the current year; 

(b) if so, in what places and what 
is the age limit fixed for this purpose; 

and 

(c) the conditions presc.ribed for 
eligibility .of this pension? 

The Deputy Minister in the Minis-
try of Finance (Shrlmati Tarkeshwari 
Sinha): (a) The maLter mainly con-
cerns the Stale Governments, some 
of whom already have i:,stituted 
schemes of old age pension. 

(b) and (c). Do not arise. 

Loan (rom Czecho.~lovakia 

r Shri P. C. Borooah: Shri P. R. Cbakraverty: 

I Shri YIIDUIDa Prasad 
·'L 1 Maudal: 

SIarI N. P. Yadab: 
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I Shri Ram Harkh l'"a4av: 
i Shri Mohammad F.lias: 
l Shri Vishram Prasad: 

Will the Minister of Finanee be 
pleas"rl to state: 

(a) whether an "greement for a 
Czech loan to Indi.a equivalent to 
Rs. 40 crores has recently been signed, 

(b) if so, the term. of the agrpe 
ment: and 

(l' ) the projects proposed to be 
financed therewith? 

The Deputy MliDister in tile Minis-
·try of Finance (Shrlmati Tarkeshwari 
Sinha): (a) to (c). A statement is 
laid on the Table of the House. 

STATEMENT 

An agreement for a CTedit of Rs. 40 
. cro..... was signed on 11-5-1964. The 
·credit carries interest at 2i per cent. 
It is repayable in rupees. the rupees 
·to be utilised for f.nancing export of 
Indian goods to Czechoslovakia. Il~ 

the case of projects, the period of 
repayment is spread over a period of 
12 years commencin!; one yea·r after 
'final delivery of equipment. For com-
ponents, the period of repavment is 8 
years. 

2. The projects to be financed un-
der the credit include two new 
machine tools fact..n-y, one power 
station ~ 2  X 11 0 :>IfV'l. a new t.Tacto~ 
factory. additional foundry a,,,l forge 
capacity. and expanSiOn of t.i&h prcs-
'sure boiler plant at Tiruehir::lpalli and 
the heavy power equip>nent plant ::It 
Hvderabad. The component~ to be 
i~portea under this credit will cover 
the requirements of Indo-Czt.ch vf'n-
tures as might be muta11Y agreed. 
'This would cover the requir!:ments of 
the plant.. at Tiruchirapalli, Hyrlera-
bad and Ranchi as alsl) the require-
ments of Walchandnagar indclotrips for 
the manufacture of cement plants. 

C.G.B.S. 

r Shri Rameshwar Tantia: 
*D. ~ Shri Bi!lhaDehander Seth: 
l Shrl Dhaon: 

Will the Minister of Health be 

pleased to state: 

(a) whether it is a bet that Gov-
emment prOPOse to include in the 
Central Government Health Scheme 
all members of Government servant', 
family; and 

(b) if so, when and whether they 
wiII have to pay more or on the exist-
ing rate? 

The Minister of Health (Dr. Sushila 
Nayar): (a) and (b). The tenn 'family' 
for the purposes of the Scheme shall 
consist of the Government servant's 
wife or husband, as the case may be 
children and step-children and parents 
who are mainly dependent on and re-
siding with the Government servant 
concerned . 

The question of enlarging the con-
tent of the tenn 'family' is under ex-
IlnUnation. Details are still to be 
finalised. 

Damodar Valley COrporatiOll 

*43. J Shri Sallodh BaasI1a: 
L ShrJ S. C, Samaata: 

Wil.J the Minister of Irrigation aad 
Power be pleased to state: 

(a) whether irrigation potential was 
fully created in 1963-64 as envisaged 
in the plan of Damodar Vallev Corpo-
ration; 

(b) if not, the reasons therefor; 

(c) whether thE' created potential 
was also fully utilised !both for kharif 
and rabi cultivation in 1963-64; and 

(d) if not, the reasolls therefor? 

The MlDister of Irrigation and 
Power (Dr. K. L. Rao): (a) to (~). A 
statement is laid on the Table of the 
House. 

STATEMENT 

The DVC irrigation command is 
9,73,000 acres for kharif and water 
for irrigation of thi~ ac-reage is wail-
able. Water courses and field <:haD-
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nels have been completed for irrip-
ting about 7,15,QOO acres during 
khanf. This figure may, therefore, be 
'taken as the present khanf potential. 
For Rabi water is available for irri-
gating about 55,000 acres. 

The actual irrigation in 1&63-64 ac· 
cording to the West Bcngal Govern-
ment was about 6,33.000 acres d.uring 
khaTif and 36,000 acres during Rabi 
The lag in creation of Kharif poten-
tial envisaged is mainly due to the 
non-exooution of certain extension and 
improvement works and water-coursei 
for which the DYC was responsible, 
ana the field channels which are the 
responsibility O!l' the Government O!l' 
West Bengal The delay in the com-
pletion O!l' the workl to be done by 
the n.v.c. as stated abOVe has been 
partly due to the uncretainty created 
by the proposal ff)r transfer of the 
barrage and irrigation canals to the 
Government of West ~engal. 

The shortfal! in Rabi irrigation ha~ 
been due mainly to the non-develop-
ment of Rabi cultivation ;n the area. 

With the recent pcrmanent tIansfer 
of the barrage and irrigation canals 
to the Government of West Rmgal on 
an agency basis, it is hoped that it 
will 'be possible to remove the present 
obstacles to the creatlon and utilisa-
tion ol the full irrigation potential. 

Steel Plants 

r Shri P. K. Deo: 
I Sm Bamesbwar Taatia: 
I Shri Oukar Lal Berwa: 
I Shri Dhaon: 
I Shri MohsIn: 
I Shri P. VeDkatasDbbaiah: 

-41. ~ Shri D.  D. Manbi: 
I Shrl M. Rampare: 
I Shri JL Barua: 
I ShrI Blsha.DchaDder Seth: Shri Hukam CIumcl 
I Kachhavalya: 
L Shri 10. C. Sharma: 

Will the Minister of Steel, MJDes 
UIIl Heavy EqiDeerID&' be pleased to 
refer to the reply given to Starred 

Question No. 95 on the 14th February, 
1964 and state the latest position re-
garding the setting up of steel plants 
in Goa-Hospet and Bailadilla-Visha. 
khapatnam regions? 

The Minister of Steel, Mines and 
Heavy Engineering (Shri C. Subrama-
niam): The feasibility reports on set-
ting up of steel plants in the Goa-
Hospet and Bailadilla-Vishakhapatnam 
regions have been received. A Tech-
niical Committee has been appointed 
to study these reports and recommend 
sites in the order of their economic 
viability. The Committee is expected 
to report by the end of June, 1964. 

Public Undertakings 

*45. Shri Barish Chaudra Mathur: 
Will the Minister of Industry be 

pleased to state: 

(a), whether note has been taker! of 
the fact that there is abnormal over-
staffing and great wastage in luxuries 
and non-essentials in public under-
takings; and 

(b) thJ' total quantum of economy 
that could be expected? 

The Minister of Industry (Shri 
Kanungo): (a) and (b): The Estimates 
Committee in their 52nd and 50th 
Reports (Third i.ok Sabha) relating 
to Personnel Policies of Public Under-
takings have referred to these aspects 
and Il).ade various recommendations 
and suggestions. These are under 
examination in the different Ministries 
concerned. It is not possible at this 
stage to give an estimate of an~' eco-
nomy 1!hat may be possible. 
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LeaDs to TJSCO and nsco 

.". Shri S. M. Banerjee: Will the 
Minister of Steel, Mines aDd Heavy 
~ be pleased' to refer to the 
reply given to Starred Question No. 989 
on the 10th April, 1964 and state: 

(a> the further steps talreiI. to realise 
the loan from TISCO and lISCO; and 

(b> whether both these concerns 
have expressed their inability to re-
pay the loan? -

'l'be MIBisiter of Steel, Mias IUId 
-Y>' ~ (SIIri C. SIIIma-

lDIIDiam): (a> and (h). Discussions 
have been recently held with the re-
presentatives of the Tata Iron and 
Steel Company and the Indian Iron 
and Steel Company regarding the re-
payment of the special advances made 
to 11hose companies. These discussions 
have proceeded satisfactorily and it is 
hoped to reach final agreement shortly 
on the manner of repayment. 

Additional Steel Plant 

·'8. Dr. L. M. Singhvi: Will the 
Minister of Steel, Mines and Heavy 
Engineering he pleased to state: 

(a) whether Government's explora-
tion of the possibility of establishing 
another steel plant in addition to and 
apart from Bokaro has met with any 
noteworthy measure of success so far; 
and 

(b) the broad basis and outline of 
the proposal for an additional steel 
plant? 

The Minister of Steel, Mines and 
Heavy Engineering (Shri C. Subra-
lDIIDiam): (a) and (b): The feasibility 
studies on the setting up of a steel 
plant in the Goa-Hospet and Baila-
dila-Vishakhapatnam areas, have 
been received. A Technicial Com-
mittee bas beell appointed to study 
these reports and recommend sites in 
the order of their economic viability. 
Government will be in a position to 
take a location decision on the receipt 
of the Technical Committee's report 
which is eltpected by the end of June 
1964. The detailed project report on 
the proposed NeyveIi-Salem steel 
plant is expected from the consultants 
Shortly. 

Sla&' Cement Plant, Durppar 

.U J Dr. P. N. Khan: 
'1 Shri Subodh 1IaDsda: 

Will the Minister of Industry be 
pleased to state: 

(a) whether it is a fact that there is 
a plan to utilise the slag from Durga-
PUr Steel plant for manufacture of 
eemmt; 
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(b) if so, when this project is likely 
·to be taken up for execution; and 

(el the propOsed capacity of this 
plant? 

The Minister of Industry (Shri 
Kanungo): (a). to (e). For the manu-
fad un' of slag cement. slag will first 
have to be granulated. The Durga-
pur Steel Plant is setting up a slag 
granulation plant with an annual 
capacity of 350,000 tonnes. By adding 
an equal quantity of cement clinker 
to this. about 700,000 tonnes of slag 
cement can be produced at Durgapur. 
Ont' scheme for the manufacture of 
about 243,000 tonnes of slag cement 
has already been licenced, and t1l'0 
more applications for grant of licence 
for the manufacture of slag cement 
·at Durgapur are under consideration. 

Export of Iron Ore 

r Sbri D. C. Sharma: 
I Shri Onkar La] Berwa: 
I Shrimati Savitri Nipm: 
J Shri Vishwa Nath Pandey: 
I Shri Subodh HaDSda: 
I Shri Mohammad Elias: 
l Shri Ramachandra Ulalta: Sbri Dhuleshwar Meena: 

Will the Minister of International 
Trade be pleased to state: 

(a) whether the proposal to set up 
a high-power inter-ministerial board 
to co-ordinate various development 
activities to achieve the iron-ore ex-
port target of 25 to 30 million tons 
by 1972 and meet the internal demand 
bas been finalised; and 

(b) if so, the outline thereof? 

The Minisfler of International Tradr 
'Shri Manubhai Shah): (a) The matter 
is stil! under consideration. 

(b) . Does not arise. 

Wire incident at Heavy Engineering 
Corporation. Ranchi 

r Shri Bari Vishnu Kamath: 
'51. ~ Shrl MohSin: 
l Shrimati. Jyotsna Chanda: 

Will the Minister of Steel, Mines 
aDd Heavy EngiDeering be pleased to 

refer to the reply given to 
Question No. 899 on the 3rd 
1964 and state: 

Starred 
April, 

(a) whether the inquiry into the 
recent fire incident at the Heavy En-
gineering Corporation, Ranchi has 
been concluded; 

(b) if so. the main finding and con-
clusions thereof; and 

(c). whether a report of the inquiry 
will be laid on the Table? 

The Minister of Steel, Mines and 
Heavy Engineering (Shri. C. Sabra-
maniam): (a) No, Sir. 

(b) Does not arise. 

(c) This will be considered on 
receipt of the inquiry report. 

Pig Iron Plants 

rShri P. C. Borooah: 

I Shri S. B. Patil: Shri P. Venkatasubbaiah: 
I Shri S. M. 8aAerjee: 

*5%. ~ 8hri P. R. Chakraverti: 
I 8hrimati Savitri Nipm: 
I Shri VI!Ihram Prasad: 
I Shri M. Rampure: 
l 8hri D. D. Mantri: 

Will tlhe Minister of Steel, MiDes 
and Heavy Engineering be pleased to 

state: 

(a), whether it is a fact that Jape-
nese assistance has of late been offer-
ed for the establishment of eight pig 
iron plants; 

(b) if so, the nature and extent of 
the assistance offered; and 

(c) the location of each plant and 
their individual production in capa-

city? 

The Minister of Steel, Mines and 
Heavy Encineerinc (8hri C. Sabra-
maniam): (a) No, Sir. 

Cb) and (c). Do not arise. 
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Automobile Industry 

r Shri Harish Chandra 
'541. i Mathur: 
l Shri Ramanathan Chettiar: 

Will the Minister of Steel, Mines and 
Heavy Eng:ineering be pleased to 
state: 

(a) the response from Automobile 
Industry for pooling capacity for effi-
cient and cheap production; 

(b) Government's reaction in I'he 
matter; 

(c) whether the proposal has beer. 
discussed and if so, with what result: 
and 

(d) whether technical feasibility of 
Ihe proposal has been examined and 
if so, the result thereof? 

The Minister of Steel, Mines and 
Heavy Engineering (Shri C. Subra-
manlam): (a) to (d). The response 
from the automobile industry is still 
awaited. They have been given time 
upto the end of this month. On 
receipt of their views Government 
will examine the propos.d and have 
further discussions with the manufac-
turers. 

758 (Ai) LSD-3. 

Hokaro Steel Plant 

r Shri S. M. Banerjee: 
I Shrimati Savitri Nigam: 
I Shri Sham Lal Saraf: 
I Shri OnDr Lal Berwa: 
I Shri Gokaran Prasad: 
I Shri N. R. Laskar: 
I Shri Subodh Hansda: 

.55'l Shri s. C. Samanta: Shri A. S. Saigal: 
Shri Maheswar Naik: 
I Shri Daji: 
I Shri Bibhuti Mishra: 
I Shri P. R. Chakraverti: 
I Shri Ram Harth Yadav: 
l Shri Kolla Venkaiah: 

Will the Minister of Steel, Mines 
and Heavy Engineering be pleased to 
refer to the statement made by him in 
the Lok Sabha on the 1st May, 1964 
and state: 

(a) the up-Io-date progress made 
regarding the establishment of Bokarc 
Sleel Plant; and 

(b) whether the Soviet pxpcrts have 
arrived in India? 

The Minister of Steel, Mines aDd 
Heavy Eng:ineer!Dc (Shrl C. Subra-
maniam): (a) and (b): A statement 
is placed on the Table of the House. 

STATEMENT 

The Board of Directors of the 
Bokaro Steel Limited have recom-
mended acceptance of the Project Re-
port on Bokaro Steel Plant as amend-
ed by the Technical Committee set 
up to examine the Report. rhe Agree-
ment with the USSR Government for 
assistance in the construction of the 
Plant might necessitate some changes 
in the consultancy agreement to be 
concluded with Messrs. Daslur & Co. 
Land is being acquired. Enabling 
works like survey and :nvestigation 
are under way. Construction of the 
township has begun 

Soviet experts are expected to ar-
rive Shortly to discuss technical detail. 
concerning the Project. Project Re-
ports have already been ~ent to Rus-
sia fOr their technical scrutiny. 
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National Productivity Council 

·56. Dr. L. M. SiDghvi: Will the 
Minister of IDdIllltry be pleased to 
state: 

(a) whether the National Producti-
vity Council is somewhat overstaffPd 
and there is comparative under-utili-
sation of personnel; 

(b) whether the N~tional Producti-
vity Council has made any particular 
efforts recently to introduce greater 
co-ordination in the activities and the 
programming of Local Productivit)' 
Councils; and 

(c), efforts made to extend producti-
vity techniques and their awareness in 
the agricultural sector of our econo-
my' 

The MIni8ter of lDdastry (8hr1 
Kan1lJllO): (a) to (c). A statement is 
laid on the Table of the House. 

STATEMENT 

(a) No, Sir. The strength of Natio-
nal Productivity Council's specialist 
staff has remained the same over the 
past 5 years although the activitJ.es 
have considerably increased. The 
growing demand for the services of 
its specialists has on the contrary, 
established a need for increasing the 
strength. The utilisation of the exist-
ing specialists during 1963-64 has been 
of the order of 90%. 

(b), National Productivity Council 
has developed effective coordination 
with the Local Productivity Councils 
through its Regional Directorates. 
National Productivity COlmcil also 
organises from time to time regional 
and all India conferences of repre-
sentatives of Local Productivity Coun-
cils to discuss matters of mutual inte-
rest and chalk out iittegrated plans of 
future activities. One such conference 
is scheduled to be held in July this 
year. 

(c) National Productivity Council i~ 

aware of the need for extending pro-
ductivity techniques to agriculture 
and is ezploring waYs and mellillS of 

~effectively extending its activities to 
this Sector. 

Sales-Tax Exemption on Export 
GoodB 

.5'7, f Shri D. C. Sharma: 
L Shri P. C. Borooah: 

Will the Minister of International 
Trade be pleased to state: 

(a) whether the committee on sales 
tax set up by Government has sug-
gested sales tax exemption on export 
goods; and 

(b) if so, the action taken or pro-
posed to be taken on the suggestion? 

The Minister of Intf!IllatiaDBl Trade 
(Shri Manubhai Shah): (a) Yes, Sir. 

(b) The Report submitted by the 
Committee is under ~xamination. 

GeDeraI Elections in Kerala 

*58. Shri Bari Vishnu Kamath: Will 
the Mnister of Law be pleased to refer 
to the reply given to Starred Ques-
tion No. 1105 on the 17th April, 1964 
and state: 

(a) whether a final decision has 
been taken in the matter of holding 
the next General Elections i.~ Kerala 
in 1965; and 

(b) if so, the·nature thereo!? 

The Deputy Minlster in the MinLortry 
of Law (Shri Blbudhendra Misra): (a) 
and (b). No final decision has been 
taken yet, as to whether any legisla-
tion should be introduced in parlia-
ment fOr extending the nOI'!llal term 
of the Kerala Legislative Assembly 
beyond 1965 so as to hold the elections 
to the Kerala Legislative Assembly 
along with the General Elections of 
1967 to the Lok Sabha and other State 
Assemblies. If the term of the Kerala 
Legislative Assemblv is not so extend-
ed by Parliament uDder clause (1) of 
article 172 of the Constitution, the 
elections to the Kerala Legislative As-
sembly will have to be held early lD 
1965. The matter is still under consi-
deration. 
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Tea Exports 

·59. Shrl P. C. Borooah: Will the 
Minister of Jntemational Trade be 
pleased to state: 

(a) whether the exports of tea de-
clined during 1963-64; 

(b) if so, to what extent and to 
whlch countries; and 

(c) the main reasons for this de-
cline? 

The MiDlster of Intematicmal Trade 
(Shrl Manubhai Shah): (a) and (b), 
Yes, Sir, to the extent of 11'5 m. kg 
compared to 1962-63. The decline in 
exports was to the UK, Ireland, Iran, 
Turkey, Sudan, the USA and Australia. 

(c), Lower production in India 
resulting from adverse weather condi-
tion during tlbe two consecutive years 
viz., 1962 and 1963 which reduced the 
availability of tea. Also the 10-12 day 
closure of tea auctions and exports of 
tea during January, 1964 due to civil 
disturbances lost Us about Rs. 10 to 12 
crores worth of tea exports. 

Aluminium Projects 

*60. Shri D. C. Sharma: Will the 
Minister of Steel, Mines and Heavy 
Enctneering be pleased to state: 

(a) whether it has been decided in 
principle that tlbe future aluminium 
projects should be in the public sector; 
and 

(b) if so, the reasons therefor? 

The M1DIster of Steel, Mines lUll! 
Heavy Enctneering (Shri C. Subra-
1IWIIam): (a) No Sir. 

(b), Does not arise. 

ImPOrt of Raw Materials 

rShri P. C. Borooah: 

• 61 1 Shri Rame&hwar Tantia: 
Shrl Dhaon: 
Shrl ItishaDchander Seth: 

Will the Minister of Intematlcmal 
Trade be pleased to state: 

<a) whether further foreign ex-
change facilities are proposed to be 

extended to manufacturers and ex-
porters for tlbe import of raw materi-
als, components and spares required 
by them in pursuanCe of :!\fudaliar 
Committee's recommendations; and 

(b) if so, the precise nature of the 
proposal? 

The Minister of Jntemational Trade 
(Shrl Manubhai Shah): (a) and (b). 
In pursuance of the recommendations 
made by the Mudaliar and 'Vathrani 
Committees, a scheme is bein, intro-
dUCed to augment the foreign ex-
change facilities available to exports 
for import of raw materials, compo-
nents and spares required by them. 
An outline of the proposed scheme is 
laid on the Table of the House. 

STATEMENT 

Under the proposed scheme, com-
mercial banks dealing in foreign ex-
change will obtain lines of credit from 
them-principals, branches or corres-
pondents abroad on the strengtjh of 
an assurance from the Reserve Bank 
of India that necessary foreign ex-
clhange will be released to repay the 
credits by the due date. Against these 
lines of credit, exporters of proved 
eXport performance and recoD"mended 
by the bank concerned will, on ap-
proval by a Committee to be appointed 
fOr this purpose by the Unicn Gov-
ernment, be granted imPOrt licences 
for raw materials, components and 
spares. 

2, The exporter will be required to 
execute a bond undertaking to effect 
specified exports within a stipulated 
period. The import licences will be 
issued only for the value of raw mate_ 
rialsicomponents permissible under 
the appropriate export promotion 
scheme and required for the produc-
tion of the goods to be exported . 

3. In the event of anv failure on 
the part of the exporter to ful1l1 his 
obligation to effect additional exports, 
the equivalent amount of foreign ex-
change will be debited to his entitle-
ment as an Actual User, in Ilddition 
to otlber penalties under the scheme. 
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4. The facility will be available to 
manufacturer-exporters in specified 
industries. To start with, applications 
from manufacturer-exporters of only 
non-traditional export items such as 
covered by the Engineering and Che-
micals Export Promotion Coullcils etc. 
will be considered. 

5. The applications will be scrutinis-
ed by the inter-ministerial committee 
whose decisions will be final. The 
exporter will haVe to undertake to 
negotiate documents through the Bank 
approved for this purpose under the 
scheme. 

The Export Credit and Guarantee 
Corporation (C.C.G.C.) will be the 
Agency for the purpose. 

Harassment or MInorities in East 
PakIsta. 

-71. Shrl S. N. 'Chatarveotl: Will 
the Prime MiDlster be pleased to 
state: 

(a) whether the exodus of minori-
ties from East Pakistan has continued 
unabated and they continue to be 
harassed by Pakistani Police and 
customs personnel at the border POllts 
as before, even after the meeting of 
the Home Ministers of India and 
Pakistan: and 

(b) if so, the action taken in the 
matter? 

The MiDlster of State iJa the MIDIs-
try of Exter.al . Aftairs (Sbrimatl 
Lakshmi Menon): (a) and (b). Yes 
Sir, it is regrettable that the influx 
of minorities from "East Pakistan in-
to India is continuing unabated and 
that they are still being harassed in 
transit. We are continuing to re-
mind Pakistan to restore a sense of 
serurity amongst its minorities and 
accord them safe conduct in transit 
through Pakistan. 

Commonwealth Prime MiDlsters 
Confereuce 

r Shrl Rameshwar TaIltla: 
I Shri BishallchaDller Seth: -,3. , Shri Dhaon: 

I Shri Hukam Chand 
I Kacbhava!ya: 
l Shri Y. D. SiIlI'h: 

Will the Prime Minister be pleas-
ed to state: 

(a) whether it is a fact that he has 
protested to the British Prime Minis-
ter regarding extending of invitation 
to Mr. Ian Smith, Premier of Mino-
rity Government in Southern Rho-
desia; 

(b) if so, what was India's objec-
tion; and 

(cl whether any reply has been 
received ,from the British Prime 
Minister? 

The Deputy Minister in the MiBis-
try of External Affairs (Shri Dinesh 
Singh): (a) No, Sir: However, in 
response to a communication from 
the British Prime Minister seeking 
the views of the Government of India 
on a possible invitation to the Prime 
Minister of Southern Rhodesia, the 
Prime Minister informed the British 
Prime Minister that we are not in 
favour of such an invitation being 
issued. 

(b) Comreonwealth Prime Minis-
ters' Conferences are to 'be attended 
by Heads of independent Common-
wealth Governments. Southern Rho-
desia is not an independent country. 
As such the Prime Minister of 
Southern Rhodesia is not entitled to 
an invitation, Moreover, the racial 
and other discriminatory policies of 
the minority Government of Southern 
Rhodesia make it difficult for Us to 
consider relaxation of the condition. 

(c) Yes, Sir. 

Peace Talks i. NacalaDd 

*73. 

r
8hri P. C. Borooah: 
8hri Hecla: 
Shri Sivamurthi Swamy: 
Shri Yamuna Pl'IlSa4 
I Mandai: 
{ Shri Sadhu Bam: 
1 Shri P. B. Chakraverti: 
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I Shrimati Savitri Nigam: 
I Shri S. N. Chaturvedi: 
I Shri P. K. Deo: 
l Shri Hem Barua: 

W ill the Prime Minister be pleas-
ed to state the extent of success 
achieved by the Peace Mission com-
prising Rev. Michael Scott, Shri J. P. 
Narayan and the Chief Minister of 
Assam, towards establishment of peace 
in Nagaland? 

The Minister of State in the Minis-
try of Exteraal Affairs (Shrimati 
Lakshmi MeRon): Certain terms have 
been proposed for the cessation of 
violent activities by the hostiles and 
these are still under consideration. 
It is only when these terms are finally 
settled that an estimate can be made 
of the measure of success achieved by 
the Peace Mission. 

Foreign Military Aid 

r Shri Beda: Shri Prakash Vir Shastri: 
I Shri P. R. Chakraverti: 

'74l Shrimati Savitri Nicam: . Shri Bibhuti Mishra: 
Shri P. C. Borooah: 
I Dr. L. M. Singhvi: 
l Dr. Mahadeva Prasad: 

Will the Minister of Deface be 
pleased to state: 

(a) whether Government have con-
cluded their negotiations with the 
U.S.A., U.S.S.R. and other countries 
for military aid; and 

(b) if so, whether any gap is still 
left in the targets set forth? 

The Minister of Defence (Shri Y. B. 
Chavan): (a) Not yet; Sir. 

(b) Does not arise. 

New Ordnance Factories 

f Shri MaIleswar Naik: Shri Bal Krishna Singh: 
Shri Rameshwar Tantia: 
I ;;hri Kolla Venkaiah: 
I Shri R. Barna: 

*75. i Shri D. D. Mantri: Shri Bishwanath Roy: 
I Shri Dhaoa: 
I Shri BisbanehaDder Seth: 
I Shri P. C. Borooah: 
I Shri M. Rampure: 
l Shri A. V. Raghavan: 

Wil! the Minister of Defence be 
pleased to state: 

(a) Whether Government have 
planned to set up six new Ordnance 
Factories to strengthen the country's 
defence potential; 

(b) whether foreign aid and colla-
boration required for the purpose 
have been arranged and if so, from 
which countries; 

(c) what will be the cost of each of 
the new projects and the nature of 
items to be manufactured; and 

(d) whether sites for location of 
the projects have been selected? 

The Minister of Defence Produc-
tion in the Ministry of DefellCe (Shri 
Raghlll'aDlaiah): (a) Yes, Sir. The 
establishment of four new Ordnance 
Factories has been sanctioned and 
work commenced. The establish-
ment of the remaining two factories 
is under consideration. 

(b) No foreign collaboration is 
contemplated; but foreign aid has 
been made available, towards the es-
tablishment of two factories--Small 
Arms Ammunition Factory, Varan-
gaon, and Filling Factory, Chanda 
from the U.S.A. and U.K. respectively. 

(c) At Varangaon, the manufacture 
ammunition for Small Arms is plan-
ned. At Ambhazari, the manufacture 
of Motors and Shells for gun ammu-
nition is planned. At Chanda facili-
ties are being established for the 
filling of ammunition items manufac-
tured at Ambhazari. At Tirchura-
palli, the manufacture of Small Arms 
is planned. The establishment of the 
two remaining factories related' to 
the manufacture of explosives and 
propellants is under consideration. 
The total cost of establishing these 
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factories will be of the order of Rs. 160 
crores. It is considered to be not in 
public interest to give the individual 
cost of' each project. 

(d) Yes, Sir. 

Gaa 

-'HI. Shri P. Veukatasubbalah: Will 
the Prime MbUster be pleased to 
state: 

(a) whether Government have 
finally decided to transfer the admi-
nistration of Goa from the External 
Mairs Ministry to Home Ministry; 
and 

(b) if so, for what reasons? 

The MJDlster of State In the Mlnis-
try of Enema] Affairs (ShrimaU 
Lakshmt Menon): (a) No Sir. 

(b) Does not arise. 

IDdIaD Delecations to Africaa 
Co1lDtries 

(Shri P. IL Cbakraverti: 
I Shrimati Savitri Nipm: 

*77. { S~ lDdrajit Gupta: 
I Shri P. C. Borooah: 
L Shri Sidhesbwar Prasad.: 

Will the Prime MInister be pleased 
to state: 

(a) whether it is a fact that Indian 
goodwill missions have recently been 
sent to West Asian countries and 
North Africa; 

(b) the purpose of their visit; 

(c) the composition of the delega-
tions so deputed and the countries 
visited by them; and 

(d) the broad features of that re-
port? ;_1 

The Deputy Minister In the Minis-
try Of External Affairs (Shri DiJlesh 
Singh): (a) to (d). A statement is 
placed on the Table of the House. 

STATEMENT 

Two unofficial goodwill delegations 
·have toured the following C:OlUltries 

in West Asia and Africa, in order to 
meet the leaders and the people of 
these countries and promote goodwill 
for India and understanding of her 
problems, specially in respect of Kash-
mir and the Chinese aggression. 

2. The delegations were composed 
of the following: 

Dlkration No. (I) 
Mllllbers Pwes flisite'il 

I. Col. Zaidi, M.P._ 

z. Prof. Bokhari, New 
College, Maara. •• 

3. MauIa1.a Syed 
Abaullah Bukhari, 
Shahi Imam of 
Jama Masjid. 

4. Sbri Nazir Hussain, 
Secretary to the 
Delegation. 

Dlkration No. (zl. 

I. Shri Sadiq Ali, M.P. 

z. Shri S. A. Mehdi, 
M.P. 

3. Shri Hayatullah an-
sari, E~i[()rJ "Qami 
Awaz.". 

4. Shri H. Sameul, 
&-MP 

s. Shri Akbarabadi-Dean 
of A1igarh U oiver-
sity. 

Aden, Jeddah, 
Mogadishu, 

Khanoum, Tri-
poli, 

Damascus, Bagh-
dad, Bl.d Amman. 

Tunis, Algiers, 
Rabat, Lagos, 
Beirut Bl.d Cairo. 

3. No report haa been submitted SO 
far. 

Wage Board for Cotton Textile 
Industry 

*'lB. Shri Eswara Reddy: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) when the Second Wage Board 
for Cotton Textile Industry is likely 
to be appointed; 

(b) whether the composition and 
terms of reference of the Board have 
been fin4lised; and 

(c) if so, the particulars thereof? 

The Deputy MInister Ja the MInis-
try of Labour aDd Employment (Shrl 
R. K. MaJavlya): (a) In the near 
future. 
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(b) and (c). The terms of refe-
rence and the composition are in the 
process of being finalised. 

Wage Board for Port aDd Dock 
Workers , 

'79. f Shri Indrajit Gupta: 
\. Shri Kona Veukaiab: 

Will the Minister of Labour and 
Employment be pleased to slate: 

(a) whether the composition and 
terms of reference of the proposed 
wage board for port and dock 
workers have been finalised: and 

(b) whether the board's scope will 
include employees under all port 
trusts, port administrators, stevedores, 
as well' as those directly employed by 
dock labour boards? 

The Deputy Minister in the MIDis-
try of Labour and Employment (Shri 
R. K. Malviya): (a) and (b). Pro-
posals in regard to the composition, 
terms of reference and coverage of 
the proposed wage board for port 
and dock workers, are under consi-
deration. Decisions on these are ex-
pected to be taken shortly. 

U.S. CoDaboratioa for Superscm.lcs 

r Shri P. K. Deo: 
I Shri Rameshwar Tantia: 

I Shri Bishanchander Seth: Shri Onkar LaI Berwa: 

I Shri DhaoD: Dr. P. N. Khan: 
Shri Subodh 1IaDsda: 

*80'1 Shr~ s. C. Samanta: 
Shri S. M. Banerjee: 
Shrimati Savitrl Nigam: 
Shrl P. C. Borooah: 
I Shri Maheswar NaIk: 
I Shri P. R. Chakraverti: 
I Shri S. N. Chaturvedl: 
L Sbri SbiJIkre: 

Will the Minister of Defence be 
pleased to state: 

(a) whetJrer any agreement has 
been reached with the U.S.A. Gov-
ernment for the manufacture of 
supersonic jet fighters in India; 

(b) if so, the main features of the 
agreement; and 

(c) where the factory will be locat-
ed aDd when the production will 
begin? 

The Minister of DefelICe Produc-
tion in the Ministry of Defence (Shrl 
RarhuramaJah): (a) No, Sir. 

(b) and (c). Do not arise. 

Newsprlat 

r Shri Rameshwar Taniia: 
J Shri Onkar Lal Berwa: 
I Shri DIIaoB.: 
i Shri Yashpal SiBCh: Shri Gokaran Prasad: 

l Shri Sidhesh:war Prasad: Dr. L. M. Smghvi: 

*81. 

Will the Minister of InformatioD 
and BroadcastiDg be pleased to state: 

(a) whether Government are for-
mulating a comprehensive scheme on 
newsprint policy; 

(b) if so, what are the main points; 
and 

(c) when it is likely to be announc-
ed? 

The Minister of Parliamentary 
Affairs and MinIster of Information 
and Broadcastinr (Shrl SatYa Nara)'BD. 
Sinha): (a) The question of for-
mulating a comprehensive scheme on 
newsprint policy is under considera-
tion. 

(b) and (c). The scheme will be 
announced as soon as it is finalised. 

Defence Plan 

rShri D. C. Sharma:' Shri Rameshwar Tantia: 

*12.1 Shri Onkar LaI Berwa: 
Shri Dhaoa: 
Shri Yallamanda Reddy: 
L Shri P. C. Borooah: 

Will the Minister of Defence be 
pleased to state: 

(a) whether a defence plan has 
been prepared for building up me 
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country's defence potential during the 
next five years; and 

(b) if so, the sailent features 
thereof? 

The MiDJster of Defence (Shrl 
Y. B. Chavan): (a) Yes, Sir. 

(b) The Plan provides for the 
build-up of an Army of 8,25,000 and 
the modernisation of its weapons and 
equipment, the stabilising of the Air 
Force at 45 Squadrons, equipping of 
the Air Force with modern aircraft 
and provision of suitable ancillary 
facilities like aerodromes, communi-
cations, etc. the maintenance of the 
Navy generally at its present strength 
with replacement of vessels which 
have become overage with ships which 
may be freshly procured or construct-
-ed within the country, the establish-
ment of production facilities within 
the country so that dependence by 
the Services on supplies from a broad 
is reduced materially, the construc-
tion and improvement of communi-
cations all along our borders and ex-
pansion of the Research and Deve-
lopment organisation. It would not 
be in the public interest to disclose 
further details about the Plan. 

Olfice of Assistu.t Rich Commissioner 
for Pakistan in Shillong 

"83 J Shri Bari Vishnu Kamath: 
. I.. Shri N. R. Laskar: 

Will the Prime MiRister be pleas-
ed to state: 

(a) whether the question of clos-
ing down the office of the Asstt. High 
Commissioner of Pakistan in Shillong 
n:ls been further considered; and 

(b) if so, with what result? 

The Miaister of State in the Minis-
try of Exteraal Alralrs (Shrimati 
Laksbmi Menon): (a) Yes, Sir. 

(b) The House will be informed 
when .3 firm decision has been taken. 

Indian Hacked to Death by Pakistanis 

r Shri P. R. Chakraverti: Shrimati Savitri Nigam: 

*84. 

I Shrimati Akkamma Devi: 
J Shri N. p. Yadab: 
1 Shri Yamuna Prasad Manda" 
I Shri Bishanchander Seth: Shri Rameshwar Tantia: 
L Shri Dhaon: 

Will the Minister of Defence be 
pleased to state: 

(a) whether it is a fact that four 
Pakistanis armed with axes and 
spears, hacked to death on the 9th 
May 1964 a villager, near Pindi Char-
kan in Jammu; 

(b) whether the Pakistanis also 
carried away some heads of cattle; 

(c) whether any protest has been 
lodged; and 

(d) if so, with what result? 

The Minister of Defence (Shri 
Y. B. Chavan): (a) and (b). On the 
night of 8th 19th May 1964, one resi-
dent of village Pindi Charkan Kalan 
in Jammu District was overpowered 
and murdered with a spear by four 
intruders, in the compound of his 
house. The wlprits took along with 
them a bullock belonging to the de-
ceased. The identity of the intro-
ders has not been established. 

(c) No, Sir . 

(d) Does not arise. 

Border incidents 

*85. Shri P. C. Boroeah: Will the 
Minister of Defence be pleased to 
state: 

(a) whether Pakistan has protested 
to India against "Loss" of life and 
property' of the inhabitants of the 
area along the cease-fire line in 
Kashmir in three incidents of "very 
serious nature" that allegedly took 
place in February and March 1964 ;md 
claimed compensation for the same; 
and 
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(b) if so, the facts of the incidents 
under reference and Government's 
reaction to the Pakistan demand? 

The Minister Of Defence (Shri Y. 
B. Chavan): (al Yes, Sir. 

(b) The allegations made by 
Pakistan are under investigation. 

U. N. Observers in KasJunjr 

'86. 

r Shri Hecla: 
I Shri S. B. Patil: 
I Shri P. C. Borooah: 
I Sbri K. N. Tiwary: 
I Shri S. N, Chatarvedi: 
I Dr. L. M. SiDCbvi: 

1 
Shri Naval Prabhakar: 
Shri Shinkre: 
Shri R. S. PaDlley: 
Shri Hem Barua: 
I Shri Indrajit Gupta: 

I Shri Kishan Pattnayak: Shri Ram Sewak Yadav: 
I Shri Tridib Kumar 
I ChaDllhuri: 
l Shri N. Sreekantan Nair: 

Will the Minister of Defence be 
pleased to state: 

(a) whether Government have 
taken any· note on U.N. Military 
Observers stationed in Kashmir ac-
cepting memoranda from political 
groups and assuring them that the 
same would be forwarded to the 
U.N.; and 

(b) if so, what action Governm~nt 
have taken to counteract such acti-
vities? 

The Minister Of DefenCe (Shri Y. 
B. Chavan): (a) Yes, Sir. 

(b) It has been pointed out to the 
Chief Military Observer, that ~uch 

activities of the U. N. Observers are 
not in keeping with their charter of 
duties. 

TelevJslon 

r Shri S. N. Chaturvedi: 
I Sbri Onkar Lal Berwa: 
I 8hr! Gokaran Prasad: 

I Shri P. Venkatasabbaiab: 

I Shri Maheswar Naik: Shri Vishram Prasad: 
Shri R. S. Pandey: 

*87. 

I Shri R. Barua: 
L Dr. p. Srinivasan: 

.. Will the Minister of Information 
and Broadcastiag be pleased to state: 

(al whether Government have de-
cided to set up television stations in 
the country during the current plan 
period; and 

( b) if so, the number Of stations 
proposed to be set up and their ioca-
tion? 

The Minister of Parliamentary 
Affairs aDd MiDJster Of Information 
and Broadcastiag (Shrj Satya Na-
rayan Sinha): (al and (b). PrOVision 
exists in the Third Five Year Plan for 
the setting up Of a television station 
at Bombay with restricted faCilities. 
Proposals for the installation of some 
television stations in the COWl try 
have been received from a number of 
organisations from time to time and 
are under consideration of the Gov-
ernment. 

B. F.-M for IA.F. 

( Shri Ramesbwar Tantia: 
I Shri BishllllChaader Seth: 
I Shri Onkar La! Berwa: 

1 Sbri Dhaon: 'BB. Sbri s. M. BaDerjee: 
Shr~ Mohan Swamp: 
Sbr) P. C. Borooah: 
I Sbri Brij Raj SiJIgh-Kotah: 
I Shri p. R, Chakravertl: 
L Shrimati Savitri Nigam: 

Will the Minister of Defeaee !:.e 
pleased to state: 

(a) whether it is a fact that the 
Hindustan Aircraft Ltd., Bangalore 
have handed over some H. F.-24 
Supersonic fighter aircraft to the 
Indian Airforce; 

(b) whether any tests were made 
of this type of aircraft before handing 
over to the Airforee; 
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(c) how far these tests proved suc-
cessful; and 

(d) what will be the manufacturing 
capacity of the Hindustan Aircraft 
Ltd., Bangalore annually for such 
kind of aircraft? 

The Minister Of Defence Production 
in the Ministry of Defence (Shri 
Raghuramaiah): (a) to (c). Two HF-
24 aircraft of Mark I version were 
handed over to the Indian Airforce 
on 10-5-1964. These aircraft had been 
tested and tYPe clearance certificates 
were issued by the Inspecting Au-
thority. 

(d) It will not be in the public 
interest to disclose this information. 

AslIassiDation of Bhutanese Prime 
Mmister 

r Sbri Bari Vishnu Kamath: 
I Shrimati Savitri Nigam: 
I Shri Vishwa Nath Pandey: 

i S. h~ M. L. Dwivedi: '89. Shri P. C. Borooah: 
Shri S. N. Chaturvedi: 
I Shri Nath Pai: 
L Shri Hecla: 

Will the Prime Mmister be pleased 
to refer to the reply given to Starred 
Questions Nos. 1293 and 1301 on the 
4th May, 1964 and state: 

(a) whether the investigation into 
the assassination Of the Prime Min-
ister of Bhutan has concluded; 

.. (b) if so, whether the complicity of 
the Chinese Government in the ·;rime 
has been established; and 

(c) the other findings, if any, O)f the 
investigation? 

The Minister of State in the MliDistry 
of External A1fairs (Shrimati Lakshmi 
Menon): (a) The Prime Min-
ister of Bhutan was assas-
sinated inside Bhutanese terri-
tory and the investigation of the 
case was conducted by. the Bhutanese 
authorities. The case against some of 
the accused is over. 

(b) It is reported that the trial 
court was of the view that the plot to 
assassinate the Prime Minister was 
an internal affair for which only the 
acc).1sed persons were responsible. 

(c) The Government of India have 
no information .. about any other find-
ings. 

Situation in Laos 

'91. Shri D. C. Sharma: Will the 
Prime MinIster be pleased to state: 

(a) whether the attention of the 
Government of India has been drawn 
to the present situation in Laos; and 

(b) if so, the reaction of Govern-
ment thereto? 

The Deputy Minister in the l\11DJs-
try of External A1Iairs (Shri Dinesh 
Singh): (a) Yes, Sir. 

(b) The Government of India are 
greatly concerned at recent develop-
ments which have led to grave deter-
ioration in the situation in Laos. They 
are in touch with a number of other 
Governments about the steps that 
may be taken to arrive at a peaceful 
settlement Of the problems arising In 
Laos. 
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53. Shri Bam Barkh Yadav: Will 
the Minister of IrriptiOD IUId Power 
be pleased to state: 

(a) whether Government propose 
to set up regional agencies for opera-
tion of major power projects; 

proposal to raise the pay scales of 
medical personnel; 

(b) if so, when the decision is like-
ly to be taken ; 

(c) whether the Centre has invited 
any suggestions from the State Gov-
ernments in this regard; and 

(b) if so, the reasons for the (d) if so, how many States have SO 
change; and far sent their suggestions? 

(e) the fUture of the State Eleetri-
cit,. Boards? 

The Minister of IrriptiOD mG 
POWer (Dr. It. L. Bao): (a) No. 

(b) and (c). Do not arise. 

Coal Trausport Problem. 

{ 
Shri Bameshwar TaBUa: 

N. Shri ODkar Lal Berwa: 
Shri Dhaon: 

Will the Minister of FiDaDce be 

pleased to refer to the reply given to 
Unstarred Question No. 2013 on the 
9th April, 1964 and state: 

(a) whether any final report on the 
coal transport problem has been sub-
mitted to Government by the World 
Bank. Team; 

(,b) if so, the details thereof; and 

(c) the reaction of Government 
thereto? 

The MJDister of FiDaDce (Shri T. T. 
KrishDameooari): (a) No, Sir. 

(b) Does not arise. 

(c) Does not arise. 

BIBe In Pa~ Scale of Med1eel 
PersoDllel 

{ 
Shri Bameshwar TaDtia: 

55. Shri ODkar Lal Berwa: 
Shri DbaoD: 

Will the Minister of Health be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment have under consideration any 

The Minister 01 Health (Dr. SII$hi1a 
Na~ar): (a) No such general proposal 
is at present under consideration. 

(b) Does not arise. 

(c) No. 

(d) Does not arise. 
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Tikkerpara Dam Project 

r Shri p. K. Deo: 
59. i Shri Onkar Lal Berwa: 
l Shri Gokaran Prasad: 

Will the Minister of Irrigation and 
Power be pleased to state: 

(a) whether the Tikkerpara Pro-
ject report has been received from 
the Orissa Government; 

(b) the area likely to be submerged 
and the cost inVOlved; and 

(c) the benefits likely to accrue 
from the project? 

The MlnJ9ter of Irrigation and 
POWer (Dr. K. L. Bao): (a) Yes. 

(b) According to Project Report, 
the total submerged area will be 
6,49,000 acres, of which 3,97,000 acres 
will be cultivable land. The Tikker-
para Dam will sumberge the towns 
of Athmalik, Boudh and Sonepur, 
besides 1200 villages. A sum of 
Rs. 57.62 crores has -been provided in 
the estimate at cost for the Project 
for acquisition and compensation. 
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This includes provision for relocation 
of roads, highways and public utili-
ties. Total estimated cost of this 
H-ydro-Project is Rs. 210.51 crores, 
which includes the above amount. 

(c) According to the Project report 
the project provides for 1.4 million 
KW of power at 60 per cent load fac-
tor. It also provides for flood control 
with a "surcharge storage" of 8.7 Maft. 
between file MWL of plus 441 ft. and 
elevation of plus 425 ft. 

Matatila Dam 

60. 8hrl 8. M. Banerjee: Will the 
Minister of Irrigation aDd Power be 
pleased to state the progress made re-
garding the completion of Matatila 
Dam and power station in U.P.? 

The MinJster Of Irriptlon IUld 
Power (Dr. K. L. Rao): The Matatila 
Dam has been completed including 
erection of gates. The progress in 
respect of Matatila Power House is 
as follows: 

About 90 per cent of the plant and 
equipment for this station has been 
received at site. The speed ring 'lIld 
the spiral casing for the unit No. I 
have been installed, aligned and lev'!l-
led. These are expected to be ready 
for concreting' by the end of this 
month. 

The assembly of speed ring and 
spiral casing for the unit No. 2 is in 
progress. 

The draft tube liner for the unit 
No.3 has been grouted. The erec-
tion of the power house crane is in 
progress. 

The penstocks for unit Nos. 1 & 3 
have been laid and the work in the 
2nd Unit is in progress. The work of 
welding of the circumferential joints 
of the penstocks is also in progress. 
Erection of guides for the intake gates 
is in progress. 

The work of laying foundations for 
the sub-stations structures is also 
being done. 

The first unit of 10,000 KW is ex-
pected to be commissioned by the 

end of December, 1964, and the re-
maining two unit of 10,000 KW (lach 
by middle of 1965. 

Epidemics in OlUldakaraDya 

61. 8hri S. M. Banerjee: Will the 
Minister of RehabiHtatton be pleased 
to state: 

(a) whether there lhad been epide-
mics in Dandakaranya camps; and 

(b) if so, what steps were taken to 
check them? 

The MinIster of Rehabilitation (Shri 
Tyaai): (a) No, Sir. 

(b) Does not arise. 

Transplantation of Kidneys 

{ 
Shrimati Savitrl Nicam: 

62. Shri M. IL Owivedi: 
Shri Vishwa Nath I'luldey: 

Will the Minister Of Health be pleas-
ed to state: 

(a) whether it is a fact that at 
LudJtiana doctors have successfully 
transplanted a kidney, taken from a 
dead 'body soon after the death, to a 
woman who had both kidneys dam-
aged; and 

(b) if so, Whether any arrangement 
has been made to make such a trans-
plantation in other Hospitals? 

The Mialster of Health (Dr. SlISbIla 
Nayar):  (a) The Civil Surgeon, 
Ludhiana has reported that. the 
patients died 8 hours after lIhe 'opera-
tion of transplantation of kidney. 

(b) No specific arrangement has 
been made or can be made for such 
operations. 

Loss of Instruments in A~.I.M.8., New 
Delhi 

63. SbrI BaJmiki: Will the Minister 
of Health be pleased to refer to the 
reply given to Unstarred Question No. 
1109 on the 12th March, 1964 and 
state: 

(a) the result of the investigation 
made into the loss of wrgical instru-
mentslequipment which were reported 
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missing in the All-India Institute of 
Medical Sciences, New Delhi; and 

(b) the action taken in tihe matter? 

The Miaister of Health (Dr. Sushila 
Nayar): (a) After investigation, the 
Police have filed the case as untraced. 

(b) Departmental action is being 
taken against the individuals concern-
ed. . iI, .. , 

Rural EleotriflcatiOD 

64. Shri P. VenkatasubblPah: Will 
the Minister of Irription and Power 
be pleased to state: 

(a) whether any seminar on Rural 
Electrification was held in March this 
year; and 

(b) if so, the main recommendations 
thereof? 

The Minister of Irrigation and Power 
(Dr. K. L. Rae): (a) Yes, 

(b) A statement indicating main 
recommendations made at 1he Seminar 
is laid· on the Table of the House. 
[Placed in Library. See LT-2903/64] 

f Shri SUbodh 1IaDsila: 
65. l Shri S. C. Samanta: 

Will the Minister of ~ be 
pleased to state: 

(a) whether there is any proposal to 
change the existing pattern Of ae-
counting on the pattern of commer-
cial organisation; 

(b) if so, when such system will be 
introduced; and 

(c) ·whether any committee was 
fonned for this purpose and if so, 
what are its recommendations? 

The MIDister of Pbwloe (Sbri T. T. 
KrJshnamaehari): (a) and (c). No 

Sir. "':t:'1' 

(b) Does not arise. 

Nutrition in IDcUa 

66 f Dr. P. N. 1Duua: 
. L Shri SUbodh 1IPDsda: 
Will the Minister of Health be 
pleased to state: 

(a) whether it is a fact that a 
British team has come to India recent-
ly to study the Nutrition problems in 
India; 

(b) if so, whether this team was in-
vited 'by the Govtmunent of India or 
some other agencies; 

(c) whether they will visit all parts 
of the country; and 

(d) how long this team will study 
the problems? 

The MIDister of Health (Dr. S1IIIId1a 
Nayar): (a) No. 

(b) to (d). Do not arise. 

L~C. BuslDeIIB 

6'7. Shri D. C. Sbarma: WiIll the 
Minister of FInaJloe be pleased to 
state: 

(a) whetiher the life insurance busi-
ness has shown a downfall during the 
first five months of the year as com-
pared to the corresponding period in 
tihe previous year; and 

(b) if so, the reasons therefor? 

The Minister of FiDaDce (Shri T. T. 
KrisbDBmaehari): (8) and (b). The 
information is being collected and will 
be laid on the Table of the HoUPe 
when received. 

Akbar Hotel 

88. Shri D. C. Sharma: Will the 
Minister of Works and HIIiII!D&" be 
pleased to state: 

(a) whether the design for Akbal 
Hotel proposed to be built in N_ 
Delhi has been completed; and 

(b) if so, when the construction is 
likely to start and the time proposed 
to be taken for its completion? 
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The Minister Of Works aad HOUSIDg 
(Shri Mehr C1wul Klwma): (a) 

Plans and estimates are under pre-
paration. These will be sent to the 
Ministry of Finance for sanction nex~ 
month. 

(b) The programme can only be 
drawn up ·after the sanction has been 
issued. 

BamcbaDdra Blumja Medical Codel'e 
Hospital, Cuttaek 

69. SUi Kama Chandra MalUck: 
Will the Minister of Healh be pleased 
to state: 

(a) wlhether any grant or loan was 
given to the government of Orissa fJr 
the development of Ramachandra 
Bhanja Medical Hospital, Cut\acll: 
(Orissa) during 1963-64; and 

(b) the amount of such grant ur 
loans given or proposed to be given tl' 
the said hospital for the same purpose 
during 1964-65? 

The Minister of Health (Dr. Slmhila 
Nayar): (a) No such grant or !.oar. 
was given during 1963-64. 

(b) The question does not arise. 

IdJkki Hydel Project in Kerala 

70. Shri Maniyanpdan: Will 'h, 
Minister of Irription and Power b. 
pleased to state: 

<a) whether any information h~. 

been collected regarding tthe numb~1 

Of families that will have to be evict-
ed as a result of the construction of 
the Idikki Hydel Project in Keral:.; 

('b) whether any decision has been 
taken regarding the mode by which 
compensation is to be paid; and 

(c) if so, the nature thereof? 

The MiDister of Irriptioa and Powf!r 
(Dr. K. L. Bao): (a) Survey ana 

Demarcation by the Kerala Goven;-
ment is not yet over. According to 
their preliminary survey, about 2200 
families are to be evicted. 

(b) Not yet. 

< c) Does not arise. 

WiJliq'don Hospital, New Delhi 

J Shri M. Malaichami: 
71. L SUi p. Venkatasubbaiah: 

Will the Minister of Health be 
pleased to state: 

(a) whether any representation has 
been received regarding the plight 
of patients waiting in queues outside 
Willingdon Hospital, New Delhi for 
examination and treatment; and 

(b) if so, whether there is any pro-
posal to increase the number of, doc-
tors in various departments of the 
Willingdon Hospital, New Delhi? 

The MIDJster of Health (Dr. SusbUa 
Nayar): (a) and (b). No such repre-
sentation has been received. However, 
a proposal for provision of additional 
staff is under consideration. 

Old Age PensiO,D Seheme 

J Shri M. Malaicbami: 
72. L Shri P. VenkatasabbaJah: 

Will the Minister of FInance be 
pleased to state: 

(a) whether any request has been 
received from the State Governments 
for the grant of Central financial 
assistance for implementing Old Age 
ptnsion Scheme; and 

(b) if so, which are the State~ am! 
Government's reaction thereto? 

The Minister Of FluDee (SUi T.  T. 
KrIsImamaehari): (a, Yes. 

(b) The requests have been received 
from Madras and Andhra Pradesh. 
The matter is under consideration 
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SlllJllS in Matins 

73. J Shri Dharma.UIIpm: 
1 Shri Muthu GoUDder: 

Will the Minister of Works ud 
HOUSing be pleased to state: 

(a) whether any proposal has been 
received from the Madras State in 
regard to clearance of slums in Mad-
ras; and 

(b) whether any financial assistance 
will be provided by the centre to the 
Madras Corporation for the purpose? 

The Minister of Works and Bou-
blg (Shri Mehr Chad KhanDa): (a) 
No. 

(b) The State Governments are 
themselves competent to sanction 
Slum Clearance projects within their 
jurisdiction and to disburse the finan-
cial assistance received from the 
Central Government to their local 
bodies. 

Irrigation ad Power Schemes in 
Orissa 

74. Shri Mohan Nayak: Will the 
Minister of Irrigation uti Power be 
pleased to state: 

(a) the total amount allocated to 
the Government of Orissa under the 
Third Five Year Plan for medium 
irrigation and power schemes; and 

(b) the various schemes for which 
the said allocation was made? 

The MInister of Irrigation and 
Power (Dr. K. L. BaG): (a) and (b). 
A statement glvmg the requisite 
information is laid on the Table of 
the House. 

STATEMENT 

Name of Scheme Third Plan 
Provision (In 
lakhs of rupees) 

MEDIUM IRRIGATION 
SCHEMES 

Continuing Selle ..... 

I. Salia Irrigation Project 

2. Saiki Irrigation Project 

3. Bhudibudiani Project . 

5. Godahado Irrigation Project 

5. Dhanai Irrigation Project 

6. Darjarg Irrigation Project. 

New Selle ..... 

I.,. Pipal Panka Porjec!. ") 
£8. Siaria Irrigation Project . ~ 
9. Bahl1da Stage 1  .  .  . r 
10. Remodelling of H. L. Canal ! 
Range II 

II. Hiradharbati J 

TOTAL 

POWER SCHEMES 

COlltinuing Selleme. 

I. Hirakud Stage II 
2. Duduma Transmission Scheme 

3. Hirakud Pewer utilisa!ion 
scheme 

New Schemes 

4. Rural Electrification Scheme. 

5. Installation of Low Head 
turbines 

6. BaJimela/Upper S i1eru Hydro-
electric Scheme (Stage II) . 

7. Transmissjon ard Distribution 

g. Talcher thermal station 

TOTAL:-. 

57'28 

1"91 
26'47 

29'41 

20'48 

88'18 

60'00 

516'86 

85'00 

39'00 

224 '00 

10'00 

145°'00 
518'00 

2682'49 

Ii The State Govt. have proposed to 
substitute Joroharbhangi and Pitamahal 
ProJects for Pipalpanka and Siaria projects 
which are stated to have been dropped after 
geologiCal investigations. These two 
schemes have not yet been included in the 
plan pe11ding their clearance by the Tech-
nical Advisory Committee. 

U Provisions of Rs. 5' 84 lakhs and 
Rs. 70 laths have, in addition, been ir.ciuded 
in the Plan for investigations of irrigation & 
power schemes respectively. 
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Foreign Exchange Requirements 

75. Maharajkumar Vijaya ADanda: 
Will the Minister of Finance be pleas-
ed to state: 

(a) whether the requirements of 
foreign exchange for the remaining 
period of the Third Five Year Plan 
have been estimated by Government; 
and 

(b) if so, how Government propose 
to meet them? 

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) No, Sir. 

(b) The residual requirements of 
the current year (1964-65) (after tak-
ing into account both our export 
earnings and our foreign commit-
men ts) have been posed to the India 
Consortium. Assistance that the 
latter can provide is expected to be 
intimated to us shortly. The appraisal 
of the requirements for 1965-66 will 
have to be taken up later this year & 
will in due course be posed to the 
Consortium. 

Assistance Under Colombo Plan 

76. Maharajkumar Vijaya ADanda: 
Will the Minister of Finance be 
pleased to state the names of the 
countries to which India has given 
assistance under the Colombo Plan 
durin·g the last 3 years and the 
nature of the assistance given? 

The Minister of Finance (Shri T.  T. 
Krislmamachari): During the last 3 
years, India has provided, under the 
Colombo Plan, technical assistance 
either by way of training facilities in 
technical institutions in India or pro-
vision of the services of technical 
experts to the following countries:-

Afghanistan, Australia, 
Burma, Cambodia, 
Indonesia, Malaysia, 

758 (Ai) LSD-4. 

Bhutan, 
Ceylon, 
Maldive 

Islands, Nepal, Philippines, 
Republic of Korea, Thailand 
and Vietnam. 

In addition, capital assistance has 
been provided to Nepal. 

Institution 01 National Award 
By the Medical Council of India 

{

Shri Ram Barkh Yadav: 
77 Shri Rameshwar Tantia: 
. Shri Dhaon: 
Shri Bishanchanier Seth: 

Will the Minister of Health be 
pleased to state: 

(a) whether Government are aware 
that the Medical Council of India 
have decided to institute a National 
Award to honour the memory of 
late Dr. B. C. Roy, an eminent .physi-
cian statesman and national leader; 
and 

(b) if so, the main features thereof? 

The Minister of Health (Dr. SushiJa 
Nayar): (a) Yes, Government are 
a .... are of the proposed institution by 
the Medical Council of India 01 a 
National Award to honour the 
memory of the late Dr. B.  C. Roy. 

(b) The Primary object of the 
Award is to recognise and reward 
outstanding merit in medical science 
and other fields. The main features 
of the Award are-

(i) An 'Oration' to be held every 
year under the auspices of 
the Medical Council of India. 

(il) An Award to be known as 
"Medical Council of India-
Dr. B. C. Roy National 
Award" to be given to a 
medical-c1Hn-statesman of 
nation-wide .eminence and 
popularity. 
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(iii) Awards to eminent persons in 
other fields like Science, 
Statesmanship, Literature, 
Philosophy and Art. 

(iv) To publish an Anniversary 
Souvenir. 

It is also proposed to aid deservina 
research projects in medical colleges, 
grant post-graduate medical fellow-
ships, and to encourage and recognise 
merit of medical teachers and talents 
in different branches of medicine. The 
Award is also proposed to recognise 
best services in the field of: socio-
medical relief and in the establish-
ment of medical organisations and 
medical institutions. 

Durppv.r Project's Power Plallt 

. r Shri P. R. Cbakrayertt 
I Shrimati SaYitri Nipm: 

78.lShri Mohammad EI1as: Shri S. M. Baaerjee: 
Shri Dinen Bhattaebarya: 

Will the Minister of Jrription aad 
Power be pleased to state: 

(a) whether it is a fact that the 
third unit of Durgapur Project's 
Power Plant has started «eneration 
of power on commercial basis from 
8th May, 1964; 

(b) the estimated production capa-
city of this unit; and 

(c) the expected supply of addi-
tional power to the city of Calcutta 
from this Unit? 

The Minister of Irrigatioll alld 
Power (Dr. K. L. Rao): (a) Yes. But 
owing to a minor trouble in the 
boiler plant, the third unit has been 
shut down temporarily with effect 
from 18-5-64. It is expected to be 
recommissioned in the first week of 
June, 1964. 

(b) 75 MW. 

(c) 35 KW. 

79. Shri P. C. BoroNh: Will the 
Minister of Irriratioll IIDd Power be 
pleased to state: 

(a) whether rivers in Assam have 
been in spate following incessant 
rains in the State since the first week 
of May, 196.; 

(b) the extent of land so far 
inundated; and 

(c) the extent of damage caused to 
(i) life, (ii) livestock, (ill) crops and 
(iv) ,other property so far? 

The Minister of Irription ad 
Power (Dr. K. L. Rao): (a) Since 1st 
week of May, 1964, there have been 
reports of only minor floods in Assam. 

(b) and (c). There ha,s been no 
report of inundation of land, damage 
to life, livestock, crops or other 
property. 
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TaDpbbadra Project 

81. Shri P. Vellkatasubbaiah: Will 
the Minister of Irriration aDd Power 
be pleased to state: 

(a) whether it is a fact that a div-
ing team of the Indian Navy is going to 
assist the 'l'ungabhadra Project in 
carrying out under-water works; and 

(b) if so, the nature of work this 
diving team is going to do? 

The Minister of Irrigatioa and 
Power (Dr. K. L. Bao): (a) Yes. 

(b) Underwater cutting and weld-
in for rectification of the alignment of 
the guide rails of the gate for the 
third penstock pipe so that the gate 
can be faken out or put in position 
easily. 

Directorate General of Belief 

fShri P. C. BorOOah: 83 Shri Rameshwar '.rantia: 
.  I Shri Dhaoa: 
L Shri Bishanchander Seth: 

Will the Minister of RehabWtaUoa 
be pleased to state: 

(a) whether a Director-ate General 
of Relief is proposed to be set up 
under his Ministry; and 

(b) if so, the constitution and pre-
cise functions thereof? 

The MIDlster of BehabWtatten 
(Shri Tragi): (a) Yes, Sir. 

(b) The OrganiAation will be head-
ed by the Director General of Relief. 
The detailed set-up of the Directorate-
General is being worked out and will 
·be finalised shortly. 

The Directorate-General will be the 
principal executive agency of the 
Ministry for attending to the problems 
of relief to the migrants from East 
Pakistan. It wilI supervise and co-
ordinate the various activities of the 
Central Government AgenCies and the 
State Governments, such as, the 
movement of migrants, the setting up 
of new camps, the provision of vari-
ous amenities in the camps and the 
gainful employment of the inmates. 
It may be assigned such other func-
tions and duties as may be consider-
ed necessary from time to time. 

Retugees from RaJsahi 

801. Shri Tridib Kumar Chaudhuri: 
Will the Minister of RehabWtatlon be 
pleased to sfate: 

(a) whether Government have re-
ceived reports either from the Gov-
ernment of West Bengal or from any 
other source about the arrival of 
large number of refugees from 
Raj sahi and adj oining districts of East 
Pakistan into the district of Murshida-
bad in West Bengal since January, 
19601; and 

(b) whether there is any regular 
reception centre on any border point 
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in the districts of Murshidabad, 
Maldah, West Dinajpur, Jalpaiguri 
and Coach Bihar to provide immediate 
succour and relief to the harried re-
fugees who are coming over? 

The Minlliter of Rehabilitation (8llri 
Tyagi): '(a) According to the Govern-
ment of West Bengal about 5,200 per-
lions have migrated from East Pakis-
tan into Murshidabad district, West 
Bengal since January, 1964. 

(b) No regular reception centres 
have been set up in l.hese districts. 
But arrangements exist to help the 
needy migrants, who come through 
check-posts and to provide relief and 
transport f·acUities, in accordance with 
the . .Government policy\ to those mig-
rants who are wming to be resetUed 
outside the West gengal State. Gra-
tuitous relief is also extended by the 
State Government to indigent cases 
among those who are staying back. 

Stlldy Team OD Houslac 

85. Shri Ram BarJm Yadav: Will 
the Minister of Works alld Ho~ 
be pleased to state: 

(a) whether Government' have ap-
pointed a team of senior omcers to 
study the progress of housing schemes 
in the States; 

(b) if so, the composition of the 
team and the detans Of the work en-
trusted to them; 

(c) whether the said team has 
examined the housing plan in U.P.; 
and 

(d) if so, the result thereof? 

The Minister of Works od Housbtg 
(Shri Mehr Challd 1Duuula): (a) and 
(b). Senior omcers Of the Ministry 
of Works and Housing. viz. the Joint 
Secretary, the Housing Commissioner 
and the Housing Adviser, have been 
asked to visit the States to study the 
progress of Housing Schemea. 

(c) Yes. 

(d) The progress SO far made dur-
ing the Third Plan period in U.P. is 

not satisfactoryo. Out of the total 
allocation of Rs. 1.145 laklis for Hous-
ing Schemes, the State Government 
have spent only RI. 263.36 lakhs dur-
ing the first three years. The urgency 
of stepping up the pace of Housing 
Schemes has been impressed upon 
the State Government, who have 
agreed to increase the provision for 
housing during the remaining two 
years of the Third Plan period and 
also to gear up the machinery for 
their implementation. 

Central Excise Colleetorate for Orissa 

86. 8hri P. K. Deo: Will the Minis-
ter of Fblance be pleased to state: 

(a) whether there is a proposal to 
have a separate Central Excise Col-
lectorate for Orissa; 

(b) if so, when it is likely to be es-
tablished; and 

(c) what are the considerations for 
opening a new Collectorate? 

The MiIIis&er of Finance (Shri T. T; 
Krisl1IIamaehari): (a) No, Sir. 

(b) Does not arise. 

(c) The main considerations are the-
quantum of Revenue, nature of excis-
able goods produced, area to be cover-
ed, volume of work connected with 
Land, Air or Sea Customs. 

Birth Control ItT VaecmauOa 

8'7. 8hri P. IL Deo: Will the Minis-
ter of Health be pleased to-state: 

(a> whether Dr. Gerald Swyer, aD. 
endocrinologist of London while 
speaking to the West Midlands branch 
of British association has recently 
suggested the feasibility of birth con-
trol ·by vaccination; 

(b> if so, the details of the vacci-
nation; and 

(c) whether similar experiments· 
have been made in India and if so.-
the result thereof? 
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The MiDlster .1 Health (Dr. Sushila 
NaJar): <a) to (c). The information 
is not available. It is being obtained 
through our High Commission in 
London and will be laid on the Table 
.of the Sabha in due course. 

J[othapdam Thermal Plant 

89. Shri Eswara Reddy: Will the 
Minister of Irrigation and Power be 
'pleased to state: 

(a) the amount spent upto the end 
of April, 1964 for the setting up of 
Jt:othagudsm Thermal Plant; 

(b) when the work of diggin, 
1'oundation for the installation of 
boilers will be taken up; and 

(c) to what extent turbines and 
boilers required for the plant will be 
drawn from indigenous sources? 

The Minister 01 Irrigation and 
Power (Dr. K. L. Rao): (a) Expendi-
ture upto the end of March, 1964 is 
estimated to be Rs. 245.64 lakhs in-
cluding Rs. 100 lakhs incurred on 
Kinnersani Dam works. Figures for 
April, 1964 are not yet available. 

(b) Work on the foundation for the 
installation of boilers has already 
atarted. 

(c) Orders for the complete plant 
and equipment have been placed in 
.Japan. 
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M.M.T.C.'s Delegation to Europe 

91. Shri Ram Jlarkh Yaday: Will 
the Minister of IIteniatioaal Trade 
be pleased to state: 

<a> whether the Minerals and 
Metals Trading Corporation intend to 
~nd a delegation to Europe to facili-
tate exports; 

(b) if so, the composition of the 
delegation; and 

(c) its mission and the countries to 
be approached? 

The Minister of blternatioDI Trade 
(Shri Manubhai Shah): (a) and 
(b). A delegation of the Minerals 
and Metals Trading Corporation, 
comprising the Chairman and two 
Joint Divisional Managers of the 
Corporation, has already left for 
Europe. 

(c) The delegation will explore the 
possibilities of export of iron ore and 
Manganese Ore to West Europe and 
will visit Italy, France, Netherland, 
Belgium, West Germany, Luxemburg 
and the, U.K. 

Small Car Projeet 

92. Shrimati Savitri Nigam: Will 
the Minister of Steel, MJDes and 
Heavy Engineering be pleased to 
state the progress made regarding the 
production of small economic car in 
the country? 

The Deputy MiBister in the MiBis-
try 01 Steel, Mines and Heavy Engi-
aeering (Shri P. C. Sethi): No deci-
sion has yet been taken regarding the 
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production of a small car in the 
country. I' 

Pic Iron Plaat od Steel Mill at 
Kuwalt' 

93 {Shri Vishwanath Paadey: 
• Shrimati 'Savitti Nigam: 

Will the Minister of b.tenlatiODaI 
Trade be pleased to state: 

(a) whether it is a fact that an 
Indian technical team went to Kuwait 
to explore the possibilities of estab-
lishing a pig iron plant and a steel 
mill there with Indian collaboration; 
and 

(b) if so, whether the team has 
submitted any report and the reac-
tion...of Government thereon? 

The Minister of InternationaJ. Trade 
(Shri Manubhai Shah): (a) Yes, 
Sir. 

(b) The team has not yet submit-
ted its report. 

Incentive Bonus to H.E.L. Workers 

r Shrimati Savitri Nigam: 
94. ~ Shri M. L. Dwivedi: 
l Shri Vishwanath Pandey: 

Will the Minister of Steel, Mines 
and Heavy Engineering be pleased to 
refer to the reply given to Unstarred 
Question No. 215 on the 14th Febru-
ary, 1964 and state whether Govern-
ment have since decided to give in-
centive bonus to the workers of the 
H.E.L., Bhopal? 

The Deputy Millister ia the'" Minis-
try of Steel, Mines and Heavy Engi-
aeering (Shri p. C. Sethi): The de-
tails of the incentive bonus scheme 
are still under discussion between 
Heavy Electricals (India) Ltd., Bhopal 
and the Representative Union. 
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All.,. Steel Plaat at Iaa)lU' 

SC. Slu1 S. M. Baaerjee: Will the 
Minister of Steel, Mm.es and HeaYJ 
Eagineeraa-be pleased to state: 

<a) whether it is a fact that a 
licence has b~en granted to one 01 
the private finns in Kanpur to set 
up a special alloy steel plant; 

<b) if so, whether an,. financial or 
technical help has been given by the 
Central Government to this finn; and 

(c) whether this is being made 
with foreign collaboration? 

The Minister of Steel, Hies &lid 
Beav,. En~eeriaK (ShrI C. SlIbn.-
maniam): (a) Yes, Sir. 

(b) and (c). They have entered 
into a technical collaboration with a 
French firm and their Capital Goods 
requirements are covered under the 
French Credit. No financial or tech-
nical help has been given by the 
Central Government. 
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Committee rerardia« 1I!Ie of Khad1 by 
GoverameB.t Departments 

100. Shri Yashpal SiIlgh: Will the 
Minister of Industry be pleased to 
state: 

(a) whether the Khadi and Villare 
Industries Commission have approach-
ed Government to constitute a high-
power committee to consider the 
general policy to be adopted toward. 
the use of Khadi by Government De-
partments and other matters relating 
to the supply of Khadi and product. 
of village industries by the Commis-
sion against GoveBnlent orders; 

(b) if so, the reaction of Govern-
ment thereto; and 

(c) when the proposed Committee 
is likely to be appointed and what 
will be its terms of reference? 

TIle Minister of Industry (8hrl 
Kanungo): (a) to (c). No such 
recommendation has so far been re-
ceived from the Khadi and Village 
Industries Commission. 

Coal Seams oa the Baaks of Damedar 

101, Shri Yashpal Singh: Will the 
Minister of Steel, Mines and BeaTY 
Eagineerinr be pleased to .tate: 

(a) whether it is a fact that new 
coal seams have been struck in the 
Bhuchidik and Dhauwaiya area, on 
the banks of Damodar; 

(b) if so, how much coal is expect-
ed to be raised in this area; and 

(c) whether the coal is of superior 
quality and it will be economical to 
extract it? 

The Deputy MiIlister in the MiIlis-
try of Steel, Milles and BeaVJ Enct-
neeri.ac (Shri P. C. Sethi): (a) A re-
survey in 1959 and subsequent ex-
ploratory drilling by the Geological 
Survey of India reit' fb the discovet'J 
of medium coking coal in the 
Buchingdih area in the Ramgarh coal-
field. Almost all the seams extend 
towards northwest across the Damo-
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dar river and get into the Dhawaiya 
area. 

(b) About 3'5 million tonnes of 
coal is to be raised during the Fourth 
Five Year Plan period by the National 
Coal Development Corporation. 

(c) A considerable portion of thi!I 
coal is suitable for metallurgical pur-
poses after washing and blending. 

Units of Hindustaa Machine THIs 

lllZ. Shri N. R. Laskar: Will the 
Minister of Steel, Mines aru1 Heavy 
Eag:ineering be pleased to state: 

(a) whether it is a fact that the 
Hindustan Machine Tools will put up 
five units in the country; 

(b) if so, the progress made up till 
now in setting up these units; and 

(c) whether any of the units will 
be set up in the Eastern region of the 
country? 

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) to 
(c). There is no concrete proposal 
at present for setting up five new 
units in the country but on the pre-
sent working results shown by the 
Hindustan Machine Tools Limited it 
seems possible for them to set up one 
new machine tool unit every year 
during the Fourth Five Year Plan 
period. It is prematurc to consider 
the question of location at this stage. 

Mechanical IBstruments Plant at 
Pa4hat 

103 fOr. P. N. Khan: 
. L Shri Suboilh aa-Ia. 

Will the Minister of Industry be 
pleased to state: 

(a) whether the preparation of de-
tailed project report of the Mechani-
cal Instruments Plant at Palghat 
(Kerala) has been started by the 
Soviet Designing Institute; 

(b) whether any time has been fix-
ed for submission of the report; and 

(c) if so, what? 

The Minister of IDdnstry (Sbri 
Kanungo): (a) to (c). The PROM· 
MASHEXPORT have taken in hand 
the preparation of the detailed pro-
ject report. Government expect to 
receive the report early in 1965. 

Foreign Exchange from Indian 
Films Abroad 

104. Sbri D. C. Sharma: Will the 
Minister of IJlteraatiODaI Trade b. 
pleased to state: 

(a) whether investigations made by 
his Ministry have revealed large-
scale 'leakage' of foreign exchange 
from the earnings of Indian films 
exhibited abroad; and 

(b) if so, the action taken or pro-
posed to be taken in the matter? 

The Minister of InteraatioaaI 
Trade (Shri Maanbhai Shah): (a) 
No, Sir. 

(b) Does not arise. 

Hindnstan Salt Co. Ltd., Jaipur 

105. Shri Kama Chaadn Malliek: 
Will the Minister of IJIdqgtry be 
pleased to state whether any grant 
or loan was given to the Hindustan 
Salt Company Ltd., Jaipur for the 
development of salt industries dur-
ing 1963-64 and 1964-65? 

The Minister of IJIdastry (Shri 
Kanungo): No, Sir. 

Tyre Factories 

106. Shri Maniyangadaa: Will the 
.Minister of Industry be pleased to 
state: 

(a) whether the Tariff Commission 
have recommended that new tyre fac-
tories should be helped to stand CO"l-
petition from old factories; and 

(b) if so, the extent of help given 
by Government to the new 1"';r. 
factories? 
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. 'l'he Mialster of IDdaIItrJ' (Sbrl 
J[an11llgo) : (a) In their report on the 
Fair Prices of Rubber Tyres and 
Tubes 1955, the Tariff Commission 
recommended that special assistance 
should be offered to Indian enter-
prises wishing to manufacture rubber 
tyres and tubes. The Tariff Commis-
sion has not made any recommen-
dations about tyrel and tubes indus-
try, thereafter. 

(b) As a result of conrideration of 
representations made by some tyre 
companies, the tyre ~ompanies who 
commenced or commence manufacture 
of tyres for motor vehicles for the first 
time on or after 1st April, 1962 have 
been exempted from so much of the 
excise duty as is in excess of 35 per 
cent ad valorem, not exceeding one 
. .&rore of rupees in valu in a year. 

Ex .. rt ef Tobacce 

J Shri M. Malaichami: 
107. 1. Shri P. Veakatasabbaiah: 
W ill the Minister of lnteraatiolllll 
Trade be pleased to state: 

(a) whether there is any proposal 
to initiate a comprehensive scheme 
for the export of tobacco; and 

(b) if so, the countries to which 
tobacco will be exported and the 
agency contemplated to take up the 
export? 

The Minister of .. temational Trade 
(Shri Maaubhai Shah): (a) and 
(b). With the steps already being 
taken under OUr export promotion 
drive, tobacco exports from India 
hav been showing an upward trend, 
as is evident from the following ex-
port figures:-

Year 
1961-62 

1962-83 

lQ63-64 

Value 
(in lakhs of Rs.) 
14.03 

17.0~ 

21.01 

The principal markets for tobacco 
are the United Kingdom, U.S.S.R., 
Aden, Singapore, Belgium and 
N etherlanda. 

It is the constant endeavour of the 
Government to explore all possible 
ways of further increasing the ex-
port of this commodity. 

Single Spindle Automatic Lathes 

108. Shri D. J. Naik: Will the 
Minister of Steel, Mines and Heavy 
Engineering be pleased to state: 

(a) whether the Hindustan Machine 
Tool factory has entered into an 
agreement with Messrs. Manurhin of 
France for the manufacture of single 
spindle automa~ic lathes; and 

(b) if so, the particulars thereof? 

The Deput" MiIlister in the Minis~ 
try of Steel, Mines and Heavy Eag:i-
neeriag (Shrl p. C. Sethi): (a) and 
(b). Messrs. Hindustan Mac'hine Tools 
Limited has entered into a technical 
collaboration agreement with Messrs. 
Manurhin of France for the man'..!-
facture of single spindle automatic 
lathes for bar capacity 16 mm. to 85 
mm. in 7 different models. A lump-
sum licence fee of Rs. 8 lakhs is pay-
able to the French firm over the 
years 1964 to 1966. The agreement 
provides for the deputation of 2 
French technicians for a period of 9 
months each to Hindustan Machine, 
Tools Ltd. to help the company -in 
the implementation of the manufac-
ture of these lathes. In accordancr 
with the term of the agreement, ~ 

HMT technicians will be trained at 
the works of the French firm" during 
the years 1964 to 1966 for periods 
ranging from 9 to 12 months. The 
company has planned to begin the 
assembly of these machines durin, 
1965-66 and will reach ful! rated pro-
duction of about 200 machines per 
year in 1969-70. 

Sulphur Depesita in Madras State 

J Shri Dharmalingam: 
L Shri Muthu Go_der: 1 •. 

Will the Minister 01 Steel,' Mbles 
ILIId Hea~ Eaclaeeriag be pleased to 
state: 

(a) whether "any survey has 'beeD 
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made in the Jawad Hills, Polur 
Taluk, North Areot District Madras 
State to find out the availability of 
sulphur deposita; and 

(b) if so, the result thereof? 

The Depot,. MiDister iJl the MiDi~­
try of Steel, Mines BIId Bea.,. Enp-
neerillc (Sbri p. C. Sethi): (a) Yes. 
Sir. 

(b) As a result of the investigations 
carried out by the Geological Survey 
of India between 1951-57, the re-
serves of pyrrhotite (an are of sul-
phur) at Thaniar in the Jawad Hills 
which are not of much economic im-
portance have been estImated at 
24,400 tonnes with an average sul-
phur content of 25 per cent. 

Salem Steel Project 

f Shri Muthiah: Shri Dharmalingam: 
110. 1 Shri Rameshwar Tantia: 
L Shri Inder J. Malhotra: 

Will the Minister I)f Stee1, 
BIId Beav,. EagiJleeriq be 
to state: 

Milles 
plea~ed 

(a) whether Mis. Dastoor and Com-
pany Technical Consultants have sub-
mitted their report regarding the 
Salem Steel Project; 

(b) if so, the findings thpreof; and 

(c) if not, when the report will be 
submitted? • 

The Minister of Steel, MUaes atld 
Ben,. EnciDeeriag (Shri C. Subra-
maJliam): (a) No, Sir. 

(b) Does not arise. 

(c) The detailed proje' t report 15 
Ixpected to be received shortly. 

Industrial Estate, Berhampur (Orissa) 

111. ,Sllri Mohan Nayak: Will the 
Minister of Iadustr;v be pleased to 
nate: 

(a> the uptodate progres~ made in 
the construction work of the Indus-

trial Estate at Berhampur (Orissa 
State); and 

(b) how many industries have bolen 
started uptiJ now and the progre!.S 
thereof? 

The MiIlister of Indm1:ty (Sui 
Kannago): (a) and (b) The infor-
mation is being collected from the 
Orissa Government and it .111 be laid 
on the Table of the HaIlS!:. 

Complaints re: Imported lIulian Goeds 

llZ. Maharajkumar V.ij5,.a Auad'l: 
Will the Minister of IDtematio.al 
Trade be pleased to state how many 
complaints were received during thl!: 
last three years about the quality cl 
the goods imported from India, the 
countries from which they were rE' 
ceived and about which goods? 

The Minister of 'ateraauonal Trade 
(Shrl Manubbai Shah): (i> The num-
ber of complaints received during tpe 
last three calendar years about the 
quality of goods imported from Ir.dia 
is given below: 

1961 64 

1962 

1963 

107 

83 

(ii) Commodityjcountrywise number 
of complaints during the calendar 
years 1961, 1962 and 196~ is given In 
Annexures lA', 'B' and 'e', respec-
tively, is laid on the Table [Placed in 
Library. See No. LT-2904/64]. 

Palana Lipite Corporation 

113. 

r Sbri P. R. Chakraverti: Shrimatl Savitri Nigam' 
I Shri Yamuaa Prasad 
~ Modal: 
1 Shri N. P. Yadab: 
I ShriIDBti Akkamma Devi: 
L Shri P. L. Barnpal: 

Will the Minister or Steel, MiJl .. .s 
a:J.d Heavy EngineerIng ~e pleaSed to 
state: 

(a) whether a final decision has 
been taken for setting UTI pqlana Li::-
nite Corporation in Rajarhan; 
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(b) if so, whether RU:'ian T~ch­

nicians, who will be ass'ldated with 
the project, have reached India; 

(c) whether VIle project will be an 
integrated multi-purpose unit; and 

(d) if so, what will be the nature 
of operations to ,be undertaken by 
the project and the extent of Soviet 
aid made available L'l terms of agree-
ment? -

The Deputy MiJUster ill the MiIlIs-
try of Steel, Mines aDd HeavT Eagi-
aeeriac (Shri P. C. Sethi): (a) Yes, 
Sir. We have been informed by the 
Government of Rajasthan that they 
have decided to set up Palana Lig-
nite Corporation. 

(b) The matter regarding associa-
-tion uf foreign technicians and the 
country from which they should be 
drawn is under consideration of the 
Government of Rajasthan. 

(c) The present thinking is to 
make it an integrated project. 

(d) 'l'he mining will be both un-
derground and open cast. The ques-
tion of Soviet aid does not arise at 
present. 

Scooter ManufaeturiIe Unit ia 
West Beneal 

114. 

r Sl1ri P. R. Chakranrti: 
I Shri N. P. Yadab: 
J Shri Yamuna Prasad 
1 Mandai: 
i Shrimati Akkamma Devi: 
L Shrlmati Savitri Nicam: 

Will the Mimster of Steel, Mines 
and Heavy Enpneerin&" be pleased to 
state: 

(a) whether Uovernment of West 
Bengal have made special request for 
considering favourably the proposal 
of setting up of a new scooter manu-
fe eturing unit at a suitable place in 
the State; 

(b) whether it is a fact that the 
demand of scodters is already out of 
all proportion to the supply in West 
Bengal and that one has to wait for 
at least 3 years in Ca1icutta to buy a 
Vespa; and 

(c) whether it is also a fact that 
a legislative measure for gradual 
abolition of slow-moving traffic hu 
been kept in abeyance for want of 
scooters and auto-vehicles? 

The DePlltT MiDister in the MiJIm-
try of Steel, Mines IUUl HeaVT Eqi-
neeriag (Shri P. C. Sethi): (a) The 
Government of West Bengal had re-
commended the irant of a licence to 
a particular party for the manufac-
ture of scooters, auto-cycles and 
mopeds. This recommendation was 
not however, accepted as sufficient 
capacity has already been licensed 
for the manufacture of these types of 
vehicles to meet the anticipated re-
quirements by the end of the Third 
Plan period. 

(b) The demand for scooters in the 
country is in excess of the actual 
production at present and customer. 
in every part of the country have to 
wait for long periods for buying a 
scooter. The low production is due 
to {"reign exchange difficulties. When 
the licensed manufacturers reach 
capacity production they will be able 
to meet the entire demand in the 
country. 

(c) The Government of India do 
not have under consideration any 
legislative measure for the gradual 
abolition of slow-moving tramc. 

ttv,. 11ft ~fif ~ : ~ ~ 
w'T ~ iJ<ITi\' if;'T FIT rn f'li' : 
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Cement Factory, KImgra 

116. Shri Daljit SiIlgb.: Will the 
Minister of Industry be pleased to 
refer to the reply given to Unstarred 
Question No. 807 on the 23rd August, 
1963 and state the progress so far 
made in setting up the cement fac-
tory in Kangra district of Punjab? 

The MbUster of Industry (Sui 
Kau1lllKo): A site tor the location 
of the factory has been selected and 
a raw material survey is in progress. 
No orders for plant and machinery 
have yet been placed: 

Coal Fuel in Supr MillII 

In. SUi Bameshwar TUltia: Will 
the Minister of Steel, Miaes Uld 
Heavy Engineering be pleased tCl 
state: 

(a) whether it is a fact that Work-
ing GToup of the Planning Commis-
sion has advised use of coal fuel ins-
tead of begasse in Sugar Mills; and 

(b) if so, the steps being taken to 
encourage tbe switch-over? 

The Deputy Minister .. the HmIs-
try of Steel, MiJles aad Bea~ EQi-

aeerillg (Shri P. C. Sethi): (a) Yes, 
Sir. The use of coal instead ot 
bagasse, as fuel in sugar mills, has 
been advised by the Committee on 
Natural ResourCes of the Planning 
Commission. 

(b) As an immediate step, addi-
tional coal supplies have been offer-
ed to sugar mills to enable them to 
release  bagasse lor paper mills. 
Other measure to encourage diver-
sion of bagasse to paper mills are un-
der consideration. 

Coal Petrography ud Coal 
Constitutioa 

J Sbri Rameshwar Tutia: 
111. L Shri Inder J. Malhotra: 

.Will the Minister of Steel, II .... 
Uld Bea~ EllCiDeerlng be pleased 
to state: 

(a) the result of the studies on 
Coal Petrography and Coal Constitu-
tion made by the Central Fuel Re-
search Institute; and 

(b) the extent to which non-coking 
coal will substitute the use of coking 
coal for steel making? 

The Deputy Minister ia the Minls-
n, of Steel, Mines aad Heavy Engi-
neering (SUi P. C. Sethi): (a) These 
stUdies have led to the following re-
sults:-

(i) adoption of selective prepa-
ration of coals for coke mak-
ing in one merchant cokery. 

(ii) the same process has been 
recommended to two steel 
plants in the public sector. 

(iii) evolving ot suitable methods 
for the correct blending ot 
coals for carbonisation. 

(iv) development of new types ot 
coal fertilizers. 

(b) It is possible to USe between 
15 to 20 per cent of good quality non-



295 Written Answers JUNE 1, 1964 Written Amwera 

<:oking coals in ble>nds with 80 to 
85 per cent good quality coking coals 
for production of metallurgical coke 
tor steel making. 

Coal Produetioa 

119. Shri Rameshwar Tantia: 
the Minister ot Steel, Maes 
Heavy Engilt.eeriDg be pleased 
state: 

Will 
aad 
to 

(a) the number ot collieries pro-
ducing less than 5,000 tonnes ot coal 
per annum; 

(b) the number of collieries pro-
ducing 5,000 to 7,000 tonnes ot coal 
per annum; and 

(cl the total number ot workers 
employed in both the categories? 

The Deputy Minister m the Mbds-
try ot Steel, Mines and Heavy Enrl-
.eering (Shri p. C. Sethi): (a) 189 
collieries. 

(b) 36 collieries. 

(c) 13,393 workers. 

Deeoatrol ot Iron 

120. Shrimati Renu Chakravartty: 
Will the Minister of Steel, Maes and 
Heavy EngineeriAg be pleased to state: 

(a) whether after decontrol for-
merly restricted items like wires, 
including G.!. Wires are in acute 
shortage for even such departments 
as Defence department; 

(b) whether it is a tact there is no 
control 'lOW over production ot re-
rolling mills and wire drawings units 
including Messrs. Indian Steel and 
Wire Products, Jamshedpur; 

(c) why this company has been 
permitted to increase price of wire by 
Rs. 100; and 

(d) whether many re-rolling mills 
and wire drawings units are cancel-
ling all orders planned for 1Jhem 
earlier by Iron and Steel Controller? 

The Deputy Minister in the Minis-
try of Steel, Mines Ul~ Heavy EB«i-
neeriAg (Shri p. C. Sethi): (a) There 
is no acute shortage of wires, but 
there are outstanding orders. 

(b) Yes. 

(c) Wae, being a decontrolled item, 
there is no statutory control over its 
price and no permission is required. 

(d) Yes. 

Cement Corporatio. 

rShri P. C. Borooah: 
I Dr. L. M. Singhvi: 

121. { Shri Dharmalingam: 
I Shri Indrajlt Gupta: 
l Shri Hem Raj: 

Will the Minister of Indlllltry be 
pleased to refer to the reply given to 
Unstarred Question No. 1364 on the 
20th March, 1964 and state: 

(a) whether a decision to establish 
a cement Corporation of India to 
"xpand the production of cement in 
the country has been taken; and 

(b) if so, the broad features there-
of? 

The MiDister of Industry (Shrl 
Ka.nngo): (a) Yes, Sir. 

(b) It is proposed to entrust the 
Cement Corporation with the follow-
ing principal objectives: 

(i) Survey, prospecting and prov-
ing of cement-grade limestone 
deposits in the country. 

(ii) Installation of sufficient capa-
city for the manufacture of 
cemen t in the public sector 
to help achieve the cement 
p"oduction targets likely to be 
set for the Fourth Plan. 

(iii) All ancillary and supporting 
activity connected with the 
growth of the cement indus-
try and the development of 
expertise. 
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Watches !or Armed Forees 

122. Shri P. C. Borooab: Will the 
Minister of Steel, Mines and Heavy 
Engineering be pleased to state: 

(a) whether the Hindustan Machine 
Tools, Limited have undertaken to 
-supply over 26,000 watcPies named 
'Jawan' for use of the Armed Forces; 

(b) if so, the salient features of 
these watches; and 

(c) by what time the supply would 
be completed? 

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Sbrl P. C. Sethi): (a) and 
(c). Yes, Sir; the order was for the 
supply of 26,150 watches and was 
executed in full by 30th April, 1964. 

(b) "HMT JAWPIN" has the follow-
ing features: all stainless steel screw 
back case; 11~ lignes fUlly jewelled 
lever movement (case diameter 35 
mm.); 17 jewels; shock proof; water 
protected; sweep centre second hand' 
black dial with luminous Arabi~ 
numerals; luminous hour and minute 
hands. 

. Steel Plant in OrIssa 

123. Shri S. N. Chaturvedi: Will 
the Minister of Steel, Mines aJld 
Heavy Engineering be pleased to 
state: 

(a) whether there is any proposal 
to set up a fifth steel plant at Binau-
garh in Orissa to provide employment 
to refugees from East Pakistan; and 

(b) if so, what will be its estimated 
cost and its employment potential? 

The Minister of Steel, Mmes and 
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). There is no 
concrete proposal yet for putting up 
a Steel Plant at Bonaigarh (not 
Binaugarh), but various suggestions 
have been received that another Steel 
Plant be put up at a suitable location 
in Orissa and amongst the locations 
suggested Bonaigarh is one. Appa-
rently one of the reasons for the sug-
gestion is that it might provide some 

employment potential for refugees. 
All such suggestions for the establish-
ment of Steel Plants, not only at sites 
in Orissa but in other States, are 
being and will continue to be examin-
ed by Government, but decision on a 
Steel Plant location takes time. Since 
numerous complicated considerations 
have to be taken into account and it 
is too early to talk in terms of esti-
mates of cost or of employment 

potential. 

Voluntary Textile Price Control 
Scheme 

rShri Barish CbaMra Mathur: 
1111. -< Shri P. C. Borooah: 
L Shri MobamJDAd Elias: 

Will the Minister of Industry be 
pleased to state: 

(a) W'hether the Indian Cotton Mills 
Federation represented that the volun-
tary textile price control scheme 
should be scrapped; 

(b) if so, the reasons for demand-
ing the scrapping of the scheme; and 

(c) Government's reaction thereto? 

The MiDister of bAllI!Itry (Shri 
Kanungo): (a) to (c). The Indian 
Cotton Mills Federation have repre-
sented that it is no longer possible 
for them to carry on their responsi-
bility with regard to the existing 
scheme of voluntary control of cotton 
textile prices. They have stated that 
in the absence of periodic revision of 
the prices to cover increases which 
have taken place in the costs of cotton, 
labour, power, stores, etc., the exist-
ing scheme has beco!"e unworkable. 
The points raised by the Federation 
are being examined. 

Newsprint Price 

125. Dr. L. M. Singbvi: Will the 
Minister of IIldustry be pleased to 
state: 

(a) the selling price of the indige-
nous newsprint and how it compares 
with the price of imported newsprint 
to the purchasers; and 
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(b) the E'fforts, if any ,being made 
to .reduce t ne price of the indigenous 
newsprint? 

The Minister of Industry (Shri 
Kanungo) : (a) Price of indigenous 
Newsprint-Rs. 1,050 per tonne. 

Price of imported Newsprint (C.I.F.) 
-Varies from Rs. 775 to Rs. 825 per 
tonne. 

(b) The price of indigenous news-
print was fiKed at Rs. 1,050 per tonne 
in 1958. In spite of an all round rise 
in the cost of production such as raw 
materials, chemicals, transport, power, 
labour, coal etc. during the last six 
years, the price of indigenous news-
print has been retained at Rs. 1,050 

-without all0 wing any increase. 

Central Cottage Industries Emporium 

r Shri Hukam Chand 
lZG. ~ Kachhava;ya: 
L Shri Y. D. Singh: 

Will the Minister of Industry be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment have decided to hand over 
the' management of the Central Cot-
tage Industries Emporium from the 
Indian Co-operative Union to a new 
Society; and 

(b) if so, whether the Emporium 
employees will have continuity and 
security of service and pay-scales 
according to the recent recommenda-
tions of the IBCON? 

The Minlster of Ind1lStr7 (Shri 
Kanungo): (a) Yes, Sir, by a Society 
to be regist ered under the Societies 
Registration Act. 

(b) It i,; Government's intention 
that the new Society, .on its forma-
tion, would take over the staff at 
present working in the Emporium and 
would pre t"ct their interests ade-
quately. 

Low Temperature Carbonisatlon Plot 

127. Shri Eswara Reddy: Will the 
Minister of Steel, Mines and Heavy 
Engineering be pleased to state: 

(a) whether Fuel Research Institute 
has submitted the project report 
regarding ·the setting up of Low Tem-
perature Carbonisation Plant in 
public sector; and 

(b) if not, when it is expected? 

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
n~ring (Shri P. C. Sethi): (a) No, 
Sir. 

(b) It is expected in about six 
months' time from now. 

Manganese and Iron Ore Mines 

128. Shri Sivamnrthi Swamy: Will 
the Minister of Steel, Mines and Heavy 
Engineering be pleased to state: 

(a) whether any department for 
giving technical advice and service to 
the mine owners has been set up in 
the Ministry; 

(b) if so, whether any advice or 
service has been rendered to the iron 
and mangan~se mine owners 'to intro-
duce machanised extraction of mines 
to improve the output and lower the 
cost of mines in the country; and 

(c) if not, what other alternative 
methods are being employed to 
improve the mining business in the 
country? 

The Depnty Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) The 
Indian Bureau of Mines gives advice 
and renders service to the Mine 
owners. 

(b) and (c). No general advice 
specifically to iron and manganese ore' 
mine-owners to introduce mechanised 
extraction has been given, but advice 
on mechanisation has been given 
whenever such problems have arisen 
for any type of mine including iron 
and manganese ore mines. Officers of 
the Indian Bureau of Mines advise 
the mine-owners on different aspects. 
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-ar. mines sllch as improved mine p!an-
Ding, method of mmmg, dressing. 
erading of ore. handling of ore and 
waste. eco·)·)mic and efficient use of 
'equipment, explosives etc. 

Minimum Wages 

1». Sbri Indrajit Gupta: Will the 
lIinister of Labour and Employment 
'1Ie pleased to state: 

(a) whether State Governments 
Jlave been :uked to raise the minimum 
:zates of wages to at least Re. I per 
day; 

(b) whether this figure has any 
~n to minimum needs 'or require-
_ts of a worker; anti 

ee) the basis for recommending a 
.uumum of Re. 11 

TIle Deputy Minister in tile Minis-
tI7 of Labour aDd EDqIloy_t (Shri 
.. IL Mah>iya): (a) to (c). The State 
Governments have been requested to 
.ftYise upward the minimum rates of 
wages for those scheduled employ-
_ts under the Minimum Wages Act 
where tl:.ey were initially fixed at less 
than Re. 1 per day, so that in no case 
minimum wage rate under the Act for 
.anyachedull,d employment is less than 
lie. 1 per day. 

Under the present conditions, a 
'wage rate tower than Re. 1 per day 
CllDDot but be considered very low. 
'While reql1E'sting the State Govern-
ments to bring it at least to Re. 1 per 
uy, the intention was not to peg it 
clown to a minimum of Re. 1 per day, 
but to revi~e it upwara, ·,iherever it 
ill less than Re. 1. 

Naval Base in Laccailives 

138 ShrroA. V. Raghavan: Will 
'the M inistE'1 of Defence be pleased to 
Gte: 

(a) wlhether there is allY proposal 
10 establish a naval base in the Union 
'Territory of Laceadives; and 

(b) if so .. ",hen and where the same 
'Will be established? 

"168 (Ai) LSI)......:.5. 

The Minister of Defence (Shri Y. B. 
Chavan): (a) There is nO such pro-
posal at present. 

(b) Does not arise. 

Hospital in Sikkim 

131. Shri Ram Harkh Yadav: Will 
the Minister of Defence be pleased to 
state: 

(a) whether Government propose 
to build a hospital in Sikkim for the 
use of Indian Army; 

(b) if so, the details of the pro-
posal; and 

(c) the estimated expenditure and 
capacity of the hospital? 

The MbUster of Defence (Shri Y. B. 
Chavan): (a) Yes, Sir. 

(b) and (c). It is proposed to con-
struct a 35 bedded Hospital at Gang-
tok, Sikkiin. The accommodation will 
include Isolation and Infectious 
Wards. Other facilities proposed to 
be provided are Operation Theatre, 
an X-Ray Room, Out Patient Depart-
ment and a Dental Centre. Accom-
modation for the staff is also proposed 
to be provided. The plans are being 
prepared. Estimated expenditure will 
be known only after the plans have 
been finalised. 

N.C.C. 

132. Shri Ram Harkh Yadav: Will 
the Minister of Defence be pleased t'l 
state the total strength of N.C.C. in 
the country at the end of the acade-
mic year 1963-64 and the number of 
boys and girls in the force separately? 

The Deputy Minister in the Minis-
try or Defence (Shri D. R. Chavan): 
The information is given below: 

Boys Girls 

Senior Division 1,33,082 10,215 

Nee Rifles 6,63,398 30,533 

Junior Division 1,90,235 26,063 

TOTAL: 9,86,715 66,811 
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Dy. High Commission for Pakistan in 
Calcutta 

133 J Shri Vishwa Nath Pandey: 
. L Shrimati Savitri Nigam: 

Will the Prime Minister be pleased 
to state whether it is a fact that Gov-
ernment of Pakistan has asked India 
to pay compensation for the property 
of some members of its Dy. High 
Commission in Calcutta which was 
allegedly looted during the communal 
disturbances there in January, 1964? 

The Prime Minister. Minister of 
~temal Affairs, Minister of Borne 
Mairs and Minister of Atomic Energy 
(Shri Nanda): Yes, Sir. The Govern-
ment of Pakistan have claimed com-
pensation for the alleged loss of per-
sonal property by 8 members of their 
Mission in Calcutta. 

Submarines for Indian Navy 

134 r Shri N. R. Laskar: 
. L Shri A. V. Raghavan: 

'WiIl the Minister of Defence be 
pleased to state: 

(a) whether any final decision has 
been taken to acquire submarines for 
our Navy; and 

(b) if not, the main reasons and 
difficulties which Government are 
experiencing in coming to a decision? 

The Minister of Defence (Shri Y. B. 
Chavan): (a) and (b). No, Sir. A 
final decision will depend upon the 
availability of suitable submarines as 
well as our capacity to find the neces-
sary foreign exchange. 
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~. ;'I!1fT WIT ~ fir. lIF: lll'f ~q'f'iJr 
f~a- 'F 'f.T'l:"T <'flTi ~ f[~ ~ I 
Aircraft ManufacturlD&' CorporatioD 

f Shri Rameshwar Tantia: 1311. Shri Onkar Lal Berwa: 
L Shri Dhaon: 

Wiil the Minister of Defence be 
pleased to state: 

(a) whether Government propose 
to amalgamate all the existing air-
craft manufacturing depots in the 
country and fonn a co:poration to run 
it; 

(b) if so, the reasons for taking 
such a decision; and . 

(c) how many manufacturing depots 
wiJI be brought under one manage-
ment under this scheme? 

The Minister of Defence Production 
In the Ministry of Defence (Shrl 
Baghuramaiah): (a) Yes, Sir. 

(b) Better planning and coordina-
tion in the field of aircraft produc-
tion, economies of large scale produc-
tion and conservation of technical and 
design effort will accrue from the 
formation of an integrated corpora-
tion for manufacture of all types of 
aircraft and components. 

(c) The new corporation will have 
within its ambit the aircraft factories 
now under management of Hindustan 
Aircraft Limited, the aircraft Factory 
at Kanpur, and the Factories which 
are being set up in collaboration with' 
the U.S.S.R. Government for manu-
facturing supersonic aircraft. 

Pak. Ambush 

r Shri Onkar Lal Berwa: 
13'7 J Shri Rameshwar Tantla: 
'\ Shrl Dhaon: 
L Shrl A. S. Saipl: -

Will the Prime Minister be pleased 
to state: 

(a) whether the Pakistan Govern-
ment have replied to the Indian de-

mand for compensation to the fami-
lies of the 14 Indian POlicemen killed 
in a Pakistani abmush within the 
Indian side of the ceasefire line in 
Kashmir; 

(b) if not, what other measure the 
Government of India propose to 
take; 

(c) whether India's permanent re-
presentative in U.N.O. has taken up 
the matter with the President of the 
Security Council on the basis of the 
award; and 

(d) if so, the reaction of the Secu-
rity Council thereupon? 

The Prime Minister, Minister of 
External Aftairs, MinIster of Bome 
Aftalrs aDd MJnJster of Atomic 
Energy (Shri Nanda): (a) and (b). 
Government is awaiting a reply from 
Pakistan. 

(c) and (d). Xes, Sir. The U. N. 
Chief Military Observer's award and 
our protest to Pakistan were brought 
to the notice of the Security Council 
by the Permanent Representative of 
India to the United Nations on April 
24 1964 The Permanent Representa-
ti~e's I~tter was circulated to all 
Members of the United Nations as a 
Security Council document. . 

Indian Survey Party on Indo-East 
Pakistan Border 

r Shri Rameshwar Tantia: 
I Shri Onkar Lal Berwa: 

1 Shri Dhaon: 138. Shri Blshanchander Seth: 
Shrl Ram Rarkh Yadav, 
L Shrl D. C. Sharma: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that re-
cently Pakistanis obstructed an 
Indian survey party who was putting 
up the Indo-Pak boundary pillar. 
near the Mahananda river in North 
Bengal; 
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(b) if so. whether any protest was 
lodged with the Pakistan Govern-
ment; 

(e) the nature of reply. if any, re 
ceived from Pakistan; and 

(d) whether the work has been 
restarted Or is still suspended? 

The Prime Minister, Minister of 
External Aifairs, Minister of Home 
Affairs and Minister of Atomio 
Energy (Shri Nanda): (a) and (b). 
Yes, Sir. 

(e) No reply' has been receIved 
from Pakistan SO far. 

(d) Joint survey work was resum-
ed on the lOth May, 1964. 

Trespassing by PakIstanis 

(Shri Onkar Lal Berwa: 

1S9 J Shri Rameshwar Tantia: 
. ") Shri Dhaon: 

l Shri Bishanchander Seth: 
Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that a 
Pakistani armea kroup crossed over 
to the Indian border village of 
Foutipara in Jalpaiguri District on 
the 4th May, 1964 and raided a house; 

(b) whether it is also a fact that 
armed group looted'all the property 
and killed a number Of persons; 

(0) the total estimated cost of pro-
perty lost and the number of persons 
killed; and 

(d) the action Government have 
taken in the matter? 

The Prime Minister, Minister of 
External Affairs, Minister of Home 
Affairs and Minister of Atomic 
Energy (Shri Nanda): (a) On 
th.. morning of 4th May, 1964, 
son1e unarmed criminals, raided the 
house of Ashok Basu. It is not defi-
nitely' known if the criminals were 
Pakistani nationals. 

(b) There was no casualty. The 
criminals only took away a small 
quantity Of paddy and rice. 

(c) The total loss is estimated at 
Rs. 100 approximately. 

(d) The Government of West Hen-
gal havt' taken precautionary mea-
sures to stop recurrence of such acti-
vities. 

PublicatiOn 01 Journals 

140. Shri Yashpal Singh: Will the 
Minister of Information and Broad-
casting be pleased to state: 

(a) whether it is proposed to bring 
out language editions of some popu-
lar journals published try. the Publi-
cations Division of the Ministry; 

(b) if so, the names and the lan-
guages in which such journals would 
be published; and 

(c) how much cost this will entail! 

The Minister of Parliamentary 
Aflairs and Minister Of Information .. 
Broadcasting (Shri Satya Narayan 
Sinha): (a) The Publications Division 
brings out se~'enteen journals, nine in 
English, seven in Hindi and one In 
Urdu. There is nO proposal at pre-
sent to publish any Of these journals 
in any other language. 

(b) and (e). Do not arise. 
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Building of the Indian High Commis-
sion in U.K. 

r 8hrimati 8avitri Nigam: 
142. -{ 8hri M. L. Dwivedi: 
L 8hri Vishwa Nath Pandey: 

Will the Prime Minister be pleased 
to state whether the condition of our 
Embassy' building in V.K. requires 
heavy repairs and renovations? 

The Prime Minister, Minister of 
External Affairs, Minister of Home 
Affairs and MinIster of Atomic 
Energy (Shri Nanda): No, Sir. 

Real Wages of Factory Workers 

143 IShri p. C. Borooah: 
L Dr. Mahadeva Prasad: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether a recent Reserve Bank 
study has revealed that during the 
Second Plan period the real wages 
per factory worker had declined; and 

(b) if so, Government's reaction 
thereto and the action taken in order 
to ensure that real wages of workers 
do increase in our future plans? 

The Ministe~ of Labour and Em-
ployment (Shri D. Sanjivayyal: (a) 
Yes. 

(b) Although the money wages 01 

indUstrial workers increased continu-
ously during the period of the 
Second Plan, the real wages declined 
mainly because of an upward consu-
mer price movement. However since 
1960 til ' real wages have been' show-
ing a ri;;e. 

The rise is due to the effect of 
Wage Board awards which benefited 
workers in the more important In-
dustries. 

This policy of adj usting wage levels 
through Tripartite Wage Boards will 
continue in future plans. 
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Pak. Atrocities on MinOrities 

146. Shri S. M. Banerjee: Will the 
Prime Minister be pleased to state: 

(a) whether adequate steps have 
been taken to place a correct picture 
before foreign countries about Pakis-
tan's atrocities on minorities; 

(b) if so, the reaction of those 
countries; and 

(c) further stePs likely to be 
taken in the matter? 

The Prime Minister, Minister of 
External Affairs, Minister of Home 
Affairs and Minister of Atomic 
Energy (Shri Nanda): (a) 
Yes. Sir. 

(b) The reaction has been favour· 
able. 

(c) Efforts are continuing. Factual 
news reports are being continuously 
disseminated through aU available 
media. Some publicity/ material has 
been prepared and a documentary 
film is under production. 

Wage Boards for Non-workinlr Jour. 
nalists 

141. Shri S. M. Banerjee: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether Wage Board in respect 
of non-working journalists has start-
ed fUnctioning; 

(b) if so, the progress made in this 
regard; and 

(c) whether there is any proposal 
to grant interim relief to non-work-
ing journalists? 

The Deputy Minister in the Minis-
try of Labour and Employment and 
for Planning (Shrt C. R. Pattabhl 
Raman): (a) Yes. 

(b) The Wage Board has held two 
meetings So far. 

(c) Representations have been re-
ceived urging grant Of interim relief. 
These representations have been for-
warded to the Wage Board for their 
consideration. 

Wage Board fOr Engineerfnlr 
Industries 

r Shri S. M. Banerjee: 
I Dr. P. N. Khan: 

148. ~ Shri SubOdh Hansda: 
I Shrj S. C. Samanta: 
l Shri Dinen BhattacharYa: 

Will the Minister of LabOur and 
Employment be pleased to state: 

(a) whether a final decision has 
been taken to appoint a wage board 
for the engineering industries cover-
ing both big and small industries; 
and . 

(b) if so, when the board is likely 
to be constituted? 

The Deputy Minister .in the Minis-
try of LaboUr and Employment (Shri 
R. K. Malviya): (a) and (b). The 
matter is being considered in the 
light of the report of Study Group on 
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wages in the Engineering 
This report was received 
·cently. 

industry. 
only' re-

Newspapers Advisory Committee 

119 J Shrimati Savitri Nigam: 
. l Shri Vishwa Nath Pandey: 

Will the Minister of Information 
:aDd Broadcasting be pleased to refer 
to the reply given to Starred Ques-
tion No. 1015 on tile 13th April, 1964 
and state the composition of the 
Advisory Committee on Indian Lan-
guage Newspapers and its terms of 
reference? 

The Ministry of Parliamental'l" 
Affairs and Minister of Information 
.and Broadcasting (Shri Satya Nara-
yan Sinha): The composition and 
terms of reference of the Advisory 
'Committee, which has been named 
Enquiry Committee on Small News-
-papers, are contained in the Resolu-
tion issued by Government on the 
12th May 1964. A copy of the Resolu-
tion is laid on the table of the House. 
[Placed in Library. See No. LT-
2905/64]. 

Prohibitioa in Army 

151. J Shri S. C. Samaata: 
1... Shri Subodh Halllllla: 

Will the Minister of Defence be 
:pleased t'o state: 

(a) whether it is a fact that the PrO-
bibition Enquiry Committee has re-
-commended the imposition of a ban 
·on the use of liquor in the army; and 

(b) if so, Government's reaction 
1lhereto? 

The MinIster Of Defence production 
In the MinIsti':r of Defe.ce (Shrl 
Raghurama1ah): (a) It is presumed 
that the hon1ble Member is referring 
to the Report of the Study Team on 

Prohibition headed by Shri Justice 
Tek Chand. Tne Team has recom-
mended inter alia that drinking among 
the Armed Forces must be discourag-
ed if it cannot be immediately banned. 

(b) The recommendations of lbe 
Team are at prpsent under examina-
tion. 

Special Services Fund for Ex-Service-
men 

152. Shri D. C. Sharma: Will the 
Minister of Defence be pleased to 
state: 

(a) whether it has been decided to 
constitute a Special Services Fund 
for the benefit Of the ex-servicemen 
with a contribution from the National 
Deofence Fund; 

(b) if so, the details of the scheme; 
and 

(c) how the amount allocated i. 
proposed to be utilised? 

'l'Iie Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan): 
(a) Yes, Sir. 

(b) This fund will be constituted 
with an initial contribution 'of Rs. 5 
crores from the National Defence 
Fund and Rs. 1 crore per year from 
the Defence Budget. 80 per cent will 
be distributed to the States on the 
basis of the strength of recruits and 
20 ·per cent will be kept as reserve 
at the Centre. The States have been 
asked to give matching grants against 
contributions made from the Defence 
Budget. The contribution from the 
Defence Budget wiN be initially for a 
period of 3 years and thereafter the 
position will be reviewed. 

(c) The objects of the Fund Rl'e 
generally 1lhe same as those of the 
Post-War Services Reconstruction 
Fund, i.e., the benefit of Ex-service-
men. Rules fOr the administration ot 
the 'Fund are under examination. 
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Consumers Cooperative Stores 

f Shri M. Malaiehami: 
153. L Shri P. Venkatasubba.iall: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether there is any proposal 
to amend the Factories Act making it 
compulsory for the employers to run 
consumers' co-operative stores in their 
concerns; and 

(b) if so, the details thereof"? 

The Deputy Minister in the Minis-
try of Labour and Employment and 
for Planning (Shri C. R. Pattabhi 
Raman): (a) and (b). A proposal for 
making it compulsory for the emplo-
yers to set up fair price shops or 
COnsumer stores is under consideration. 
Without the cooperation of workers. 
employers cannot set up consumer co-
operative stores. The details of the 
proposal or scheme have not yet been 
worked out. 

Seizure of Contraband Goods trom 
Naval Ships 

1M. 8hri ;S. B. S. Bist: Will the 
Minister of Defence be pleased to 
state: 

(a) whether his attention has been 
drawn to reports of seizure of contra-
band goods from naval ships; and 

(b) whether any investigations 
were Iheld in the matter and if so, 
whether it has been declared that the 
ships involved had any links with the 
national smuggling organisations? 

The M.iDJster of Def_ (Shrl Y. B. 
Chaftn): (a) Yes. 

(b) On receipt of information with 
regard to alle.ged smuggling of con-
sumer goods, etc., through Naval IN 
ships, Naval Authorities carried out 
IIJl investigation on 'board ships while 
on passage in consultation with the 
Central Board Of Revenue. On re-
turn of the ships to Indian porta, cUl-

toms authorities carried out a special 
check which resulted in seizure fill' 
some luxury articles, transistors, rame.. 
watches, etc. The case is still UDder 
investigation. 

Staff of the Dy. High CODlllUssioaer fill, 
India in Dacca 

1lI:! f Shri J. B. S. Bist: 
. L Shri S. N. Chaturvedi: 

Will the Prime MiIaister be please4. 
to state whether the Pakistan Gov-
ernment have agreed to pay campeD-
sation to the 23 employees of the 
Office of the Deputy High Comma-
sioner for India in Dacca whose pr0-
perties were lo:>ted or damaged dUl'iD& 
the disturbances? 

The Prime Minimet', Minister" 
External Mairs, Minister of S-. 
Affairs and Minister of Atomic EneI'Q' 
(Shri Nanda): No, Sir. The matter 
has been taken up with the Govern--
ment of Pakistan and their reply is· 
now awaited. 

Survey of Middle Class Filmily LhiIIc' 

156. Shri D. ;S. NaIk: Will the rrt.e-
Minister be pleased to state: 

(a) whether it is a fact that the· 
Central Statistical Organisation hal' 
finalised its report Of survey of Miclllle· 
Class Family Living; and 

(b) if so, tlhe main findings of t1I!t. 
survey? 

The Prime Minister, MiDister of k-
ternal Mairs, MInIster of _. 

Mairs aDd Minister of AtomIC ~ 
" (Shri Nanda): (a) The Ceutra1 
Statistical Organisation has ~ 
brought out Volume I of the repad 
on the Middle Class Family LiviD.-
Survey, 

(b) Copies oftlie Volume are 8ftIIl-
able in the Parliament· Library. At-
tention is invited to Chapter vm ot 
the Volume which-presents-D"SummaIJI' 
of conclusions: 
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Miss;ing Aircraft 

r Shri Hari Vishnu Kamath: 
1~. i Shri Hem Barua: 
l Shri Y. D. Singh: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No. 697 on the 23rd 
March, 1964 and state: 

(a) whether the court of inq ui l'y re-
garding the missing LA.F. transport 
aircraft Ilyushin-14 has submitted its 
report; and 

(b) if so, its findings and conclu-
sions? 

The Minister of Defence (Shri Y. B. 
Chavan): (a) Yes. 

(b) As the report was not complete 
in all respects, it has been referred 
back to the Court of Inquiry for clari-
fication of certain points. The final 
report is awaited. 

Concentration by Chinese aad Pakis-

151. 

tani Troops 

r Maharajkumar Vijaya 
, ADallda: 

I Shri Onkar La! Berwa: 

1 
8hri Gokaraa Prasa4: 
Shri S. M. Banerjee: 
Shrimati JyotsDa CbaDda: 
8hri Hem Raj: 
l Sbrl Veerappa: 

WiH the Minister of Detmee be 
pleased to state: 

(a) whether it is a tact that the 
Chinese and Pakistani troops . have 
recently concentrated on our borders; 
and 

(b) if so, what steps Government 
are taking to safeguard the frontiers? 

The MinIster of Defeaee (Shri Y. B. 
Cha'V'Bll): (a) Chinese concentration 
on our borders continues and ;s now 
heavier than what it was in Novem-
ber 1962. Pakistani activities on our 
borders, especially along the cease-
ftre line and the international border 

in J. & K., and certain areas of Assam 
and Tripura, also continue. 

lb) Government have taken all pos-
sible steps to safeguard the borders. 

Information Personnel in .:xternal 
A1ralrs MiDistry 

159. Maharajkumar Vijaya Ananli.'l: 
Will the Prime Minister be pleased to 
state: 

la) whether the terms and condi-
tions on a permanent tenure basis of 
thl: Information Personnel in the 
External Publicity Division hav~ been 
finalised by the Ministry of External 
Affairs; and 

(b) whether it is proposed to re-
serve a certain percentage of posts in 
Indian Fareign Service for ':he Person-
nel in the Information Service of the 
said Division? 

The Prime Minister, MiJUster of Ex-
ternal A1rairs, Minister of Home 
Affairs and Minister of Atomic EnerIY 
(Shri Nanda): (a) The Government 
has agreed in principle to the grant 
of permanency to some of the officers 
of the Information Service of India. 
The terms and conditions are in the 
process of being finalised. 

(b) The Indian Foreign Service 
(Recruitment. Cadre Seniority and 
Promotion) Rules, 1961, contemplate 
the reservation of 10 per cent of the 
Senior Scale and higher posts in the 
Indian Foreign Service Cadre to be 
shared between Grade I Officers ot 
the IFS(B) and Officers Of the Infor-
mation Service of India not below 
the rank of Information Officer of six 
years standing. This promotion i. to· 
be based strictly on merit in consul-
tation with the Union Public Service 
Commission. 

Dalai Lama's Visit Altroad 

168. ShrI Bari Vishnu Kamatb: Will 
the PrIme MIDiIIter be pleued to state: 

(a) whether the Dalai Lama has 
approached Government for providing 
facilities to travel abroad; 
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(b) if so, whether he has specified 
the countries Wlhich he would like to 
visit; and 

(e) the decision of Government in 
the matter? 

The Prime Minister, Millister uf Ex· 
ternal Affairs, Minister of Home 
-Affairs 8lId Minister of Atondc EBerlY 
(Shri Nandal: (a) Yes; the 
Dalai Lama has indicated a desire to 
. visit some Buddhist countries. 

(b) Yes Sir. 

(cl We have assured the Dalai 
. Lama that we will give him such al-
sistance as we can in the matter. 

_ MigratiOD. Cts-tificates for O.Ps. from 
East Pakistan 

r Shri P. R. Cbakraverti: 
I Shrimati Savitri Nlpm: 

16& J Shrimati Akkamma Devi: 
• ~ Shri YamllDa Prasad 
I MaIulaI: 
L Sbri N. P. Yadab: 

Will tJhe Prime Minister be pleased 
·.to state: 

(a) whether Government have re-
ceived complaints ab:mt treatment ac-
corded to migrants from East Pakistan 
by the Office 011' the Deputy High Com-
mission fOr India, Dacca, for issue o! 
-migration certificates, durini1 the last 
tWG months; and 

(b) how far the addition of staff 
and other changes have brought about 
an improvement, thereby meetlng the 
pressing demand of abnormal situa-
tion? 

The Prime Minister, MiJl\Ster of Ex· 
temal Affairs, Millistel' of Home 
Mairs and Minister of Atomic Enerl7 
(8hri Nanda): (a) We received only 
one such complaint. Our enquiries 
have revealed tJhat there is no sub-
~nce in it. 

(b) In the conditions of prevailing 
insecurity of life and _property of the 
minorities in East Pakstan, our Deputy 
High Commission in Dacca are doing 
all that is expected of them for the 
minorities. 

Roadworthinesa of Army Vehicle. 

163. Shri P. C. Bo~: Will the 
Minister of Defence be pleased to 
state: 

(a) whether a new yardstick has 
been laid down by the Army Autho-
rities for determining the roadworthi-
ness of tlheir motor transport vehicles 
rendering a large portion of existma 
fleet as junk; 

(b) if so, how many vehicles have 
been declared junk under the revised 
rules; and 

(c) how these vehicles are being 
replaced and at wbat cost? 

The Ministlll' 01 Defence (8hr; Y. B. 
Chavan): <a) A new policy for pro-
visioning and discard of common user 
vehicles has been adopted for the De-
fence Services. In the past vehicles 
were overhauled from time to time 
and were continued to be used till 
they became unserviceable. As a re-
sult of experience it has been found 
tJhat under this procedure a number 
Of vehicles available at any period of 
time with the Defence Services are not 
sufficiently reliable for op(>rationai 
use. Under the new policy, vehicles 
will be discarded when they have 
completed a specified number of miles 
and number of years or otherwise re-
quire a complete overhaul. 

(b) The 'Vehicles being discarded 
under this policy will not be 'junk' 
but will have some life left at the 
time of discard. A total of about 
38,000 vehicles are expected to be dis-
carded by 31-3-1966. 

(c) Having regard to the ;ndigenous 
production capacity a phased program-
me has 'been drawn up for replace-
ment of tJhe older fleet of vehicles so 
as to ensure the availability of fully 
reliable vehicles to the Defence Ser-
vices within as short a period of time 
as possible. According to the provi-
sioning <programme approved bv Gov-
ernment, the total estimated cost of 



:321 Written Answe1's JYAlSTRA 11, 1886 (SAKA) Written Answers 322 

'purchase of military transport vehicles 
(motor-cycles, jeeps and 3-ton/l-ton 
vehicles) for the period 1-10-1963 to 
31-3-1966 will be about Rs. 115 crores. 
This provides for replacement of 
38.000 old vehicles discarded as well 
for making up deficiencies and fur 
meeting additional requirements of the 
Services. When the position stabilises, 
there will be a steady intake of about 
17,000 vehicles Of these 4 categories 
and discardg of tlhe same number, 
,:according to the new yardsticks. 
Taking into account the likely reali-
sations by sale of discarded vehicles 
and based on present costs, it is esti-
'mated that the annual expenditure on 
ihese four types of vehicles would be 
at the order of Rs. 22 cl'Ores per year. 
]t is also expected that as a result of 
ihis policy, there will be saving on 
account of maintenance, repairs and 
'Overhauls, which it is difficult to 
-estimate at this stage. 

Overtime Allowaaoe in Ordnance 
Depots 

f Shri P. L. Barupal: 
181. l. Shri Reda: 

Will the Minister of Defence be 
pleased to state: 

(a) whetlher it is a fact that almost 
all Ordnance Depots are registered 
under the Factories Act, 1948; 

(b) whether in these Ordnance De-
pots which are registered under Pac-
iories Act, 1948, the industrial staff is 
bE'ing paid overtime under the said 
Act and the clerical staff under 'the 
time rate i.e, on single houri v basis; 
and 

(c) if so, the steps proposed to be 
ta_n to remove the disparity? 

Th~ Minister of Defence (Shri Y. B. 
Chavaa): (a) to (c). The required Vl-
formation is being collected and will 
be placed on the table of the House. 

L.D.Cs. in OrdDallU Depots 

165 f Shri P. L. B81'U]tal: 
. L Shri Hecla: . 

Will the Minister of Defeace be 
pleased to state: 

(a) whether after the Emergency a 
considerable number of Lower Divi-
sion Olerks have been employed in 
Ordnance Depots on casual basis; 

(b) their total number as on the 
30th April, 1964; 

(C) whether it is a fact that no uni-
formity is being observed by Ordnance 
Depots in the matter at terms and 
conditions of service in respect of 
such personnel; and 

(d) if so, the reasons therefor? 

The Minister of Def_ (Sbri Y. B. 
Chavan): (a) to (d). The required in-
formation is 'being collected and will 
be laid on the Table of the House. 

Foreip Military Aid 

166. Shri Oaljit SinP: Will the 
Minister of Defence be pleased to 
state: 

(a) the names of, friendly countries 
which have continued._ their supply of 
military aid and'.· ,·t to India 
during the last si' h~; and 

(b) the details with the names of 
the friendly countries? 

The Minister Of Defeace (Shrl Y. B. 
Chavan): (a) Military aid and equip-
ment has been recei'Ved in India 
during the last six months from the 

following. countries: -

U.S.A. 

U.K. 

AUSTRALIA 

CANADA 

U.S.S.R. 

YUGOSLAVIA 

(b) It will not be in the Public in~ 
terest to disclose the details of the 
iteIrul and equipment received. 
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Indian Air Space Violation 

167. Shri Daljit Singh: Will the 
Minister of Defence be pleased to refer 
to the reply given to Starred Question 
No. 1187 On the 25th April, 1964 and 
state: 

(a) the number of Indian air space 
violations C:lmmitted by the Pakistani 
pinnes since 19th March, 1964; and 

(b) the action taken by Government 
in the matter? 

The Deputy Minister in tile MiEs-
try of Defence (Shri D. R. Chavan): 
(;) and (b). According to the infor-
mation available to Government to-
date there have been six violations of 
Indi~n air-space by the Pakistani air-
claft since 19th March 1964. Out of 
these, five Violations were over the 
Cease-Fire line in J. & K. and Cease-
fire line violation complaints have 
bet'n lodged with the United Nations 
MHitary Observer Group. The remain-
ing violation was wer Tripura and a 
protest has been lodge!! with the Gov-
ernment of Pakistan. 

Naga HosUles 

r Shri Sivamurthi Swamy: 
I Shri Yamuna Prasad 

168. i S.:-...... : 
l SJU1..,t Siqh: 

Will the Minister of Defence be 
pleased to state: 

(a) the number of military person-
nel killed since January, 1964 by the 
Naga hostiles; and 

(h) how many hostiles have been 
killed dUring encounters with our de-
fence forces? 

Thf: MiDister of Defence (Sbrl Y. B. 
CbaVlUl): (a) Total number of per-
IIOnnel belonging to Security Forces 
Nagaland who were killed in Nagaland 
during 1Ihe period from 1st January 
to 21st May, 1964 is 33. The break-
down of this is as under:-

Anny 21 
Police 3 
Assam Riflee t 

(b) 50 hostiles are known to have 
been killed during the period men-
tioned abwe in encounters with the 
Security Forces. 

Earthquake in Tanganyika 

169. Shri Kolla Venkaiah: Will the 
Prime MiBister be pleased to state: 

(a) whether the Government of 
Inelia have extended any financial and 
other material aid to the victims of 
rt'Cent earthquake in Tanganyika; and 

(b) if so, how muclh? 

The Prime Minister, Minister of Ex-
ternal Aftairs, Millister of Home Mairs 
aDd Minister of Atomic Energy (-Shri 
Nanda): (a) No, Sir. 

(b) D:les not arise. 

1'0. 

Tarl"et of Employmellt 

r Shri P. R. Chakraverti: 
1 Shrimati Savitrl NiI"am: Shri Hukam Chand 

Kachhavaiya: 

Will the Minister of Labour uti· 
Employment be pleased to state: 

(a) whether according to the latest 
estimate of the working group on 
Employment, ninety per cent of the-
target of employment will be reached 
by. the end of Thircf Plan; 

(bJ what will be the backlog of 
unemployment at the end of 1965-66 
as compared to the ,backlog at the end' 
of the Second Plan period; 

(c) whether plans are being drawn 
to step up the outturn of craftsmen~ 
and 

(d) if so, the number of Industrial 
Training Institutes that have been· 
provided for the purpose? 

The Deputy MInister In the Minis-
try or Labour aDd Employment and' 
for Plannln&" (Shri c. R. Pattabhl 
Raman): (a) and (b). The working 
&"rOUP baa not made any estimate of 
the employment that will be created 
by the end of the Third Plan. Nor, 
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is it possible to estimate at this stage 
the backlog of unemployment at thl' 
end of 1965-66. 

(c) and (d). The Working group of 
the Planning Commission has sugges-
ted that the number of training places 
in the Institutes should be dou bled. It 
is not possible at this stage to deter-
mine the number of new InstItutes. 

Workers in Private Mines in Orissa 

171_ Shri Mohammad Ellas: Will 
the Minister of Labour and Employ-
'ment be pleased to state: 

(a) the total number of persolls 
employed in the manganese, chromite 
and iron are mines of Orissa held by 
private industrialists during the 
'periods from 1958 to 1960 and from 
1961 to 1963; 

(b) whether there is any fall in 
employment during the period from 
'1961 to 1963 as compared to the 
'period from 1958 to 1960; and 

(c) the reason for the recent fa II in 
·employment? 

Tbe Depllty Minister in the Minis-
try Of Labour and Employment and 
for Plallllinc (Shrl C. R. Pattabhi 
Raman):'(a) Average daily number 
of persons emplO)ed during 1958-62: 

"Year Manganese Chromite Iron Ore 

1958 15.148 I,22H I 5,967 

1959 12,508 1,391 15.753 

1960 II.ISo 1,38) 17,283 

1961 9,911 ].120 I9.0~8 

.1962 9,8~7 1,3]0 17,721 

Figures 'for 1963 are not available. 

(b) and (e). There is no fall in 
c:nployment in Chromite mines and 
Iron-Ore mines during the period 
1961 to 1962 as compared to the 
period 1958-60. In respect of Manga-
nese mines there has -been a fall in 
employment whiCh is due to a drop 
. in the number of working mines. and 
·the adverse economic conditions 
.affecting the Manganese ore industry. 

Pak firing in Jammu 

p,hri Dhaon: 

172 _: Shri Rameshwar Tantia: 
.  I Shri Bishanchander Seth: 
l Shri Shinkre: 

Will the Minister of Defence be 
pleased to state: 

(a) whether it is a fact that Pak 
troops fired on the 12th May, 1964 on 
the Indian Army Patrol near Jhangir 
in Jammu; 

(b) if so. how many persons died 
as a result of me firing; 

(C) whether any protest has been 
lodged to the U.N. observers about 
the frequent violation of the cease-
fire line by: Pakistanis; and 

(d) if so, the reaction of the U.N. 
observers thereupon? 

Tbe Milliliter of Defeaee Produetioa 
in the Ministry of Defence (Shri 
Raghuramaiah): (a) Our patrol was 
fired upon from across the cease-fire 
line near Jhangar on 11th May 1964. 

(b) One sepoy was seriously wound-
ed and he has subsequently succum-
bed to his injuries. 

(c) Yes. Sir. Whenever the cease-
fire line or agreement is violated, a 
protest is lodged. 

( d) In so far as this particular inci-
dent is concerned, the award of UN 
Observers is awaited. 

New Radio Stations 

17~ Dr. L. M. Singhvi: Will the 
Minister of Information and Broad-
casting be pleased to state: 

(a) the progress made in setting 
up new radio stations during the last 
two years; 

(b) the plan for the remaining 
period of the Third Five Year Plan; 
and 
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(el whether an'~iI criteria has been 
evolved for this purpose? 

The Minister of Parliamentary 
Affairs and Minister of Information 
and Broadr.asting (Shri SatYa Na-
rayan Sinha): (a) Four new full-
fledged radio stations were set up at 
Kurseong, Kohima, Port Blair and 
Imphal during the years 1962-63 and 
1963-64. 

(b) Three more radio stations are 
proposed to be set up at Pondicherry, 
Bhuj and Daman during the remain-
ingperiod of the Third Five Year 
Plan. 

(c) The radio stations are general-
ly located at the cultural and lin-
guistic centres of the respective reo 
gions to ensure effective utilization of 

~ talent and a high standard of progra-
mmes. The' locations are also guided 
by requirements of the broadcast 
coverage and other special charac-
teristics of the area. 

Emergency Commissiolls 

174. 5hri Golshan: Will the Minis-
ter of Defence be pleased to state: 

(a) the total number of candidates 
enrolled in the Emergency Commis-
sion so far; and 

(b) how many among them belong 
to the Scheduled 'Castes? 

The Minister of Defence (Shri Y. B. 
Chavan): (a) The total number of 
candidates granted Emergency Com-
missions so far is 7429. 

(b) Among them 36 candidates be-
long to the Scheduled Castes. In 
addition, there are 36 candidates be-
longing to the Scheduled Tribes. 

Pakistani Raid 

175. Shri P. C. Borooah: WilJ the 
Prime Minister be pleased to state: 

(a) whether a group of armed 
Pakistanis trespassed into Indian 
territorv at Tajpur in Karimpore 
Polire Station area in Nadia district 

on the 12th May, 1964, and attacked 
[ndian patrol party; 

(b) if so, how many persons were 
killed or injured in the exchange of 
fire on either side; and 

(c) what is Government's reaction 
thereto? 

The Prime Minister, Minister of 
External Affairs, Minister of 
Home Affairs and Minister of Atomic 
Energy (Shrl Nanda): (a) On 12th 
May\ 1964 about 40 Pakistani nation-
als armed with spears, lath is etc. 
trespassed into Indian Territory at 
Tajpur and attempted to lift cattle .. ' 
Our Tajpur Border Outpost Patrol 
Party intervened and the Pakistani 
miscreants attacked them. The Indian 
Patrol Party had to fire in self-
defence. 

(b) Three of the Pakistani mis-
creants were injured. Two injured 
persons fled away to Pakistan while 
the third one, Rahman Mandai, was· 
broueht to the Karimpur Health 
Centre and later removed to Krishan-
nagar Sadar Hospitai where he is 
still under treatment. There has been 
no casualty on the Indian side. 

( c) A case has been registered 
under the I.P.C.· and Indo-Pakistan 
Passport Rules and a charge sheet is' 
being given. District Magistrate, 
Nadia has lodged a protest with the· 
District Magistrate, Kushtia. Action 
also is being taken at the State I"vel 
to lodge a protest. 

Working Class Cost of Living 
Index Number 

176. Shri Hukam Chand Ka.ch-
havaiya: Will the Minister of 
Labour and Employment be pleased' 
to state: 

(a) whether Government have ad-
vised the State Governments to set 
up enquiry committees, to go into the 
problem of the scil'ntific basis of the-
working class cost of !i,'ing index 
numoer; and 
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(b) if so, how many State Govern-
men ts nave so far accepted to set up 
such committees? 

The Deputy Minister in the Millis-
try of Labour and Employment and 
for Planning (Shri C. R. lPa1ltabhi 
Raman): (a) A decision was taken at 
a meeting of State Labour Secreta-
ries held on April, 21-22, 1964, that 
State Governments which had already 
set up Expert Committees or were 
propos;ng to do SO in respect of their 
own series of Consumer Price Index 
numbers might go ahead with their 
proposals. Such Committees could go 
into the question of:-

(i) defects in the old series, and 

Iii) rectification of mistakes, if 
an v, which might have occur-
red in the old series. 

(b) Information is being collected 
from State Governments. 

Interim Relief to Work~ 
Journalists 

177. Shri Mohammad Elias: Will 
the Minister of Labour and Employ-
ment be pleased to state: 

(a) whether the working journa-
lists' demand for interim relief pend-
ing the submission of Second Wage 
Board's report has been considered by 
Government; and 

(b) if so, the decision taken there-
on? 

The Deputy Minister in the Minis-
try of Labour and Employment and 
for Planning (Shri C. R. Pattabhi 
Raman): (a) and (b). The deman1 
has been forwarded to the Wage 
Board fOr Working Journalists. It has 
been requested to consider the de-
mand and send its views to Govern-
ment. 

Labour Commissioner of Andaman 
aDd Nicobar Islands 

178 Shri Mohammad Elias: Will 
the Minister of Labour aDd Employ-
ment be pleased to state: 

(a) whether it is a fact that the 
workers of private industries and 
contractors cannot represent their 
grievances before the Labour Com-
missioner in Andaman and Nicobar 
Islands; and 

(b) if so, whether there is any 
proposal to appoint a regular Labour 
Commissioner and to establish a 
regular Labour Department there? 

The Deputy Minister in the Minis-
try of Labour aDd Employmellt and 
for Planning (Shri C. R. Pattabhi 
Raman): (a) and (b). Information is 
being collected and will be placed on 
the Table of the Lok Sabha. 

Lalld for Stadium at Calcutta 

179. Shri Mohammad Elias: Will 
the Minister "f Defelice be pleased. 
to state: 

(a) whether Government have 
accepted the request of the West 
Bengal Government for the release· 
of land to build the Stadium at Cal-
cutta; and 

(b) if so. how much land is beill,l 
given to th~ State Government by the 
Central Government for that purpose? 

The Minister of DefeJlCe (Shrl 
Y. B. Chavan): (a) and (b). The 
matter is still under consideration of' 
the Government. 

Prop-amme Executives in A.I.R. 

180. f ~hr! M. Rampure: 
l Shn D.  D. Mantrl: 

Will !.he Minister of Information 
and Broadcasting be pleased to stale: 

(a) whether it is a fact that an eX8--
mination was held by the U.P.S.C. 
for filling up 123 posts of Progra:mne 
Executives some time in 1963; 
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Employees' Provident Fund Act, 1952. 
Thc question a, to which units and 
the workers arc to be covered under 
"1C Coal Mines Provident Fund and 
BClnus Schemes Act, 1948, is ldlder 
examination. The Corporation have 
n Provident Fund Scheme of their 
own for certain categories of their 
employees, 

(b) if so. tile number of 
finally seleoted; and 

persons 

(c) the number of departmec\a' 
candidates among them and whether 
Government propose to hold anoth~r 

examination in the near future to fill 
up the remaining vacancies? 

The Minister of Parliamentary 
A.ffairs and Minister of Information 
.and Broadcasting (oShri Satya Narayan 
Sinha): (a) An examination was 
held by the Union Public Service 
Commission iD May, 1963 for filling up 
23 vacancies of Programme Execu-
tive immediately and for keeping a 
waiting list of 100 candidates to fill 
posts likely to be sanctioned in the 
course of the next 12 months. Subse-
quently, the strength of Programme 
Executives at the various stations of 
All India Radio was reviewed and as 
a result thereof, 45 vacancies were 
finally reported to the Commission 
and they were also·requested to keep 
another 46 names on the waiting list. 

(b) Forty-two. 

(e) Ten (including one Staff Artist 
On contrad)' The question on hold-
ing another examination will be con-
sidered in due course. 

Provident Fund and Bonns at Ney-
veli Llpdte Corporatioa 

181. Shri Eswara Reddy: Will the 
Minister of Labour ind Employment 
'be pleased to state: 

(a) the number of workers of the 
N,yveli Lignite Corporation who are 
coverable under the Coal Mines Pro-
vident Fllnd and Bonus Schemp Act. 
1948: and 

(b) when the above Act is likely 
to be extended to the above em-
ployees? 

The Deputy Minister in the Miais-
try of Labour and Employment and 
for Planning (Shri C. R, Pattabhi 
Raman): (a) Some of the units of 
the Neyveli Lignite Corporation are 
coverable under the Coal Mines Pro-
vident Fund and Bonus Schemes Act, 
1948, and some other units under the 

(b) As early as possible, 

Pamphlet on "Women in Employment" 

182. Shri Eswara Reddy: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether the pamphlet OD 

"Women in Employment" by the 
Labour Bureau has since 'been pub-
lished; 

(b) if not, the reasons for the de-
lay; and 

(c) when it is likely to be published! 

TIJto J)epnfy Minister in the Minls-
try of Labour and Employment (Shrl 
R. K. Malviya): (a) to (cJ. The pamph-
I.,t on "Women in Employment" is 
expe~ted to be published by the end 
of this month. 

A.I.R. Procrammes 

183. Shri Sivamurthi Swamy: Will 
the Minister of Information aad 
Broadcastinc be pleased to state: 

(a) how much time is allotted for 
daily or weekly broadcasts of pro-
grammes on A.I.R. for all the fourteen 
languages, (Language-wise); 

(b) whether any time is allotted for 
"pecial ,programmes in each language 
on various cultural or religious holi-
days; 

lc) Whether any representation has 
be('n made to Government to allot 
mOJ'€' time for Kannada cultural pro-
gr&mmes by the people of Mysore 
State; and 
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(d) the reaction of Government 
theret:>? 

TIle Minister of Parliamentary 
.Aa2irs and Minister of Information 
,...s Broadcasting (Shri Satya Narayan 
:Sinha): (a) The requisite information 
-is being e<lliected and will be laid on 
'he Table of the Sabha as soon a< 
-possible_ 

(b) Special pr"grammes on cultural 
;and religious occasions are broadcast 
ill all languages according to th~ 

,.gnificance of each occasion. 

(e) No, Sir. 

(d) Does not arise. 

M.!"G, Projects 

~ 
Sltri Dhaon: 
Sllri Rameshwar Tantia: 
Shri Bishanehander Seth: 

1M. 

l. Dr, Mahadeva Prasad: 
Will the Minister of Defence be 

ple:ased to state: 

(a) wheth~r it is a fact that a 
.delegation is visiting Russia to speed 
.up the work regarding the setting up 
·of MIG projects in India; 

(b) if so, when; and 

(e) whether it is also a fad that 
projects reports for two factories at 
Wasik and Koraput have been com· 
llleted? 

'lite Minister of DefenCe Production 
ill the Ministry of Defence (Shrl 
Blqrlmramaiah): (a) Yes, Sir. A pro-
llOsal tf) send a delegation t" Russia 
is under consideration. 

(b) The date of the visit has not 
been finalised. 

(e) Yes. Sir. 

Chinese Holding 'KMT' Passports 

185 f Shr! Kapur Singh: 
. I. Shri P. K, Ghosh: 

Will the Prime Minister ·be plea,ed 
1.0 slate: 

758 (Ai) LSD-B. 

(a) how visa facilities !Ire given to 
the cQurists holding 'KMT' Cluna pass-
ports if they want to visit India; and 

(b) whether Indian Gm'ernment 
llove any arrangement to provide visa. 
to the KMT Chinese to visit IndJa, It 
they want to come here to attend In. 
ternational Conference? 

The Printe Minister, Minister of 
External Affair~. Minister ilf Home 
Affa!d'S and Minister of Atomic Energy 
(Shri Nanda) (a). Visa facilities are 
not given to tourists holding 'KMT' 
China passports to visit India. 

(b) Chinese (Formosan) national~ 

arc allowed to come t" India to parti-
rivate in conferences, training courses 
etc., sponsored by the U.N. and its 
specia lised agencies. Visas in such 
cases are granted on affidavits. 

Casual Labour 

186. Shri Priya Gupta: Will the 
!l1mister of Labour and Employment 
be pleased to state whether Go'vern· 
ment have any proposal for reviewing 
tn~ rates of pay to the casual labour 
er.lPloyed in the Central G<>vernmenl 
establishments including the RailwaY' 
which was fixed about 5 years back 
according to their cost elf living? 

The Deputy Minister in the Ministry 
0' Labour and Employment (Shri 
R, K. Malviya): The Joining Fixation 
and. Revision Committee, set up under 
Sectioil 5(1) (a) of the Minimum Wages 
Act, 1948, for the Central sphere un· 
dertakings, at its meeting held on 
l\pril 27, 1964. had recommended cer· 
tain proposal; for revision of wages 
for workers employed in stone break-
ing and stone crushing, construction 
und maintenance of roads and build· 
i!ll operations etc .. engaged by yarious 
employing ministries such as ·Rail~ 

ways, Defence, Transport, Works and 
Housing, Information and Broadcast· 
ing etc. Necessary action to gi ve 
<fleet to these recommendations is 
being taken in consultation with t'le 
t·mploying Ministries. . 
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National Sample Survey 

187 f Shr; Sham Lal Saraf: 
. L Shrimati Savltri Nigam: 

Will the Prime Minister be pleased 
tt:, state: 

(a) whether the National Sample 
SUrvEY has compiled figures of actual 
per capita holdings Of land upto 3 
acres or less; and 

(b) if so, what is the number? 

The Prime Minister, MInister of Ex-
ternal Affairs, MiBister of Home Affairs 
and Minister of Atomic Energy (Sbri 
Nanda): (a) No figures of land hold-
ings on per capita ,basis have been 
compiled by the National Sample Sur-
vey; but some information on the 
estimated number of households ope-
rating /owning land less than three 
acres i~ available. 

(b) The estimated number of house-
holds operating/owning land less than 
three acres is as under:-

No. in millicr.s 

C1S:isific3tjon 
July 1954' July 1960 
to' tc 

Apr:11955 }twe 1961 

(1) (2) (3) 

1. Operatiorai hold-
ings of lard less 
than 3 acres 37'7 42'4 

2. Ownership hold-
ings of lard les. 
than 3 acres 41'7 Not avail-

able 

Programme Executives In A.I.R. 

188. Shri Ramanathan Chettiar: Will 
the Minister of Information and 
Broadcasting be pleased to state: 

(a) the normal stay of a Program-
~e Executive in the A.I.R. at one 
:;::,~tion; and 

(b) the number of such officers who 
h&\"c stayed in Delhi continuously for 
the la;t more than four years? 

The Minister of Parlia~ 

Affairs and Minister of Info~ 
and BroadcastiDg (Sbri ,Satya Nanr-
Sinba); (a) Normally, a Progr~ 
Executive in the All India Radio _ 
nquired to work at a Station f.>r ., 
period not exceeding five years. HOtI'-
ever, his stay at a Station depeDlk 
m&inly on the exigencies of serville 
such a~ the programme requirements 
of the Station, special utility of the 
P~TSO~ for a particular pro~ 
a( tivity, his lingiiistic knowledge, etc. 

(b) 19, 

Pakistani Intrusion in Betar Dam "'-

r Shri Bishandlander Setb: 
189. -( Shri Rameshwar Tantia: 
l Sliri Dhaon: 

Wiil the Minister of Defence_ 
pleased to state; 

(a) whether it is a fact that Pakis-
tani troops entered into Indian terri-
tory near Betar dam in Pooncb aDIl 
arrested some villagers on the IndiaD, 
sidc and also prevented Indians to 
fetch water from a spring well; 

(b) if so, whether any protest bas 
been lodged with U.N. Observers; and 

\c) if so, the reply received thereaft 

The Deputy MInister in the MmiIIqr 
of Ddence '(Sbri D. R. Chana): (a, 
YES, Sir. On 18th May, 1964, PakiI-
tan; troops apprehended 3 Indian c:iYi-
lians who were collecting water fram. 
a spring in Betar Dam area, IIppnJIL 
3 miles north of Poonch. The c:ivi-
lians were beaten by Pakistani traopa. 
anJ were released after a warning that 
they should not collect water fnInr 
the .pring. A little later, PakiataDi 
troops fired one round at our civiliaD& 
:n the same area. 
(0) and (c). A cease-fire-v:Watiou 

rD1r.plaint was lodged with: the U.N. 
ObsEners, A U.N. officer visi~ed the 
area of occurrence for investiptioD. 
The award of the U.N. Observers is 
Ewaitcd. 
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Dalai Lama's Offices in Countries 
Abroad 

ISO. Shri D. C. Sharma: Will the 
Prime Minister be pleased to ,tate: 

(a; whether the Dalai Lama has p-x-
r.rc5sed a desire to open offices out-
side India; and 

,b) if so, the reaction of the G<lv-
Einment of India thereto? 

The Prime Minister, Minister of 
External Affairs, Minister of Home 
Affairs and Minister of Atomic Energy 
IShn Nanda): (a) and (b). Yes, Sir. 
The Dalai Lama has eJq>ressed a 
desire to open offices of his Personal 
Repr€sel~tatives in one or two coun-
tri~s. The Government of India !have 
told hirr. that the matter will be con 
sidered. 

~tateles5 Chinese Residents in India 

190-8 f ~hrj Kapur Singh: 
. L Sbrj p. K. Ghosh: 

Will thE; Prime Minister be pleaseC: 
to state: 

(a) what i" the basis on which the 
Government differentiate the Ki\1T 
Chmese and the Communist Chinese 
residents of India cut of those who 
have been declared as 'Stateless'; 

(hi whether any representaticn was 
received recently by the Government 
of India  from the Overseas Chinese 
Association of India loyal to KMT 
China in this regard; and 

IC) if so, what action Government 
propose to take? 

The Prime Minister, Minister of 
External Afr~irs, lUinister of Home 
Affairs and Minister of Atomic En-
ergy (Sbri Nanda): (a) As far as 
Stateless Chinese are concerned, tech-
nically it is not possible to differen-
tiate ·between KMT Chinese and the 
Ce>mmunist Chinese residents of India 
since they do not he>ld documents 
shOWing iheir political allegiance. The 
security of the country is the sole 
consideration which affects Govern-
ment'. policv in dealing with persons 
of Ch·ine.e ';rigin. 

(ll) A representation was received 
rl'cently by the Government of India 
fram the Overseas Chinese Associa-. 
tion of India. 

(e) The various ,ssues raised in th;s 
rt'presemation are under GOvernment's 
r('tjv~ consideration. 

Study Team of International Jurist 
Commission 

r Shri Malleswar Naik: 
I Shri Rameshwar Tantia: 

100-C'1 Slori Onkar La! Bea-wa: 
Shri Dhaon: 
Shri Ram Harkh Yadav: 

Will the Prime MInister be pleased 
to state: 

(a) whether it is a fact that the 
International Jurist Commission will 
soon depute some neutral jurist mem-
bers to study the causes of in1l.ux of 
refugees from East Pakistan to India; 
and 

(b) if so, the reaction of the Gov-
ernment of India thereto? 

The PrIme Minister, Minister of Ex-
ternal Affairs, Minister of Home Affairs 
and Minister of Atomic Energy (Shri 
Nanda): (a) and (b). Yes Sir, some 
preliminary excihanges have taken 
place between the International Com-
mission of Jurists and the Govern-
ment of India. The matter is under 
consideration. 

National Income 

f Shri Sham Lal Saraf: 
tOO-D. L Shrimati Savitri Nigam: 

Will the Prime Minister be pleas-
ed to state: 

(a) whether dependable statistics of 
National and per capita incomes have 
by now been compiled; and 

(b) if so, the details thereof? 

Tb~ Prime Minister, Minister of Ex-
tom,,! AWairs, I\linlster of Home Affairs 
and Minlsb'r of Atomic Energy (Sbri 
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Nanda): (a) and (b). Every effort is 
made t::l present dependable statIstICS 
.:>f National and Per Capita Incomes. 
The po.':sibilitie. of making improve-
ment in compiling these statisti"s are 
beng earnestly explored through 
several studies w hiclh are expected to 
be completed by about the end of this 
year. 

12.00 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

INDIA -CHIN.~ BORDER DISPUTE 

Shri r:. G. Dub~y (B;ja?ur I\oIth); 
I call the attention .,f Ill" Prime 
Minister to Ihp. iollow,ng matt"r oi 
urgent public importance and I 
request that he lllay :llal{~ <I state-
ment thereon:-

"Th~ reported news about the 
Chip.e3e rejection :>f the proposal 
regarding talks on the basis of no 
posts in the ~e~nilital!s:':"l zone.:-. 

The Minister without portfolio (Shri 
Lal Babadur Shastri): On April 
13, during the course of the re-
ply to the demand for grants. 
our late Prime Minister made i1 r~fer­

ence to the questim:> of ci,,:, posts in 
the ~emilit~,rized zone in Ladakh. 
This question of posts had come up 
bec:ruse of the Chine.le refusal 10 

accept the Colombo I'ropo~.als in full. 
The House wiil recali that one of the 
two Chin~e reservations to the 
Colombo Prop:)sals was that while the 
C;,inese w<"',ld maintain their so-called 
civil posts in this demilitarized zone 
there should be no Indian civil posts 
in this area. As the deadlock over 
the Colombo Proposals centred mainly 
round this Chinese objeotion. attunpts 
were made by parties frien11y to both 
India and Chin3 to find a way out. 
·without departing from the substance 
o~ the Colombo Proposals. 

On April 13. the House was info~m­

ed that Mrs. Bandal'anaike, in one of 
her recent letters,. had asked us whe-
ther the withdrawal of all the Chinese 
posts in the demilitarized a-rea, could 

be considere1 by us -to be a fulfilment 
of the Colombo Proposals. The same 
idea had been advocated bv t~e two 
representatives of Lord Russell who 
had come afid seen the late Prime 
Minister. last summer. The represen-
tatives of Lord Rus~ell as well as Mrs. 
B,mdaranaike were informed that such 
a proposal could be considere-:l by us 
if a proper approach was made by 
China. Our position on this question 
remains unchanged. We haVe declar-
ed our willingness to solve the border 
question through peaceful negotiations. 
We have demonstrated this willing-
ness by accepting, without reserva-
tions, the recommendations of the 
Colombo Conference. 

The statements emanating {rom 
Peking are not encouraging in this 
matter. The Hon'ble Members must 
have seen reports of the comment 
made by the New China News Agency 
on the question of the withdrawal of 
posts. The suggestion has been 
characterized as a 'pre-condition for 
hol1in~ negotiations between the two 
countries' and ·as an 'attempt to cover 
up India's stubborn stand against 
holding direct negotiation, on the 
basis of the Colombo Proposals'. If 
the New C~ina News Agency's com-
ment represents the considered stand 
of the Government of China. it would 
be clear that, despite all their pro-
fessions to the contrary. China is not 
interested in accepting the Colombo 
Proposals 01' in direct negotiations 

with India .at present. 

Shri R. G. Dubey: In view of the 
optimistic tone of the condolence 
message sent by the Chinese Prime 

Minister 

Shri U. M. Trivedi (Mandsaur): How 

is it optimistic? 

Shri Nath Pai (Rajapur): It is not 
optimistic. but it is sycophantic. (In-
terruptions.) 

Mr. Speaker: Order, order. 'The 
hon.Member may put the question 
diil'ectly without giving ·any opinion 
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on their 'behalf; that might or might 
not be correct. 

Shri Nath Pal: Let them not be 
sycophants. 

Mr. Speaker: Shri R. G. Dubey 
might put the question directly. 

Shri R. G. Dubey: 8hri Nath Pai 
may be a wise man, but I have the 
right to ask my question. 

Mr. Speaker: Shri Nath Pai may 
have patience. 

Shri Nath Pai: How can we have 
patience when he says like that? 

Shri R. G. Dubey: May I know 
whether our Charge d'affaires in 
Peking has had any personal meeting 
with the Prime Minister of Ohina and 
other dignitaries and tried to find out 
how exactly their mind is working 
towards the offer made by the late 
Prime Minister? 

Shri Lal Bahadur Shastri: No. 

Shri Harish Chandra Mathur 
(Jalore): May I know the implications 
of this new move and how it affects 
our origin!!l stand? . 

Shri Lal Bahadur Shastri: Materially, 
nothing has happened so far. As the 
hon. Member has just heard, the New 
China News Agency has completely 
ruled out the consideration of any such 
suggestion from our side. 

So far as the implications are con-
cerned, I thinK we need not disCUSS 
them. But in any case, what our late 
Prime Minister had su/lgeste.i was to 
make the position more Or less the 
same both for China as well a' for 
India. If the seve'!1 check-posts are 
withdrawn by the Chinese and we 
have no check-posts there, it will 
bring us to an equal level. That is 
perhaps the implication of the pro-
posal. 

Shri .Jashvant Mehta (Bhavnagar): 
The late Prilrne Minister had given 
• broad hint at the AlCC meetin·, at 

Bombay. The hon. Minister has stat-
ed just nOw that there is no further 
development. May I know whether 
there is any change in the original 
stand of the Government or whether 
they continue to keep their original 
stand Or original policy as before? 

Shri Lal Bahadur Shastri: This is no 
major or substantial change. Our 
stand remains the same, that is, the 
original stand. 

12.9; hrs. 

RE. LEADERSHIP OF COMMUNIST 
GBOUP IN LOK SABRA 

Mr. Speaker: Now, Papers to be Laid 
On the Table. 

Shri Nambiar (Tiruchirapalli): Be-
fore you proce2d to the next item, I 
would request you to clarify the Posi-
tion on a procedural matter. 

On the 29th May, 1964, when res-
pectful homages were paid to the late 
Prime Minister, you, Sir, had called 
the Deputy Leader of the Communist 
Group, when the leader Shri A. K. 
Gopalan was pre~ent in his seat. This 
created a misapprehension in the minds 
of all as to whether you had with-
drawn the recognition given to Shri 
A. K. Gopalan as the leader of the 
Communist Group here. We would 
like to knOw the real position. 

Mr. Speaker: Has not the Speaker 
the right to call anybody he likes? 
That is one thing. 

Shri S. M. Banerjee (Kanpur): Any-
body who catches the eye? 

Mr. Speaker: I am cuming to that. 

The difficulty has arisen because I 
have been receiving some contradic-
tory communications from the Com-
munists. It seems that there are two 
factions just at this moment. 

Shri Nath Pal (Rajapur): Factions? 

Mr. Speaker: Factions inside the 
group itself. 
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rMr. Speaker] 
But ·both are agreed that the Com-
munist Party remains the same as a 
whole. They are not prepared to con-
cede the reality that there is difference 
and there are two groups; they do not 
say that. But they say that the Com-
munist P .... ty remains just as one. 
They are also agreed that Shri Vasu-
devan Nair is the secretarv and Shri 
Nambiar the Whip. . 

But the difficulty arises that Shri 
Vasudevan Nair writes to me that 
there has been a regular meeting and 
Shri A. K. Gopalan has been replaced 
by Shri H. N. Mukerjee, but Shri 
Nambiar writes to me that the meet-
ing was unconstitutional, improper 
and invalid, and, therefore, the posi-
tiOn remains the same as before. So 
far as the meetings are concerned, the 
Speaker cannot be expected to 20 into 
the validity of the meetings; it is 10r 
the cOU!rts to decide whether it was a 
valid or a gOOd meeting or not. 1 
am not concerned with that. 

I have written to the hon. Members 
and to both the Wh>p and the secre-
tary that they should clarify the 
position. But instead of clarifying the 
position, they have added more con-
fusion. The greater the number of 
ci\~lmunications that I receive. the 
g:~ater is the confusion created there-
by. 1 rather desired that the Whip 
and the secretary might ascertain the 
views of the individual Members and 
communicate to me so that the posi-
lion might be finalised. But they have 
not done that; instead, I am being 
pressed that I should find out the 
views of the individual Members. If 
this poSition continues, certainly, there 
would be no option to me except to 
lind out the wishes of the individual 
Members in this regard. Therefore, 
I am having 1urther enquiries made, 
and I S'hall announce my final deci-
"'on when these enquiries are com-
llleted. 

lUOhrs. 

PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER CUSTOMS 

ACT ETC. 

The Minister of Planning (Shri B. 
R. Bhagat): I beg to lay on Ll:te 
Table-

(1 ) a copy each of the following 
Notifications under section 159 of the 
Customs Act, 1962:-

(i) G.S.R 545 dated the 4th April 
1964. ' 

(ii) G.S.R 596 dated the 11th April, 
1964 containing the Manufac. 
ture in Customs Bonds (Gene-
ral) Amendment Ruies, 1964. 

(iii) G.S.R 600 dated the 11th 
April, 1964. 

(iv) G.S.R. 637 dated the J 7th Ap~il, 
1964. 

(v) G.S.R 693 dated the 2nd M'lY. 
1964. 

(vi) G.S.R 694 dated the 2nd May. 
1964. 

(vii) G.S.R. 695 dated the 2nd May. 
1964. 

(viii) G.S.R 696 dated the 2nd May. 
1964. 

[Placed in Library. See No. LT-
2896/64]. 

(2) a copy eaCh of the following 
Notifications under section 159 'of the 
Customs Ad, 1962 and sectiOn 311 of 
lhe Central Excises and Salt Act, 1944, 
making certain further anlendmcnts to 
the Customs and Celltral Excise 
Duties Export Drawback (Generli)) 
Rules, 1960:-

(i) G.S.R 491 dated thl' 21st 
March, 1964. 

(ii) G.5.R. 597 dated the 11th 
Apri1. 1964. 

(iii) G.S.R. 598 dal:ed the 11th 
April, 1964. 

[Placed .in Library. See No. LT-
2897/64]. 
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(3) a copy of Notificatjon No. G.S.R 

:51119 dated the 11 th April, 1964, under 
5leCtion 159 of the Customs Act, 1962 

~ sectiOn 38 or the Central Exci:;c~ 

auo. Salt Act, 1944.' 
[Placed in Library. See No. LT-

2898/64). 

(4) a copy of the Central Ex.;:e 
(FIrth Amendment) Kules, 1964 pub-

'Fished in Notification ",t;o G.S.R 642 
dated the 17th April, 1964, under 
aetion 38 of the Centro! Excb~s and 
Salt Act, 1944. 

{Placed in Library. See No. LT-
:2899/64]. 

(5) a copy of Notification No. 2/64 
Gted the 28th March, 1';(H coptaining 

' ..... endments to SchedulC!s 'C' and 'D' 
iD the ~neral Regulatiotls of the In-
.du.rtrial Finance Corpor "t;on of India. 
IIUlder sub-section (3) of section 43 of 
the Industrial Finance Corporation 

.Act. 1948. 
[Placed in Library. See No. LT-

~/64). 

~.u hrs. 

OPINIONS ON BILL 

Shrimati LaksJcl.."1ikanthalllJl'.a 
'(Khammam): I beg to lay on the Table 
'Paper No. III to the Bill further to 
'amend the Indian Penal Code and the 
Cod" of Criminal Prt>~edurc·. 1898. 
which was circulated fOr the purpos~ 
,of eliciting opinion thereon by the 
iirection fA the lIouse on t~ 13th 
:September, 1963. 

:1Z.12! hrs. 

ESTIMATES COMMITTEE 

FIFTY-NINTH AND SIXTIETH REpORTS 

Shri A. C. Guha (Barasat): I beg to 
'present the following Reports of the 
'Estimates Committee or, the Ministry 
-of Industry:-

{1) Fifty-ninth Report on action 
taken by GI)V~lnment on the 
recommendations contained in 

the 162nd .a.ei>''JCt of the Esti-
mates Committee (Secor.d Lok 
Sabha) 0:: Lie lat" t.lmi~try of 
Commerce and Industry-
Office of tLe 'rcA,iie Com-

missioner (Part: I. 

(2) Sixtieth Report On action 
taken by Government on tbe 
recomm~!ldations cont!....ined in 
the 163rd Report of the Esti-
mates Com:nit'ee (Sec( nd Lok 
Sabba) on the hte Ministry of 
Commerce and Industry-
Office of the Textile Commis-
sioner (Part II). 

1%.13 brs. 

CONSTITUTION (l':INETECNTH 
A.MENDME~T) BILL 

Mr. Speaker: Sbri A. K. Sen. 

Shri P. K. Deo (Kaiahandi): Before 
you proceed to the legislative business, 
I need a clarificatio'J. 

Mr. Speaker: Is tt.er€ son,e ambi-
guity? 

Shri P. K. Deo: Ye~, '~he Pl eatont 
Government bas been characterised by 
the present Prin,e Min;s'er and the 
Minister or Parii:lnH:nt3.rJ' Aff~irs as 
a caretaker Gov<'f14nent. T:,C func-
tion of a caretak0r Government i~ to 
just carry on day. to-day routine 
administration. Thl5 leglslativ€ bU<I-
ness is of far-reaching consequence. 
It wants to amend ~~,e COlli'titution. 
to uphold which a:l of u, n,l"O taken 
& pledge in this House. So, in this 
regard I beg to submit that whm the 
whole atmosphere has been •• turatt!d 
with all speculatiol', ;s it not proper 
that we postpone the disclIcsion :Of 
this important itcm till SUch time as 
a pennanent Gove-!"rrment cO .. I1es into 
the picture, and a SUCC~S'''r to the 
Prime Minister is duly cleded by the 
party in power? 

Mr. Speaker: Is it a l>:>int (>f order, 
an appeal to me, or "n appeal to the 
Government? 
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Shrl P. K. Deo: Thi:; thing never 
happened befo~e. We are going to 
create a convention lor postE': ity, and 
we should-create healthy conventions. 

Mr. Speaker: I only put this ques· 
tion to the hon. Member: is it an 
appeal to me that I should exercise 
some discretion, or is it an appeal to 
the Government? 

8hri P. K. Dee: It is an appeal to 
you, the House and the Government. 

Mr. Speaker: I have 110 pJwer. 

Shri P. K. Deo: After all, We have 
to create healthy dem.)c"aUc C(,Y'\'cn· 
tions for posterity. Ev('n if thi~ legis-
lation is rushed through. it is ·ror the 
successor Government to implement 
it. Under the circumstenccs i~ it not 
• proper that the whole t.~i'lg is post· 
poned till such time as a permanent 
Government comes into the r.irt'lre? 

Mr. Speaker: It is for the Govern-
ment. 

Sbri J. B: Kripalani (Amroha): 
want to say something in this con-
nection. May I sit down sr:a speak! 

Mr. Speaker: Ye~. 

Sbri J. B. Kripalani: It ;5 " .. dcni. 
able that not only ihe Haus.e, ':lut the 
country is today under a very great 
strain, and a new Government is goinl1 
to be formed. I think it we'lId be 
graceful for this Government not to 
take up this controversial amendmenl 
. Q( the Constitution at this time. 

Some bon. Members: No. 

Shri J. B. Kripalani: It .5 <lnly a 
question of what is :ll"licetui under the 
circumstances, and what is not so 
graceful, that is all. If they feel that 
they must go their way in spite uf 
the strain from which We in the Hous~ 
and the country are suffering, of 
course, they are the master!. 

The Prime Minister, MiDisler 01 
Extemal Mairs, Minister of Home 
Mairs aDd Minister Of Atomic 
Energy (Shri Nanda): I appreciate 

the sentiment exprpssed by the ~. 
Member, Ach.arya K:ipalani.' but IJIat, 
does not le8,d to the ccnclusion ~. 
he would prefer. r do r.ot think the-
Constitution knows ally suet. 1hinc _. 
a caretaker Government, ana. cvea jI" 
it is a caretaker GovernmeDt, it is the. 
duty of the Government to take care. 
good ca:re of a measure which hal; 
been introduced and has to be impIe-. 
mente<!. 

Mr. Speaker: Shri A. K. Sell. 

Shrl A. K. Sen r030--' 

Shri Kashi Ram Gupta (Alwar): I' 
wiSh to raise a point of orJcr on ~ 

Mr. Speaker: On hi~ standing up" 
He has stood uP . 

Sbri Ranga (Chittoor): You are ask-
ing him to make the mction? 

Mr. Speaker: Yes. Wh€.n tbe· 
motion is placed before the House 
any point of order can be rai.ed. not. 
now. 

Shri Ranga: Not a po,,,t (,f order_ 1 
want to know the time to be allotted. 

Mr. Speaker: Does he Vlant i~ 10 ba 
decided first? 

Sbri Ranga: I think it ;5 better". We 
learn from the papers circulated that 
. only three hours are expected to be 
. devoted to this particular purpcIIIe. 
I had the honour of writing and re-
questing you to see that more tm.. 
is allotted, and I suggested ten boar& 
I find that the Businpss Ad~ 
Committee has not been consulRd 
at all, and it is expected to meet 
only this afternoon. Therefore. I 
request yoa here to be gOOd ~ 
to agree, since the Prime MiDislier 
was not agreeable to the suggestion 
made by our friends Shri P. K. Deo 
and Kripalaniji that the consideratiOll 
of this Bill should 'be deferred as -
matter of grace. That has not ap-. 
pealed to the Prime Minister. Very 
well. I would appeal to them to bit 
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good enough at least to allow the 
House more time than they thought 
lit, in consultation with yourself I 
expt>ct, SO far. 

So many things have happened 
since we dicussed it last time. All 
over India, there has been agitation 
in regard to this matter, prior to it· 
and also afterwards, and we have 
so many considerations to be advanced 
also before the House, not only from 
this si-1e, but from various sides of 
the House. Therefore, I appeal to the 
House and the Government and your-
self also to be gOOd enough to give 
us at least ten hours, so that we can 
have a satisfactory discussion of this 
very important, very controv-ersial 
amendment of the Constitution. 

I wish to sound a not£ of warning 
also. Let there not be an impression 
created in the country that because 
of the determination of the present 
Prime Minister and others who are 
interested in this Bill to push it 
through under any circumstances, that 
they have even denied, even at this 
last stage, sufficient opportunity to 
this House to discuSg this Bill a.de-
quately and sati9!actorily. 

Shri U. M. Trivedi (Mandsaurl: 
May I have a word? I do not support 
every word that has been used by 
my hon. friend Shri Ranga. but in 
this case I fee I that this Bill has got 
a sehedule consisting of 63 Acts. Ail 
_these Acts were in the former SChe-
dule, and it would require a. good 
deal of study and diSICussion, because 
some of them obviously are not in 
the shape of land reforms; they may 
be in some indirect or direct way, 
and even then you will find that they 
are not exactly affecting land re-
forms. Under the circumstances, a 
proper discussion on this Bill of all 
these matters will be necesslary. 

On the last occasion, if you remern-
ber, we had aUotted about 12 hours 
lor d.isc\Iuion of this Bill. Under 

the circumstances, I do not see any· 
reason why it should be given only-
three hours now. I think you will be. 
kind enough to ha-.. e it for ten hOUTS. 

Mr. Speaker: We must not forget. 
that we hlld gone to a particular stage 
and speeches had been made in sup~ 
port or against it. We had spent about 
seven hours I suppose 011. the general 
discussion. 

Shri SureDdrllllath Dwivedy <Ken-
drapara): Eight hour.: 

Mr. Speaker: Eight hours we had 
already spent, anct four ,hours remained 
at the stage that we had rea~hed at 
that moment., 

Of course, Prof. Ranga is right. He 
wants to oppose it, and his party als(5; 
and there may be some others as well. 
I would not allow this impression to 
go round that they had not enough 
OPportunity, but I do not think that 
at this moment we should again start 
saying that ten hOUTs 'must be given 
to it. I have a safeguard for those 
who want to oppose, namely that those 
who want to oppose would get 
that time that they WOuld have if ten 
hours had been allotted; they wouW 
get that time, and T would deduct that 
from the Congress Party. They 
would not be barred from expressing 
their opinion and having the whole 
time that they w0111d have got if the 
allotment had been ten hours. That 
I will do. 

Sbri Kashi Ram Gupta: I have to 
point out a difficulty that will arise 
later on. The difficulty is that Gov;-
emment is moving an amendment to 
make it the s!eventeenth instead ot. 
the nineteenth amendment of the Con-
stitution. The Bill has 'been introduc-
ed as the nineteenth amendment, and 
amendments, have been also tabled to 
the ninteenth amendment. If the 
amendment to make it the seventeenth 
amendment is taken up later on, the 
whole thinJr will be PIIt into difficulty. 
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~. Speaker: I appreciate. We shall 
,see if that makes any difference. 

The Minister 01 Law (Shri A. K. 
Sen): Sir, I beg to move: 

"That the BiH fUrther to amend 
the Constitution of India, be taken 
into consideration." 

It is hardly necessary to rei tera te 
-the arguments which we had advanc-
ed at length on the I·ast occasion; 
when the matter was before the 
'House we explained the reasons why 
the measure has been brought and 
why it had been forced upon us. It 
also went before the Joint Committee 
and the Joint Committee went into 
\he measure, thoroughly examined 
each and every Act and made a care· 
ful scrutiny of all the provisions of 
the Act. Many important amendments 
were moved on heha!! at ttle Govern-
ment, particularly one relating to 
acquisition of land over tre ceilings 
in the different States and ultimately 
the matter came up before the House 
and the House considered it in great 
detail and it is only by some technical 
'flaw and bv reason of the absence ot 
-the requisite numbt'r of members just 
'at the moment voting was called for 
that the measure fell through. It is, 
"therefore, not necessary to recount all 
'that bas been said on that occa~ion. 
I would only say again, as I said when 
the motion was introduced before the 
'House that we ,stand pledged to the 
coun~ to pass this measure and to 
remove all the fetter. which have 
now appeared in the way of our in· 
troducing and enforcing the land reo 
form measures in the different States. 
There are certain decisions of the 
Supreme Court 'and of several High 
-Courts to the effect that part TIl 
applies as a whole, notwithstanding 
acquisition of land under article 31(a); 
nine State Acts havE' been struck down 
and others are under challenge. In 
many areas where the term 'estate' 
'had 'a rather restricted definition, ceil· 
ings have been imposed having regard 
·to the partiC'\llar context about the 
family holdings and other holdings 
'and it has become impossible to en· 

force land retorms in regard to 
ryotwari settlement. 

Shri Ranga: Has .. very one of the 
Acts that you propose to put in the 
Schedule been challenged in the Sup.. 
reme Court? 

Shri A. K. Sen: By a proc~ ot 
reasoning. it is apprehended that many 
of these Acts mav be challenged. 

Shri Ranp: Because you are afraid 
that they are bad AC'ts. 

Shri A. K. Sen: Most of them are 
facing challenge ir. the courts and 1 
explained the position in the Joint 
Committee. We to('k a goOd deal of 
care to read thmugh each of those 
Acts whieh would be abrogated by 
re-ason of the decisiton. of the Supreme 
Court and the different High Courts 
and those Acts whkh come within the 
purview of those decisions. That is 
restricted definition 

In certain States the expression 
'estate' bad a rathe.r restricted effect 
""hereas in States like Bengal, Bihar 
and U.P. ryotwari SEottlement had 'been 
brought under land refonn legislation. 
It appears that ill regard to certain 
areas transferred from Madras to 
Kerala and Andhra and also in reg.ard 
to certain sett1emer.t~ and holdings in 
Gujarat and the old Maharashtra State, 
the word 'e9tate' acquired a rather 
restricted definition . 

Shri Ranga: Even according to 
Pandit Nehru's ~tatements in Parlia. 
ment. 

Shri A. K. Sen: If you quote him, 
you ou~ht to quote him completely in 
suppoc-t of this legislation. 

Slui Ranga: He has said so quite 
clearly about ryotwari settlements. 

Shri A. K. Sen: If he has said so, 
he 'haS said so an" we shall toll ow him. 
The necessity is two-told. The word 
'estate' has to be Widened. Secondly. 
certain Acts have been struck down 
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on the ground that they contravene 
articles 19 aIld 14 ot the Constitution. 
They relate to tree eruorcement of 
ceilings and distribution of land once 
acquired among the landless. It is 
there thal the «PlJlication of articles 
19 and 14 comE: into operation. In 
order to sad'eguard this, we had 
widened the scope of the word 'estate' 
'lind also brought in, as we did On an 
earlier occasion, some of the Acts 
challenged on the ground that they 
'Contarvene articles 19 and 14 in the 
9th Schedule to giV6 them protection 
because it is impossible to give pro-
tection to these Acts simply 'by re-
iterating again the general principles 
which we have alrcarly done. This is 
the position aIld we have discussed 
this matter threadbare and we took 
quite good care to examine each and 
every Act which We have brought in. 
Notes with regard to these Acts had 
been circulated sometime back. The 
principles of the .and refonn have te 
be enforced and these two purposes 
are to 'be achiever] as quickly as 
possible. That is my submission. 

Mr. Speaker: "-'1ution moved: 

"That the Bi 11 further to amend 
the Constitution of India be taken 
into consideration." 

Shri Kashi Rani Hupta: Is it the 19th 
or 17th amendment? It is not clear. 
The Bill says it is the 19th but they 
have moved an amendment to say 
that it is the 17th. 

Mr. Speaker: When that amend-
ment comes, we will see to it. Is the 
amendment moved: 

Shri Yashpal Singh (Kairana): Sir, 
I beg to move: 

''That the Bill be circulated for 
the puI'POse of eiicitin,g opiniOlll 
thereon by the .l9th August, 1964." 

Mr. Speaker: Bath the motion and 
the amendment are now before the 
Houae. 

Shri Rane (Eul;!ana): What about 
the time for consideration stage t>f the 
Bill, Sir? 

Mr. Speaker: Let us see how the 
debate proceeds. 1 1hink that we will 
have the devisiC'fl towards the end of 
the day-about '" O'clock or 4.30. 

Shri Ranga: Even though the House 
had agreed to a time-limit, if ha 
deems fit, the Speak"" c.m extend the 
debate by at Jeast one hour. 

Mr. Speaker: Yes. 

Shri Rauga: You will be good enough 
to give us one more hour. 

Mr. Speaker: I assure him all the 
time he wants. I hav6 received inti-
mation that Mr. Masani is the only 
~peaker from this Group. I will g'lVe 
him as much time as he likes. 

Shri Ran&'a: It is fiot only one party; 
others also should be given enough 
time. 

Mr. Speaker: I would not leave any-
l-ody aggrieve:!. th"re. 

Shri M. R. Masani (Rajkot): Mr. 
Speaker, I deeply deplore and regret 
the necessity of havi,ng to speak on 
this highly controversial measure on 
this day. I too had a hope that the 
Government would respond to the 
mood of the country and leave 'this 
matter over till the House meets again 
with a new Government and a new 
Prime Minister presenting hiS own 
policy both in regard to this measure 
and other measures thlit he may think 
necessary. I am very sorry that the 
appeals for dispassionate consideration 
which have ·been made today and 
earlier have gone unheeded' by the 
Prime Minister of the moment and it, 
therefore, beroines a painful necessity 
to revive 'the controversies that were 
going on when tragedy d~ended o. 
this House and on the country. 

This amendment to the COlllltitu'tion 
wa. rejected by this HOuse ollly • 
month ago. That was the result of • 
large number of Members of the 
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rShri M. R. Masani] 
Co.lgress Party 'draaging their feet' 
literally. Whe'<her this was a con-
scious dragging of feet or it came from 
a sub-conscious antagonism to this 
measure which we know they share, 
1 cannot venture to say; it is a 
",V.t.PTV locked in the hearts of my 
bon friends over there. But. ',he fact 
remains that not even a three-line 
whip was able to produce in this 
House 256 hon. Members, when the 
ruling party itself consists Of 370. One 
of the newspapers commenting on that 
vale referred to j,t as a providential 
opportunity given to the gentlemen 
on the treasury benches to have a 
second  look at this controversial 
measure. One newspaper, The Hindu, 
went further and re~erred to the tre-
mendous sense of relief 'that had gone 

-round the country at this providential 
escape. The Hindu of April, 30 said: 

"Millions of honest farmers all 
over the country will rejoice over 
the fact that temporariIy at any 
rate this obnoxious measure has 
been snu1fed! ou'l." 

That was the general mood 01' the 
country when the Congress Party 
failed to persuade the House to ac-
cept this amendmen't. 

Unfortunately, the hope that was 
expressed by enlightened organs of 
public opinion like The Hindu is now 
being snuffed out in turn by this kind 
of persistence in errOl" that we see 
today. It seems that the damaged 
prestige Of thOSe party managers who 
failed on the last occasion must be 
restored at the cost of the country of 
about Rs. 5 lakhs. This measure was 
therefore, produced before us again 
on the 27th of last month. 

This is an ill-omened measure. This 
inauspicious attempt came up against 
a bigger tragedy on the second occa-
sion on the very day it was introduc-
ed. Here again, Providence seemed 
to have i..,tervened to say ''Halt! 
Don't take this step down the slippery 
slope to communism and chaoS in this 
country." But like the Bourbons of 
'the old, some people learn nothing and 
forget nothin-g, and this has happened. 
Another opportunity to take note of 

the widespr~ad resistance of the 
peasants Of our country has been 
again given up and rejected. 

I heard the Law MiniSter this 
morning and On the 27th. He tried 
to make ou t that this meas ure wu 
necessary in order to enable land re--
form to be carried out. He even went 
sO far as to say that 'this measure 
was necessary in order to allow the 
tiller to own the land. Surely the -
Minister thinks very poorly of the 
collective intelligence Of this House 
and he has really insulted i't by 
talking like that. Is there any hon. 
Member in this House who would 
accept this cock and bull story? This 
is a measure to deprive the peasant ot 
his land and not to give it to him. 
It may be suggested that this law to 
some extent is necessary to legalise-
the illegal and unlawful laws struck 
dOWn by the supreme judiciary in our 
country, because ceilings have been 
brought into existence. That is not 
sa. These laws were not struck down 
because they legalised ceilings. They 
were struck down because of 'the 
unconscionable attempt to expropriate 
those whose land was-taken away. 

There are other rountries which 
have brought about legislation to 
restrict 'the -size of farms even small er 
than ours, but they have had the-
decency to pay full compensation and 
no court of law has ever thought of 
interferinf· Let me take the example 
of Japan where the ceHing is abottt 2 
acres of land, very much more drastic 
than ours. Of course, their land is 
superiiOr to ours. Though the Japan-' 
ese Government after the last waY 
took away the surplus land' in order 
to redistribute it, it paId full compen-
sation to those whose land was taken 
away. unlike those laws which the-
Supreme Court here considered illegal 
and immoral. 

Similarly. the Republic of China, 
·which I had the pleasure of vlsllUng 
only last year, has a ceiling of 7 acres 
per head, again perhaps more drastic 
'(han ours or about the same. For. 
family Of 5, it has a ceiling of 3e 
acres of good ~and. Again, their land 
Is superior to ours. But every farmer 
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whose land was taken away was' paid 
full compensation. They invested the 
money that they got in rice mills 

An Hon, Member: China'! 

Sari M. R. MasaDi: r mean the 
. Republic of China, the democratic 
China, not 'the communist one. 1 
mean the Republic of China recognis-
ej by the United Nations, There 
people whose land was taken away 
Wf.'le given full compensa.ion. The 
resuit was that they esta·blished rice 
mil11s, processing indu3tries, canning 

.industries in the villages, the way 
Maha',ma Gandhi wanted it for sma', 
industries. The result was that nobody 
was hurt and today Taiwan has the 
highest crop of rice per acre in any 
part of the world, and Japan comes 
,second. 

Therefore, it' is not the ceiling; that 
have necessita'oed this leg;,31ation. It 
is the desire to strike at the funda-
menta1 right to priva1e property in 
land; that is the motive of this legisla-
''Lion, Let not the Law Ministry try 
to kid himself or the House by como. 
irIg up with these lame excuses, 

The schedule to the Bill include; 
· measures which have nothing to do 
· with land reforms, I shall give two 
examples, The first is the Gujara: 
Surviving Alienations Abolition Act 
of 1963. I would like 'the Law Minis-
· tel' to attend" to this point. Thi s 
Gujarat Act refers not to land or 
rights in land, ,but to cash allowanc~s 
'which certain very poor people in my 
('onsti'tuency are receiving, because 
· their land wa, taken away from them 
eadier. What is now sought to be 
'taken away is the partial comperu;a-
tion for the land already taken awa~'. 
b; it right tha'c this Gujarat Survivin/! 
Alienations Act should form part ,,! 
'this Bill? 

J would "raw his attention to an-
'other measure, The Law Mini.ter 
· might look at the Mysore Village 
Office, AboU'Uon Ad of 1961. Th~t 

Act does not give any right in land 
at alL It creates a right in viUage 
'offices-village accountants and wor-
ker,; for the village.. Why should the 

men:) Bill 

righl to hold a vill"ge office be 
expropriated' under this amendment? 
Wha:, has it to do with land reform'! 
I am pointing out that this a very 
lame excuse and it has nothing to do 
with land reforms. There are measures 
here which have no re!evance to land 
reform at all . 

Then we corne to the second feature 
or this measure-the defini'don of 
'estate'. The Bill has a very peculiar 
claus~lause 2 (ii) On :>age 21 01 
the Bill. If any han. Members take 
the tr~uble to look at it, they will 
find that it says: 

" \ a) the expre"..:ision "es'cate" 
shalJ ;,n relation to any local ar",a, 
have the same meaning as that 
expression or its local equivaient 
has in the existing law relating to 
land tenures in force in that area 
and shalJ also include-

(i) any jagir, imam or muafi 
or other similar grant and in 
the States of Madras and 
Kerala, any janmam right; 

(ii J any land held under ryot-
wari settlement; 

(iii) any land held or let for 
purposes of agriculture or for 
purposes ancillary thereto, in-
cluding waste land, forest land, 
land for .pasture or sites of 
, buildings and other structures 
occupied by cultivators af land, 
agricultural labourers and vil-
lage artisans." . 

Therefore, it is perfectly clear that 
the classes that are attacked here are 
not the big feudal landlords, who no 
long-" ex;"'t in our country, but cult!-
"ators of land, agricultural labourers 
and village artisans. These are the 
objects Of the malice of the Act, -Why is the definition of 'estate' 
being perverted in this manner? No 
dictionary Of the English language 
will agree 'iha t half an acre or two 
acres of land held by a cultivator is 
an estate, I do not think any dic-
tionary of the English language, or 
even the American language for tl:e 
m,tter <>f that, could Do"iblv define 
it that way. Estate is a big farm, b;g 
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property. Hundred, of acres of land 
is what an estate means. To say that 
the farmer witb half an acre or one 
or two acres of land can be divested 
of it because he is a zamindar or an 
estate-owner is to dis'tort both mora-
lity and language. The whole idea 1S 
'give the dog a bad name and hang 
him'. Call a peasant proprietor a 
zamindar and then liquidate him.· 
These are tactics worthy O"f an Ea~t 
European communist Sta'te; they are 
not worthy of this country, one of the 
leading democracies of the world. If 
this clause were carrIed through, it 
would leave the smaller farmer at 
the mercy of every official, every 
Sta'te Government, every future gov-
ernment Of this country. We will be 
told: "But the Select Committee has 
made an amendment; only land over 
the ceiling limit can be expropriated; 
under the ceiling lim~t the land is 
guaranteed"-that is clause 2, sub-
clause (1) of the present Bill. It 
says: 

"Provided further that where 
any law makes any provision for 
the acquisition by the State of any 
estate and where any land com-
prised therein i·s held by a per-
son under his personal cultivation, 
it shall not be lawful for the 
State to acquire any portion of 
such land as is within the ceiHng 
limit applicable to him under any 
law for the time being in 
force .... ". 

Now, mark the words "under any law 
for the time being in force". An 
attempt is being made to deceivE' the 
small peasant, to teU the small pea-
sant: "Your land is safe because ~·ou 

have got only 'ten acres; thi-s Con~ti­
tuti<Jn (Nineteenth Amendment) Rj)J 
will not apply to your land; you will 
j1et full market value; only the land 
O"f the wicked chap who has got 25, 30 
or 40 acres above the ceiling wi!! be 
exprooriated". Sir. if I may say so. 
that i5 a wilfully misleading and false 
statement to make about the phras" 
"w;,thin the ceiling limit applicab1e to 
him under an~' law for the time bp.ing 
in fO:'ce", 

We are now in the year 1964. Sup-
posing tomorrow in any part of InUia 
a State Government takes it into i t9 
head to lower the limit to ten acres; 
then all land over ten acres can be 
expropriated. Suppose after two more 
years they bring it still down to ,ne 
acre or half an acre, what h 'the vp.1ue 
Of this so-called safeguard? It :·s 
purely illusory. It is meant to throw 
dust in the eyes of the small farmer. 
It is meant to carry the class war to 
the villages, in the same way as 

Stalin carried the class war to the 
viti ages when, with the help of the 
small peasants he tried to liquidate 
the Kulak and then the small 
peasan'ts followed w'lthin a yeu or 
two. Therefore, this safefUard is 
completely illusory; .it is worthless. 

If the han. Law Minister realiy 
means to guarantee land under the· 
ceiling, let him accept the amend-
ments Of Dr. Singhvi over there or 0:· 
Shri Kashi Ram GUp'ta, those amend-
ments which lay down that the ~"a­
ing shall b(' the ceiUng as of now, a·, 
of the date this law is enacted. If 
that amendment is accepted, I would 
at least agree 'that, immoral and 
expropritatory a~ the Bill is, contr"ry 
as it is to fundamental rights, at leaRI 
the fundamental rights of the sma11" 
farmers are nat at the moment being 
impugned. But I understand that OUI 
.Law Minister and the Government Qre 
not prepued to accept the ampnd-
ment ad' Dr. Sinj1hvi or Shri Kash] 
Ram Gupta. If they do not accept 
these amendments which lay down· 
that the ceilings Of today are the 
ceilings guaranteed, then r have every· 
right to say that they are throV"ing 
dust i,n the eyes of the people. t~iat 

their intentions are far from hono'lr-
able and far from honest in so far as· 
the small farmer is concerned, 

Now, .... hy is this being don~? Why 
is thL, engine of oppression being 
created? Wolud it be wrong to sus-
pect that it is the failure of the Nag-
pur Resolution for Joint Co-operative 
Farminr on a volun'tarv basis that h'lS 
impelled certain peopl" .." press for· 
this amf'ndment. Of thp Constitut'on? 
Would we be wrong t" think tha.l-
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they are now fashioning the enr!ne 
of coercion so that what was not' 
.:chieved voluntarily in the last three 
..... four years can now be achieved 
"",1",." Lhe threat of what this amend-

.. uU will remember that the 
. ,,,.";' Resolution said that all the 
. :d :.' India would be co-operativised 
,':'l:mtarily in three years. Sir, you 
":ere not in tlie chair then but you 
";ere in the House, and I warned the 
House then, as also its sponsors, that 
not in three years or thiI'ty years 
could they persuade the peasants of 
this country to part with their land 
for co-operative or collective farm:ng. 
that the peasant would resist it be-
cause he loves his land. There is no 
instance in history where the peasant 
has handed over his land to cOmmu-
nist or Socialist co-operative or col-
lective farms. Therefore, how do we 
know that this amendment is not 
being passed so that those who failed 
to organise .c()-operatives of land 
voluntarily will go to the poor far· 
mer and say "Will you please sign 
this piece of paper saying that you 
will .join the co-operative farm?" and 
w'hen the po:>r peasant will say "No". 
as I am happy to say he has said 
"No" for the last four years, they 
will say: "Well you are driving us to 
dispossess you 'of . your farm; you 
will have to get out". And when the 
poor peasant, who does not even 
know that the Seventeenth Amend-
ment exists. which unfortunately is 
. the case today ,in many parts of our 
-country. says "No, no, I will go to the 
court and get compensation", the 
. officer wilI say "I am very sorry, but 
your Parliament has passed a law 
which says yoU may not go to a court 
Of law any more; you will have to 
take one rupee in the place of one 
hundred rupees or one thousand 
TU'P..eS that we have awarded as your 
comoonsation". Faced with that, what 
would you do or T d:>. Sir. if you or 
I Wf'r"· the peasant? Would we not 
take the piece of paner and sign "1 
h"r"bv Vol'lnt"rilv ioin tho> co-o'pera-
tivf' farm"? Would I bp "'Ton~ then 
in ~aving that. c::mt"'a"~r to the incmnt"'h 

and intentions of many Of my hon. 
friends here who are dragooned to 
vote for the measure, this is a mea-
sure that only a Communist dictator-
ship would enact and no decent demo-
crat will ever touch? 

And why should anyone want to 
collectivise land in India today? Do 
we not know the miserable failure of 
co'operative and collective farming in 
the c:>untries that have tried it? Is 
not the Soviet Union today in the 
world market begging for grain? They 
are buying with solid gold ten million 
tons of grain and flour to feed their 
starving people. The Communist re-
gime in China is in 1Jb.e market to 
buy grains from Australia and Canada 
\lecause it has created famine in its 
country by taking the land away from 
the peasant. Why should any govern-
ment in its senses want to take away 
the land from the peasant proprietor. 
the most productive kind of cultivator 
of the land, and give it over to the 
State farm where the yield drops? 

8hri J. B. Kripalani: To whom is he 
,talking? The Minister is not listen-
ing. 

8mi M. R. Ma.sani: My hon. friend 
says that the person who sh~ulo be 
listening is not listening. Frankly, I 
doubt if I can make an appeal to the 
caretaker government any more. But 
I would certainly appeal to the con-
science of the members of this House 
n:>t to be mere voting machines. Are 
they really for this measure? I know 
they are not. But they have allowed 
themselves to be dragooned into vot-
ing, contrary to their own instincts 
shown by the very slow moving feet 
with which they voted last time. 
Lenin used to say that the Russian 
soldiers voted with their feet when 
they ran away from the German army. 
1 would only ask whether the Con-
gress Party members. who ,'oted with 
their slow moving feet last time, are 
going to allow themselves to be 
coerced like the unfortunate farmer 
3f the future. 

Thnrefore what this countr\' "e~(h 
is not eX'Dr~p;iatjon. What this coun-
try n~ed~ is not collective or cc-
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operative farming. What this country 
needs is the supply of good seeds, 
water and fertilizer to the peasant so 
that he can produce more from hiS 
land. What we want is sympathy arid 
security for the farmer, not a Damo-
cles' sword hanging over his head. I 
can think of ~othing more unpatriotic 
and unserviceable for this country 
than this wretched Amendment. 

It is not surprising that the Com-
munist Party in this House is rooting 
to vote for this Amendment and 
support it. It is a Communist mea-
sure and the Communist Party of 
lnd::t is perfectly right and logical 
in voting for it, for pushing the' Con-
gress Party also into voting for it, 
But what have my hon friends ove; 
there, who represent the peasants of 
India, members Of the Congress Party 
to say to this? I appeal to them and 
ask tltem-and I see among them 
Ministers and former Ministers who 
have becn very good champions of 
'the farmer-what are they doing? 
What has happ~ned to their voices'! 
Do they not represent the peasants 
any more? Have 1 not the right to 
'ask them: is this the wa: .. you serve 
your peasants by opening the door 
for a futUre Communist dictatorship 
to Jiquida Ie the peasants under the 
garb of co-operative fanning? There-
'fore, despite the cynicism and sceptic-
ism of my regpected and venerable 
friend over there, I feel this appeal 
has to be made and some day. if not 
today. I hope this appeal will echo 
'in their hearts and in their minds. 

Whv do we say that this amend-
ment is an unworthy one that should 
be rejected, quit~ apart from the 
-merits of it? r will give five reasons 
why this amendment is unworthy of 
our acceptance, The first is this, Does 
this Lok Sabha feel that it is compe-
tent to p8~~ I.his amendment? Does 
it really feel th-at it has any warrant 
to take away the land of our pea-
sant.? Has it «ot the mandatt' for 
this? Let me remind the Law Minis-
ter that it was before the last Gen~T .. l 
'Elections of 1962 that the provocation 
'for this amendment arose, because 

BilL 

it was before ,the 1962 elections tihat 
the court struck down the first of 
tnese immoral and illegal laws. 
Why was it not made an item in the 
-Congrcss dection manifesto d 1962? 
Why did the Congress Party not have 
the guts to put into their election 
manifesto the clause, .  .  . 

Shri A. K. Sen: Land reform was 
made a manifesto. 

Shri Ranga: Land reform does not 
mean this. Open your dictionary. 

Shri M. R. Masani: I might repeat 
my question. The first of these im-
moral ceiiing laws w'hich explopriat-
ed the peasant was passed and chal-
lenged in the Supreme Court before 
the 1962 election. This can be veri-
fied. Why did not the Congress Party 
then say in order to overrule these 
reactionary judges, "We, the great pro-
gressives of India, will now bring a 
law by which the farm of the smal-
lest farmer can be taken awny from 
him Without compensation at market 
rates"? Why did the" evade that 
challenge? Why did they hidc their 
evil motives and intentions from the 
electorate? Why did they get the 
support of the electorate and then 
come here and within a few months-
let me remind this House; they were 
elected in February-March and in May 
they introduced this amendment-' 
within two months or the ~neral 

El~ctions tliis law, whicih was not 
contemplated in the manifesto was 
presented to us? If I may sa~' so, it 
..... as a dodge and a trick unworthy of 
a democratic government. Sa, they 
have got no mandate today to proceed 
with this law. 

Then, look at the provisions of tht' 
Constitution. Tho law says that a 
change in the Constitution is to be 
passed by the majority of th~ total 
membership of the House and by a 
majoritv of no less than two-th;"ds 
of the Members present and voting. 
What is the intention of this provision 
in our Constitution? Is it for a snap 
majority to carrv something? Is it for 
a bar~ majority t~ oppress a rr.fnorit,'? 
Would you think that a 55 per N'llt 
majority can oppress a 45 per cent 
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minority by amending the Constitu-
tion? The intention is very clear. 
The intention is that there should be 
a censensus. There should be some-
thing like two-thirds of the electorate 
backing a measure before it could 
be passed into law. Is there such a 
majority? The' 70 per cent of the 
Members of the House who occupy 
the Government benches do not re-
present even a bare majority of our 
electqrate. The whole lot of them 
represent only 44.72 per cent of the 
electorate that went to the polls in 
1962. Are they making a conscion-
able or unconscionable use of this 
fake, bogus majority-of the accident 
of an imperfect electoral system? 

Did the framers of our Constitu-
tion---J: was one of them-have it in 
their mind that a minority of the 
electorate could amend the Constitu-
tion to the detriment of the majority 
because 52 per cent of the Indian 
people own some land-and 52 per 
cent of the Indian people are beini hit 
and victimised by this amendment? 
Was this the intention of the Consti-
tution that a party that polled less 
than 45 per cent of the votes should 
use its inflated majority here to 
pretend that they are two-thirds of 
the electorate? 

Shri Nambiar (Tiruchirapalli): 
If an amendment is to be made, 
what is the way out? 

Shri M, R. MasaBi: Tiley way out 
is to go to the country. That is the 
democratic way that .1 commend to 
my han. friend. 

Therefore I do not think' that this 
Lok Sabha is morally competent to 
pass .this law. It has neither the 
mandate nor the requIred majority 
of the people behind it. There is 
no consensus tha t article 36S of the 
Constitution requires. They may 
today misuse their artificial maj ority, 
but they will have to pay for it later 
when they go to the electorate 
because, On behalf of my Party I 
make this statement that we shall 
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make the repeal of this amendment 
one of the issues in our manifesto in 
1967 and force them to face the issue 
that they have so successfully dodged 
in 1962. Therefore while technically 
the House would be entitled and you, 
Sir, would be helpless to stop thia 
violatiOn of the spirit of our Consti-
tution, we do not concede that thia 
House has a moral right to pass this 
legislation. We shall then remember 
what Gandhiji used to say-that the 
only thing to do with an unjust and 
lawless law was to ·break it. If, as I 
expect, the peasants of India will re-
sist the implementatiOn of this legill-
lation, we shall stand with the pea-
sants of India because we do not ac-
cept the verdict of this Parliament. 
This is my first reason for saying that 
this is not a good law to pass. 

My second reason is that this am_ 
endment shows disrespect for the Judi-
ciary. This amendment is an attempt 
to undo the justice that the courts of 
law have given. When the highest 
tribunal in our land has declared that 
it is immoral and unconstitutional, 
now we are trying to change the rules 
of the game. We have lost the game; 
so we go and cheat. We change the 
rules so that what was unlawful and 
unconstitutional now becomes consti-
tutional. That has, unfortunately, 
been the practice of this Government. 
I am hoping that the successor gov-
ernment will be a little more consci_ 
onable on this point. But this Gov-
ernment has certainly shOWn consis-
tent disrespect for the courts. That 
is the tradition that they have been 
following. 

My last and most strong ground for 
saying that this is a measure the Par-
liament shOUld not accept is that it 
represents a cold blooded breach of 
faith with this Parliament and the 
country. .In 1951 when the First Am-
endment to the Constitution was be-
ing introduced and debated, my hon. 
friend's predecessor as Law Minister, 
Dr. Ambedkar, one of the framers of 
the Constitution, answered the debate. 
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He said on lst June, 1951 something 
that I want to recall to my hon. friend 
opposite, to you and, through you, to 
the President of this cOWltry, our 
highest safeguard. I would like the 
Law Minister to listen to these words 
of his predecessor. 

Shri A. K. Sen: I have got them. 

Shri M. R,. Masani: I am sorry then 
that, in spite of having them, he was 
chosen to get up this morning and do 
what he is doing. 

This is what Dr. Ambedkar said:-

" ... ,1 would like to say this, 
that there is no intention on the 
part of Government" 

the same Government-

"that the prOVISIOns contained 
in article 31A are to be employed 
for the purpose of dispossessing 
ryotwari tenants." 

He went on to say:-

"11 my friend, Ch. Ranbir 
Singh," 

I think, he was a Member of the ruling 
party who had the gumption and the 
guts to stand up and oppose this. 

"If my friend, Ch. Ranbir 
Singh, would refer to the proviso 
attached to article 3lA which re-
quires that every suoh Bill shall 
be reserved for the consideration 
of the President, ,I think he will 
see that there is a certain amount 
of safeguard in it". 

What is that safeguard! 

"I believe that whenever any 
such measure comes before the 
President for consideration", 

Aid Dr. Ambedkar, 

''The undertaking given in this 
House would be binding upon the 
President in giving his sanction so 
far as any such measure is con-
cerned. Therefore, I submit 
there is nO groWld for any fear of 

Bill 

any such thing happening and, I 
believe that there is also no jus-
tification for any kind of propa-
ganda that may be carried on by 
interested parties that this Bill 
proposes to give power to Govern-
ment to expropriate everybody in-
cluding the TYotwari tenants." 

That sad day that Dr. Ambedkar 
thought would not come has arrived. 
He could not imagine that the Gov-
ernment of which he was a member 
was going to sink so low. He could 
not imagine that a pledge given in all 
solemnity in this House invoking the 
President's intervention was to be SO 
cynically set aside by his successor. 

If necessary, we shall appeal to the 
President to carry out the function 
that Dr. Ambedkar assigned to him. 
We shall appeal to him to desist from 
giving his assent to this measure be-
cause he has been made the arbiter of 
that promise. That assurance 
has been consigned to him for 
respect and I would like to 
hope that the President would 
not fail in his duty by turning his 
back on the function that has been 
allotted to him by the Law Minister 
who himself introduced that Bill. 

The final and most conclusive ans-
wer to this measure is that this is a 
breach of faith with Parliament and 
the people. The least the President 
could do in theSe circumstances should 
be to withhold his assent and get my 
hon. friends opposite to put it in their 
next election manifesto and go to the 
cOWltry and get the mandate of the 
country. Then, at least,that pledge 
could be absolved because the people 
would like to change their mind; but 
a government in a democracoy have 
no right to break their ·promises. It 
is not only this law. If you want to 
set up traditions for this yOWlg demo-
cracy of ours, it is a very poor way 
of setting precedents that they may 
break an assurance today and others 
may break tomorrow. When a gov-
ernment gives a solemn pledge in 
this House, let at least that govern-
ment respect it; they may not bind 
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their successors, but they can certain-
1y bind themselves. Therefore I dep-
lore the fact that this HoUSe is being 
asked today to stultify itself, to vio-
late the solemn assurance given to it 
by the Minister of the day, and that 
his successor'should be allowed to get 
away with it. 

13 brs. 

The Party to which I belong was 
founded in 1959 for the specific pur-
pose of protecting the peasant and his 
land. It was the Nagpur Resolution, 
with its evil intent of collective farm-
ing on Communist lines in this coun-
try which created and gave birth to 
my Party. FOr the last four years we 
have encouraged the peasant to resist 
joint cooperative farming and we have 
succeede.1. It has been a dismal fail-
ure. The peasant has just refused to 
touch it. I beli\!ve the peasant will 
c"ntinue to refuse to touch it contrary 
to Communist thesis. The Communists 
regard the peasant as a class enemy. 
They regard the peasant as an ob-
struction to the totalitarian dictator_ 
ship that they wish to establish. And 
they are right. (Interruption). They 
consider him a class enemy. There is 
a book written by David Mitrany 
named: "Marx Versus the peasant." 
JlIarx was right. You cannot have a 
party dictatorship, a totalitarian dic_ 
tatorship, if the peasant survives. So 
long as a man can say: "This land is 
mine," society is free. There is the 
possibility of opposition; there is the 
possibility of difference of opinion. 
The d-ay the peasant class is uprooted 
and herded into cooperative and col-
lective farms, this Constitution may 
remain but there will be no life in it. 
We shaH be heading straight for a 
communist totalitarian dictatorship. 

Contrary to the thesis, we hold that 
the small landed farmer is the back-
bone of a free society. There is noth-
ing to preserve if YOll have landless 
labourers on a cooperatiVe or a col-
lective farm. The peasant loves his 
land. He has not been found to give 
it up without a fight. If this House in 
its collective wisdom decides to pan 

this Bill and the Presi<l.ent cannot saVe 
the country by refusing to give his 
assent to it, then only the peasant 
will be able to save himself and the 
country. I think he will do so. I do 
not think the peasant is going to be 
coerced to give assent to this amend-
ment of the Constitution by parting 
with his land. 

I want to warn the Government 
benches opposite that if any attempt 
is made to implement this Bill, if they 
try to implement it, they will come up 
agains t the resistance of the peasant. 
They will drag the country to chaos 
and famine. But they will not be 
allowed to get away with it. They 
may change the law but they are not 
going to change what goes on in the 
hearts of the people. What is in the 
heart of the people is the love for this 
little piece of land that they have in-
herited from their forefathers and 
they want to keep for their children. 
Therefore, .1 can only caution thi~ 
Government: Keep your hands off 
the land of the peasant; do not try to 
implement this Amendment of the 
Constitution. And if you do, I can 
only say that we of this Party will 
stand by the peasant in resisting this 
immoral law. 

Sbri A. K. GopalaD (Kesergod): 
Mr. Speaker, Sir, while supporting thi~ 
measure we support it with certain 
reservations. We also protest against 
what has been done by the Joint 
Committee which had been discussing 
this Bill. It is said that this is a con-
tradictory measure. Certainly, it il 
a contrad,ictory measure because as 
long as there are contradictions in 
society, a~ long as there are contra-
dictions, Eke, the landlord, the sman 
peasant and the agricultural labour, 
as long as there are these contradic-
tions, certainly the ,measure also will 
be a contradictory measure. 

The question now is: Do you sup-
port progress or reaction? n., you sup-
port socialism or do you oppose it or 
So, those who support progress will 
certainly have to support this measure 
and those who do not support pro-
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gress and those who do not want pro-
gress a..'d those who do not support 
socialism will certainly have to oppose 
this measure. First of all, .1 want to 
say that the Marxism that I !lave 
learnt is not the same that has been 
explained here by my friend Mr. 
Ma3ani. He had been my leader in 
the Congress Socialist Party and the 
Marxism that he has learnt was such 
that he had to go to the Swatantra 
Party and the Marxism that I have 
learnt has driven me to the Commu-
nist Party. That is the difference 
between his Marxism and my Marx-
ism. 

Shri M. R. Masani: Poor you. 

Shri A. K. Gopalan: I am a Mem-
ber of this House .  .  . 

Mr. Speaker: Are they two schools 
or only interpretations? 

Shri A. K. Gopalan: No; itis in-
terpretation of Marxism. As far a~ 
the interpretation is concerned, his 
Marxism leads to the support 0'1 the 
Swat antra Party. So, the contradic-
tion is between the vested interest and 
the toiling masse3 in this country. 
This land reforms legislation is neces-
sitated because there is this contra-
diction. Just now he said that the 
peasant is a class enemy. It may be 
according to him but according to us 
the peasant is not a class enemy. It is 
the landlord, the zamindar and those 
who hold thousands and thousands of 
acres of land that ar" the class enemy 
of the poor peasant and the agricul-
tural labourer. A man who holds 
enough land. whether it is 5 acres or 
10 acres which is enough for his live-
lihood, is not considered by us as a 
·cla.~s enemy. The question is: Does 
this legislation with whatever Acts 
that have been put in the Ninth Sche-
dule help it? As far as these Acts 
which are put in the Ninth Schedule 
are concerned, we do not say that all 
those Acts are such that they give 
some relief to the peasants or agri-
cultural labourers. We do not say ·so: 
We say, there are so many loopholes 

Bill 

in all these measures. .It was becallR 
the Kerala Agrarian RelatiOll.I Act had 
been llassed and it was because the 
Supreme Court intervened and invali-
dated that Act that this Seventeenth 
Amendment to the Constitution was 
brought forward. Now, instead of 
putting the Kerala Agrarian Rela-
tions Act th~re, it was the Kerala 
Land Reforms Act that had been 
placed. ther~. So, what I want to say 
is that as far as this legislation is 
concerned, We support it because 
whatever Acts are placed. there in the 
Ni~th Schedule, those Acts passed by 
the State Governments, will certainly 
not be ·questioned. Whatever little 
relief is there to peasants and others, 
they will be able to get that relief. 
So, that is one reason why we sup.. 
port this measure. 

While supporting it, I want only to 
point out what are the reservations 
and why I oppose certain things. You 
know, Sir. that the Kerala Agrarian 
Relations Act was passed by the Com-
munist Government. It had been sent 
to ·the President. The President "xa-
mined it for about 2 years. The 
Planning Commission also examined 
it and it was after that that the Kerala 
Agrarian Relations Act had been sent 
back to the State and it had also been 
implemented.. While the Kerala Ag-
rarian Relations Act was being imple-
mented, the landlords went to the 
court and it was said that some of the 
provisions of the Kerala Agrarian Re-
lations Act did not come within the 
purview of article 31A of the Con-
stitution and that was the reason why 
these changes were necessitated. But 
what about the Kerala Agrarian Re-
lations Act? .ls it there in the Bill 
today as it is today? It is not there. 
Why was it that the Kerala Agrarian 
Relations Act was taken away and a 
new Bill,the Kerala Land Reforms 
Act had been introduced there? Why 
did' the Central Government and the 
Planning Commission allow it? I say, 
it is an insult to the Parliam<!nt that 
the Joint Committee were discussing 
a Bill which had been approved. by 
the Government and the Planning 
Commission and the President. The 
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court had invalidated it. Even before 
the Joint Committee had finished its 
considElration, the Kerala Government 
which was opposed to the Kerala Ag-
rarian Relations Act passed a new 
Bill. That is where I differ. My 
friend Mr. Masani .aid that land re-
form does not mean this. I say, land 
reform does not mean this because the 
provisions of the Kerala Agrarian Re_ 
lations Act that had been passed which 
gave a reduction of rent, made the 
ceilill&' in such a way that there will 
be some land available after the ceil-
ing and gave a reasona·ble compensa_ 
tion-all these provisions were there 
which gave relief to the small' pea-
Bants as well as kudiyiruppukars, the 
homesteads for the landless labour-
ers-were taken away. Instead 'I the 
Kerala Agrarian Relations Act. the 
Kerala Land Reforms Act was placed. 
That is what we objected to and we 
very strongly protested against  it. If 
the State Governments say that the 
Kerala Agrarian Relations Act is de-
fective and there are loopholes In 
that, then certainly the Kerala Gov_ 
ernment has got the right to remove 
<the loopholes and remove the defects 
and make it perfect. But they want-
ed to change it because there was 
pressure from the landlords, and the 
Central Government as well as the 
Planning Commission yielded to the 
pressure of the landlords and the 
Kerala Government passed It new 
legislation hurriedly and got the as-
sent of the President, And that legis-
lation has been put into this Ninth 
Schedule instead of the Kerala Agra-
rian Relations Act. 

I want to know what are the car-
dinal features of land reform? What 
are the tests to prOVe that the land 
reform is really a land reform? 

Does it prodUCe substantial reduc-
tion of rents from their current levels 
so as to facilitate more rapid improve-
ment in the economic conditions of 
tenants? Does it transform tenants 
into owners of the land they (ill while 
pu tting an end to the vestiges of 
~andlord-tenant relations? Does it 

invest the tenants with abotolute secu-
rity of tenure and inhibit resumption 
of holdings? Is there effective ceil-
ing enforced in regard to agricultural 
holdings and is there a capable machi-
nery by which the ceiling can be im_ 
posed and implemented and by which 
the surplus land will be utilized for 
the purpose of resettling ejected ten-
ants and landless labourers? Are 
there sufHcient safeguards of prevent-
ing large landholders evading the 
law by selling the land in the euise 
of gifts, transfers and partitions as 
had been done in mllJly places? Is 
there any loophole by which they can 
do it? As far as homesteads are con-
cerned, certain people may live there. 
ls there any protection for them or 
will they be evicted? ' 

These are the tests of a real land-
reform legislation which is in the in-
terests of the peasantry as well as 
those Who have no land. 

As far as the ceiling is concerned 
you will see in the Keral. Land Re-
forms Act that pepper and areca gar-
dens extending over thowiands of 
acres. have been eXcluded, from the 
purvIew of the ceiling that had been 
put in there. The agricultural com-
panies which were included in the 
earli~~ law are kept out of the ceiling 
provISIons in the new Land Reforms 
Act. Then there is also a general 
power kept by Government-power to 
exempt any land from the ceiling 
provisions on account of any special 
use to which it may be put or for 
converting it into plantations or for 
expansion of existing plantations. ' So, 
these lands also do not come under the 
ceiling provisions What is the use 
of putting such a provision of ceiling 
in the Bill? That only means that 
there will be no land under ceiling 
if all these provisions are there. 

As far as reduction of rent is con-
cerned, there is a substantial differ-
ence between the two Acts. Under 
the Kerala Land Reforms Act there 
has even been an increlUle in the rent. 
As far as Malabar is concerned, the 
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Malabar Tenancy Act gives the ten-
ants certain rights. For instance, 
that Act provided that by means of 
irrigation and hard labour if there is 
an increase in the production, it should 
not be included in arrivinJ: at fair 
rent. By increase in production, it 
does not mean that the fair rent is 
also increased. This advantage which 
the Malabar Tenancy Act gives to the 
tenants is now taken away. 

.1 do not want to take more time 
of the House. In brief, whether it is 
the question of reduction of rent, or 
ceiling, or the tenant's chances of 
becoming the owner of the land-the 
Kerala Land Reforms Act takes away 
the rights of tenants. All these rights 
were provided for in the Kerala Ag-
rarian Relations Act. I should say 
that this is a betrayal of peasants in 
Kerala, especially those in Malabar. 
Why did the Central Government and 
the Planning Commission give this 
advice to the State Government? This 
only shows, rather exposes, the lack 
of sincerity of the Government in 
implementing the land-reform legis-
lation in the interests of the ileasan-
try and in the interests of those sec-
tions of the peasants who have no 
land and who have only small lands 
and who want to cultivate and im-
prove the production. The Land Re-
forms Act is not in the interests of 
peasants, but in the interests of the 
big: land-lords in this country, be-
cause it takes away all the rights 
given to the tenants by the Kerala 
Agrarian Relations Act in respect of 
ceiling, reduction of rent and reason-
able compensation. This is not the 
land reform explained in the First and 
Second Five Year Plans. Instead of 
giving more and more relief to the 
tenants, a Government which says 
that they are marching towards so-
cialism is taking away even the small 
rights that had been given to the 
peasan ts by a legislation that had beE'n 
enacted not only by the Communist 
Government, but also by the Coalition 
Party Government. They passed it, 
the President looked into it carefully 
and it was also approved by the Plan-

ning Commi,ssion. Many persons have 
gone to the Court for reducUon of 
rent and there are so many thousand8 
of petitions. They have spent lakhs 
of rupees. This Land Reforms Act 
not only takes away the rights con-
ferred by the Kerala Agrarian Rela-
tions Act, but also those rights con_ 
ferred by the Malabar Tenancy Act, 
by the British Government. While 
strongly protesting for not including 
the Kerala Agrarian Relations Act in 
the Ninth Schedule, we support this 
Bill because whate't'er little benefit 
given to the tenants is welcome to us 
and here at least the landlords cannot 
go to the court. 

One c·mtc;]CC more. As far as we 
are concerned we also Oppose the 
deletion of the various other Acts of 
the States which were included in the 
ameflding Bill referred to the Joint 
Committee. It is said that they are 
not there because till now no High 
Court or Supreme Court has question-
ed them. But what about the future? 
Suppose some landlords take them to 
cou,t. There is no reason why all 
those Acts should not have been· here 
because that will safeguard the inter-
ests of the peasants. Subject to these 
reservations, We support the Bill as 
amended by the Joint Committee. 

Mr. Speaker: In view of what hap-
pened last time, if the House agrees, 
we might fix some time for the dis-
cussion so that there might not be 
any difficulty. Government have 
agreed to three hours. Shri Ranga, 
Leader of the Swatantra Group, ask-
ed me whether I could extend it to 
five hours. If I extend it by Olle hour, 
that makes it four. In that case, we 
have to divide the time for general 
discussion, c1ause-by-clause discussion 
and for third reading also if it is pos-
sible. 

8hri Ranga: I was not thinking of 
all these. Division alone will take 
half an hour .  .  . 

Mr. Speak.er: The information I 
got from the Whip was that Shri 
Masani was the only speaker. Now 
I have got another name and I am 
going to accommodate him also. 
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Shri RaIlga: We are not the only 
people who want to speak. There are 
others also. For instance, the Jan 
Sangh people are also opposed and 
they also want to speak. 

Mr. Speaker: I am giving them 
also time. I am not stifling discus-
sion. I would give them also time. 

Shri RaIlga: Can you not extend 
it further? 

Mr. Speaker: Even if we have 4 
hours, then too, we have to divide 
the time as between the general ~ 
cussion and the clause-by-clause con-
siderati'on. I think we may have 3 
bours for the general discussion and 
1! hours for the clauses. I think 
that that would suffice. 

Shri Ranga: I suppose there will 
be time for the third reading also. 

Mr. Speaker: So, I shall be calling 
the hon. Minister at 3'15 p.m. Or 
shall I call him at 3'30 p.m.? 

Shri Nambiar: The actual division 
will be at 4 p.m.? 

Mr. Speaker: The division would 
take place at 4 p.m. 

Shri Nambiar: The time for the 
divisi'on may be announced now so 
that we might not repeat the trouble 
that was there the other day. Let 
the division tay;! place at 4 p.m. 

Shri Ranga: My han. friend has 
constituted himse!! as the chief whip 
of the Government. 

Shri Namblar: No. We are interest-
ed in this Bill. 

Shri P. G. Sen (Pumea): Let the 
-division be held at 3.45 p.m. 

Mr. Speaker: All right. If the 
division is to take place at 3.45 p.m., 
I shall call the han. Minister at 3.30 
p.m. 

Shri Ranga: I hope there would be 
15uftlcient time for the third reading. 

MIr. Speaker: I shall give the hon. 
Member time during the third read-

InC· 

Dr. B. N. Singh (Hazaribagh): Shri 
Ranga would like to speak only during 
the third reading. So, will there be 
any time for me to speak now? 

Shri N. C •. Chatterjee (Burdwan): 
haVe 'been a persistent critic of the 
First Amendment land the Fourth 
Amendment to the Constitution which 
were introduced in this House. But 
I have given a gdod deal of thought 
to this measure and I think that a good 
deal of the opposition is based on a 
misconception. 

I am abSOlutely sure that when the 
Supreme Court has struck d'own a 
measure as being a fraud on the 
Constitution and when it has declared 
that a particular enactment is beyond 
legislative competence, it cannot be 
validated by a simple incorporation of 
it in the Ninth Schedule. Incorpor-
ation in the Ninth Schedule would 
mean that it cannot be attacked on 
the ground of violation of fundamen-
tal rights. But if there is inherent 
lack of legislative competence, then it 
is perfectly clear that no amount of 
incorporation in the Schedule to the 
Constituti'on will validate an enact-
ment which is void. 

Dr. L M. SlnghYi (Jodhpur): That 
is what is sought to be done. 

Shri N. C. Chatterjee: As a matter 
of fact, I had the privileJ:(e to poini 
out Defore the Joint Commlttee itse!!, 
in another capacity, that it could ntlt 
be done. 

As yOU know. Sir. l,,~islative com-
petence is one thing. When a parti-
cular Bill is within a particular legis-
lative domain, that is, it operAtes on 
a legislative field, then it is a v"lId 
Bill, but that Bill m3v be struck down 
owing to our peculia; provi,i'On in the 
Constitution in article 13 thqt is. If 
it is repugnant to anv of th" funrla-
mental rights. As regards fl1nd'mE'n-
tal rights, WE' have con!oiously made 
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a departure from the other Consti-
tutions. We have laid down that any 
legislatton which is enacted repug-
nant to or in abridgment of the funda-
mental rights may be struck down as 
yoid. Therefore, incorporation in the 
Ninth Schedule will mean this that 
a challenge 1br .invalidity on the 
ground of being repugnant to funda-
mental rights is no l'onger open, but 
that cannot validate a void Bill. It 
cannot cure the initial defect. 

Take, for instar. ce, the .Gujarat 
Talukdars Act. What-did the Sup-
reme Court say? The Supreme Court 
said that it was a fraud on the Con-
stitution. Why? They said so because 
under that Act, under the garb of 
agrarian reform, Government were 
really can1lscating private property; 
it constitufed under the law a debtor 
into a creditor. SUPPOSe X has to 
pay Rs. 5,000 to the tenant or to Y. 
'l1he Supreme Court says that when 
legislation has made X a creditor to 
Y for Rs. 5,000, you cannot take away 
that Rs. 5,000 or forfeit that under 
the garb at agrarian refonn and 
therefore, they have declared it void. 
r would submit that that kind. of 
legislation cannot be {validated, be-
cauSe that would be again another 
fraud which would be practised on 
the COnstitution. 

The Deputy MlnIster m the MIDJs-
try of Law (Shri BibuclheDdra Misra): 
That is not being validated. 

Dr. L. M. Smghvi: There is legis-
lation at that class which is being 
validated.. 

SUi Bibuclhendra Misra: The par-
ticular legislation to which Shri N. C. 
Chatterjee has referred is not bl!lng 
validated. The Joint Committee con-
sidered it and have taken that out; 
it is not there in the Schedule now. 

SUi N. C. CbatteTjee: I am glad 
that the Deputy Minister is pointing 
that out. But there are tlther pieces 
of legislation of a similar nature .  .  . 

SUi Ranga: As, 10r inst;lDce, the 
Madras land ceilings Act. 

Shri N. C. Chatterjee:. "  . . . and 
tlbey should also be su bj ected to the 
same criticism as I have brought for-
ward. 

When we fought for political free-
dom, we also said that political free-
dom would be useless unless we got 
also ec'Onomic freedom. You know, 
Sir, that the role of property has 
changed from time to time. In the 
ancient days, the village community 
really was the owner of the property. 
In Hindu. jurisprudence property w~ 
more Or less a co-operative effort; 
the Hindu coparcenary was the 
owner, and individual ownersilip was 
relegated to the bacl:ground. When 
the feudal age carne, the feuda.l power 
had this property and they had most 
of the land. When the new econo-
mic system has ~llowed, we find that 
in the interests of the common man, 
it has got to be regulated; property 
cannot only have one indiyldu.l __ 
peel, but it must be subjected to social 
control. 

Following other Constitutions, we 
have also subjected property includ-
ing land to three 1ihings taxation 
eminent domain and also oiher thinl.: 
Naturally, it has got to be regula,ted in 
social interat. 

Here, I may point Old tluIt there 
i. a certain amount Of misconception 
about the lterala legislation. What 
the Supreme Court pointed out was 
this. As you know, the old dellni-
tion of the tenn 'estate' w~ that the 
term 'estate' would mean that whicb 
was contained in the relevant agra-
rian law. The old Madras agrarian 
law did not rover any ryotwari lands. 
After the reorganisation of States, 
some portion of Madras went over to 
Kerala. When that portion cf Mad-
ras came over to Keral&. the ceiling 
legislatinn became ineffective there, 
'because the old Kerala conception 
could not be operated in the area that 
had come over from Madras. The 
Supreme Court pointed out that al the 
definition stood, it C'Ould not be ope-
rative and therefore, they struck it 
down. r do not think that there Is 
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anything improper on the part of the 
Government in regularising that posi-
tion. The Supreme Court never said 
that it was a fraud on the Constitu-
tion. The Supreme Court only point-
ed out that the Kerala legislatioll was 
ineffective because of the definition as 
it stood then. 

What the present Bill seeks to do is 
to enlarge the definition "of the term 
'estate' to include any land held undt.r 
ryotwari settlement. 

If I were convinced that what Sllri 
M. R. Masani has said is correct that 
there is an insidious attempt for the 
purpose of confiscating ryotwari land, 
for the purpose of generally expro-
priating the ryots of their ryotwari 
property, then I would have suppor-
ted him. I do not think that there 
is any such mischievous Or insidious 
attempt. I think that Governmtnt 
are justified in making this amend-
ment in order to deal with the point 
which has been made by the Supreme 
Court. The Supreme Court said that 
as the legislation stood, there -''liS a 
ceiling, but that could not be opera-
tive in a particular area, because the 
concept of 'estate' was di1!erent. 
Therefore, they said that unless that 
concept was modified, or unless that 
definition of 'estate' was modified, it 
could not be operative. It is only fair 
that that -point shOUld be met by a 
suitable amendment. 

13.26 his. 

[MR. DEPlJ"l'Y-SPEAUR in the eMfr] 

I may also point out that the new 
amendment which has been made or 
prOpOsed to clause (1) of article lilA 
is also very effective. I think, you, 
Sir, presided over the Joint Com-
mittee, and in your report you have 
said that the following provision has 
been made in the Bill, namely: 

"Provided further that where 
any law make~ any provisi'On for 
the acquisition by the State of 
any e.tate and where any land 

comprised therein is held by a 
person under his personal culti-
vation, it shall not ,be lawful for 
the State to acquire any portion 
of such land as is within the 
ceiling limit applicable to him 
under any law for the time being 
in force or any building or 
structure standing thereon or 
appurtenant thereto unless the 
law relating to the acquisition "f 
such land, building or structure, 
provides for payment of compen-
sation at a rate which shall nbt 
be less ,than the market value 
thereof .... 

This introduces a very salutary safe-
guard. I congratulate the Select-
Committee on having introduced it, 
and that makes the Bill much less 
offensive than what it was otherwise. 
I am therefore submitting that wiijt 
this provision there should not be any 
serious Opposition to this Bill, 

Shri Ruga: Question. 

Shri N. C. Chatterjee: ... or any 
fundamental opposition to thi. Bill, 
but I would certainly supp~rt Dr. 
Singhvi's amendment, because there 
is still a loophole in the proviso as the 
Select Committee has drafted. It 
says: 

.  . it shall n"ot be lawful for 
the State to acquire any portiun 
of such land as is within the 
ceiling limit applicable to him 
under any law for the time being 
in force .... " 

Therefore. this is left somewhat 
vague, somewhat indefinite, somewhat-
elastic. Therefore, I am submitting 
that it would be much better if the 
hon. Minister accepts Dr, Singhvi's 
amendment and makes it clear that 
that ceiling means the ceiling which 
is now prescribed. which is redoron-
ab:e. which is objectively known. 
That amendment should be accE'pted 
so as to make it more conformable to 
reason and justice. 
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8hri U. M. Trivedi: The Bill before 
the House is the same as that which 
had emerged from the Select Com-
mittee as the Seventeenth Amend-
ment Bill 

It is high time that We c'onsldered 
the trend in the various countries 
about these so-called land reforms. 
What was truE!l about land reforms 25 
years ago, with the ideas that ,aBsed 
through the communist countries is 
not true today. Some of n", nbser~a­
tions and some of the fundamentals 
which were laid down by the 
comm unist parties in thOSe days have 
not come true, and they are 31so 
taking stock of the s'tuaH\ln as to 
whether or not they should agree to 
this method of dividing the land fur-
ther and further and having collective 
farming. It is in the terms of these 
views that were propounded in the 
beginning of this century that thinss 
started taking shape, and we also fell 
a victim to it. A ze31 was energi-
sed that we should have these land 
reforms. The shape the land reforms 
took was that the intermediary must 
go. Probably none of Us felt any 
qualms of conscience about the inter-
mediaries going, and I do not think 
the intermediaries themselves also 
felt that they had any case to fight so 
far as their abolition was concerned. 
It was smooth sailing SO far as zamin-
dari and jagirdari abolition was con-
cerned. Here and there there have 
been some technical 'objections, but 
ultimately these things did go out. 

But when the firSt amendment came 
in 1951 when article 31A was being 
introduced, very few thought that the 
ultimate idea behind this backdoor 
policy was to do away even with the 
ryotwari system. Except for some 
few holders who mav be described as 
verv big h'olders, and who might take 
advantage of the position of iaw as 
it exists, the ryotwari system ordi-
narilv means peasant proprietorship. 
If it is peasant proprietorship. I see 
absolutely no reason why interference 
with that system is brought about. 

It is truE>-it has come to my 
notice also, my party has brought it 

Bit! 

to my noticE>-that in some parts of 
Andhra Pradesh and Madras there 
are some persons who are more or 
less ~ike zamindars, although they are 
claSSIfied as ryots, 'but law is never 
meant and made far the few, Evils 
do exist in all parts of the world but 
law is not meant just to remedy those 
small evils existing in every corner. 
The evil has to be done away with 
where it shows something of an at-
rocious nature against the whole coun-
try or wltble society. 

We generally wiped out the zamin-
dari, jagirdari and inamdari systems 
and all these systems where the. in-
termediaries were very big and' who 
were only ell!ploiting th,e people. We 
have done away with them. How-
ev.er, when this Bill came for dis-
cussion, you very well remember that 
we a,greed' we felt, that We should 
not do anything whereby even what-
ever ceiling has been fixed will be 
done away with, and that is why this 
proviso was introduced. But I find, 
and I do feel, that when We arP 
making this law, we are taking <tock 
only of the present, we are not look-
ing to the future at all. I warn the 
Government, and I warn my hem. 
friends 8130 who are very enthusias-
tic about this matter, that not having 
p"Dvided for the complete destruction 
of Hindu society, this law will do nO 
good. 

I know that there is a mOVe in the 
Congress Party, and for the last 17 
years great harm has been done to 
the Hindu community as such. Ita 
destruction is the only object in view 
of the Congress Party, and in trying 
to do that, it has adopted various mea-
sures. You must have this picture 
clearly that the coparcenary would be 
done away with under all circumstan-
ces, that the rule of prima gen1ture 
alone will obtain in 'our country, that 
the eldest son will be the only BOll 
who will inherit his father's proper-
ty, the ceiling of five or 30 acres of 
land, whatever has ·been fixed. If a 
man has five sons, and the ceiling is 
only 30 acres, hew each of them will 
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get a fair share passes my corupre-
hensi'on. Today it may look good, 
but it will not look good· ten years 
hence, it will not look good or rea-
sonable '" ter 15 years, unless you 
make sure that the Hindu way of life 
is wrong. 

Coparcenary was the best social 
arrangement that c"ould ever have 
been evolved in this world. The 
socialistic pattern of Hindu society 
was never studied, and has never been 
properly apPTeciated so far. Our cry 
has been in the wilderness, and those 
who have now been trained during 
the last 15 or 20 years and received 
their education reading Marx and such 
other things, have lost sight of the 
fundamentals 'of socialism, and they 
come round only to this purposeless 
follawing of Marxism, which had ab-
solutely no conception of Hindu 
societv or h'ow Hindu socialism work-
ed, a';d come to· a conclusion about 
destruction of the whole society by 
way of destroying private property. 

What is the object in view. Every 
'one, even Government offices today, 
have started talking with one voice, 
that the land belongs 1;0 Govern-
ment. I say that was never the con-
ception in India. Land never be-
longed to the Government. It be-
longed to the peasants, and it should 
be the conception that sh'ould be 
before this Government also, flat 
whatever be their ,-iew, land must 
belong to the peasant, must be his 
property, and should be respected, 
kept sacrosanct so far as possession is 
concerned. And it is then only '1at 
incentive can be granted, and 'on that 
incentive the peasant can work and 
work to the advantage of the coun-
try. Once that incentive is taken 
away and you make him a serf, a 
slave, this slave will never make the 
country prosperous. If that is the 
object in view, I raise a finger of 
warning: ~lease do cry' a halt. Let 
us consid~F what you are aiming .. t. 
Is it land reform that you are aim-
ing at or expropriation, is it destruc-
tion of Hindu society or you want 

land reforms for one and all? What 
type of land reforms do yOu want? 
Item 49 in the schedule refers to 
Mysore Village Offices Abolition Act 
of 1961. What has it to do with 
land reforms? I do not know how 
this crept into the picture. At the 
Committee stage, We wanted to strike 
down any piece of colourable legis-
lation. Yet there was not enough 
time; there could not have been suffi-
cient time to study all the 144 Acts 
in that schedule. Bargaining here 
and talking there and listening here, 
it was not possible to study all the 
144 Acts that were there. Much less 
is it pIossible to study all the 64 Acts 
which are in the Schedule. 

Item No. 49 in the Schedule refers 
to the Mysore Village Offices Aboli-
tion Act. I have studied a part of 
it. The case is now before the Sup-
reme Court. It is true that our COil-
stitution provides that a man shall 
not be entitled to an 'office by virtue 
of his birth. I also agree with it. I 
am not standing in the way of such 
a provision. But why do we want 
to make a law that the Fundamental 
Rights shall not apply to all th~3e 

12,000 persons who are accountants 
today, You need not give their jobs 
to their sons but why make a law 
depriving 12.000 people of their ,posts 
by putting such a law in the Sche-
dule, It passes my comprehension. 
What type of land reform is this-
taking away the job of 12,000 per-
sons? Is it land reforms 'of making 
unemployment on a larger scale? The 
hon. Law Minister is ab&ent but I 
hope his Deputv will look into thi~ 
and convey the-sense of the House 
that this is not one of the laws 
which sh'ould be embodied in this 
Bill. Why deprive a man ot the 
right to hold his job? Why deprive 
the present holder of a job? This 
could not have been the object in 
view: yet it has been shoved in. 
The matter is before the Sur,remp. 
Court today and it will be coming 
up for hearing. Such a law is ,ille.gal 
and you cannot make this law. Simi-
larly, attention can be drawn to the 
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Gujarat Surviving Alienations Aboli-
tion Act. What has that to do with 
land refonm It only shows that 
the Government is miserly and wants 
to take way by the left hand what 
it has given by the right hand. Cash 
grants have been provided by law 
and cash is t'o be paid. Where is the 
Question at land reforms? In what 
way does it stand against your a~;ra­

rian monns? Similarly you may 
decide not to pay pensio~ to the 
pensioners. Tomorrow we can c'ome 
out with a law that the Government 
employees who were sanctioned pen-
sion shall not get their pensions. 
But will it be agrarian refonn? 

We had had enough of these tl.ingl. 
A time has c'Ome when we must take 
stock of the situation. In 14 years, 
we have 17 amendments, amendments 
after amendments are being put in 
the C1mStitution. Those who studied 
the Constitution in OUr younger d:l:rs, 
in 1950, when the Constitution ,...31 

made, find that it is not the same 
Constituti'on which we have studied. 
We dO not know what particular 
Acts or articles remain. Tr..e only 
Fundamental Right that exilts loda,. 
is for the Government under articl" 
22 to put persons behind the bars. 
That right exists for the Government. 
No other right exists tor the people. 
Article 25 goes by tlle board by 
'Iarious circumscribed methods. Arti-
cle 13 does not work; people are 
deprived of articles 14, 15 and 19 
and they are left in the lurch. We talk 
of Fundamental Rights which have 
now become a mirage. Variou3 types 
Of progress has been made m difl'l!rent 
countries and various experiment. 
are being conducted whether such 
type of legislation is to be brought 
in. We know that the Communist 
Party is wedded to one track; it .• as 
got a one-track mind. It will talk 
only of land reforms. Land rdorms 
mean for them depriving people of 
their jobs, of their money and of 
their property. They are all big 
vedantists and they will say: Yours 
is mine. It is a great vedanta philo-
sophy and let them have that philos'o-
phy; pbilosophy is philosophy. We 

have to come to brass tacks and ;ive 
in the world. We hav.e already made 
a provision in clause 2 by virtue of 
which the property of a pers'on which 
is within the ceiling will not be t;:.kca 
away except by paying him just and 
proper compensation according to the 
market rate. To that extent 1t IS all 
improvement. There are those who 
do not want even this little land-
holder to be granted this. However, 
rt:his is not sufficient. Government 
must take stock at the sentiments of 
the people at large. It should take 
to backdoor methods to take away 
the jab of 12,000 accountants of Kar-
nataka and should not be harsh to 
about 5,000 cash grant holders of 
Gujarat. 

wi\' ~ 'iR ~ (if;n~) 
~ ~, it ~ ;;rr;r;rr ~ ~ 
f'li~~;rn~<t\'~~f~~lfT 

~ it ~~ it f;;rit t I ~~ ~~;rn 
t "l6' ~ ~ ~T <:~ ~ I iflfT ~~ iii 
~~mtl· 
Mr. Deputy-Speaker: Order,. order. 

Dr. L. M. SiDghvi: Mr. Deputy-
Speaker, we meet under the shadow 
of a tragic national loss. The cala-
mity has benumbed Us and left us 
deeply in distress. Ii I may, how-
ever, be permitted to 'Observe a silver 
lining in this cloud of grief which has 
stricken us, I must say that this iU-
fated legislation has also been a 
source of consolation to us inasmuch 
as it has done a good turn in secur-
ing our presence at this juncture when 
'our beloved Pandit Jawaharlal Nehru 
left us breaved and disconsolate. Be-
fore I comment on some of the prin-
ciples involved in this piece of legis-
lation before us, I should like to ob-
serve that the Select Committee has 
certainly succeeded in' perform-
ing a remarkable operation on 
the Bill as originally introduced. 
lui originally introduced, the Bill 
was a juristic anathema. To a cer-
tain extent, the Select Committee has 
been able to shape it in consonance 
with the precepts of law that we have 
enunciated in our political set-up. 
At the same time, I should also 
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lik~ to pay ~ c()Illpliment to the Law 
Minister who accepted certam 
changes and alterations at the stage 
of the Select Committee. 

But the root of the problem goes, in 
my humble submission, to the pro-
cess and machinery for initiating 
legislation in our country. If I may 
say so, the brief with which the Gov-
ernment was sought to be armed by 
the Planning Commission is a very 
poor brief indeed. At no stage does it 
show that there was a proper and 
detailed consideration of the implica-
tions Ott this measure. The inference is 
irresisUble that the Parliament is being 
made to comply with the behests of 
the Planning Commission and the 
State Governments. Ti"Js does not 
carry conviction, particularly because 
there has been no methodical survey 
of our land resources and their utili-
sation in the country. This does not 
carry conviction because neither the 
Planning Commission nOr the Gov-
ernment hav!! heen able successfuUY 
to outline the problem that confronts 
Us and to impress upon liS .the ade-
quacy of the solution that they have 
pr0?-3s{'d. 

Tl1,lS piece of legislation is a clear 
confession of the manner in which the 
Government have been grouping for 
achieving certain change in our land 
system. I would not be prepared to 
call this a process of substantial land 
reform or the beginning of land reor-
ganisation I think much of the think-
ing of the Planning Commission and 
the Government has been embedded in 
this respect in economic orthodoxy 
and in a dogma which does not justi-Iy 
itself by the realities of the situation 
before u"5. This is born out by the 
few preliminary studies that have 
been made even by the Planning 
Commission itself. We know that SO 
far it has not been possible to pro-
mote R progressive and growing agri-' 
culture in this country and I am quite 
sure that this legislation cannot be 
sho*n to be conducive to the growth 
of such progressive agriculture in this 
country. The problems of the land-

less and the smallholders continue to 
stare Us in the face. Our agriculture 
continues to suffer from conditions of 
stagna,tion. We want to know whe-
ther this is the comprehensive answer 
to the problems Of this country and 
Whether the Gc.·ernment have real-
ly 'b~ought forth this legislation as i~s 
verSIOn. of a cmr',prehensive ans~r. I 
am quite sure that if Government is 
persuaded to adop' a candid attitude 
it would have to confess that this ~ 
once again a hit and run approach, and 
this is once again lapsing into an ex-
perimentalism which may prove dis-
astrous to this country. 

In my very elaborate minute of dis-
sent, I have shOWn that this legisla-
tion is a demonstration of a casual and 
cavalierly approach to 'the problems of 
legislation. This proposition was de-
monstrated incontrovertibly when we 
found that Government were willing 
to conccd~ that a large number of en-
actment~ which they hac!, included in 
the origi;;al Bill as introduced before 
the House were not really necessary 
or germane to the land reform pro-
gramme. It appears to me that the 
policies in this matter suffer from an 
unscientific and unmethodical ap-
proach; they suffer from lack of data 
and from lack of any integrated con-
clusions. Unless the Government is 
prepared to base its legislative pro-
gramme on a scientific basis, we would 
always be confronted with this kind 
of improvisation which is very unfair 
to the country. 

As I have said, thi3 constitutional 
amendment is ~ntr. ndef: more 9R a 
homage to certain dogmatic grooves of 
thinking dominating our land policies 
rather than as an attempt at providing 
a rational and comprehensive answer 
to the problems which beset our coun-
try. My esteemed colleague, Mr. Ma-
sani, I think has given the Government 
more credit than is due to it. He has 
~aid that this legislation is an insidious 
attempt to expropriate and confiscate 
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land. I am not quite sure that the 
Government knows what it wants or 
how to achieve it. I am not sure that 
there is any method in this madness. 
It appears to me that this legislation is 
ati offspring of a casual affair 'und I 
hOPe that the Government would not 
be a party to inflicting this sort of 
affront On the Parliament by coming 
to it and asking for a piece of legis-
lation which it cannot fully justify. It 
is indeed an insult to our intelligence. 

I would like to say in this connec-
tion that quite clearly retrospective 
legislation is as offensive to our juris-
tic thinking as an attempt to legiti-
mise an invalid legislation and legisla-
tion in future. I am quite Isure that 
the words of an eminent juris; like 
Mr. Chatterjee, who sits with us, 
should carry considerable weight with 
us. As he has rightly said, the effort 
to legitimise and validate legislation 
which has been held to be coloura·b1e 
or a fraud on the Constitution or to 
be inconsistent with the fundamen-
tal rights is to perpetrate another 
fraud. I am sure the Government will 
once again consider why it wants 
us to be a party to such a 
second fraud. What I cannot under~ 
stand is as to why the Government 
should proceed to make democratic 
values subservient to the dogma of its 
economic thinking. After all, we 
have to .provide an integrated answer 
to . the problems of the nation. The 
Constitution is a dispensation under 
v.ihich we are supposed to pro-
vide that answer. I refute the claim 
JlI.3de by the Government most 
strongly that it is not possible to 
carry out the programme of land re-
form within the framework of a 
dilly constituted regime of laws. I 
refute the suggestiOn made by the 
Law Mini,ter that it is imperative for 
them to bring about this legislation 
In order that they mav be able to se-
cure social justice for -the small land-

Bill 

holder. I think that this is inc!eed a 
travesty of the truth. I know that I 
cannot induce the Government· to 
make at this stage a belated confession 
of these considerations, but I do feel 
that jhe Government should havE' suffi-
cient courage either to withdraw thill 
piece of legislation if it cannot jw;tifT 
this legislation on !Sane, rational, 
economic and juristic considerations. 
I· should like this House to ;know that 
I am oPPosing this piece of lellisla-
tion, nlll out of mere constitutional 
comervatism or out Of legal Or techni. 
cal orthodoxy; I do so because I 
think that certain values are involved 
in this; I do So because I think that 
this legislatiori ~onstitutes in a certain 
degree the re,-ersal of the principles 
to which we have been wedded 4 a 
nation. 

14 hrs. 

Sir, I wou.d like you to consider 
why it is that the Government feel 
that article 14, which guarantees to 
every Indian citizen the right of 
equality and the right against discri-
mination, should be abandoned be-
cauSe they think that certain land 
legislation would not stand the test 
which article 14 applies to every 
legislation? I shOUld lik~ to know 
why the tests whiCh the fundamental 
rights enshrined in chapter III of the 
Constitution have laid down l>r"e' 
suddenly become irrelevant in the api-
r:lOn of the Go\'ernment or without 
any worth. I ~hould like this House to 
know the case of the Madras Land 
Reforms Act which was declared to be. 
nUl! and void by the Supreme Court 
on the consideration that it seeks to 
bring into operatio!! a definition of 
family which is artificial and whiCh 
is discriminatory. I "hould like the 
HOUSe to know the illustr&tion which 
the hon. Supreme Court utilized for 
this purpose. Talke. for instance, a 
piece Of land measuring 300 acres. 
When this is to be divided between 
two major son, On the one side and 
two minor sons and thE' father on the 
other side, it is amazing that the 
Madras Land Reforms Act seeks te) 
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give to each of the two major sons 
thirty acres of land whereas it seeks 
to give only 30 acres of land to the 
father and the two minor sons. Why 
this distinction is considered to be 
relevant, to be the sine quo non of 
land reforms of this coun try? Why 
should the minor sons and father 
taken together constitute an 
artificial conception of family and 
be discriminated against vis-a-vis 
the natural brother, of these 
two minor sons? These minor sons 
will also grow up into major sons in 
the family in due course of time. What 
is the basis, what is the justification for 
the Government to impose this dis-
uimination in the garb of land re-
for)lls? Why should the minor sons 
get only ten acres of land and the 
father himself should get only ten 
acres of land while the major son~ get 
30 acres each? I have raised this ques-
tion earlier and the hon. Law Minister 
was good enough to say that I had 
raised it with great clarity and convic-
tion. I am sorry that I left him stil! 
unconvinced in spite of the fact that 
we have been fortunate in having Law 
Ministers with considerable legal 
<background. I cannot understand as to 
how such a piece of legislation would 
help or be conducive to the programme 
of land reforms in this country unless 
it is to confess that the Government 
wish to protect every legislation under 
the garb of land r"forms and wOuld 
not want to hear any voice of objec-
tion to ,such legislation. 

Sir, I should like in this connec-
tion to draw yOur attention to the 
fact that when the Constitution was 
being enacted and when our late be-
loved Pandit Jawaharlal Nehru mOV-
ed for the consideration of the finally 
amended draft article, he had also 
stated that the draft article would 
balance seemingly conflicting consi-
derations of individual's right to 
property a'ld the community's in-
terest in that property. He had gone 

on to say that the article implied 
three broad propositions, namely, that 
there would be no expropriation with_ 
out compensation, that a distInction 
had to be made between "petty acqui-
sitions" and large schemes of social 
reform and social engineering and 
that the balancing authority ultimate-
ly could only be the Legislature 
which had to keep before it all the 
relevant factors, He also felt that so 
far as the question of compensation 
was concerned, the judiCiary did not 
come into the picture and that the 
legislature would normally be the final 
authority. But what is happening now 
is a departure from the spirit and the 
letter of the analysis and the aSSur-
ance' contained in the Prime Minis-
ter's statement at the time the draft 
article became a part of our Constitu-
tion. 

Therefore, I also join issue with the 
hon. Law Minister when he ' says 
that this cOIJ'titutional amendment is 
not supposed to be a new legislation, 
it is only a reiferation of accepted 
principles. The countrv has never 
accepted such expropriatory or unjust 
measUres. I fee! that this would not 
have the effect of either "afeguarding 
land reform legislation in the country 
or be conducive to prosperous agri-
culture in the country. On the con-
trary. it may have the effect of dis-
turbing the condition. without .ecur-
inl! anv benefits. I think that in in-
sisting' on securinl! such blanket pro-
tection as this constitutional amend-· 
ment seeks to give. the Government 
have shown a rare and almost un-
precedented disrel(ar'l for fundamen-
tal constitutional principles. 

I feel that the Constitution of a 
country is the sheet anchor of certain 
organic principles and if it is distort-
ed in the casual manner in .... hich it 
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is being sought to be done, it would 
not be conductive to the growth of 
rule of law and for the preservation 
of the Constitution to which We are 
all dutY-bound. 
Before I conclude I 3hould like to 
say that there are certain matters of 
detail in respect of this legislation 
'!(hich this House should consider. I 
am grateful to many esteemed col-
leagues and hon. friends here who 
have supported some of the amend-
ments which I have notified. In 
particular, I should like to draw at-
·tention to the fact that clause 2, 
line 13 reverses the position accepted 
in this proviso becaUSe it leaves it to 
tll.. State Governments to alter the 
legislation as and when they desire. I 
have Isought to say that "it shall not 
be lawful 'for the Slate to acquire 
any portion of such land as is within 
the ceiling limit applicable to him 
under any law in force on the 25th 
dav of March 1964". I have notified 
this amendment because it is a ques-
tion of fundamental principle that we 
would not authorise any legitimatisa-
tion of futUre legislation. Without 
knowing what the lel(islation the 
States may enact would be we =annot 
possibly refer to that legislation' here. 
We would like the ceiling limits which 
we have objectively considered in 
the Select Committee and in the House 
1 r:l be the Jimits which are accepted 
by this law; that is to say, the ceiling 
Jp.r!i';lation as of the 25th of March 
1 !l~4 when this measut'e cam.. up 
befot'!' the Parliament from t.h .. Select 
Committee. 

There are many legislative enact-
ments of which I have sought dele-
tion from the Nintn Schedule. i have 
done so after careful consideration. I 
know that it is too late in the day 
perhaps to hope to persuade the Gov-
ernment to agree to the deletion of all 
the enactments mentioned in my var-
ious amendments, but there are ('er-
tain enactments which ao not have a 
place in this legislation "ven on the 
principles accepted by the Govern-
ment. When my hon. friend Shri 

Chatterjee, was speaking about the 
Gujarat Talukdari legislation he 
laid that it was held to be illegal an 
improper and a colourable exercise of 
the powers by the Supreme Court to 
deny right of compensation which 
have 'become cash right. Similar is 
the case of the Gujarat. Alienation 
Act-I think amendment No. 10-
where I have referred to the limita-
tion of the operation of this Act in so 
far as cash compensation is concerned. 

I hope that the Government would 
either be willing to defer or at least 
to consider the suggestions J I have 
made in these brief 3ubmissions 1 
have made before the House and 
would concede that at least in future 
such important legislation would be 
brought forth after maturer considera-
tion. 

lSTT~~:~~~, 

"!flf wmT If.T ~T ~~ Q'l; 'ifT l!!f 
~~rot"'fn'fcn:m~~~~1 

~ mr l1i[ ~ fI; ~~ mr .m ~­
'l'f;:r ~ f;;rcr;rT ~ ;;f'r1r1 <tl' ~ ~ 
~ 1!Im' ~W ,ft rot" otT 
liT f.f; ~~ m~ '1;fT1t~, '1'f 
~ '1T I ~~;re-m l1i[ ~ f1I; 

~ e:;:r if; ;:rm 1ft 3fT 'if1;:n: ~ ~ifT 
tr.rfcr!if <tl' ;;rr;Rt ~ ~ ;fi(~ ~ ~ ~If 
if; man: q;: ~T 'f)e ~ if; f~ If'j;~l:: 
fIt;Irr ~m I ~ itl::T ;;rr~ ~ 
f~ ~~ ~ ii; Il;'F 1lT~ ~ "" 

~<r ~ ~~T ~ mI.'T '!lif if; ~l:: 
3fT :i<fnfZ f~ "f.'ittT ~ ~ 'ifT it 
~i' ;;r;r ~ ~ ~~;<l' i(Cl"Tii't crT 

~~f"f.'~1ft~;f{I'fi":m 

~ ~l:: 3fr ~~ m~ 'ITI.'T ~ ~T mlf 
~iT1lf 5I'aTif ~ ~ f~ ~ "if 
f~ it ~ mlf.t ~6"~~f~1 
~m~~T~crT,"f~ Ifmz 
q,lrzT i\" 3fT ~~ ~ltr;r ~T 'IT ~ 
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f~ if; iIT~ if 11") ~ "I) lift R 

;q:r ;;rro; a1 trif ~ ~ 'IT ~ ~ 
'fi'rqy 'Ii' ~1'l'H' >;ft ~ ;it EAi ~"" ~ 
it 1 lffI ~ ~ t flIi ~~ tnt1' 
;it~<:~~~~)~rnf~ 

Jm<: ~ tmfom ~ ij; .nrr ~'I'li' 
am: ~ ~ rn ~ Jm<: m-u .me 
~"f~t, 

;it~~l~~tllT;;rr 

~ if w Iff 'f) lift :am ~m 
~ U ;;rro; a1 ~~ ~ 'l<'IT ~ a1 
~f~ fii'iI'r<:mu if; "f';tr) 'fT l!:i1rr 
rn fm r;;{!"t lfOT ~r ~ , ~ 'f.'T<:Vr 
t f'l>" f;;m ~ ~f~ tnif 'Ii' ~ 
it~if~mr'ITc:n~ 

'1~¥~q:~<tftm<:l9itl!1T, l~qf~ 

if <:I9it 'tiT iITo ~T '1") , ~ ~ ~) 
itm ~ f~w;r if; m2f ~ 'ti) iIT<r 

~ ~ , l~'FT 'f.'T<:"flffI t f'ti ~ ~ 
iimr 'f.'T 'IT ;;it f'ti om;r mr rrllT t 1 
m "Tf~ ~I<TT t f'ti ~ liftm t 
'!{fir .wmT ij; ;;fT ~ ~ cr lffI ""r~ 
, f'ti f~;; ~) ,,1ft;r 'f.'T ~~ ~ 
~, ;;it ;;rroi\" <m;r t ~ mr .~ 
~, ~T l~ Jm<: ;it flil ... , <Q' (I 'f.'T 
~<: ~ ~ "I'Tf~ f'ti ~~ 'Ii1firrr 
vrrt~~~~)~~ 

rn ~'f tT m'f :am ~ 1ft 6< ~ 
~ "I'Tf~ flIi ~ ;;it ~ mr ~ 
t ~ '1\01' i!iTt ~;; ~ ~ 9'r.r <'it 
;;rro;rrT , it ~ ~ rn 'Ii' m-'1") 

1lft ~'FT l~ ~ 'f.'T 'tift T< ~ PI" 
tc:n~ 6<'tirf~ if;ft;rtJ; ~~~) 

<r<q; ~ ~T;;r ~ , ~ ~ lomr or 
~ t f'ti 3fT «vTT!I;; "') ~it rn 
rn~'l)~ t~r~lF<:f"l'llT 

~ L~ <r<:1'fiT ~ l!:r ~ t flIi lifT 
f~;; t ~ ~~ f~ ;;rro; f'ti 
;;it ~ ~ GT~ t 'ff,-.: f;;m;nr ~;; 
"158 (Ai) LSD-8. 

ment) Bm 

if; im f~ ~i ij'ij;m ~ ~ ~ <'it 
;;rro;rr) , wr<: itm ~ 2f;TlI' ~ flIillT 
;nm t a't ~ ;;ffi;;rr lffI ~ f'ti if 
a1 .miIT<: ~rr"'" ;; f~ fvmr1 ~ 
I!<re' ~ rn if tT ~ ;;it ~ "1<'1' ~ t 
~ ~ ~, iI"Ui!<: :am ~ 
rn 9"1!"fiTlIT ;nm ,~ 1 ;;it ~fOA1 
~ ~ m'f lR" ~ t, cr ~~­
filro ~ t , 

it<;) ~ if ~ mcrr t f'ti ~ 
~<: urrtRftlfli'i ~ t ? "i"if ~ l~ 
lfOT<:Vr urrorit ;it 'tiTfmr 'ti<:m ~ or l~ 
f~ If<: ~"I<IT ~ flIi ~ ~<: F"-
~);;, 1if~ my I!1T t '.l~ 
~11T1If lffI t f'ti 'I €. ~ ~~ '1ft .rr.t ij; 
iITG mOl' ~ fcrf'iI ~) ;it ~ ~ f'ti 
~ '119 'It ~ if;rr ~ '."i"if 
~ ~~ 'IT flIi 'I c;'fT ;;rr ~Ji"gijc 
'fT ~ <rrf<rn f"l'llT urr ~ t ffi fi!i<: 
:am; i1T~ "I) 'I €.<f ~~ ;i'i ~ 
'tiT m~ ffi ~ ~ 'f), lffI ir<) 
~ if ~ mIlT t , ~<: ~Rft ,&<iT 
t rn fin<: "i"if ~ '3it 'tift ilTo ~ 
t ~ f.r;n ~,~ rn if; f~ ;:m<: ~ 
UfT<rT t  , ~ Ell'T;; ;;to t f'ti ~ 
~ffi~r~t' ~·urr'ti<:~ 

~~m~it~f'tilffI '119~ 

~ ~T;;r ~ ;;;ilf.I; 'I €.<f 'Ii' ifl1f 
~ ~ trn flIillT urr ~ 'fT, 'I t~ iii 
~ h:~ If<: f.f'll'rql ~ t, '1·t<f'l1 
~ ~ l~ If<: .twMif trn f'tiit urr ;:iIi t I 
~ $Pi"( ~ f.rfil ~ ;it '1ft ~ 

~ t flIi lffI 'I19'fT if;rr ~ a't 
~ mS''ti W1f;it rn;p:rr iITo ~1 ~ 
t I ~~<:a't~~~~)t 
f;;m~~OI'T~~i6"~rn~ 

lifT~.mrrn~ I q'~~~~~<:: 

I!1T ~T ~ t I mOl' ~i ~'ti ;f;f;ft 

~n~) t $T'\-': ~ ~;f;ft lflr t f,,; ... 
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Shri YlUD1UIa Prasad Mandai (Jai- _._-:.. ~ -" ' 
nagar): On a POint of order, Sir. Is '<'I'"'' ,'Ii 'I,l( ~ '3'f'IiT 1flfon;r'TT 
this word parliamentary? 1Iffil'Iir~ ~ iii f<;ro; lit I ~ ~"'" fm 

~tfm~~~t I ;a~'liT.rt 
Mr. DePllt,. Speaker: What is the flffliT ~ - if ,Jf ~r;rr I ...;,. 71? 
word? "Il'"'' .,<!.' "-"" ~ ... 

~~~mtf'li.=3""f~ m 
~ t f.f; ~~~r 'flIT ~~ ... lit'IT I 
~ iTR ~ ~Rr f'li I!;'fi ~"R ~« 

'Ill f'i" .~ IIIiW!ITII' : ~~ ~ f~ ~ I ~ flff!f ~ 
~ t ft: ~ qftr'!i ~ If~ t I ;rfr I!;'!i tnf fl;flfr ~ ~ qr f'li 

Ill' _~~: m","~Of'IiT 'll<J 
~ f~ ~;;)l(m ~ ~ ~ I ~;:r ~ 'liT 

5!IT'f m~ snrror ~ ij; '!'TT'f 'f1: t 
ill'tf'!i'lil;flIT<roff~~t 1¢1;fI!; 

it.rtq~ifm~~~a-, I 

","T~~t~~~;:r 

mT 1m or.rr<Jlrt <tT "IT ~ t, ~ 
~~'-TTf'liit~~·.~T~ 

~.rtq ~'fIIf1 ~ ~ , ~ m; ~ I 
~ <nil' 'R ~ ~~ ~ oprf.t 
'liT wrr~ 'IiW t f'!i ~ <nil' '!{fir ~ 
<tT 'M'mfr ~ ~ I ~m ~T ~ iIr 
f<:rI!; ~ "IT «'Ii<JT t I ~'IiOf ~T ~ 
~'~~;:r'IiTmv.rmrt~ 

if, ~) ~ 'flIT ~ I ~ <IT ~~ 
~<J it ~ 'Ii': ~ 'Iicr ~ rn f~ 
~ ~~ mv.r Ifii1f f.!;ln t I ~;:r .rr.t1 ~) 
it 'flIT ~q 7 

~ ~r !!f1ft 'liT ~ !itIT;:r ;:r{t t, 
~ 'flIT ~r.t ifTl;fT t, ~m m ~m 
f'f".<JT ~l t I 'IlA ~ iii ~ ~ ~) 
~T <tT ;;no ~ t '3<'rir <f1<rT if ";it 
mT I ~~ f'I'~ ~lJif f"'Ir g-m 
t sites or structures occupied by cal-
tivators ot. land and artisans etc. 

.tf.f ~!f. n,W\" ~ '-TT ~ f~ 
'Iii:riT if m ~~ .m: it ~ ~ 
~'TT ~ q'IlT I ~ ~ '-TT fit; {lJif 

~6"!i~~'IiT~t~ 

~ ~ it ~ i6 .-r it ~ t. III 
mrT ~ 'f1: t q-"R f.Iim 'f1: ~ t I 
qrr;: 'll<J n <'Pm ~) 0) ~ ~ 

~ ;:ri ~ ... if ~ i' I ~m ~« 
it ~ <tT ~~ ~l t I ~ ~~'r!f;r 
..n-ihr f.!;ln '-TT f;;m ~ !i1Wf ~ r.nrr 
;;rr;rr ~ I ~ ~ 'f1: f<r-<n~ o'li 
if{!' f~ q'IlT ~ ~ ~~ 'ITT f'f>lrr 
~<JT t ~I ~~ ~ ~ f.f; it ;il f<fmr it 
~ ~. ~~ Ifii1f <fr ~ f<fmr if 
m.:rr ~Im t q'i<: ~f ifTo 'i<: ~,~ 
!i1Wf ;:r ~ ;;rT1!; I WTlfl( ~ ~ ~ t 
ft; ~ mIT if ~ ~ t I ~ ifT6" III 
~ ~ ~ t ft; ::if ~ifOtI" n liill'rfm 
t ~ ;r.r 'f1: it ~ ~ ;ft. ~ 
~''!i<:ifT ~,. ~~mr~ 
~ , 'mr 'lim ~ , I ~;:r ~ 'liT 
~ iIr ~ 'flIT '{U mn: ~~ ~'!iT 
m;r ~ ;rt.f m , I it;;fl '!.'t ~<J , 
{;:r1f>7 1!rrn-:t <tT forritmt ..n-m ~­

~ <tT ~T I 'fir m «1fI1' t f'fi ~ ~­
'fiT~~ I 

it fifi>: ~ ~'TT ~~ ~ f'li it 1jf'f 
WJI<:I 'liT 'lU'I"I<ft ~ I fV<J; ~ '!{fir 
~ i6 'lU it ~ fp f~ JT<:T mrr-r 
f~ "!,f'f it 'f.rnf ~ ~, ~ If<: ~ 
ma-f;r~ ¢efa ~ I ~« ~ 'liT ~ 

ifT<J ~~ i!TU ~ ~ '!'TOft ~ I ~ 
~ 'IiiR ~ ~ aft ~;;rq<J ~ ma-t; 
i1t1!;'Ii~itwf.l;7:rr"fTI~"'!i 
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<i·~lIT 'IT f'fi lff<\' m~~~~ IIITIfi 
~iiI~it~fm-err~ 

~ lI1't ;j\~m ~ *" m.: mlR ~m 
~ ~, ~ '!iT¥ ~ if f'fi ~ ~ 
'Ilft;r ~r ~ ~'lfr ~ 'I'ilfir;r ~ ;rTlI' 

~, 'lfrm~ 'I'ilfir;r ij; ;rTlI' ~ ~ mr 

~ I ~tI' ~'fiT1; it; m <r ~ mtl' 
~ it; .rm:f it 'iff 1f"qa: ~ m<: ~r 
~ ~i ;;filff it "r lI'q~ ~ I ~if<I?r ~ 6<: 
'f~~~)'flIT~r"ITl!; I ~~r 

imr m<: 'flIT {r ~f t I 

~~ ~Of 'fit ~orr ~ gil; tf.f 
~ 'IT fit; m ~'li'"U~ 'fiT l!;'R. t mm 
'fiT m.: m f"IVT pr t f'fi f'f>.rT 'iff 
1m1ff it; q'ftI' ~r \fJftif t m.: ~ ~­
fa<r ~ iiI;fr:;t it lIlT ;;miT t tit :am 
~m1fTmr"IT~mm 

~ it ~.m lff~ ~;jf1fT;r ~ ~f 

~fll!;'fi~-errIllT'!'~~~f'fi 

~Wf 'I'ilfir;r lIT ~ ~ ~ 

~-errflfim'fll1't~~~, ~ 

~~irm~m.:~~lI1't 

m ;;(if iIIT'l' 'fil¥ it ~ ~ err ~r.n 'fiT 
~i~;fomt I mm~itll:tI'~1; 

'fif ;mf ~ 'fiT 'flIT ~ t, ~ It 
-mm' if(t 'Il"lIT ~ I ~ m tI'T'f ~ 

;it lff~ mcrlll:f'fim ~1 t I 

iIIT'l'~u~iiI~ifi't~I~ 

~~it.~iiI~lffrWlT 

fuTt,i!fU'fi1;mrt,~~. 

~.r.r ~ fOfl!; 'fiTiJ.'f it ;;,71~ ~ ~) t I 
0I'f ~ ~ ~) f'fmr 'fi1; ron ~) 
~.r,r fiI;1; lIlT'!' 'RT 1~;f l!;~ it 

-mf'lfOf ifiT-t "IT ~H? W" l!;'R. l!;'fi &) 
iln ~ P.:it ~ it, fq;1; t;t; m ~ 

f'f'filOf M ~ WIT ~z ~tt ifi't 
<f.rt ~ 'iff ~it f'fi W ~r f'f'f>lOff 
'.iI1 '&r t, ~ 1fTtI'M f'fi f~ 'i!'1:f ~ 
7cRT ~ 'fill' ~ ~ ""m I 0I'f it 

ment) Bill 

~ ~ "Q! 'lit err m iIITO ~ \;fr~ Rit ~ I 
m <i~ ~ ~~1 lIlT'!' ~ I ;Am-'fiT l:(ire 

~ famit ~ ~ 'fiT ~ 1ft" 
~mrfl'llTt I ~ifT~~or{l' 

'If.r;;r 'm~ 1fT ~~ ~ P.:it ~ ~ I 

vfWt 'fiT 1ff1fOff '1ft ~ itr ~ ~ 
~ fI'IlTt ~ ~ ifi't'lftw itr ~ 
~ ~ tNT t I It ~ ~ fit; ~ ;;it 
~ fir<;rr t ~ mtl' itr ~ iIi't 
~ci'~~q'1;W'f~'fi1; ~ 

f'fi ;;it 'N ~ ~ ~ ~ 7o'r it ~ 

f~ 'fir • 'q'5q'Ifo'I' f.t;1rr t I lIN 
~ itrtl'l1f ~ ~ rn -err 
~qfit;l!;'fi~~wit~~ 

;r(ft I m~~itr;n%~~il' 
~ ~ ~ 'fir ~ f.t;1rr t I 
tr ~ lf7.I'Ji8' f.t;1rr t fit; ~ '1ft ~ .nt ~ 
~ ~ ~ >lIT f.raR ~ ~ ~ 'i'f!m: 
q'1;~'fi1;itr~~itr~ 

~"q'1;I111"11:~~~'f>"'~ 

~a't~'fi1;""1 

~ ~ ;rm: ~ ;rnr 'I>'t ~ ~ fit; 
~~~l!;'fi~~~ 

.tfit;;;it~~'!lT~il' 

f<'1'fl~lIl1:~lIft~t~m 

q'1;ci'~1 mitr<mit~~1 

~~it~~~ lfu(.r'flt 

qro ito ~o q'1; ~ iliCI' ~ 
m... <tT vfi, 'fm $ ~ q'1; '4'r 
~ ~ ~ <tT vfi, ~ ~ it 
mf~iflf.rir1ft¢~~ 

<If I ~ ~ ~~ ~ 'fi«r ft:r:rr ;;rr 
~t~{if~'fif~'fIIT 

rrrllll"11:~it~Sf'lnq~~1 

W~'!'~'N<'I'~~~~ 

~ it .,-fur ~ fur '.lI1iIm I 
~ ifiT-t itr i!fr<{ ~ ;;r;fR oft ~, 
~ ~ f.t;;r 'I>'t ~ I ~ ;ff.f itr 
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Dr. B. N. Singh: Mr. Deputy-
Speaker, Sir, I rise to oppose -the 
proposed 19th amendment of the 
ConstitutiOn which is a vicious piece 
of legislation, anti-social, anti-national 
and is a most dangerous and illegiti-
mate invasion on law and justice. 

The Union Minister in re-introduc-
ing this measure before this House 
.in a cavalier SPirit, so soon after the 
measure was not accepted as the 17th 
.amendment of the Constitution, have 
exhibited th~ir callous indifference to 
the di:.sastrous impact which this Bill 
will bring and have on the great mass 
of agriculturists which constitutes 70 
per cent of the entire populatiQp of 
this country. 

The amendment will arm the Gov-
ernment with carte blanche powers 
and, like the zamindars who were 
removed and their intermediary rights 
were taken away from them by virtue 
~f the first an'd fourth ameIl!iments of 
the Constitution on payment of no-
minal compensation, the peasant pro-
prietors will be deprived of their 
lands which they have acquired by 
the sweat of their brow by virtue of 
this nineteenth amendment of -"the 
ConstitutiOn on payment of illusory 
compensation, They will, thus, un-
der the democratic set-up of the so-
cialistic pattern of the Congress 
Government be reduced to the posi-
tiOn of serfs entirely dependent on the 
Congress Government for their food, 
employment, shelter, educatiOn etc, 

It is a travesty of justice to make 
all owners of land intermediaries 
which the definition proposed in the 
Bill seeks t~ do, The Government is 
planning a gigantic fraud on the Cons-
titution by extending the expression 
"estate" to cover a field held under 
Tyotwari system, 

The official protagonists of this Bill 
say that this measure has been 
brought to give protection to peasant 
proprietors, If that is SO ,it is only a 
very feeble attempt to cover false-
hOOd with further false promises. 

The real object of the Bill is, by one 
stroke Of pen, to deprive all holders of 
property, not only agricultural but 
those coDD~ted with agriculture, of 
their rights guaranteed to them with 
regard to the equitable nature of com-
pensation and thus pave the way to 
totalitarianism._ If the amendinent is 
passed, the whole of rural India, the 
backbone of democracy, will be crush-
ed and placed at the mercy of the 
Congress Government which whipped 
into action by its leadership can easi-
ly travel to the bitter end of collecti-
visation. 

The main reason advanced by the 
Congress leaders in favour of joint co-
operative farming is that it will in-
crease the production from land. But 
this myth has been exploded long be-
fore, We have seen the dramatic 
failures of joint cooperative farming 
in Communist China which has to 
purcha3e vast quantities Of grain 
even to maintain the sbort rations on 
which the Chinese Communists have 
to survive; so also, in the Soviet 
Union which had bread rationing in 
Moscow and which has negotiated for 
the purchase of wheat from countries 
like the U.S.A and Canada whiCh do 
not have co-operative farmin-g. 

The yield Of land dependB directly 
On the care with which the peasant 
cultivates and conserves the soil and 
protects the crop. Hired labour or 
members of large cooperatives can 
hardly be expected to cultivate the 
soil as intensively and well as the pea_ 
~ant who happens to be the proprie-
tor, the farmer and the labourer, all 
in one, 

It is not that the Congress does not 
or cannot realise the baneful effects 
Of its pOlicy; but unfortunately co-
operative farming has become an ob-
sessiOn with them. The Congre!E has 
nO respect for private property. All 
private holdings are as hateful and 
irksome to them as red rag to a bull 
and hence by hook or by crook, by 
means foul -and illegitimate, they are 
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determined to crush and destroy the 
pO;3SesroTS of private property. 

AD Hoo. Member: Except them·· 
elves. 

Dr. B. N. SiIlgh: The peas. ... nt iI; a 
bulwark of stability and freedom in 
India. The capitalist class can be at-
tacked, the lawyers and doctors can 
be i:gnored, the learned professiom 
can be natlonalised because there are 
only a few of theln. The Communist 
cannot however have his soeialiam 
without first liquidating the peasant. 

In India, Sir, 52 per cent of the pea-
sants own land .and 70 pel" cent of the 
400 million inhabitan" live by agricuL 
ture. Obviously th&e can be no com-
munism in this country sIJ long as 
this class ex;"ts. The Congress is well 
aware of this fact, and it is only to ex-
tinguish then:t so as to have its way 
for progressi;e socialism in ttle coun-
try that this Government has rushed 
forward with this amendment, un-
aware however of this fact that with 
the passing of this Bill the Congress 
&hall be signing its deferred death 
warrant which will come into effect 
Wifu the coming of the next general 
elections. 

Sir, the Bill before the Par liarnent 
wbicb <lOnsins merely of three clauses 
and looks very simple is more treac-
herous than the Trojan horse which 
held treacherous forces inside its 
harmless-looking exterior. The Gov-
ernment feel that they will be 'able 
to deal with a mass of' uned'ucated in-
nocents through the coercion of legis-
lation. But I am afraid that they are 
gravely mistaken. Because, once the 
peasants are aware that the sword of 
DamoclE's is to continuowly hang over 
their heads, which is sure to happen 
once the Bill is passed, I am afraid 
and it will be no wonder if the pea-
sants of India, like their counterparts 
in America and France, rise in revolt 
for the ~bHshment, nay recognitIon, 
of fundamental human rights. 

The sense of property is so deep-
rooted in the psychology of the Indian 
peasant aW! the attachment to llhe 
land is so 3trong that any interfer-
ence with the independent rights ot 
cultivation and cropping will be re-
solutely met. 

When the rights of the tenure-hol-
ders were being nationalised. no on .. 
had any serious objections, becaUle' 
in a welfare State the land must be-
long to the tiller of the soil. It is only 
when the Government without any 
mandate from the people is trying to-
rob the land from the tiller of the IOil 
that there is vehement opposition com-
ing from all comers of the country, 

The Government may not recognise 
this objection and may pass this Bill 
by the strength of its brute majority 
here; but they must realise ~that this 
numerical majority in this House is 
not even an infinitesimal drop when 
compared with the millions of perroM 
who are against this measure, The 
Government w:ill therefore do well to 
have second thoughts on this measure 
before rushing through this legisla-
tion, 

The Government, Sir, of late has 
become so power-intoxicated and rest-
less that it does not wish to brook any 
opposition from any quarter. And, to 
legalise and finalise this loot. this day-
light robbery, it has ousted the juris-
dietion of the courts to adjudicate on 
(1) whether the land of the peasant 
is being acquired for public purpose 
and (2) whether the compensation is 
just or not, 

In a democratic country like ours 
the independence of the judiciary has 
to be maintained at a high level by 
the Parliament. It is the judiciary 
which not only safeguards against the 
misconstruction and abuse of power 
by a department of Government but 
also against any excesses of party spi-
rit and what is known· in political' 
science as the 'tyranny of the maj 0-
rity.' 

It will be against all canons of juris-
prudence to deprive the citizen of his 
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right to move the judiciary if he feels 
that his property is being -acquired or 
~ompulsorily requisitioned for a pur-
pose which he does not consider to be 
public_ Otherwise, Sk, a residential 
house, a shop, a factory or land be-
long to a person who has not earned 
the good wishes of the big party boss 
is always in danger of being nationa-
lised for 'public pUrPOse', which pur-
pose I am afraid can always be inven-
ted. Therefore, it is imperative that 
the question of public purpose and the 
quantum of compensation should not 
be made non-justiciable issues. 

Unfortunately, :Sir, this Congress 
Government, like the Communists, 
has its peculiar autocratic ways of dis-
pam·ng of hurdles. In India, under the 
new dispensation, if the Supreme 
Court differs from the leadership of 
the party with regard to the meaning 
and content of the Fundamental Rights 
the Fundamental Rights have to 
go, the jurisdiction of the courts 
has to be ousted and the will 
of the leadership has to prevail. As 
the Government is progressing more 
and more towards socialism and com-
munism it is becoming more and more 
unreconciled to the role of the judi-
ciary as the interpreter and arbiter of 
our Constitution When the Govern-
ment meets with any obstruction In 
the Constitution from the Chapter on 
the Fundamental Rights in translating 
the Directive Principles, .it immedia-
tely rushes forward with an amend-
ment of the Constitution trying to le-
galise all illegalities and immoralities. 
In this connection I would quote one 
paragraph from the statement of 
llajaji. He said: 

''Laws passed contrary to fun-
damental principles of law have 
been called 'Lawless Laws'. When 
they are contrary not only to 
fundamental principles but to the 
express articles of the Constitu-
tion embodying them, they are 
stilI more lawless. And the climax 
of lawlessness is 'reached when the 
law actually seeks to amend the 
ConItitution itself, in -order to 

bring it into line with itself. The 
lawlessness is aggravated by a 
spirit of open rebellion against the 
Constitution." 

A Government whiCh indulges in 
lawless methods of confiscating pro-
perty, which ignores the judiciary as 
the custodian of the fundamental ri~ts 
of the citizens, which treats the C0ns-
titution with scant respect and which 
refuses to recognise certain funda-
-mental human rights, such a Govern-
ment has no moral right to govern, 
and its actions tantamount to contem-
pts of the Constitution, the judiciary 
and above all the dignity of the human 
being, and in any normal democratic 
country would expose it to impeach-
ment. 

Dr. M. S. ABe,. (Nagpul'): Sir. 1 
wish to make certain observations on 
the Constitution (Nineteenth Amend-
ment) Bill as it has emerged from the 
discussions Of the Joint Committee. 

The Bill bas .been subjected to cri_ 
ticism both by those who want to 
support it and also those who are 
opposed to it. 

The number of memoranda receiv-
ed by the Joint Committee is shown 
as 1,36,141. 

Shri Ranp: After that so many 
more. 

Dr. M. S. ABe,.: "Be~ides these", it 
is stated in a footnote at page (v) of 
the above RePOrt, "68, 427 representa-
tions were received before the Bill 
was referred to the Joint Committee." 
I can safely say on the strength of 
these figures of representations that 
this Bill has attracted as much ad-
verse criticism as tfft! notorious Gold 
Control Order and the Compulsory 
Savings Deposit measure, if not more. 

The Statement of Objects and Rea-
sons specifically pointed out that this 
amendment Bill has been necessitated 
by the judpaent of the Supreme Court 
declaring eenain vital pr(lvisi "nil of 
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the Kerala Agrarian Relations Act, 
1961 ultra vires of the Constitution. 
The result was that the immunity from 
judicial review guaranteed under Arti-
cle 3lA of the Constitution cannot be 
availed of for compensation for acqui-
sition of land or other proceedings 
under that law, even though it be for 
a public purpose. The present Amend-
ment Bill is to protect the actions 
taken or to be taken under the Kerala 
Agrarian Relation Act from the con-
sequences of that Supreme Court jud-
gment. Thi~ Bill, in fact, serves to 
validate a provision in the State law 
which the Supreme Court has declared 
void. 

The Bill is not confined to the vali-
dation of the particular State Act but 
has brought within its scope by includ-
ing in the Ninth Schedule 36 Acts out 
of 124 Acts included in the Bill when 
it was introduced. 88 Acts were drop 
ped by the Joint Select Committee 
which however have added eight Act. 
which were not recommended for in. 
clusion in the Ninth Schedule in the 
Bill that was introduced. This dr0p-
ping of 88 Acts from and the addition 
of' new eight Acts to the Ninth Sche-
dule by the Joint Select Committee in-
dicate that the question of the Acts 
'Of the States for land reforms had 
never been c~)DsidJered and studied 
systematically and from any particu-
lar point of view at all at any time. 
I think that the land reforms all over 
India must be ,based on certain definite 
and well-recognised principles though 
there will be some minor di1ferences 
in details in the implementing of those 
principles. Though we are giving a 
good deal of emphasis on having 
started planning for bringing about a 
great economic improvement and BO-
cio-industrial rlM)lution, it is quite 
clear that in the matter of' land re-
fonn the Union Government and the 
State Governments have failed to 
make a thorough study of the agra-
rian position before taking upon the 
work of legislation on land reforms. 
They are seen drifting rather than 
progressing to any destination In ac-

cordance with the well-thought..out 
plan. 

There is no attempt to get proper 
data and most esser,tial statistical in-
formation either by the Government 
of India or the State Governments to 
base their inferences for the purpose 
of taking up the work of legislation, 
There is more enthusiasm in advocat-
ing the urgency of land reforms on 
the ground of basing it on socialism 
than for studying, understanding and 
interpreting the facts and data with-
out which proper legislation cannot be 
undertaken. The one question which I 
wish to point to the hon, Minister of 
Law is, why the Union Government 
took the initiative of bringing this vali-
dating measure for validating a num-
ber of State laws most of which have 
not been struck down by the High 
Courts or the ISupreme Court. Ordi-
narily, the measure for validating a 
law should be taken by the very legis-
laturp which has passed it. The sub-
ject Of land is 18th item in List 11-
State List. After the ruling df the 
Supreme Court. the State Government 
of Kerala should have brought for-
ward a validating measure themselves. 
Why did the Union Government take 
it up and more the Central legisla-
ture? The powers of the legisla-
tures, Central and States, for items 
mentioned in List I, List n and List 
m have been defined in articles 245 
to 255 in Part XI of the Constitution. 
There are two articles in the Consti-
tution. articles 249 and 250, where 
Parliament is empowered by the Con-
stitution to legislate on items in the 
State List. The two occasions are, the 
first when a State emergency pro-
claimed and the same is in force 
and the second is when the matter is 
one of national importance. In the case 
of latter, a resolution by the Council 
of the States has to declare it and the 
same has to be supported by not less 
than two-thirds of the mE'lDbers pre-
sent and voting. I take it that the hon. 
Minister of Law may have got the re-
solution from the States either before 
the introduction of this amending Bill 
or sometimes before the Bill was re-
ferred to the Joint Select Committee. 
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I am not mentioning this point to urge 
that the House cannot consider this 
measure legally. I say that no case 
was made out by the Union Govern-
ment for the assertion of the right by 
the Union Government to introduce 
the Bill in Parliament either on the 
ground of emergency or of national 
interest. r do not object on the 
ground that it is illegal for the 
Government to proceed with 
the measure but on the ground that it 
is unwise and improper for the Union 
Government to bring this matter for 
legislation in Parliament even if it 
may have the right to do so. 

The Joint Select Committee was ob-
viously placed in an awkward position 
to examine in detail 124 Acts of the 
States without any proper material 
or statistics before them to understand 
them. The State legislature would 
have been the proper place for dis-
cussion of the validating measures ot 
this kind. It is the State legislatures 
who knew under what circumstances 
those laws were passed. I feel that the 
members of the Joint Select Com-
mittee must have been feeling like 
groping in the dark when asked to 
examine the State Acts and the little 
light that might have thrown on them 
to elucidate the matter t>p.f<}re them 
must have BelTed "to render only the 
darkness visible". The dissenting 
minute of the members of the D.M.K. 
makes charges against the Union Gov-
ernment for including the new Kerala 
Act in the Ninth Schedule and not the 
one which was declared flltra vires. 
This validating measure does not show 
in the Ninth Schedule the Act that 
was declared ultra !lires This is a 
very important point in lr.v opinion. 
The Supreme Court decl3Ted the Act 
as ultra vires. The Aet which had been 
declared void has not been p.lt ir. the 
Schedule at all. In thE' meantime, the 
Kerala Government made another law. 
I do not understand this. 'Who are 
the persons who gave thf:'!l advice 
from the Centre to brim! !lJl'Wsrd mis 
law? 
Why should a new Act that was 
passed by the Kerala IE'gislatme after 

the decision of the Supremp Court be 
in the Schedule? I do not underst<and 
how the Central Government comes 
into the picture. 

Among the eight Acts neWly added, 
some have been struck down by the 
High Courts and not by the Supreme 
Court. There are somp w,lich a:-e in-
cluded out of fear that they mityht be 
declared ultra vires if ~halJenged by 
anybody. 

It appears to me that the Sta~E' Gov-
ernments and the Government of 
India were in a state of panic lOT'd did 
not know what to do. They think that 
with the brute majority behinri them 
they can get anything passed. Things 
have come to such a pass. It is a sorry 
state of affairs. I am not opposi tin2' the 
principle underlying this. I am oPPos-
ed to the manner and p~oc"dure 

adopted. By these methods they are 
trying to save themselves frnm chaos 
which is otherwise inevitable. 
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Shri Ranga: Government have got 
in their possession HiO million acres. 
Why does my hon. iriend not take 
that? But this Government is not go-
Ing to give anything . 
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SUi KaDca: The zamindar haa gODe 
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t I :.tt:iY<;rf« i ~ ~ ~ \iIlfI'm1 
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f.tilIT;;rr~~flf1;;r;r~~'Iil 

3f1f.ti" ~, 'lOT<:: ~ if ~ ~ ~ 
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Shri J. B. Kripalani: I do not want 
to cover the ground that has 'llready 
been covered by my predeces~ors who 
have shown that it is not j us:ifiable to 
change the tenure of land every now 
and then. It has been found in Europe 
that t:eating the land like that does not 
increase production, but decreases pro-
duction, and it has been our experi-
ence here also. 

To call every change in the law of 
land lloldings as reform reminds me 
that when I was a student and was 
reading history every robber Viceroy 
had to his credit reform I used to 
think they were not reforms but re-
forms. They were deoforms, but they 
were called reforms. Ev!,ry piece of 
legislation that the Government con-
siders as reform is only a re-forma-
tion; it may be not for the benefit of 
the people,but for their harassment. 

Now, our Government tries to 
change the veil' dictionary meaning 
of words. For centuries it has been 
known what the word 'estate' means. 
If the Law Minister had consulted his 
dictionary, he could not have commit-
ted such a blunder as to call a couple 
Of bighas of land as an 'estate.' T.)day· 
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our Government changes the dictio-
nary meaning; tomorrow, like the 
Bolsheviks, they will change history 
itself, and people who fought for the 
freedom of the country would soon 
be considered, including our great 
patriots who have passed away, as re-
actionaries, as friends of the capitalists 
and imperialists. It has been done so 
In our life time in China, in Russia, 
and I am afraid that if we change the 
dictionary meaning of words like that, 
we will tomorrow change even his-
tory. 

I was suprised to see that a _ learned 
LawYer like our Law Minister-he is 
learned in the law, though he may be 
young in years-had the adaucity to 
say that they want to pass -this law 
~hing asid~ all technicalities. 

8hrt M. R. Masani: Shame. 

Shri J. B. Kripalani: As a lawyer 
be ought to know that these technica-
lities are not technicalities, but they 
Bre procedures. What would happen 
to the criminal trial if there were no 
Crbninal Procedure Code along with 
1II1e Penal Code. When you dabble 
like that with procedure, you are kil-
ling the very spirit of law. 

I remember what Gandhiji once told 
me when I was going to use the 
provident fund of the workers Of my 
ashram for commercial transactions 
in khadi. He said: ''You cannot do 
that, it must be deposited in the bank. 
Even if they the workers, have con-
sented that the money be used for 
khadi work, it must not be so used 
~ause, if you violate established pro-
eedures, tomorrow you do not know 
where you will land yourself. You 
will find yourself in deep waters." 

_ Then, changing the Constitution as 
~ -as the judicilm'Y gives an adverse 
judgment is bringing the judiciary 
into disrespect This judiciary is some-
1hing very precious that _the British 
Government left to us, and abrogating 
\heir authority by ~ Parliament 

'l58 (Ai) LSD-9. 

.upreme is bringin, it :into d.t.res,pect 
and taking -away the authority that the 
Constitution-makers gave to the judi-
ciary. Every time a law is considered 
to be invalid and unconstitutional by 
the Supreme Court, Government 
comes here with an amendment of the 
Constitution, and it wants to change 
the fundamental law. Why not then 
make this Parliament as supreme as 
the Parliament of England? Bring one 
all Comprehensi'Ve amendment a uni-
'Versal amendment that the j~diciary 
cannot declare any law passed by 
Parliament ultra vires of 'the Consti-
tution. 

Shri M. R. Masani: Shame. 

Shri J. B. Kripalani: Let us remem-
ber that Parliament is not the supreme 
body in India, as very erroneously the 
Law Minister said when he introduced 
this Bill. 

Shri A. K. ,Sen: I never said that. 

8hri J. B. Kripalani: Yes, please. 
You go and refer to the proceedings 
You said that Parliament was supreme. 
Yes, Parliament is supreme, not the 
ordinary Parliament, but Parliament 
when it makes the Constitution. 

We, the members, do not swear to 
keep the intention Of the Parliament 
but we swear to keep the Constitution. 
The Constitution is superior to Par-
liament. Parliament is supreme only 
at the time when it mak-es the Cons. 
titution. I remember what we did 
when we framed the Constitution. I 
may tell the hon. Law Minister that 
there was absolutely no party whip 
used them. Everybody was free to vote 
because it was the Constitution that 
was being made. Even Congressmen 
were not bound by the whip. We 
should Temember that we are sitting 
here today as a Constituent Assembly, 
when we are changing the Constitu-
tion. Let there be no mistake about 
that J: want this Government to rea-
lise that while changing the Consti-
tution it is constituting Parliament 
.into-a- Constituent Assembly. It is 
Jmmoraland ille&aI to uSe an~ 
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like a whip to party Members in 'fIar-
liament. You give them freedom and 
let them vote as they like because we 
are changing the Constitutioo.. The 
Constitution itself provides that It is 
Dot an ordinary function at ParlIa-
ment to change 1lhe Constitution. it 
shall have to be done through some 
extraordinary procedure. With not 
ElVen 45 per cent at the votes, our 
ao.ernment comes to ruJe here ancI 
80 it cannot make itself into a C0ns-
tituent Assembly. If it does, then I 
say that honesty and fairness, justice 
and morality require, even the law 
requries that it should ;not issue the 
whip to the party Members at Par-
liament. Also if you want that judi-
ciary should have no power to declare 
any law ultra vi,.es of the Constitu-
tion, then I say: make this Parlia-
ment as supreme as in England. What 
does English Parliament stand for? 
English Parlill2nent can do everything 
except turn a man into woman and 
• woman into a man. 

Ail Bon. Member: Now it can do 
.ven that. 

SbrI J. B.~: I am yet to 
learn how they can do it, turn a man 
into a women. Now, changing the Con-
stitution_bat does it imply? It im-
plies that we who made the Consti-
tution would not see some ftfteen years 
ahead. Were we not concerned with 
lOCial "justice and social change? Were 
We capitalists or imperialists? Were 
We making a Constitution for this 
country or were we making a Consti-
tution-I ask-for a conquired land? 
We could not see. even ftfteen years 
ahead while the Founding Fathers 
of the American Constitution 
made a Constitution where-
In for two htmdred years they have 
bot m.ade as much change as we have 
made in fifteen 1ears. We must be 
Supremely stupid as compared to 
t1rose people 200 years back. Not tI1l1y 
that. This GO\IIerntnent could not see 
beyond the tip of its nose. In 1951, they 
changed the law at the land so fIIr ail 
eu1tivable ltltl& were eoneemed. Th.e1 
ame wi1lh another llmetldmeM m 

111511. Now, they have again come with 
this amendment. Were all the pr~ 

vious Law Ministers so stupid as that? 
They had no bmins? They could JlCIIl 
see ten years ahead? What were the 
law Ministers for if they could nol 
see beyond the tip of their nose? Tlli. 
is not the way things are done. 

I am not going to go into the de-
tails of the law. I know that ther9 
are people here who will call me re-
actionary. I have been called sO many 
names during my political career that 
I have ceased to care. I say what I 
consider to be for the good at my 
nation. If you are going to tamper 
with the law of regulating the right. 
in land frequently, I say you will not 
be able to solve the food problem. 
The bhoodan movement could not do 
it; the gramdan movement could not 
do it, though it, was inspired by .a 
saintly person; you will not give 
lOme time to the people to adjustc 
themselves to carry on fanning on 
their land. You have abolished 
zamindari:. That was a good thing 
but do not go on changing the law 
now and then. I appealed to the new 
Government and the new Prime 
Minister to show sOme grace and not 
introduce this legislation at this time. 
Remember when we are talking of 
democracy-I say, Sir, with all confi-
dence and all the political knowledge 
that I have received from books and 
experience-we must understand that 
lome kind of minimum property is 
the essence of individuality. If you 
take away all property, then I say: 
you destroy democracy; you do not 
know what you are doing. I wiD 
again appeal to you-for God's sake, 
for the sake of your own retaining at 
power, ,ive freedom to Parliament. 
give freedom to its Members to vote 
as they like. Then it will be truly 
leen whether the House is with you 
or hol If you do not give that free-
dom, all that I can say 1s: you have 
got Il majority; you have got a steam 
roner majority and you want to cart1 
'With that majority thing!! that are ~ 
doubtful value to the people. 'I'ba:fttt 
10IL 
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SbI'l A. IL SeD: Mr. Speaker, may 
1 start by replying to what had fal-
len from Acharya Kripalani? I think 
he has really provided a solid argu-
ment for the Bill when he said p0s-
sibly in a moment of l'orgetfulness 
that minimum property is necessary 
to support individuality of the eom.-
mon man. That is exactly the pur-
pose behind all measures of land re-
form .... 

SbI'l BuIp: Question. 

Shrl. J. B. KrlpalaDi: May I say that 
they have increased landless labou-
rers? Every reform that you have 
undertaken has increased the number 
of landless labourers. Go and study 
the statistics of your Government. 

Sbri A. K. Sen: .... so that landless 
agricultural labourers who have 
worked for centuries and thoUS8lllds 
Of years on the lands producing valu-
able com and plenty of sustenance 
for the owners of these lands. 

Shri BaDp: May I remind my hon. 
friend that Government have passed 
orders that no wastelands belongiDC 
to the Government should be allotted 
to the agricultural workers and satya-
graha organised by my party and the 
communist party in Andhra is going 
On in Andhra demanding that. this 
order should be withdrawn? It is 
your Government which is responsi-
ble. There is Government land-IOO 
million acres. 

Shri A. IL Sen: I am very obliged 
to the hon. Member for this informs.-
. tiOn. He has been trying to impress 
this very fact fop quite sometime and 
1 can assure him that I am not hard 
at hearing. I have follOWed his 
warnings whenever they have come 
u I do now I shall try in my humbl .. 
way to answer the warning whieh he 
had held out from time to time. 

As I 6IIid, I agree with Acharya 
Kripalani that ~me amount of poe., 
II:IIsion is abSCJlutely necessary to 
Jive the ordinary man a sense of 
purpose in a free society. Even in 
the completely communist society, I 

presume there is ~me amount at per-
sonal property left to the individual. 
We are, therefore, completely against 
a system which denies millions of 
labourers any right of property in 
the land they till, except the right to 
labour, to hew the wood and draw 
the water for others, for whom appa-
rently there have been a few advo-
cates on the other side. We are de-
termined, as I said-I repeat it again, 
though not in the same language as 
Acharya Kripalani employed-to cast 
away all limitations in our way 
which might have been interpreted 
co have been supported by the cons-
titution, in order to achieve this very 
noble purpose of giving the tiller of 
the soil the minimum of land. 

Dr. B. N. Singh: What is that mini-
mum according to you? 

Shri A. K. Sen: The minimum is to 
be prescribed by the respective Sta-
tes, because the Constitution itself 
leaves that work to the States. 

Dr. B. N. Singh: Therefore, there is 
no guarantee of the minimum. 

ahri A. K. Sea: But the principle of 
giving the minimum, instead of the 
maximum being enjoyed by a few 
landlords and a few prosperous per-
sons for whom apparently a few hOIL 
Members possibly have held the cud-
gels against us, is the principle which 
We want to establish. It is not a 
question Of being disrespectful to the 
judiciary but I think it is a question 
of being mindful to the judiciary, 
when they point out that unless cer-
tain limitations are cleared, it would 
not 'be component for us to legislate 
in certain fields. And, the right to 
change Constitution ill inherent in the 
Constitution itself. 

I do not think it was ever claimed 
on behalf of us on this side that 
Parliament was supreme. Let it be 
declared, if any declaration is neces-
sary, that Parliament is not supreme, 
when we have a written Constitution 
like ours under which the dift'erent 
organs of the Government have to 
function. It ia the Constitution 
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which is supreme. All other organs 
are subordinate. Not even the 
Parliament can transcend the limit.a 
prescribed for it by the Constitution. 
I am sorry if ·1 had ever conveyed 
the impression to anyone-apparently 
I had to Acharya Kripalani, I dO not 
know which particular expressions of 
mine have coneyed that impression-. 
that Parliament was supreme. No 
lawyer could say that. When there is 
a written Constitution we know 
only of one supreme thing and that 
it the Constitution. Because the 
Constitution is supreme, therefore, 
it is necessary to amend the Constitu-
tion when it becomes necessary in 
order to carry out the principles to 
which we are wedded. And. that it 
precisely what we are doing. We 
wish to appropriate to ourselves 
constitutional powers through the 
machinery prescribed in the Constitu-
tion itself. so that we can achieve the 
..,ery things which we have prescribed 
for ourselves. 

Mr. Masani spoke about the bona 
jldes behind the Bill. Mr. Masani 
said that We had not dal-ed to put 
before the electorate at the time of 
the last general election our program-
me for land legislation and that this 
particular Bill had not been put 
before the electorate because we were 
afraid that we would not get a 
majority. May I read out what was 
i!II. the manifesto clearly, because he 
had specifically referred to the mani-
festo of the Congress Party? At 
paragraph 29 of the printed mani-
festo, at page 11, it is stated clearly: 

"Agrarian reforms are the basis 
tor rural progress. Much has been 
done in the past years in regard 
to such reforms. These reforms 
including the ceilings on land 
must be given e1fect to a. soon 
as possible in all the States." 

Shrl RuIp: Who has objected to 
e:eilings? The Supreme court has not 
,objected to it. 

SIIrl M. ... JIaaai.: It i8 ezprGpria-
tion we object to, not the c:ellq. 
We have made it clear. 

Shrl A. It. Sell: When Mr. J4uaBi 
and others spoke, we had listene4 
very patiently. 

Shrl 1LaD&'a: You have nothing to 
lose; you are holding us to ransom. 

Mr. Speaker: Let him proceed. 

Shrl BaDIa: But why should be m;'" 
interpret what we said? 

Mr. Speaker: Let him say what h. 
likes. 

Shrl A. It. Sea: I am not in the 
habit of misinterpreting anyone. But 
I am in the habit of answerin, 
everybody ... 

Shrl 1LaD&'a: That also yOU do not 
do. 

SUi A. E. Sell: .... as it it m,. 
paramount duty. As I was pointing 
out, the Congress Party manifesto 
clearly pledged itself to carrying out 
land reforms and to impose ceiliDga 
on the holdings of land. 

Shrl M. B. Masaai: But that is Dca 
the Nineteenth Amendment. 

Shrio A. It. Sea: These measurel 
which have been struck down have 
been struck down on the ground that 
the ceilings which have been imposed 
are contrary to articles 14 and 19. 

Shri M. B. Masml: Question. 

ShrI A. K. Sen: Some of the Act. 
have been struck dOWn on the ground 
that estates which were brought to be 
acquired were not estates within the 
meaning of article 31A, because in 
certain areas ryotwari settlements or 
like settlements were not regarded aa 
estates according to the local law and 
usage, whereas in other areas of India, 
they were. Therefore, it _8 nece8-
ury to widen the meaning of 'estate' 
inregaId to those particu!ai- areaS 
and also clear the ground tor 
~easures imposing ceili!ngs so as 
not to attract the prohibitions of 
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articles 14 and 19. The whole pur-
pose is to carry out proper ceilings 
which were imposed by the respec-
tive State legislatures. There is no 
other purpose in acquiring surplus 
land but to impose proper ceilings as 
holdings for each tiller of the soil. 
That, I conceive, is the paramount 
purpose behind all land reform legis-
lation and that, I have endeavow::ed 
to show, was clearly before the elec-
torate in the Congress manifesto. 

Kr Masani has forgotten that all 
the laws which We are seeking to 
Talidate were passed before the gene-
ral elections of 1962. They were valId 
laws until they were declared bad. 
Excepting one, the challenge had 
come after the general elections of 
11182. 

Shrl M. B. MasaDl: Why didn't you 
challange that one? 

Shrl A. K. Sen: If my hon. friend 
will come and ask me outside, I will 
IIIlSwer, because this cannot be an-
_ered across the table. As I said, 
all the laws were passed. before the 
general election and by the Congress 
Party in every legislature. If I am 
not incorrect, the same party has 
been elected to all the legislatures 
in a majority. So the argument of 
Shri Masani that these were not be-
fore the electorate and that we are 
committing a fraud-l think that is 
'the expression he used ..... . 

8hrl M. B. MaaDl: Quite right. 

SbrJ A. K. Sea: .... does ont really 
bear scrutiny. We are really seek-
ing to perpetuate those laws, by 
clearing away all impediments, which 
were passed before the general elec-
tions and which it is, therefore, our 
duty to uphold even after the gene-
ral elections. 

Then the next point 5hri Masani 
made, which was again hinted by 
Acharya Kripalani, was that we have 
been disrespectful to the judiciary. 
This is a favourite argument when-
eYer the la_ are manged in order to 

meet judicial objections. A demo-
cratic country changes the laws wheJl 
courts point out the defects and an 
undemocratic country dismisses the 
judges. That is the difference bet-
ween democratic processes aDd an 
undemocratic set up. And it is abso-. 
lutely necessary for every democratic 
countrY to change the laws, if found 
deficient by courts by properly fram-
ed legislation, if' it is necessary to 
give effect to the principles for which 
they are brought. If they do not, 
they would not be worthy of the 
democratic responsibility of which 
they have been charged with by the 
people. If the Parliament has been 
charged with the responsibility of 
carrying out these policies, it is ab-
solutely necessary for Us to give 
effect to these policies and to clear 
the legal objections, if there be need, 
as respectfully pointed out by the 
court. 

There is no conflict between the 
judiciary and the Parliament. I for 
one have always endeavoured to see 
that we accord to the judges tbe 
highest respect that We can. 

Shrl Rall«a: You paralyse them. 

Shrl A. K. Sen: And professor 
Ranga will enlighten me further if 
our giving respect to our judges has 
been found deficient. 

Shrl Baliga: You paralyse them fir;!. 

ShrJ A. K. Sen: I shall be happy 
if Professor Ranga gives the courts 
greater respect than ourselves. In 
regard to that I shall have no quar-
rel. But that does not mean that 
respect for the judges enjoin On Us • 
duty of never changing the· laws 
which are found deficient; changing 
the law according to the consensus of 
opinion in Parliament, that I think 
is the way in which parliamentary 
democracy should function. 

ShI'I 1IaBp: Give freedom of votin, 
to your members. 
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8Jut A. JL Sell: Theretore, we are 
not really here to discuss high prin-
ciples of democratic government, 
respect for the judiciary and various 
othet thlnp that have no do1Iln been 
bruught Into the picture in OTder pos-
sibly to put up a fiidht of principles 
.. if ..... . 

IIIIJt RuIp: Would the Government 
.dmit that they do not hold any high 
pnnciplea! 

IIIarl A. JL Sell: there is a matter 
01. principle involved in the objec-
tions olfered by the other side. If I 
may say so with respect, because the 
other side is very conscious of the 
tact that it is taking up cudgel for 
vested interests.... (Intem.&ptiom) . 

BJuol 1IaDp: Question. 

Shri A. K. Sen: .... they are trying 
to cover it with the garb of principles, 
parliamentary democracy and various 
other things. 

SIhri I. B. KripalaBi: The «reatest 
vested interest is the Government. 

Sbri. A. K. Sen: It I may say so, 
it is the pricking of the conscience 
which creates this picture of conflict 
of principles. There is no conftict of 
principles. The principles is qu!.te 
clear. We want to give every tiller 
the minimum of possession which we 
regard as necessary for the purpose 
of ensuring proper cultivation and a 
aense of purpose in our tiller. 

Shri BaDga: That is not so as !far 
.. the government goes ... 

SJuol A. K. Sea: I think Shri Masani 
.ave the real argument when he said 
that he did not object to the ceilings 
being imposed but give them proper 
market value as cOmpelUlation. 

Ala hOIL lIember: The cat is out of 
the bag. 

Shrl A. K. Sen: There we difter. 
Those who have surplus land which 
~b.ey do not cultivate themselves but 

let out to othel'll and live a, inter-
mediaries are not entitled to market 
'YBlue according to our notiOllll of C!IIID-
pensation. And We have not followed 
that principle in abolishing zamIn-
dari, big landlord!!, and we are not 
going to tollow that principle ID thII 
matter also. Therefore it is reeJ.J.,. 
a matter of. pound, shiliing, pence, 10 
fer as Shri Manasi and his friends are 
concerned, who are objecting to It. 

SJuol Baqa: Certainly not. 

Shri A. K. Sen: He said he believ-
es in ceiling. He said: look at Japan 
and Formosa; they have imposed 
ceiling; but they have paid full mar-
ket value. He believes he told 1U 
very frankly-that ceilings are neces-
sary to improVe agriculture. By im-
posing a proper system of land hOld-
ing, Japan has improved its agricul-
tural production beyond measure. 
But he really objects to private pr0-
perty being taken over excepting on 
payment of full market value. 

Shri BaDea: Has his predeceuor 
not given an assurance that full com-
pensation will be giiven ..... 

Shri A. K. Sea: In my submission, 
no. He c:>uld not have in the face ot ... 

Shri Rauga: When the Imperial 
Bank was nationalised, for every 
share worth Rs. 100, they paicl 
Rs. 1,700. That was done by this 
Government. But you were not 
there, .... (Interruptions). 

Shrl A. K. Sen: I am still ready to 
learn trom Professor Ranga many 
things. 

Shrl RaDp: But I am not prepared 
to learn anything from you on th~. 
You are a useless Law Minister. 

Shri A. K. Sea: Maybe. 

Shrl Ruca: What else are you? 

Mr. Speaker: Order, order. The hon. 
Member may resume his seat. 

Mr. Bup.: We are bein, treated 
in thiI way ... 
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. AIL ..... 1IemJIer: Bys1eria. 

Slut ..... : lot .. CoDllltUDilt Memller from our party ha.s ,PObD. 
hysteria .... (IntefTUJltionl) . Did rou not say so? 

Mr. Speaker: Order, order. I would 
IIOt allow thiI eonftict between two 
Ilysteriu. 

SlId ...,.: There ia no hylteria 
_ thiI side. 

Mr. Speaker: Order, order. If there 
ia none, then hon. Kember, should 
be}) silent. 

8IarI BaDp: Then they should not 
talk like that. 

SlId DaJi (Indore): We were also 
keeping quiet until We were provok-
ed. •... (lfltemlptloru). 

Mr. Speaker: 'I1here hu been run-
Ding commentary and I have net been 
able to hear what the Law MiIWIter 
lias been saying. 

Shrl BaDp: We are able to bear 
him all right. 

Mr. Speaker: Should I stop him 
o._? 

'Slui Ranga: He does not seem to be 
keen at all in ofl'ering any justifica-
tion. Have you found even one 
Congress Member getting up to sup-
port him? There was none on his 
aide to justify the Law Minister. He 
has to do it aU by himself. They 
have allowed only the Law Minister 
to speak. What does it mean? No 
other member has spoken trom that 
ai~. He alone is answering all the 
e:riticism. 

Mr. Speaker: Now It is not for him 
10 take up that point that beoauae DO 
other memJ>er has spoken from that 
aide .....• 

8IarI BaDp: His conscience ia prick-
tng him. 

1Ir. Speaker: Then what should I 
40? Dismiss him? 

fte MIDWer of ParllamentarJ AfI-
tdIII (Shri Satya NarayaD. SiDIIa): Sir, 
..... b_use of your orders that nO 

Mr. SJeIker: Yes, I did. 

Shrl SatYa NarayaD. SIDha: The 
Speaker wanted that nobody from 
our side should participate in the 
di8cussioD. AU him it you have any 
doubt. 

1If. Speaker: Order, order. 

8111'i BaDp: After the Bill was once 
defeated here, you had the hardihood 
as the Chief Whip to issue a whip to 
Congress party IIIf$Dbers. You 
shoulcJ. be ashamed of yourself. 

Mr. Speaker: Hon. Members should 
realise that there ought to be some 
limit to making such accusations. 
Now, can the Law Minister continue 
his speech! 

Shrl Baap: Of course, he is tree to 
apeak. 

Mr. Speabr: No, he is not beiq 
allowed to speak. 

Shri RuIp: He baa not plenty o. 
time to .speak. 

Shrl A. II[. Sal: If it is expected 
that this heat will produce reaction OD 
this side ... 

Shrl Sat7~ Nara7111l Sinha: It will 
not. 

Shri A. K. Sea: .... those who ex-
pect this will be very sadly disappoint-
ed, because we retu.·e to be provoked 
when it p a matter of duty. There-
fore, as I was say.ing, it is really a 
ma.tter of what compensatiOn is to be 
given for the surplus land that i. 
taken lIDd there, as I said, we beg to 
dit!er trQlJl Proler,or Ranga and his 
colleagues. And I reiterate before I 
take my seat that I am ready to learn 
many things trom Professor Ranga. I 
40 not presume that I know every-
thing and I have nothing to leam 
from him. And I lIhalI always be 
~tet1ll to hlm tor • few 1_~ 
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which he may still in his kinder 
moments think of extending to me. 

'!'!Ie Mbdaer of Food aa4 Apteal-
-e (Shri Swaraa Siqh): At the 
moment he is angry. 

8lIr1 A. It. SeD: Therefore, U I Ai~ 
let WI not be confused and talk about 
high principles, because nothing is 
involved :in this matter. We are 
wedded to a particular economic 
arrangement aIld social arrangement 
in the matter of land holdings and it 
eny legal di1Dculties appear in the way 
we conceive that it is our duty to 
eleu them, and it IB precisely what _ 
We are seeking to do. That is all what 
( have got to ally. 

Slat M. B. Masml: I would like to 
ull: the Law Minister how this 
Amendment can be reconciled with 
the assurance given by his predeces-
sor, Dr. Ambedkar, that this Govern-
ment would never take away the 
rights of ryotwari tenants and 
ezpropriate their land without full 
compensation. How is this Amend-
ment going to be reconciled with 
that a solemn pledge given by the 
predecessor of the Law Minister! 

Shri A. K. Sen: I would quote from 
Dr. Ambedkar's speech while moving 
the First Constitution Amendment 
Bill. He says that it waS' not the 
intention of the Government to take 
away the rights ot ryotwari tenants, 
not ryotwari landlords. 

Dr. L. M. Singhvi: I rise on a point 
of order. None of the points raised by 
many of us on the floor of the House 
has been answered Or touched upon 
by the Law Minister. This is a very 
important matter and the Law Min-
ister cannot be permitted merely to 
touch UPon one or two points raised 
by some speakers and not answer to 
the debate raised in this House. This 
subject i. of national intere-st. Is this 
discussion to be reduced to a mere 
formality? Is it only a formality or 
have they no answer to the various 
issues raised on the floor of this House? 

SlId A. K. Sea: The hon. Kember 
referred to two specific Acts. I reserY .. 
my answer to that point and I would 
deal with it when we come to the. 
clause--hy-clause consideration. 

ShIt I. B. KrIpt1laD1: May I ask • 
question? This is a Constitutional,. 
amendment. When we made the 
Constitution, we allowed freedom to 
every Congressman to vote as be· 
liked Will the Government allOW' tbat 
free vote now! 

Mr. Speaker: The hon. MemJ. 
woUld realise that it Is not my ~­
eem. 'nlat is their internal. at!air. 

Sbril. B. KripaIani: Will you ma.. 
them s81" so? 

Mr. Speaker: I C&rulot press them teo 
say that. It is for them to decide 
whether they would leave their 
Members to vote freely or not. 

Sbrl K. C. Sharma (Sardhana): It 
is our concern. We are free to vote. 

Mr. Speaker: Order, order. I shan 
now put the first amendment ·to voti!-

The question is: 

"That the Bill be circulated for 
the purpOSe of eliciting opinion 
thereon by the 29th August, 1964." 

Those who are in favour may •• ,. 
"Ayfll'. 

Some lio .. Members: Aye. 

Mr. Speaker: Those who are .,ablit 
may say ''No''. 

Several. hOD. Members: No. 

Mr. Speaker: The "Noes" have It. 

Some hon. Memben: The "Aye~ 

have it. 

Mr. Speaker: I will take the diyi-
sian. 

''IT !;f"f>rn" om:! ;f~ ( ... leT) : 
~&f +l~'i~ll, ll"~ ~T ~ ~ 

:ftf~ fq;-· '!;:ii~ W. 1"fi fr trr 
~i 
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~~: 1Im~'lfi~ 

t, m it if ~ '!iT ~ ~ ~ ~ 
~1rI"f~lfIf1"f~t ? 

the button. My IStatement for "No" 
shOUld be recorded 

Shri Barish ChaDdra Mathur (Bhil-
wara): I have not been altotted Ii. seat 
yet. My statement for "No" should 
also be recorded. 

Let the lobbi. be eleared. 'nle 
question is: 

'-rhat the Bill be clreulated for 
the p~ at eliciting opinion 
thereon by the 29th August, 
19M." 

SIIrI ,JoaehIm Alva (Kanara): Ther. 
is no light on my machine. 

SIJIt D. C. SIwma: There is no lilltt 
on mY machine also. -

The Lolc SlIbha diWled: 
Mr. Speaker: I tlnd the light is etill 
there on Mr. Sharma's table. 

8hr1 D. C. S~ (Gurdaspur).: My 
lland trembled, Sir. I eould not press 

All the statements would be 
recorded. 

Division No. Z] 

_ .. SbrI 

.odrudduj •• S/Irl 
_. Itumrari._ 

....... Shri Ontor Lo1 
Jlheel. Shri P. H. 

JlrIj Rej SiDg~ Shri 
Jlate Singh, Shri 

D .... Shri P. It. 
G ....... SbrlP.L 
GuI ....... Sbri 

~ooiJO. Sbrl Hutom Cboad 

...... SiDP,Sb'i 

Admllloa. SbrI 
..........,. Dm. Sbrimoti 
Ala_.SbrI 

AI ... SbrI A. S. 
AI_SbrI 

AM7. Dr. M. S. 
Aajaaapp •• Sbri 

AatiD.edu. Shri 

.t.rua.cbolllD. Sbri 

AucI. Sbr; Bbq ... , Jbe 

Jlabunoth SiDab. Shri 
lIoldi ..... Slori 

Bal Krlo_ S; ...... Sbrl 

.... krilhnaa, Shrt 
JIa1miti, SbrI 
Jlalierj ... Sbri S. M. 
-.nerjcc, Dr. R. 

Jlortatoki, Sbrimad aoau. 
:llrman, Sllri P. C. 

:lUtI .. Sbri Hem. 

II ...... SbriR. 

•• rupaI. Shri P. L. 
B ... ppa. ihri 

".lIlatari. 'hri 

AYES 

lCopur lin .... SbrI 

~ .1 SiDabll, Sbri 

Ite_ LaI. Sbri 

Itobar. SbrI 
~paJ Singh, Sbd 

Malw,.."I .. SbrI 
Maomi" Sbri M. R. 
Rajyalumi. Sbrimall 

Ram SiDab. Sbri 

Ronp. Shri 

Reddy. Sbri N_. 

NOES 

B_t"SbrI 

Bbopt, SbrI B. R. 

Bb .... vati. Sbri 
BbottD ......... SbrI 
Bban Pntub Sinab, Sbr; 
JIbe,_ SbrI M. B. 
Bbetker. Sbri 
_".,.. Sbrl C. It. 

Blo •• Sbri J. B. S. 
1Iorooab, Sbri P. C • 

Bnbm Prakash, Sbri 

Braieab" .. Prasad. SbrI 
lI1'ij Basi LUI Shri 

lhi; Raj Singb-Kotob, Sbrl 

Chatraverti, Sbr; P. R. 
Chand •• Sbrimad lyotSUII 

Cbandat, 8bri 

Chaadruekhar, 8hrimati 

ChaDdrabhaa Singb. Sbrl 

ChaDdriti. Sbri 

Chatterjee. Sbri H. P. 

Cbotunedi. SbrI S. N. 

Chaudhry. Sbri C. L. 
Cboudhuri, Sbr; D. S. 

Cbaudhuri. Shri iachindn 

CU.59 Jus •. 

S ......... SbrI D. C. 

SIwbant Maajarl, Sbrimali 

SIwtri. Sbrl PraI:ub Vir 
SiDIb, 0.. B. N. 
Singh, SbrI Y. D. 

SiDII>a. SbrI.Y. N. 
SoImti, Shri 
Ud ... Sbri 
Vi;.,.. Raje, Shrimati 
Ya.bpaJ SiDII>. Sbr; 

Chaudhuri. Sbri Trldib Kumar 

Cboudbrl, Sbrimati Kamala 
Chav8D, Sbri D. R. 

Chavan, 8bri Y. B. 
Cbovda, Sbrima.; lob .. ben 

Cbunj Lal. Shri 

Daii, Sbrl 

D.ljit Singh, 8hri 

Das-Dr.M.M. 
Du, SAri B. K. 

Du. SbriN. T. 
Du, 8hri SUcihlDIU 
D.sappa, Shri 

DUI, Shri G. 

Dco Bhan;, Shri R. G. 

Desai. Shri MOlJ.rji 
Deshmukh, Dr. P. S. 

De.hmultp. Shr; B. D. 

De&bmukh. Shri 8hivlji R30 S, 
Dey. 5hri S. K. 

DhsramBlingam. Shri 

Dhulesbwu Meens, Shri 

Digh •• Sbr; 

Dineoh SiDah. Sbri 

Dixit. Shri G. N. 
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Doni, Sbrl Xuillotba 

Dubey. Sbri R. G. 
'I)wiftdi. Sbri M. L. 
DwiftII7. Sbri __ .tIa 

l!Ia,.perumoI, Sbri 

BIJu. Sbri_4 
Briq. Shri D. 

P'1IOdiI. Sbri 
GoIuDori,Shri 

GoJnj SiDP Roo. ShrI 
, GuIopoti Rom. ShrI 
, Oadbi. Shri V. B. 
,GoDpDm,Sbrimd 

Obem. Shri AluI,. 

'Gboob. Sbri N. R. 
OoDi. Shri Abdul 0_ 

. Go,.1m" Shri A. J:. 
GGwId ... Sbri M_ 
Oo_o...Dr. 

GIIbI. Shri A. C. 
, G_ Sbri Indnji. 

, Gop ... Sbri Pri,. 

, Gupta. Sbri RIm Rona 
, Gupt •• Sbri Shi. CbonD 

'Hojomovl .. Sbri, 
H_da. Sbri Subodh 
Honumondlli7lo Sbri 

Haq. Shri M. M. 
HornnL Shri_ 

Haarib. Sbri J. N. 
Hed .. Sbri 

Hem RIi. Shri 
'HimlUinab. Sbri 
Imbi __ Sbri 

Iqbol SIDab, Sbri 

JIdh ... Sbri M. L. 

J.dho •• Sbri Tulohidl. 
Jllrii .... RIm. Sbri 

Join. Sbri A. P. 
Jamir. Sbri S. G. 
lamunadui. Sbrimatl J.,... ....... Sbri 
Jedbe. Shri 
J ..... Sbri 
Jho. Sbri Y<JIODd!a 
Joohi. Sbri A. C. 
Joohi. Sbrimlti SubIoo4H 
J70'iIhi. Sbri J. P. 
ltabir. Sbri Humoyua 

Kadldi. Sbri 
ltajrolku. Shri 
ltam.th, Sbri Hor\ VilMa 

~b1e.Shri 

Jtaoobubli. Ibri 
ltancllPPID. Sbri L 

,lWIunao. Sbri 
)[appen. Sbri 

'ltor. Sbri Probbal 
ItuuIhirumoD. !lbri 

ltayll. !lbri P. N. 

,ltedlrio. Shri C. M. 

.ItoiohinI. Ibri IIioIww 

JUNI: I, 19M (Nift8teenth A~t) 
Bill EhodiIbr._ 

nm. 0.. P. N. 
1Ow>. Sbri 0 ....... Ali 
Jtbm, Sbri Shohno .... 

ICIwmo, Shri Mohr C111114 
ICIwmo, Sbri P. 1:. 
ltIDdor LI!. SIIri 

Klan V .... ShrI 

J:oIoti. Sbri LiIIdbu 
Itoujolg;. Sbri H. V. 

Jtripo Shonm. Shri 
Itriobee, Shri M. R. 
ItriobeUDlChari. Sbri T. T. 
ltuohaD. Shri P. 
K_I. Sbri B. N. 

LUbon Du. Shri 
LobhmikIIIt~_ S_ 
Loti. S .... S ,ri 

Lubr. Shri N. R. 
Lumi BoI. Shrimotl 
LumiD .... Sbri 

Lonibr. Shr! 
Mabode .. Pro.1d, 0.. 
Moht.b. Shri 

Mohato. Sbri Bhojohori 

Mahishi. Dr. Sarojini 

Moimoono SultlD, Shrimoti 

Mojitbia, Shri 

Malaichami, Shri 

MoIbetro. Shri Inder J. 
MaIliah, Shri U. S. 

MoUick. Shri Ramo CIIondN 
Manaen. Sbri 
Maodal, Dr. P. 

Mondll. Sbri J. 
Mondll. Sbri Yom_ Po_ 
Moni_dan, Sbri 
Monohoron, Shri 

Montri. Shri 

Monodi. Sbri 

Muuthiah. Shri 
Muuriya Din. Shri 

Motcbaroju,Shri 

Mate. Shri 

Mothur. Shri Horioh ~ 
Mehdi. Sbri S. A. 

Meb ... Shrl J. R. 
MeIkote. 0.. 
Menon. Sbri ItrioIIIIa 
Menon. Sbri P. G. 
Minhnlll.ShrI 
Miru. Shri _ All 

Miohro. Shri Bibhutl 

Miohro. Sbri Bibudlaendlo 
Miohro. Shri /II. P. 
Miono. Dr. U. 

Mitro. Sbri MohooIl 0_ 
Mitro. Sbri Shpm 0 .... 
Mohonty. Sbri GotuIonoUo ] 

Mohiuddin, Shri 
MohoiD, Sbri 
MonrI:o, IhrIoJ 

101 ..... Sbri It. L. 
More. Shri S. S. 

~ 1aooII.lkI 
Mubne. Shri 

Multetjee. Shri H. N. 
Multo,; ... S_a.. M_. Sbri o..t4 
Murli _. ShIt 

Mw1by. Sbri B. S. 

Marti, Sbrt M. I. 
MuooIir. Sbri O. J. 
NaicIu, Sbri V. G. 
Noll;. Shri O. J. 
Nlir. Shri N._ 

Nair. Shri Vu_ 

N.UMora.ShrI 
N_hilr. Shri 

N_.SIId 

NIJIk. ShrI_ 
Na:rar. Dr. S .. hiII 

NiaIm.~"_ 

o.a, Sbri 
PoIi_oI. Shri 

Ponde. Sbri It. M. 

Pandey. Shri R. So 
Pandey. Shri SoriOi 
Pandey. Shri VUh .. _ 

Paano LoI, Shrt 
Pont, Shri It. C. 

Paruhar. Shri 

Patel. Shri Chh .... bhoI 
Patel, Sbri MIll Sinlo P. 
Patel. Shri N. N. 

Patel. Shri P. R. 

Patl~ Sbri Raieoh_ 
P.tiI, Shri D. I. 
PItiI. ShriJ. I. 
PatiI, Sbri M. •. 

Potil, Shri S. II. 

PatU. Shri S. It. 

PItiI. Shri T ••. 
i'IIiI,ShriV_u. 

PotDIik, Sbri B. C. 

PUtabhi Ramon. SUi c.a. 
PiIIoi. Shri N • ....,. 
_-. Sbri _,_Hall 
~ SiDIb, ShIt 

Puri, Sbri D. O. 

RoabllDllh sm.Io._ 
Rqburomoiob, SIod 
1lIi. SbrimIti_ 

Roj BohIdur. ShaI 
Roi .. Shri C. R. Rojonm, _ 

Roi_ SiDIb, lUi 
RoJu,o..D.I. 
Rliu,SlI'riD ••• 

110m, Shri T. 
IIomSewot,_ 

RIm Subhq su..II. Dr. 
Ram SwaruP. IMi 
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1Umabi1hDan. Shr\ P. L 
lIammathan CheaiK. ShrI 

"1Iomanramy. Shri S. V. 

1lamanramy. Shri V.I':. 

RamdhllDi Du. Shri 

Rampure, SOO M. 
Rmanjai Sinal>. Shri 

Rane. Shri 

"Ran .. Roo. Shri 

Ranji' Singh. Shri 
Ran. Dr. K. L. 
Roo, Shri HUU1Wltb 

Roo. Shri Japnatha 

Roo. Shri Kriahnamoortby 

Roo. Shri E. Madhuoudaa 
Roo. Shri MuthpJ 
Roo. Shri RajagopaJa 

R.8o, Shri Ramapathi 

Rao. 8hri Ramethwu 

Rao. Shri TbiruDWa 
Rattan La!. Shri 

~ut. Shri Bhola 

Rawandale. SM 
Ray. Shrimati Renub 

Reddi. Dr. B. Gopala 

Reddiar. Shri 

Reddy. Shri Narayao 

Reddy. Shri RamakriaIu>a 
Reddy. Shrimali Yaahoda 

ROT. Dr. Sandilh 

Roy. Sbri Bishwmao. 

.s.dhu ~ Shri 
Saba. Dr. S. K.. 

Sahu. Shrl Ramelbw'" 
Saipl, Shri A. S. 

Samanta. Shri S. C. 

Samnani, Shri 

Sud. Shri Sham La! 

..sarma. Sbri A. T. 

.. ."abhama Dm. Shrimati 

.soo. Dr. Ramen 
S<D. Shri A. K. 
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Sm. Shri P. G. 

Seth. Shri Bioh ... chaDda< 
Sezhi,..,. Shri 

Shah. Shri Manab<Ddra 

Shah, Shri M ... ubbai 
Shah, Sbrimati Joyahea 
Shatuotaia Den. Sbrimati 

Sham NUh. Shri 
Shanbraiya. Shri 

~ShriA.P. 

Shuma, Shri K. C. 

Shaahi Roojan, Shri 
Shurri. Shri La! __ 

Shutri.ShriRamalwld 

Shoo NuaiD, Shri 

ShiDdc. Shri 

Shivanao;IPPa, Sbri 
Shree Narayan Du. Shri 

Shukla. Shri Vidp Cbona 

SiddanaDjoppa. Sbri 

Siddiah. Shri 

Sidheab.wu Pnaad. ~ 
Sinal>. Shri D. N. 
Singh, Shri K. K. 

Singh. Sbri R. P. 

Singha. Shri G. K. 
Sinha. Sbri Satya Nuapn 

Sinh •• Shrimati Ramdulari 

Sinha. Shrimati Tarkcab.wui 

SinhasaD Sinah. Shri 
Sjv.pp~ Shri Ku 

Sivaeantanm. Shri 

Sonavane, Shri 

So~ Ramadw>dnD, 

SriniVUBD, Dr. P. 

Subbuaman. Shri 

Subramaniom. Shri C. 
Subramanyam, Sbri T . 
Sumo! Prasad. Shri 

Sunder La!. Shri 

S=dra Pal Sinah. Shri 

!wIlDlY. Shri M. N. 
SWim,.. Shri M. P. 

Swaran Sinah, Shri 
Swell, Shri 

TUllia, Shri RametII_ 

Thengondu.ShrI 

Tbcow. Shri V. 

Thimmaiah,Shri 

'Thoma. Shri A. JoI. 
Tiwuy. Shri D. N. 

Tiwary. Shri K. N. 

Tiwuy. Shri R. S. 
Tombi, Shri 

Tripathi. Shri JCriaIma Doo 

Tyqi, Shri 

Uitey. Shri 

Ulata, Shri Ramachudn 
Umanath. Shri 

Upadh,.Iy.. Shri Shin Dua 

Vaishy .. Shri M. B. 

Valn. Shri 

Varma, Shri M. L. 

Varma, Sbri Ravindrl 

Vec.rabal8ppa, Shri 

Veerappa. Shri 

Venkaiah, Shri Koila 

Vcnkatuubbaiah. Shri P. 

Verma, Shri BalgOYind, 

Verma. Shri K. rr:. 
Vid~u. Shri A. N. 

Vij.y. ADIllda. ~ 

Vimla Devi. Sbrimati 

Virbhadra Singh, Shri 

Vishnm Praad, Shri 

V,.u, 5mi Radhelal 
Wadiwa, Shri 

Warior. Shri 

W....u:. Shri_ 

Yldab, Sb.d N. P. 

YacJ.v. Shei Ram Had:b 
Y.dan. Shri B. P. 

Ywuf. Shri Mohammad 

Mr. Speaker: The result of the divi-
.iOn i.t "Ayes" 32, "Noes" 187. 

The Lok Sabha dividecf: 

Ayes: 32; Noea J87. 
fte Deputy Minister III tile MJJd*7 
., lDtormation and JlroadcuC;iq (Slut 
Sbam NaG!.): Sir, the machine here 
did not york. The ameftdment wa.r negatived. 

.16.00 hrs. 

Mr. Spea.lr.er: The question is: 

'"l'ilat the Bill further to amend 
the Coostitution of India, be taken 
.into cOnsideratiOl1." 

Mr. Speaker: What was wrDDf wiUa 
it? 

SIIrI SUm Nath: I do not )mOY. 
Sir. I am for "A:ye$". 

Dr. B. Gopala KedcU (lU.nll): n 
is not functiOItin&' . 
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AdlaI SiDch. ShrI 

AchuthoD. ShrI 
__ Devi. Sbrimati 

AIIpoan. ShrI 
Aha, ShrI A. S. 

Aha, ShrI Joachim 

Aln .... ShrI 
1Im!y. Dr. M. S. 

ADJmappa. Shri 

AaldDeedu. Shri __ .Shri 

Azod, Shri Bhqwat Jh. 

IIobUDath SinBh, Sbri 

1IUIiwal. ShrI 
Bo1 Krilhua Sinal>. Shri 

JIoIUrisImoD. Shri 
JIoImiti. Shri 
Baaeri<e. Shri S. M. 
~ ... Dr.R. 

~. Sbrimati Rmab 

Bumon. ShrI P. C. 

Buuo. Shri Hem 
_.ShriR. 

Barupoi. Shri P. L. 

IIooappo.ShrI 

Balumatari. Shri 

IIoIWant, Shri 
~ShrlB.R. 

Bbopvoti. ShrI 
__ Dorab .... Shri 

llhonu Prakash Singh. SbrI 
~_vo. Shri M. B. 

_.Shri 
II_UJ18o Sbri C. It. 

II ... ShrI J.B.S. 
_.ShriP.C. 

JInhm Prakash, Shri 
JlDjesbwar Pruad. Sbri 

Bril Basi Lol. Shri 
Brij Raj Sinah Kotab. Shri 

Chaknverti. Shri P. R. 

Chuu!a, Shrimati Jyo ..... 

Chondak. Sbri 
Cbmdruekbar. Sbrimoti 

Chandra~ Sinal>. Shri 

Chondriki. Shri 
Chatterjee. Shri H. P. 

Chaturvodi. Shri S. N. 

Choudbr7. Shri C. L. 
Choudhuri. Sbri D. S. 

Chaudhuri. Sbr; SachiDdra 
Chaudhuri. Shri Tridib Kumar 

Cbaudburi. Shrimati Kamal. 

Chavan, Shri D. R. 

Cb .... an. Shri Y. B. 

Ch.-.cla. Shrim:lti Johrab en 

Cbuni Lal. Shri 

Daii. Shri 

,JUNE I, 196f (Nineteenth Am.endment) 
Bm 

4S:l. 

AYES [11.02 m .. 

DoIii. SiDch. ShrI 
D ... Dr.M.M. 

Du. Shri B. K. 

Du. ShrI N. T. 
Du, Shri Sudh ...... 

D_ShrI 

D_ShrIG. 

Deo 1IbaDj. Shri P. C. 

Daai, Shri Moraji 

Deabmukb, Dr. P. S. 

Dabmukb. Shri B. D. 

Desbmukb, Shr! Shivoli Roo S. 
Dey. Shri S. K. 

D/wamaIinpm. ShrI 

Dhulesbwar Me..,., ShrI 

DiaIie. Shri 
Dinesb SiDch. Shri 
Dim •• Shri G. N. 

Doni. Shri KasinoIIIo 
Dubey. ShrI R. G. 
Dwivedi. Shri M. L. 

Dwivedy. Shri SurendroDath 

BIoyaperumal. Shri 

I!1iu. Shri MohllDUDlld 
Erina. Shri D. 
Firodia, Shri 

Gahmui. Sbri 
Gaj .. j Singh Roo. Shri 
Ganapati Ram, 8bri 

Gandhi, Shri V. B. 

GaD .. Devi, Shrimati 
Ghosh, Shri AMya 

Gholh, Shri N. R. 

Goni, Shri Abdul Ghani 

GopaIan. Shri A. K. 

Gaunder. Shri Muthu 

Govind Das. Dr. 

Guha. Shri A. C. 

Gupta. Shri lndraiit 

GuPta. Shri Kashi Rom 
Gupta, Sbri Priya 

Gupta. Sbri Ram RallD 

Gupta, Shri Sbi. Chana 

Hajarnavi8, Shti 

Hansda. Shri Subodh 

H~umanthaiya. 8hri 
Haq, Shri M. M. 

Harvaui, Shri Anaar 

Hazarika. Shri J. N. 
Heda, Shri 

Hem Raj, Shri 

Himatsingka, Shri 

Imbichibava, Shri 

Iqbal Singh, Shri 

Jadhav, Shri M. L. 

Jadhav, Shri Tulshida. 

Jagjivan Ram, Shri 

Jain, Shri A. P. 

Jamir. Sbri S. G. 
lamunadni, Shrimati 
JOYIIrIIIIIAII. Shri 
Jedhe. Shri 
J_Shri 

Jha. Shrl Yop:adro 
Joohi. ShrI A. C. 
Joohi. Sbrimati Subbhodn-
Jl'O'isbi. Sbri 1. P. 
Kabir. Shri H_ 
Kadadi. Shri 

Kaj_.ShrI 

Kakkar. Shri Gauri S_ 
Kamath, ShrI Hari VilhDu 

Komble. Shri 

Kmakauboi. Shri 

KmdappoD. ShrI s. 
XommF.Shri 

Koppen. SbrI 
Kar. ShrI Prabhat 
KarutbirumaD, Sbr I 
Kayol. Shri P. N. 

Kedaria, Shri C. M. 

Keiahinl, Shri Ri.bID& 
Khadillw. Shri 
XhaD, Dr. P. N. 

lICIwl. Shri OIDWI All 

lChaD, Shri Shalmawu 

Khonua. Shri Mohr Ciwld 
Khanna, Shri P. K. 

Xindar Lol. Shri 

KiND Veer. ShrI 

Xoloki. Shri Liladhar 
Koujolgi. Shri H. V. 

Krip. Sbonkar. Shri 
Kriahna, Sbri M. R. 

KrishDamachari. Shri T. T. 
KUDhaD. Shri P. 
Kured, Sbr; B. N. 

Lakhan Do •• Shri 
LabhmikanthIIDUDII. Shrlmati 

La1it Son. Shri 
Luw. Shri N. R. 
Lumi Bai. Shrimati 

Lumi DaBS, Shri 

Lonikll'. Shri 
Mob.deo Prasad. Shri 

Mahtob. Shri 
Mahato, Shri Bhajahari 

Mahishi. Dr. Saroiini 

MaimooDa Sultan, Shrimati 

Ma;ithia. Shri 
.M.alaichami. Shri 
Malhotra, Shri Inder J. 
Molliah. Sbri U. S. 

Mallick. Sbri RIIDUI Oondra 

Manaen. Shri 
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Mondo!. Dr. P. 

MmdaI. Shri 1. 
.Mandal, Shri Ylmuna Praud 

Mmiyanpdan. Shri 

Manobaran. Shri 
Mantri. Shri 
.M.arandi, Sbri 

Maruthiah. Shri 

Muuriya DiI'1. Shri 

Matchara;u. Shri 

Mathur, Shri Harish Chandra 

Mehdi. Shri S. A. 
Mehta, s&ari J. R. 
Melkote. Dr. 

Mengi. Shr 'Gopol Datt 

Menon, Shri Krishna 
Menon, Shri P. G. 

. MiIlimata. Shri 
Mirza. Shri BoIbr AU 
Milhra. SlIIri Bibhuti 

Miohra. Shri Bibudhendra 

Miohra. Shri M. P. 
Miora, Dr. U. 

~ Shri Maheah Dutta 
Misra. Shri Shyam Dh .. 

Mohanty. Shri Gotulananda 

Mohiuddin. Shri 

MohaiD, Shri' 

Morarka. Shri 

More. Skri K. L 
M.ore, Shri S. S. 
Muhammad I,mail. Shri 

Mukane. 8hri 

Muterj ... Shri H. N. 

Muteri ... Shrimati Sharda 

MUIWli. Sbri Dmd 
Murli MlDohu, Shri 

Murthy. Shri B. S. 
Murti. Shri M. S. 

Muoafir. Shri G. S. 

Naidu. Shri V. G. 

Nait. Shri D. J. 
Nair. Sbri N. SreekanataB 
Nair. 8hri Vuudevm 
N'aUatnya. Shri 

Namhiar. Shri 
Nallda. Shri 

Na,u, Shri Mohm 
Nayar. Dr. S1lIhila 
Niprn, Shrim.ti Savitri 
o...Sbri 
Paliwal. Shri 

Palld •• Shri K. N. 
Pandey. Shri R. S. 
Pandey. Shri Sarjoo 
PoncIoy. Shri Viahwa NUb 
Panna LaI. Shri 
...... ShriK.C. 

_ar.Shri 

PatwI. Skri ~ 
_. Shri Mali SiDh 1'. 

~SkriN.N. 
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Patel. Shri P. R. 
Patel, Shri Rajcahwar 

Patil. Sbri D. S. 

Pati!. Shri J. S. 
Patil. Shri M. B. 

Patil. Shri S. B. 

P,tiI. Shri S. K. 
Patil. Shri T. A. 

Patil, Sbri Vuantrao 

Patnaik. Shri B. C. 

Patt&bbi Raman. Shri C. R. 
Pillai, Shri Nataraja 

Pottottatt. Shri 

Prabbatar. Shri Naval 

Pratap Singh. Shri 

Purl. Shri D. D. 

Rashunath Singh. Shri 

Rashuramaiah. Shri 
Rai. Shriroa.i Sabodrabai 

Raj Bahaduf. Shri 

Raja. Shri C. R. 

Raj..-, Sbri 

Rajdeo Singh, Shri 

Raju, Dr. D. S. 
Raiu, Shri D. B. 

Ram, Shri T. 
Ram Sowat. Shri 
Ram Subbag Singh. Dr. 
Ram Swarup, Shri 

Ramabadran, Shri 

Ramakriabnan. Shri P. R. 

Rammatban Cbettiar, Shri 
Ramuwamy, 8hri S. V. 
Ramaswamy. 8hri V. K. 

Ramdbmi D .. , Shri 

Rampure, Shri M. 

Rananjai Singh, Shri 
RaDe, Sbri 
Ranga Rao. Shri 

RaDii. SingIa, Shri 

Rao.Dr.K.L 

Rao. Shri Hanmanth 
Rao. Shri lagan_lb. 

Roo. Shri Krlahnamoorthy 

Rao. Shri B. Madbuaudan 
Rao. Shri Mutbyal 
Rao, Shri Raiagopala 

Rao. Sbri Ramapathi 

Rao. Shri Ramoohwar 

Rao. Sbri Tbirumala 

Rattao LaI. Shri 
Raut, Shri Bbola 
Rawaildalo. Shri 

RaJ. Shrimati Ronuta 
Roddi. Dr. B. GopaIa 
Roddiar. 8bri 
Reddy, Sbri Narayan 

Roddy. Sbri RamatriahDa 

Reddy. Shrimati Yuhoda 

"Ray. Dr. Saradiah 

llDY. Shri Biabwmath 
Sod!m Ram, Sbri 
..SaIl., Dr. S. K. 

Sabu. Shri Ramoohwar 

SaigeJ, Shri A. S . 
Samanta., Shri S. C. 
Samnani. Shri 
Saraf, Shri Sham Lal 
Sanna, Shri A. T. 

Satyabhama Devi. Shrimati 

Sen, Dr. R.men 
Son. Shri A. K. 

Sen, Shri P. G. 

Sezhiyan. Shri 

Shah. Shri Manabondra 
Sbah, 8hri Manubhai 

Shah, Sbrimati Iayaboo 

Sbakuntala Dori. Sbrimatl 

Sbantaraiya. Shri 

Sharma, Shri A. P. 
Sharma. Shri D. C. 

Sharma, Shri K. C . 

Sha.hi RaDian. Shri 

Shastri. Sbri Lal Bahadur 

Shastri. Shri Ramanand 

Sheo Narain, Shri 

Shinde. Shri 

Shinnanjappa. Shri 

Shree Narayan Du, Shri 
Shutla. Shri Vidya Charm 

8iddanmiappa. Sbri 

Siddiah. Shri 

Sidhcshwar Prasad. Shri 

Singh. Shrj D. N. 

Singh. Sbri K. K. 

SIngh. 8hri R. P. 

SinPa. Sbri G. K. 
Si ...... Shri Satya Narayan 

Sinha. Sbrimati Ramdulari 

Sinha. Shrimati Tarteshwari 

Sinbaun Singh. Shri 
Sivappraabauan, Shri Ku 

Sivasankaran. 8bri 

Sonavanc. 8hri 

Soundaram Ramachmdnn, 
Shrimati 

Srinivasan. Dr. P. 

Subberaman, Shri 

SUhramaniam. Shri C. 
Subraa\anyam, Shrt T. 

Sumat Proud. Sbri 
Sunder LaI, Shri 
SumIdra Pal Singh, Shr; 

Swamy. Sbri M. N. 

SwamJ. Shri M. P. 
Swarao Sinah. Sbri 
Swell, Shri 

Tmtia, Shri_war 

Thongondar. Shri 

Thevar. Shri V. 
Thimmaiah. Shri 
Thomu, sbri A. M . 
Tiwary. Shri D. N. 

Tiw.r". Shri K. N. 
Tiwary. Shri R. S. 
T';"'bI. Shri 
~. Sbri Jtri.hn. J'. > 
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TJIIi, Sbri 
UIke7, Sbri 

UIab, Shri RamacIw>dn 
Ummath,Shri 

UpadhyaJO, Shri Shin Dutt 
VaisbJO, Shri M. B. 

Valvi, Sbri 

TUllIa, Sbri M. 1.. 

TUllIa, Shri Ravindn 
T ___ ppa,~! 

Bade, Shri 
_ 1(_, Sbrimati 

-. Shri 0Dbr La! 
_, Shri P. H. 

Buta Sinah, Shri 

!leo, Shri P. K. 
GboBh, Shri P. K. 

Oubban, Shri 

Eocbha.aiJO, Sbri HabIn Chand 
J(apur Sir>sh, Shri 

KarDi Sinah'~ Shri 

V_ .. llhri 

Vmbiah, Shri I(olla 

Veubta.ubbaiah, SIari P. 
Verma, Sbri IIaIaovilld 
Verma, Shri 1(. J(. 

Vidyalanbr, Shri A. N. 

Vij.ya Anando, ~ 

Vimla Devi, Sbrimati 

Virbbadn SiDab, Sbri 

NOES 
E.ohor, Shri 

Kriahnapal Sinah, Sbri 
Mahanando, Sbri 

ldasani, Shri M. Jl. 
Rajyalumi, Shrimati 

Ram Sinsh, Sbri 

Ranga, Shri 

Reddy, Sbri Naruimha 

Seth, Sbri Biabaochaoder 

Sbaslw1t MaDjari, Sbrimati 

Villlrom Pruad. Sbri 
Vyu, Sbri Rodbelal 

Wadi ... ibri 
Warior, Sbr! 

Wumik. Shri BelkrithDa 
Yadab, Shri N. P. 

Yadav, SIIri Ram Harth 

Yadan, Shri B. P. 

Y1IIU!, ihri Mobamawl 

Sbutri, Sbri Pnkuh Vir-
SilItIh,Dr. B.N. 

6il1t1h, SbriY. D. 

IiJIaIaa. Sbri Y. N. 

'inah .. i. Dr. L. 1.(. 
iolaDki, Sbri 
Utiya,lIbri 

Vija,. a.je. ihrimati 
Yuhpal SiD .... Dri 

Mr. Speaker: The result of the <Uvi-
alon 18: 

Ayea 189; Noee 10. 

The motion is carried by a majority 
of total membership of the House and 
by a majority at not less than two-
eirds of the Members present and 
TOOn,. 

labourers 110 that they ac-
quire III!lf-cu1tivating pro-
prietary rights over the 
Smile.... (6), 

The motion toa.f adopted. 
Clause 2-(Ameftdment of 

11A). 
article 

Mr, Sp5ker: Now we tU. up 
elause-Oy-cl8!use comideration of the 
Bil1. 

Dr, L. M. SiDchvi: Sir, I move: 

(i) Page I, line 13,-
(1) omU "for the time bein,"; 

(ll) after "in force" iNert-

"on the 25t1h day of March, 
19M." ('). 

(ii) PBre 2,-

for linea 11 to 18, wbnitute-
"(ii) any waste land, forest land 

aIld lind tor pasture; 
(iii) my land held under ryot_ 
... an settlement and an,. 
land held or let for pur-
poses of agrioolture or for 
puroposes ancillary thereto: 

Provided that such lan,d is re-
quired to be given to cul-
Ufttora 8iIId arriCWtural 

Shri Kasbi Bam Gupta: Sir, 
_e:-

Page 1, line la,-

(i) omit "for the time being". 
(ii) after "in force", insert-

"on the date OIl which the COIl-
.rutution (Nineteen til 
Amendment) Act, 1964 
comes into force". (5). 

Shri A. P. lam (Tumltur): I mon 
my amendment No. 10. 
Mr, Speaker: Amendment l{o. 10 
• not to this clauae. 
8hri A, S. Alva (Man:galore): Sir, I 
move:-
Page 1, lines 10 and 11,-
omit "under his personal cultiYB_ 
tian". (I), 

s,hri P. R. Pallel (Patan): 
move:-

Page 1, line 9,-

Sir, 

aft(!!/' "acquisition", insert-

I 

"or diminishing interest 0« a 
land-holder" (31). 

Pqe2,-
after line 18, ,~ 
"Prvvl.ded that DOtwitb&tmdin~ 
anythin.g contained ill en" 
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law, supr-cane, co1!ee and 
tea fanns etc. proposed to 
be exempted trom ceilin, 
in Third Five Year Plan, 
IIhalI be exempted from 
c:eilinl-" (12). 

Mr. Speaker: All these amendments 
are now ,before the House. 

Dr. L. M. Slqhvi: Sir, in support 
of my amendmente, Nos. 4 and 6, I 
wish to draw the attention of the 
House to the tact that the language of 
claUSe 2 .•.••.•.. (Intef'rUptioo). 

Mr. Speaker: Of course, it would be 
a job for hon. Mem,bers but they have 
to remain silEllt and listen to the pro-
ceedings now. 

Shri Hem Baraa (Gauhati): They 
turn their backs &1&0. 

Shri M. R. Masanl: That shows their 
interest in the debate. 

Dr. L. M. Siq'hvi: While support-
ing my amendments Nos. 4 and II I 
wish to IIllbmit that the language of 
clause 2 epitomises equivocation; in 
particular, I would like to draw the 
attention O'f the House to the language 
used in line 13 wherein it is said, 
namely,-

"it shall not be lawful for the 
State to acquire any portion of 
such land as is within the ceilin, 
limit applicable to him \alder any 
law tor the time being in force". 

I should like to know from the hon. 
Law Minister what this expression, 
"the law for the time being in force" 
eDIlllotes. If he does not wish to carry 
equivocation into this clause, we would 
Wte to know whether he would be 
Willing to cmcede that there .is a cer-
tain point or time to which this parti_ 
cular phrase necessarily refers. I sub-
mit that it would be appropriate to 
Insert here a specific date, namely, the 
2Sth day oj' March, 1964, because it is 
onny up to this d!\te that we knew such 
legislation as had been enacted, b'y 
State legislatures. To legitimise or to 
make a reference to any laws that may 
~ passed in future by the State legis-
latures Is a trawesty oj' the lepl pro-
eelS. 

Mr. Speaker. Just one second, if he 
would allow me. We discuss these 
amendments to claUSe 2 aDd alter this 
clause we shall take up clause 3 and 
discuss the amendments to that clause. 
Voting will take place at the end of 
the discussion for both ,the clauses 
when we have finishecJ. all the amend.-
ments. 

Dr. L. M. SiDchvi: I submit that 
it would be proper for the Law Min-
dster either to specify the dare and 
the time which this expression refers 
to or to accept the amendment that I 
have sought to mOVe because in leav-
ing this question open, I think, he 
would be allowina: equivocation to pre-
vail 

16.01 hn. 

[MR. DEPurY-SPEAJtER in the Chair.] 

I hope that he would be willing to 
accept this date because it is only thi8 
date for which we can own any res-
ponsrbility. To protect future unborn 
legislation is as o1!ensive as it is to 
enact retrospective legislation. I would 
therefore, appeal to the House to ac-
cept this date as the point of time to· 
which the phrase "laws for the time 
being in force" refers. 

Shri KashI Ram Gupta: Mr. Deputy-
speaker, Sir, my amendment No. 5 is 
a little di1!erent from Dr. Singhvi'. 
amendment. There are' certain Acts 
which, we have come to know by 
experience, are defective. When the 
Government claims that they want to 
function in the proper way, we should 
give them latitude to this extent that 
after this Bill comes into force no' 
such Act should be amended. That 
is my suggestion. I can cite many 
examples. The Assam Ceiling Act 
has been a model and other Acts have 
been turned down by the High Courts 
on the ground of one defect or an-
other. Some time back Dr. ,Singhvi 
was citing the Madras Act where the 
definition of "family" has been found 
to be very wrong. Therefore, in such 
cases this Government which clainul 
to have land reforms should have 
suftlcient time to amend such Acta. 
There are certain Acts which are call-
ed Ceiling Acts but which actually 
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go against the interests of the tenants 
and the cultivators. The Punjab Act 
is there. So, in my opinion, the State 
Governments must be given time. 

The ar.gument given by the Law 
Minister tha, the States are free to 
legislate does not hold ,good. Just a 
little time back the hon. Law Minis-
ter himself conceded that the States 
Ihould have such a ceiling that a mini-
mum must be guaranteed to the cul-
tivator. So, when they define the 
minimum now, they should not change 
that minimum very often. That is 
the main difficulty. The people are 
afraid that this Government which 
talks of the minimum today may 
again change that minimum to a cer-
tain extent. And when the Law 
Minister says that the States are free 
to legislate, that fear is there. There-
fore the States should not be free to 
legislate, at the same time, the States 
must be given time and latitude to 
'amend those Acts according to the 
different decisions of the courts so 
that land reforms may be properly 
,dealt with. 

Mr. De)t1lty-Speaker: Shri P. R. 
Patel. 

Dr. L. M. Slnghvi: One moment 
'more. I wanted to draw the atten-
tion of the House also to amendment 
No. 6 which 1 have moved in respect 
'Of which I have only this much to say. 

Mr. Deputy-Speaker: You calUlDt 
make a second speech now. You 
have already spoken. 

Dr. L. M. SiDghvi: It is on clause 2. 
I will just add a few lines. This 
amendment No.6 only wishes to pin 
down the Government to its own 
protestations and the claims which it 
has been making that it wishes to 
acquire land only for the purpose of 
~istributing it to the landless people 
'In order to give them self~proprietary 
cultivation rights. It that is so, then 
the Government should be prepared 
t:o accept this confining proviso to the 
powers they wish to Bwropriate to 
'~hemselves. becaWle. the ,Government 
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has been claiming that it is onl1 for 
this purpose that they wish to enact 
this legislation. If that is SO and if 
we are permitted to take them on 
their word, there should be no objec-
tion by the Government in accepting 
this proposition as it is contained iD 
amendment No.6. 

Shri Kashi Ram Gupta: Sir, I want 
to speak on this amendment. 

Mr. Deputy Speaker: You have al-
ready spoken. . 

Shrl Kashi Ram Gupta: On thiI 
particular amendment No. 6  I have 
not spoken. My name is also alo~ 

with Dr. L. M. Sin,ghvi. Because first 
it is in the name of Dr. L. M. Singhvi, 
I could not speak at that time. Now 
that he has spoken on it, I also want 
to say a few words. 

I support Dr. Singhvi's amendment 
and I want to draw the attention of 
the Law Minister to the fact that if 
he accepts this amendment, it will, 
more or less, put the things in a pro-
per way. The forests and all these 
things can be managed by the Gov-
ernment in all ways. Therefore, that 
must be given priority. While the 
other definitions are there and the 
proviso has been given at the end 
just to legislate clearly that it will 
be given only to landless cultivators. 
The difficulty is that the people are 
afraid of one thing that the Govern-
ment may give this land to those 
people who may call themselves u 
cultivators and in a compulsory way. 
That is the main objection. There-
fore, 1 suggest that the Law Minister 
should accept this and if this ~ 

accepted, all the ambiguity and c0n-
fusion will be removed. 

Shrl A. S. Alva: As far as my am-
endment is concerned, that is, the 
deletion of words "under his per-
sonal cultivation", on page I, line8 
10 and 11 that is to say, in respect 
of the land within the ceiling • 
person must be given ,compensatiOQ 
whether he is, in possesai~n. of it or 
~ot. The very idea of ceiling is 1ha, 
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a person could possess so much land 
and specially in the southern parts 
where the land legislation has come 
into force under certain Acts, it is 
not possible for the landlords to take 
possession of land as long as the 
tenant was paying the rent. So, prac-
tically from 1952-53, onwards, it was 
not possible for any person to get 
back the land. So, within the ceiling 
limits, I submit, it must be possible 
lor a person to get market value of 
land whether he is in possession or 
not the Government may accept this 
amendment. I do not want market 
value in respect of property above 
the ceiling. As far as the ceiling is 
concerned, I think the Government 
can consider that fair compensation 
must be given to those persons also 
who are· not actually cultivating 
those lands. 

Shri Surendranath Dwivecly: I 
would like to support Dr. Singhvi's 
amendment No. 4 and I think the 
Law Minister would have no objec-
tion to accept it. It I remind him, 
this question was also raised in the 
course of the discussions in the Joint 
Select· Committee as to what would 
happen about the future legislations. 
We are all in support of the Bill. But 
let there not be. any ambiguity so far 
. as the purPD.Se of the Bill is con-
cerned. In his amendment, he has 
suggested a particular date and' I 
again request· the Law Minister to 
accept that am.endment. 

. Shri Krishnapal Sin,h (Jalesar): 
For the last half a century, almost all 
experts on agriculture and on land 
policy have been laying emphasis on 
the prevention of fragmentation and 
the retention of economic holdings 
and now, all of a sudden, we find 
that the people have been forced to 
create uneconomic holdings. The rea-
son given for this purpose is that 
land is being transferred to the land-
less people. Now, I wish to ask those 
I people who have put forward this 
~ theory. Do they think that it well 
Ii ever be possible to provide every 
~ citizen in the country with land! JU;St 

7~R (An T.!':Tl-ln 

appiy this argument for a moment's 
sake to a factory owner. It will never 
be possible to pr~ide one factory to 
every labourer there. It is absurd. 
The pressure on land has been in-
creasing from year to year. All the 
artisans and the working classes who 
have lost their profession have taken 
to agriculture and this is one of the 
reason why production in the agri-
cultural sector has fallen. Everybody 
wants to become an agriculturist. Just 
like everybody cannot be a success-
ful factory owner, everybody cannot 
be a successful agriCUlturist. 

Now, the other reason which I 
wish to give against this policy of im-
posing ceiling and reducing the size 
of land holding is that the agricul-
tural production has gone down. I 
say, take the average holding. That 
is the type of holding which is neg-
lected more than anythin,g else 
because the owner or the holder of 
that land knows that he cannot eke 
out a living on it. 

Mr. Deputy Speaker: The hon. 
Member should speak on the amend-
ment. 

Shri KrislmapaJ Sinch: Yes, Sir. I 
am dealing with the question of 
ceiling. I want to make sure that the 
Government will not rtduce the 
ceiling and this is what I am trying 
to emphasise. 

Shri RaDga: We are opposed to the 
whole Bill. He is speaking on the 
clause 2 as a whole. 

Mr. Deputy Speaker: His remarks 
should confine to the amendment. 

Shri Ran,a: We are opposing the 
clause as a whole. We oppose the 
whole pcinciple underlying the clause. 

Shri Krishnapal Singh: From the 
economic point of view, we find that 
the imposition of a ceiling, instead of 
increasing production, has led to dec-
T!'as!n~ production ....... . 
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Shri A. K. Sen: On a point of order, 
Sir. I hate to interrupt the hon. 
Member but I have to, from the sense 
01 auty, raise a point of order. Is it 
permissible, while dealing with the 
clause-by-clause consideration, to raise 
general principles which we have 
to deal with only at the consideration 
stage? This is a pure matter of the 
principle itself. 

Shri Banga: It is the clause as a 
whole. 

Shri A. K. Sen: What is the amend-
ment on which he is sp,;aking? 

Shri Krishnapal Singh: I am speak-
ing on the clause itself. 

Mr. Deputy-Speaker: The han. 
Member should be brief. 

Shri Krishnapal Singh: What I was 
saying is this. Even in the evidenc@ 
that was placed before the Joint 
Select Commitee, one of the witnesses 
pointed out that at one time in Ame-
rica about 50 per cent of the popula-
tion had taken to agriculture and 
afterwards when industrialisation of 
ihe country started, that proportion 
was reduced with the result that the 
yield from the land increased enor-
mously. So, this·idea which has taken 
· 'I"oot into the minds of the people that 
· .by reducing the size of holding they 
· san increase production in agricul-
· l.ure is v.ery fallacious. They can 
never do it. 

The other point which is very re-
l@vant and which was brougt before 
the Joint Select Committee, as you 
know, was the discrimination between 
llroperty in urban areas and property 
in rural areas. 

Mr. Deputy-Speaker: We are not 
roncerned with all that now. 

Shri Krishnapa\ Singh: I may men-
lion what the ceiling would mean .... 

Shri Banga: Let ·him be allowed to 
develop his point. 

Shri Krishnapa\ Singh: You cannot 
restrain the people'~ feel~. If you 

impose ceiling on one type of pro-
perty, there is bound to be bitterness 
among the people belonging to that 
class, and that is what this legislation 
is bound to do. 

I, therefore, hope that for the pre-
sent at least Government will decide 
that the size of the holding which has 
already been reduced to uneconomic 
sizes will not be further cut down, and 
I hope that they will accept Dr. L-M. 
Singh vi's very modest amendment. 

Mr. Deputy-Speaker: The hon. Min-
ister is replying now? 

Shri U. M_ Trivedi: It was said 
that he would not reply just now, 
but he will reply to the debate on 
both the clauses together. 

Mr. Deputy-Speaker: If he wants 
to reply, he can reply. 

Shri A. K. Sen: Just as you please. 

Shri U. M. Trivedi: Let him reply 
to all the amedments together. 

..n~~: ~~ql~, 

¥fr.f;f\"lj ·;f\" f~ i\" 'If) ~ma-or ;m 
f~ ~, ~ ~ mor rn ~ f..t 
"~~~I~;;il~"'tft;r1rt~ 
-'flfm ;a'~ ~ ;r.1 ~ if<: n;t"t 
t I q'-.mr it W'IlT ~, '! 0 q-To it ~ t, 
iI'lTT~ it "ft'fIT t I ~ ;;il ~Ift=rtr t 
;a'~ f..t ~ <'fiiT ~ g~ ~ I f"Rf 
~mr.m If'T ~~'fT ~ ~ 

~'T lI11 om; ~ ~ 'fT, ~ ~ 
liil: 'fro f;p;r iTlIT 'fT f;r. 'fTl'fm '""'" Oof;" 
<iI~ m<: ;p;;r f-.:q:;nf ~ ~ I m;;r 
ill!' ~~ ~ f;r. 'f~ 'l;lro t I lflT< 0fll'T 
f~'lT) 'I;Il()T~~~or;r.r~~) 
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if.") 'fJ-~T iIS'f ~ ;;;"11': \[1 0TRi'T ~ 

~ ;;;;r <lif." lP:'I>T': lI'l! 0fl!1 ~ro 
f'l> fil;mif ~ qj11fa-it ~ 1FT qj11f<n 

~qif<i'l>~'1»~~\[l ~I 
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~if oR-~ ~ m ~ ~:r'1~ 

mofT it, "f~ .h; ~ ~ .f~",<: 
1R:T~, '1';rr;;£;;r;r ffi<fr~: ~<fr ~r ~ 
f;;r; ~I~T 9;IrofT m>iT "1fT ~~ 'li [IJ;~ ~ 
f;;r; ~ ~1 ~f.I;r m if; forir, "T 
W~l ~ ~1'I''ii~ If,:;;rrn I m;;r~~l5'r 
;;r;T qf~ 1f<'M ~r ;;rTIlr t 1 
tffiTT >iTT it ~ 'fT f;;r; ~~ llrot if 
f=r.mo:r =r.r "f1TR iti'fr lITlf. f;;r;l(T ;;rr1mr 1 
;;;1 'fi';f ~ ~ EfiIf ;;r;r f;;r;~I"T ~ <SJ'fi.'t 
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1f~ iIiT lf~ rt'ifT~, ~ ~i ~ir 'Tit 1 
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~Ef>~ Ii~ ~ ~~ ~ ~i~ ~m f.t;7rr :i!1 
<:~ ~ I ~t tn: 'fitIJT lffr ~:i!1 'lTlti ~w 
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.r1'l'1 it ll."r t I ~r't u;;rr ~. <TlI7T~ 
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~I!ir<-T ft ~f~ '1ft, ~>: ;fr, 
~:~ 1lT~ '1ft flt:ir =r.lf! ;;r;"i ~ 
f!f><rr & I fri ¢Wi fEf> "l"ffir ~ 
~i ~Ef>T ~, ~h 1f~" ~ .:~ 

~..rrt I ~ ft~=r.(.r ~~~ 

~ fEf> ll" <.t mr ~ w f;wr =r.r m::1tf ~m 
R' 'l'1<': ;;;"if <;;t; ljf{t tn: ~'TT ~1f.F fW<'I"T'f. 
~~'TTI 

Shri U. M. Trivedi: I do not know 
whether the hon. Minister agrees to 
any of these amendments, amendment 
No.4 or amendment No.5. 

Shri A. K. Sen: No. 

Shri U. M. Trivedi: I do not know 
why he is not agreeing to them. He 
is a vel")'1 learned man, and he ought 
to have looked into it and agreed to 
theSe proposals. There is nothing 
wrong in his agreeing to these amend-
ments. 

The proposition that is before us is 
this that after a protracted considera-
tion in long sittings extending over a 
few days, we have come to this con-
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clusion that the proviso should read 
thus: 

"Provided further that where any 
law makes any provision for the 
acquisition by the State of any 
estate ·and where any land com-
prised therein is held by a person 
under his personal cultivation, it 
shall not be lawful for the State to 
acquire any' portion of such land as 
is within the cening limit applica-
able to him under any law for the 
time being in force ...... ". -The use of this phrase 'for the time 
being in force' brings about a certain 
difficulty. 

So far as the ceiling is concerned, 
the principle that we had agreed to 
Was that land within the ceiling 
amount should not be taken away 
from any of the peasants, and if it 
was so taken away, it should be 
taken away under the Land Acquisi-
tion Act after paying compensation· 
at the market value. We never want-
ed to deprive that landholder of his 
propert)'1. But then we had never 
conceived of this position where Gov-
ernment would say 'All right, here we 
agree to this, but we shaH change 
the ceiling; today, if it is 30 acres, we 
.hall take it 10 acres later on; then, 
we shaH reduce it from 10 acres to 
2 acres, and from 2 acres, we shall 
reduce it also to 1 acre, and under 
the law for the time being in force, 
the ceiling is only one acre, and, 
therefore, you can keep only 1 acre, 
and the rest will ,be acquired'. That 
was never the object which the Joint 
Committee had in view. 

Therefore, I do not think that there 
is anything wrong Or illegal in mak-
ing this suggestion that the phrase 
'for the time being in force' may be 
replaced by, a phraSe which will fix a 
certain date for the ceiling. The date 
may be as 25th March, 1964 or I 
would even agree to its being the date 
on which the Constitution (Nineteenth 
Amendment) Bill comes into force. I 
do not know why even that is not 
being aereed to. It there is some-

Bill 

thing up the sleeve of the hon. Min-
ister, he may kindly explain the posi-
tion, why,.a good and sound law-
yer and a very reasonable man as he 
is; he feels hesitant to accept a very· 
rational and reasonable approach in 
this law. 

It is most essential that once we 
have fuHy considered the pros and 
cons of an amendment, and it has 
been brought into the picture by the 
Joint Committee, that which we have 
done must not ·be undone simply be-
cause some other thing is up the 
sleeve of the Government. In these 
cir;:umstances, I would say that the 
amendment of my hon. friend may be 
accepted. 

Mr. Deputy-Speaker: The hon. 
Minister may' reply to the amend-
ments on claUse 2. 

Shri A. K. Sen: We had debated 
upon this question in the Joint Com-
mittee on tne last occasion. The 
purpose of introducing the safeguard 
was to bring a new provision into the 
Constitution, which was not there be-
fore. Before this proviso was intro-
duced, the State Government had 
no limitation whatsoever; but they 
did not expropriate all cultivators 
who were owning land and cultivat-
ing it, the whole object being to pre-
serve the right of the actual cultiva-
tors to enjoy lands within the ceiling 
which each State Government, having 
regard to the availability Of land and 
the necessity of the case had chosen 
to fix. 

As I explained on the last occasion, 
we are not here prescribing the ceil-
ings, but we are only introducing a 
safeguard for the cultivator-owner, 
which safeguard there was not before 
and the States could, as Shri U. M. 
Trivedi has suggested, fix a ceiling of 
one acre or two acres only, and there 
was no limitation on the States in 
this regard. E\<en that one acre could 
have been taken over without pay-
ment of market value. So, this 
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safegUlll'd we have introduced specifi-
cally and the hon. Members will re-
member we did it at the Select Com-
mittee stage in order to obviate the 
possibility, should there be any en-
thusiastic Goverrunent ·anywhere 
which would even take over the mini-
mum of holdings without proper com-
pensation. We thought it necessary 
to introduce the safeguard. 1 think 
it would be inappropriate to fix ceil-
ings permanently here and now or in 
the Constitution itself. That would 
make it unalterable if the Constitu-
tion fixes it. We must leave some 
amount of flexibility to the State. 
There is no question that there must 
he some minimum faith in the wisdom 
of the legislature. As I said on that 
occasion, no legislature will be able 
to exist if it expropriated eveI') , cul .. ·· 
vator from his land without payment 
Of compensation. That is the reason 
a date would be inappropriate to be 
fixed in the Constitution itself. Even 
if a fair figure is to be fixed, it wili 
be impossible to change. As I said, 
we are introducing a safeguard which 
was not there before. At that time it 
",as welcome. Now you insist on a 
further safeguard where there is no 
need for it. 

Dr. L. M. Singbvi: You will recall 
it was raised in the Select Committee, 
and therefore it is wrong to say that 
it should not be raised now. He 
should specifically answer as to what 
point of time he refers to. 

Shri A. K. Sen: 1 am very sorry. 
Goverrunent finds it difficult to accept 
this amendment. 

Dr. L. M. Slnchvl: Give the reason. 

Slari M. R. Masani: The reason is 
clear that they want to introduce col-
lective farming. 

~ 

. Shri A. K. Sen: If I have not been 
able to convince them, I am sorry 
for it but these are the 1'@8sons which 
have' weighed with us and made it 
difficult for us to accept that. 

Amendment No. 6 we cannot accept 
either, I am very sorry to say, because 
the proviso will make it completely 
open to litigation in every case, so 
that the courts will enquire in every 
case whether it would be necessary 
for the purpose of giving self-cultiva-
ing proprietary rights to the cultivator 
to whom the land is given. That would 
be opening the door to litigatiOn for 
each pety case of giving land to the 
landless. It is impossible to accept 
this amendment. 

Mr. Deputy-Speaker: We will take 
the vote later. 

Dr. L. M. Singhvi: Before· you pr:>-
ceed to a decision on this, we would 
like the Minister to clarify what point 
of time this legislation refers to. We 
are entitled to have a clarification. 
How can we pO'sibly vote unless we 
get a clarification? 

Mr. Deputy-Speaker: He has given 
the clarification. Has he anything 
further to say? 

Shrl A. K. Sen: I thought I had 
tried to give the clarification. 

"For the time being in force" 
means any time in question Which we 
take for the purpose of a particular 
case. 

Clause 3--(Amendment of Ninth 

Schedule). 

Dr. L. M. Singhvl: 

Page 2.-

omit lines 21 to 23. (7) 

Page 3,-

omit lines 14 to 15. (9) 

Page 3.-

omit line~ 16 and 17. (13) 

Page 3,-

omit lines 18 to 28. (14) 

Page 3.-

omit lines 21 and 22. (15) 
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Page 3,-

omit lines 23 and 24. (16) 

Page 3,-

omit line 25. (17) 

Page 4,-

omit line 1. (18) 

Page 4,-

omit lines 2 and 3. (19) 

Page 4,-

omit lines 15 and 16. (20) 

Page 4,-

omit lines 21 and 22. (22) 

Page 4,-

omit line, 23 and 24. (23) 

Page 4,-

omit lines 25 and 26. (24) 

Page 4,-

o1nit lines 27 and 28. (25) 

Page 5,-

omit lines 3 and 4. (26) 

Page 5,-

omit lines 5 and 6 (27) 

Page 5,-

omit lines 13 and 14 (29) . 

Shri Kashi Ram Gupta: I beg 
move: 

Page 3,-

omit lines 9 and 10 (8) 

Page 5,-

omit lines 11 and 12. (28) 

Page 5,-

after line 22, insert-

"Provided that the respective 
States get these Acts removed 
from the list of this Sch .. dule, 
within a reasonable time, after 

to 

amending these Acts in the light 
of various courts decisiolll3 in re-
gard to these Acts or changes 
made in unchallenged Acts on the 
basi, of such decisions, except 
where the que~tion Of amend-
ment does not arise on either 
basis." (30) 

Shri A. p. Jain: 

Page 3, line 15,-

add at the end-

beg to move: 

"except in so far a" this Act 
relates to an alienation 
referred to in sub-clause (d) of 
clause (3) of se"'lion 2 thereat" 
(10) 

Shri U. M. Trivedi: I beg to move: 

Page 4,-

omit lines 19 and 20. (21) 

Shri A. K. Sen: May I inform the 
House that Government would accept 
amendment No. 10 moved by Shri 
A. P. Jain? 

Dr. L. M. Singhvi: I would like to 
know whether you would like us to 
speak on each amendment separately. 

Mr. Deputy-Speaker: The 
and all the amendments are 
the House. 

clause 
before 

Dr. L. M. Singhvi: There are a large 
number of statutes to which these 
various amendments refer and I 
thought it would have been better 
perhaps to take them entrywise or 
itemwise. 

Mr. Deputy-Speaker: All the 
amendments and clause are before 
th .. House. 

Dr. L. M. Singhvi: Sir, this Consti-
tutional amendment Bill carries with it 
an amazingly large labYlrinthine cata-
logue of legislation which is sought 
to be protected by this amendment. I 
would, in the first place, like to give 
expression vehemently to my opposi-
tion to this wholesale approach to 
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legislation. It appears that a large 
number of legislative enactments 
were included in the Bill as originally 
introduced and now eventually as the 
Bill is before us because of the pres-
sures brought upon the Union Gov-
ernment by the State Governments 
and the Planning Commission with-

~ out proper consideration either by, any 
agency of Parliament or even by the 
Planning Commission of all the detail-
ed implications of each of these enact-
ments which are sought to ·be includ-
ed. I should like to illustrate this 
general proposition. For instance, I 
draw the attention of this House that 
in this inventory of legislative enact-
ments, which I have called a hesitating 
inventory, sought to be appended to 
this Bill, is included enactments which 
have been stru-k down by the Supre-
me Court and High Courts as also laws 
never challenged in any court of 
law. It has in its midst laws which 
have nothing to do wIth an)" program-
me of land reform. I am very sorry 
to say that when the hon. Law Min-
ister rose to reply to the debate on 
the general discussion he had neither 
the time, nor the inclination nor per-
haps a compelling need of conscience 
which is, I think. the prerequisi10f 
any sane parliamentary process to 
reply to the discussion on this ·parti-
cular aspect fit the matter because it is 
clause 3 which seeks to impart immu-
nity to the protected category of the 
9th schedule containing a large num-
ber of enactments which are irre-
levant and pointless. 

It has been said by the hon. Law 
Minister that it was improper OrIgI-
nally to nave included the law relat-
ing to talultdaris in Gujarat and so, 
eventually, it was omitted from thi. 

• inventory. But tne same principle 

/
' applies to the Gujarat Surviving Alie-
nations Abolition Act because here 

, again Government is seeking to sup-
. plant and deny a vested right for com-
pensation that has accrued after the 
land reforms. It has nothing to do 
with land reform directlv speaking. 
but seeks to deny rights i.vhich have 
already accrued. It is really to legislate 

ment) Bill 

in a manner which is repugnant 
to all known canons of jurisprudence. 
It is, therefore, that I and my hon. 
friend Shri A. P.Jain were induced 
to give notice Of amendment No. 10. 
I have moved for the deletion of this 
whole Act from the inventory of legis-
lation. I haVe also moved a more 
restricted amendment No. 10 'llong 
with Mr. Jain. This illustrates the 
thoughtless approach that the Gov-
ernment have followed in the matter 
of legislation, even constitutional 
legislation. 

Tl).e other is the category of legisla-
tion which has been declared to be 
null and void by the various courts 
in the country. In this clause falls 
legislation such as the Madras Lantl. 
Reforms Act and the Kerala Land 
Reforms Act. 

lUI hI'S. 

[MR. SPEAKER in the Chair] 

I had raised the question specifical1Y' 
as to how the Law Minister could 
possibly substantiate his claim that it 
is a land reform to create an artificial 
definition of family. A large number 
of legislative enactments sought to 
be included in the list have been 
struck down by various courts be-
cause of the artificial definition of 
family which they seek to bring in. In 
this category comes the Madras Land 
Reforms Act, which 'came up for ad-
jUdication before the Supreme Court 
recently. The Supreme Court found 
that it was in transgression of the 
rights of legislation that this piece of 
legislation was enacted. As a matter 
of fact, it is quite evident that the de-
finition of a family\ which discrimi-
nates 'between equal members of a 
natural family and brings into exis-
tence artificiaJly an irrelevant defini-
tion of family is not land reform. The 
Supreme 'Court relied on an iJlustra-
tion wliich I had occasion to cite be-
fore the House earlier also. They 5aid, 
in a case where 300 acres of land had 
to be divided between the father and 
two major sons and two minor sons, 
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the major sons would each get 30 
acres of land, whereas the minor 
sons and the father all told would get 
only 30 acres of land. Why should the 
Government wish to enact into the 
body of this law this discrimination 
which is entirelY' pointless and un-
related' to any objectives of laRd re-
form? 

The Law Minister was pleased to 
give a very lame and untenable ex-
cuse for the artificial definition of 
family contained in several enact-
ments. He had said that there are 
in law various definitions of family 
which have to be taken into account. 
He was unable to show how, when 
the Supreme Court had struck down 
as a discriminatory piece of legisla-
tion a definition which was unrelated 
to any objective of land reform. Gov-
ernment feels impelled to over-ride 
the verdict of the Supreme Court in 
this undemocratic and unconstitu-
tional manner. 

My esteemed friend, Mr. Chatterjee, 
when he spoke on the general discus-
sion. said that it ran counter to the 
spirit of the Constitution. He said it 
was a fraUd on the Cilnstitution and 
a constitutional amendment which 
seeks to over-ride the verdict of the 
Supreme Court to the effect that a 
particular piece of legislation is con-
trary, to fundamental rights and 
transgresses the fundamental rights is 
to perpetrate a second fraud. I hope 
Government would very carefully 
consider whetner it can really justify 
to the countriY at large and to its own 
conscience whether such an artificial 
definition (}f family, which is the 
basis for the courts to strike down 
theGe enactments is really germane to 
its programme of land reform. The 
Law Minister has relied upon certain 
cliChes and shibboleths. He said this 
legislation is intended to bring about 
the long-cherised revolution in our 
land !!)'stem: he claims that this is to 
distribute tloe land to the landless and 
to impart to our economy a democra-
tic basis. I seriously, strenuously 
and vehemently refute tbis claim 
made by the Law Minister who, I sUP-

pose, does not quite realise that such 
a definition of family demonstrably is 
counter to any' conception Of law or 
conception -of land reform. Why 
should you create discrimination bet-
ween brother and brother, between a 
major son and a minor son, a minor 
son who is going to become a major 
son? It is beyond rational consi-
deration or legal consideration and to 
explain and justify such a provision 
would be an impossible task. 

There is another category of legisla-
tion which has never been challenged 
in any court of law. The whole body 
of legislative enactments which have 
never been chailenged in a court of 
law and of which we do not know 
what kind of challenge is possible to 
offer are also being sought -to be pro-
tected. I am personally not opposed. 
to a rational well-cons'idered prog-· 
ramme of lana·reform. But the Plan-
ning Commission has not even made 
a proper and comprehensive stud)'. 
the Government is not in possessior• 
of reliable and dependable data and 
yet the Law Minister· comes forward 
to seek our assistance to protect legis-
lation which has nothing to do with 
land reforms and which has never 
been challenged in a court of law. ti: 
which we do not everi know what 
kind of chal1enge might be offered. TC' 
place under the protective constitu-
tional umbrella a whole body of legis~ 
1ation without telfing Us why it is 
that it has become necessary for thp 
Government to protect those enact-
ments is also. I think, a travesty of 
constitutional principles which we 
have accepted in this country. 

The third category is a category· of 
legislation which -is· not strictly relat-
ed to land reform. as such. Even 
remotelv speaking the relationship I, 
very te':'uous and untenable. It seems 
that an instance was cited before this 
House the instance of the Mysore 
Vi1lag~ Officers Act. Whether the 
vila!!e officers continue to exist or 
their offices are abolished is not im-
portant or relevant to the prolZTamme 
of land reform. The Law Minister 
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has nothing to lay to any of these 
objectiOlllI and yet with a characteris-
tic swee.· and ftourish he wishes to 
claim <that this legislatiOn is going to 
redeem the pledge that his party gave 
to the country to put the tiller of the 
soil on a sound economic footing. 

Shri Bade: The Supreme court bas 
passed a stay order in this case. 

Dr. L. M. SiDghvi: This is the fourth. 
category ,:>f cases in which matters are 
sub ;udice, matters are pending a 
court of law, and yet the Gov-
ernment feels called upon to protect 
them. In the class of legislation 
which is unrelated to any programme 
of Land reform is the legislation re-
lating to the entire revenue court or 
the entire tenancy law. Is it not un-
fair and unworthy of an organised 
government to come before Parlia-
ment to I{ive protection to that whole 
body of legislation, without telling us 
as to what provisiOns of the parti-
cular piece of legislation it is neces-
sary to protect? The Law Minister 
is only making an exercise in an irra-
tional, partisan advocacy of a mea-
sure which he cannot otherwise de-
fend or support. It is really, as I 
said earlier, an affront to our intelli-
gence, an insult to this Parliament, 
that the Law Minister wishes this 
legislation to be enacted without even 
telling us the detailed reasons which 
impelled him and whiCh justified him 
in the belief that the extension of the 
constitutional protection to them is 
necessary. Without such a rational 
explanation, without a comprehensive 
answer, without proper, reliable and 
dependable statistics and a blueprint 
of the programme that the Govern-
ment wishes to translate into action, 
it is hardly justifiable for the Gov-
ernment to come before this Parlia-
ment and ask it to legitimatise that 
which is illegitimate, tc. validate an 
offspring who is illegal ab initio. 

I hope that the Minister, on whom 
the onus is cast, will come before this 
House even at this stage, because this 
758 (Ail L.S, 

is the only stage when he could Jum-
fy each piece of 1egislstion that he 
seeks to protect and he should given 
the reasons why it is necessary to 
protect that particular piece of legis-
lation. I fOr one would be s/!.tisfi"d 
if he could demonstrate to this 
House, to any reasonably prudent 
man that a particular piece of. legis-
lation is germane to a programme of 
land reform. 

For him and for the Government, for 
an organised government, to OOJI)A. 

before this House to give a i-' 
catalogue' of legislation either . the 
berest of the State Goyernmen" or 
at the orders of the Planninll ,om-
mission is really a travesty J._ \ the 
parliamentary process. What -~en is 
left to us here? 

Acharya Kripallmi, an esteemed 
leader of this country, pointed out a 
very important consideration, that is, 
that in passing Bnd cORSidering this 
Constitution (Amendment) Bill we 
really do become a Constituent Ass-
embly and to Parliament, as indeed 
to a Constituent Assembly, the Gov-
ernment at least owes this much that 
it must explain and give its re8IIOD8' 
it must try to convince and persuade: 
Democracy will come to naught if 
reason and fairplay is abandooed 
and is given the go-by. I hope, the 
Law Minister will at least perform 
his duty to 1lhis minimum extent by 
giving a detailed, satisfactory con-
vincing explanation in reSpect 'of each 
piece of legislation which, it is his 
wish, should be included in this list 
to be appended to the Constitution. 

Shri C. K BhaUaeJw:na (Rai-
ganj): Sir, of course, I do not want 
to stand in anybody's way, but it ill 
for YOl1 to consider whether arllU-
ments imprOVe by repetition. 

Shri Bade: There is no repetitIon. 

Dr. L. M. Slnchvi: There i~ no reply 
that Government has ever been able 
to give. 
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Shri Kashi Ram GUPla: Mr. Spea-
ker, Sir while taking steps to include 
Acts in' the ninth Sclhedule Govern-
ment should lay down some' policy 
on the basis of which they could do 
so. This Government, unfortlUlately 
has no basic policy on which to de-
pend. It is borne out by the fact as 
to how they have been moving in the 
matter. 

In the initial stage they included 
124 Acts and the Law Minister plead-
ed for the inclusion of all the 124 
Acts without going into anyone of 
tbem. At that time he tried to plead 
in such a way that it was very nec:es-
sa~y to include all those 124 Acts. If, 
somehow, there had not been any 
proposal to constitute a Joint Com-
mittee what would have been the 
fate of that? All the 124 Acts would 
have been ill('luded therein. 

Later on, at the stage of the Joint 
Committee 88 Acts were withdrawn. 
When we questioned as to on what 
basts they were being withdrawn, no 
,reply was given. Most of the 
ren:utining Acts that are there are 
similar to those that have been with-
drawn. So, this particular aspect 
of the question shows how the Gov-
emment is moving in the matter. 
They only wanted either to please 
some States or to save their own face. 
Because something has been done, 
so something must be included there. 
If one goes into the Acts whiCh have 
been included there, one would find 
that not a single Act can be there for 
inclusion. 1 ask the hon. Members 
of the TUling party-they are going 
to vote for all these Acts which have 
been included in the Schedule-whe-
ther they have studied some of them. 

Shri U. M. Trivedi: No. 

Sbri Kash~ Ram Gupta: If they have 
studied some of them, let them come 
out with their own views. Even in 
the Joint Committee I saw that hon. 
Members were hasitatinl to study 
things there. 

Sbri C. K. Bhattaeharyya: We stu-
died much more than all of you put 
together. 

y ...... 
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Shri Kashi Ram Gupta: I will state 
a few more points. There are Acts 
which have been included which are 
going to expire in 1965. The Madras 
Occupants of Kudiyiruppu (Protec-
tion from Eviction) Act, 1961, the Mad_ 
ras Cultivating Tenants (Payment of 
Fair Rent) Act, 1956 and the Madru 
Cultivating Tenants Protection Act. 
1955 are some of those Act. which 
have never been challenged Up till 
now and which are going to come to 
an end in 11165. 

An Hoa. Member: They might be 
extended. 

Sbrl Kashi Ram Gupta: What is the 
USe of having luch Acts included in 
the Ninth Schedule. Because there is 
no basic policy formed, this il the 
result. 

Then, there are such Acts which 
are contrary. to the Land Ceiling Act 
itself. I shall cite ·the Gujarat Agri-
cultural Lands Ceiling Act, 1960. 
There they have included a clause 
where the land of a person can be 
acquired compulsorily for' that pur-
pose. I do not understand how a 
Government which says that they are 
for land tenures can put such a clause 
in the Ar.t. 

Then, there is the Maharashtra 
Agricultural Land Ceiling Act, a part 
of which has been turned down by 
the High Court. The Maharashtra 
Agricultural Land Ceilings Act is 
there. This Act is quite different 
from other Acts of all other States. 
All the other States have exempted 
sugarcane-forms from ceilings. But 
this is a State which has not exempt-
ed sugarcane-forms from ceilings. 
When the Planning Commission have 
given a sort of a directive. I fall to 
understand hoW this Government triel 
to include the Act which is against 
the directive of the Planning Com-
mission. These are acme Of the exa-
amples. 

Further, there is the West Bengal 
Estates Acquisition Act. It is very 
peculiar that even the lands regarding 
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mining ll!ases have been included in 
it. After all, the mining leases have 
nothing to do with land reforms, If 
the Government is satisfied that they 
have t,) bring In a law for it, they 
can enact the law dilferently and 
quite separately for those .purposes. 
But they have included such Acts also 
in this legislation. 

Then, finally, I quote an example of 
the Gujarat Agricultural Taluqdarl 
Abolition Act which has been with-
drawn. '!'here Ue certain Acts simi-
Jar to them which are there. The 
Madhya Pradesh Land Revenue Code 
which has never beer. challenged and 
which is not expected to be challenged 
either has also been included here. 
Seven ")'!ears have passed now. The 
Government has slept for seven years. 
Why is the Government taking uP this 
lItep now"! While we were discussing 
an these matters, another list of 8 
new AI~s was added which was never 
provided to this' House. This shows 
how Govl!rnment is working. If those 
State. could" not send their Acts 'at 
proper tilne, why should the Govern-
ment ace ~pt them at a later stage? 
The resli.t was that we had to call 
for fresh evidence and a lot of time, 
of the ·Joint Select Committee was 
spent on these discussions. 

There are so many defective laws 
which are going to be protected. My 
last amendment No. 30 that I have 
moved iI: 

"Page 5,-

a.tter line 22, insert-

Provided that the respective 
States lIet these Acts removed from 
the list Of this Schedule, within a 
reascnable time, after amending 
these Acts in the 1ight of various 
court s decisions in regard to these 
Acts or changes made in unchal-
lenged Acts on the basis of such de-
cisions, exc"pt where the question 
of amendment does not arise on 
either basis.-

ment) Bill 

Therefore, my request to the Law 
Minister is that he should be very 
considerate. A mistake has been 
made. This action taken is itselt a 
mistake and if he wants to rectif} 
that mistake the only way is that !he 
should ask the State Governments 
concerned to ge1 their Acts amended 
and get them removed from this list. 
It does not 10010;: nice at all. It looks 
very ugly. It is the State Govern-
ments who because of their own 
weaknesses have not been able to have 
their Acts accor/ling to the Constitu-
tion. The other aay I read an article 
in the papers by Shri Santhanam and ' 
he has said that" the real way woui.' 
have been that the Central Gover -
ment should have directed the Sta . 
Governments to :ran in line with " 
legal ~nd. constitutional waylS of fbe 
Constitution. They should not violate 
the Constitution. All these Acts are 
the result of vIolating the Constitu-
tion and hence the whole problem has 
arisen. Therefore, it is not worth-
while to include these Acts in the list. 
If they want to include these Acts-
they are going to do it now by means 
of the whip that they have got-the 
proper way of protecting t1ie Consti-
tution and respecting the Constitution 
is that they should direct the State 
Governments to rectify their mistakes 
within a reasonable time. Otherwise, 
this will show that they have done 
this only on whimsical grounds and 
On no other grounds. 

1'7 brs. 

Mr. Speaker: Now, Shri A. P. Jain. 

IIIbri P. K. Deo: It is-already past 
5 p.m. 

Mr. Speaker: I know that. There-
fore, I would like to know the plea-
sure of the House. If the House could 
sit for a few minutes more, then other 
Members who want to speak could 
also speak. 

Some BOD; llem.bers: No, we are 
not prepared to sit. 

Mr. Speaker: I have heard this al· 
ready that 'We are not prepared to 
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sit'. But my request would be this. 
The non-official Members who have to 
speak for or against the clause, lIl8"Y' 
get the opportunity today, and the 
hon. Minister might reply tomorrow. 

Shri p. Jl. Deo: No. 

Mr. Speaker: We could ait for a few 
minutes more and at least we may 
conclude the discussion on these 
amendments. 'l"fie hon. Law Minister 
can reply to:norrow. 

Some BOD. Members: Yes. 

Shri U. M. Trivedi: Even if we sit 
for half an hour more, We shall not 
be able to conclude the discussion. It 
will take longer than that. 
Mr. Speaker: Let us sit for half an 
hour more. If the discussion could 
not conclude, certainly, it will be car-
ried over to the next day. 

Shri U. M. Trivedi: Even I hour 
will not be enough. 

Shri Kanea: We have already been 
through a lot of emotional stress llnd 
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strain, and.. We cannot ait any longer 
today. 

Shri Surenc1ranath Dwivecly: It 
does not matter; this half an hour can 
be provi~ed tomorrow. Anyhow, we 
are meeting tomorrow. 

Mr. Speaker: All right; if that is 
the desire Of the House, then 1 have 
no objection. 

'71.01 hrL 

BUSINESS ADVISORY COMMITTEL 
'rwENTY-EIIlBTB RIi:PoRr 

Shri Bane (Buldana): I beg to pre-
sent the Twenty-eighth Report of the 
Busmess AdvisOr). Committee. 

1'7.01 hn. 

The Lok Sabha then ad;oumed till 
Eleven of the Clock on Tue,dall, June 
2, 1964/12 JltaiBtha, 1886 (Sa.lc4). 

GMGIPND-LS 1-758 (Ai) LSC-I3-6-64-967. 
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